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LOK SABHA DEBATES 

LOKSABHA 

Tuesday, August, 28, 199olBhadra 6, 
1912 (Saka) 

The Lok Sabha met at Eleven of the Clock 

(MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

[English] 

Upgradatlon of Hydarabad Airport 

+ 
*263. SHRI M RAGA REDDY: 

SHRI __ Y_S_ ___ RA IASEKHAS 
-REDDY: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether Government propose to 
upgrade the Hyderabad airport into an inter-
national airport in view of heavy traffic going 
to Gulf countries from Andhra Pradesh; and 

(b) if so, the steps taken in this regard 
so far? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) No, Sir. 

(b) Does not arise. 

SHRI M. BAGA REDDY: Sir, will the 
han. Minister be pleased to state whether it 

is a fact that the Director of Airport Authority 
has drawn up a development programme for 
the Hyderabad Airport for its upgradation 
and has allocated Rs. 11 era res for the 
purpose of converting it into a international 
airport? Secondly, is it a fact that the new 
integrated cargo complex and the interna-
tional passenger block are being constructed 
at the Hyderabad Airport to cater to the 
future cargo and passenger needs? Thirdly. 
is it a fact that the international block and 
cargo complex is estimated to cost Rs. five 
crores and would be compl~..,ted within one 
year? Fourthly? (Interruptions) 

MR. SPEAKER: Mr. 8aga Reddy. you 
can put two questions. You have a right to 
put two questions but one at a time. 

SHRI M. BAGA REDDY: All right, Sir. I 
will request the han. Ministerto please reply. 

SHRI ARIF MOHAMMAD KHAN: Sir. 
the han. Member has mentioned certain 
additional facilities which are going to be 
created at Hyderabad Airport, which is cor-
rect. The Hyderabad Airport already has a 
big terminal building and o1her associated 
facilities. The other existing facilities are: 
Very High Frequency Radio Telephony, Non-
Directional Beacon, Doppler frequency of 
omni-Range; Distance Measuring Equip-
ment, Instrument Landing System. It is also 
true, Sir, that in 1985, Air India started limited 
international flights to and from Hyderabad 
by AB-310 type of aircraft. The exisiting 
terminal building was modified to specifically 
handle the international flights. At present. 
Air India is operating two international flights 
in a week from Hyderabad Airportto Bombay 
by A-31 0 type of aircraft. The facilities avail-
able at this airport can accomodate addi-
tional flights. subject to restriction on type of 
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aIrcraft, for InternatIonal operations 

The future plans which the han Mem-
ber has pornted out, are also being Imple-
mented The effort IS to create all the facIli-
ties which are In conformity with the regula-
tions, or which are the requirements as per 
the regulations of ICAO and to constantly 
upgrade the facIlities which are available 

[ Translation] 

SHRI M BAGA REDDY, It IS a matter of 
happiness that the hon Minister has ac-
cepted the fact that Hyderabad IS an Impor-
tant place and the traffic IS also very heavy 
there The number of passengers gOing to 
and from gulf countries IS very high It IS good 
that a number of faCIlities have been created 
to upgrade thiS airport Two International 
flights are operating from Hyderabad every 
week and the han Minister has agreed that 
It can accommodate additional flights Sec-
ondly, he has also stated that funds Will be 
prOVided to create more faCIlities In thiS 
connection I would Irke to know when these 
faCIlities WIll be made operatIonal and the 
tIme by whIch It can be converted Into a 
fulfledged international airport? 

SHRI ARIF MOHAMMAD KHAN As a 
matter of fact the Importance of Hyderabad 
cannot be denied It IS Indeed, a very Impor-
tant cIty AT present we have four interna-
tIonal aIrports In the country In case we 
convert any airport Into an international air-
port we are requIred to follow the Instructions 
Issued by the International organisation Icao 
In thiS regard and must prOVide all the faCIli-
ties as has been prescribed by them PrOVid-
Ing all these faclittles requires huge funds It 
IS not a small amount At present, we have 
four international airports Of them. let us 
take the example of Madras and Calcutta 
wheretheiacillties are stilI under utl\\sed We 
are not able to utilise fully our capacity Even 
after making such a huge Investment If we 
are not able to make full capacity utilisation, 
we are constrained to think about mobiliSing 
money and resources which are required to 
convert an airport Into an International air-
port before taking any steps In th,s direction 

Without declaring It an international airport 
we Will make all our efforts to prOVide all 
those faCIlities In Hyderabad airport as early 
as poSSible which are generally available at 
International airports Two International fhghts 
are already operating from Hyderabad air-
port In a week We also want that Interna-
tional flights should operate not only from 
Hyderabad but also from Tnvandrum and 
other airports In South India 

[Engltsh] 

SHRI Y S RAJASEKHAR REDDY 
Hyderabad and Trlvandrum happen to be 
the largest centres for traffiC to Gulf coun-
tnes You have also mentioned thiS fact It IS 
a fact that Hyderabad happens to be a Centre 
where a lot of eggs are produced It only a 
regular flight to the Gulf countries IS prOVided 
by Air India, I am sure the traffiC of eggs and 
vegetables to Gulf countpps Will Increase 
That Will give a big boost to ,ne agricultUrists 
and others Will the hon Minister kindly 
consider providing a regular alrservlcetothe 
Gulf countries? In the meantime, as the 
MInister says 'as we go along In meeting the 
requirement', we presume that the Govern-
ment Iscontemplatlngto upgrade this airport 
as an International Airport In due course But 
In the meantime, they want the Government 
to Introduce more number of flights to faCIli-
tate both the passenger traffiC and cargo 
traff,c W,ll the Minister conSider putting up 
more number of flights to the Middle-East 
countries? 

Secondly. I would like to know whether 
any survey has been conducted With regard 
to the amount of foreign exchange earnings 
of these two States In the country and be-
cause of thiS foreign exchange earnings the 
need to upgrade thiS Alrport to the level of 
international airport also Increases Will the 
MInister also conSider thiS? 

SHRI ARIF MOHAMMAD KHAN Sir, 
Air India IS operating two flights from Hydera-
bad Airport since 1985 and, Sir, as far as I 
know they are regular In their operation 
What the han Member poSSibly wanted to 
say was that to Increase the frequency of 
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flights the number of flights from the Hydera-
bad Airport should be Increased, as I have 
already stated, perhaps from this Airport to 
the other Airports also Our effort IS to up-
grade all the facIlities, bnng them up to the 
standard or the regulations of ICAO and start 
more flights from these Airports I am not 
aware of any survey He has mentioned 
about the foreign exchange which IS earned 
by the residents of these two States I am not 
aware of any such survey But the Govern-
ment had set up a High-level Committee In 
January 1985 to recommend measures for 
redUCing cogestlon at Bombay Airport In 
pursuance of the recommendations of thiS 
Committee, the International Airports Au-
thority was directed to conduct traffic survey 
at Tnvandrum, Hyderabad, Ahmedabad, 
Nagpur and Mangalore airports With a view 
to IndentlfYing two or more airports for being 
declared as International airports ThiS sur-
vey was completed by the IAAIIn September 
1985 Subsequently at the Instance of the 
Government the international Airports Au-
thOrity also conducted the traffiC survey at 
Bangalore Airport, the findings of which were 
submitted to the Government In April 1986 
The weekly International passenger traffiC 
as assessed by the Survey at the SIX Airports 
were as follows 

Airport 
Weekly estimated International 

Passenger traffiC 

Tnvandrum 7,900 

2 Hyderabad 4,700 

3 Bangalore 2,600 

4 Ahmedabad 1,700 

5 Mangalore 1,550 

6 Nagpur 170 

Member about the foreign exchange which 
IS being earned because thiS IS the total 
weekly estimated international passenger 
traffiC (Interruptions) 

SHRI Y S RAJASEKHAR REDDY 
WILL THE MIN ISTER contemplate to In-
crease the number of flights? (Interruptions) 

b SHRI MANIK SANYAL Sir, the ambit of 
thiS question IS verY speCifiC It relates to the 
development of Hyderabad Airport I do 
consider that thiS development IS necessary, 
but at the same time, I want to draw your 
attention to the fact that some other airports 
In India like Bagdogra airport warrants the 
attention of the Government 

MR SPEAKER Sanyal JI, It IS about 
Hyderabad 

[English] 

SHRI MANIK SANYAL Sir, since that 
Airport links With the two neighbOUring coun-
tries and also links Assam and Deihl and 
other parts of West Bengal (Interruptions) 
The development of thiS Airport caters to the 
needs of the passengers There IS a rush of 
passengers every day May I know whether 
any development project IS under taken to 
develop the Bagdogar Airport so that It can 
not only cater to the needs of the neighbour-
Ing countnes like Nepal and Bhutan, but also 
the neighbOUring States like Slkklm, West 
Bengal and Assam? ThiS IS my question 

SHRI ARIF MOHAMMAD KHAN, Yes, 
Sir The Bagdogra IS also a very Important 
airport and, Sir, as I have already stated, we 
are very keen to develop all these airports 
and create more and more faCIlities, up-
grade them particularly the airports like 
Bagdogra which prOVide access to very 
remote areas I totally agree With the hon 
Member I have already stated about the 
constraint of resources We are mobiliSing 
the resources and as soon as we will be In a 
position to solve thiS problem, we Will defl-

ThiS can be an answer to the other nltely take up thiS question of creating of all 
question which was raised by the hen the ~ac,litles 
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[ Trans/ation] 

~IjRl_tiAI_HV_SJNQH: Mr. Speaker, Sir, 
though my question is not directly related to 
Hyderabad Airport, yet it is identical to a 
great extent. When weather in Delhi is bad, 
flights are diverted from here. There should 
be an alternate airport near Delhi, where all 
facilities of an international airport are avail-
able. Jaipur has been selected for this pur-
pose and the Government wants to develop 
It as an alternate airport. Through you. I 
would like to bring it to the notice of tha han. 
Minister that foreign tourists who arrive here 
first of all wish to visit Rajasthan. Keeping 
this in view, the Goverment intends to de-
velop it as an alternate airport and provide all 
facilities of an international airport. Three 
days back, on the occasion of inauguration 
of an Indian Airlines Office, the Chief Minis-
ter of Rajasthan clearly stated in this re-
gard ... 

MR. SPEAKER: Nathu Singh;i, this is 
question hour, please put your question. 

SHRI NATHU SINGH: I am putting 
question only, Sir. He said that the State 
Government is prepared to provide all facili-
ties after acquiring land. Will ths hon. Minis-
tar please state tha time by which Jaipur air 
port will be provided all the facilities available 
at an international airport and how much 
money is proposed to be spent on this work 
and whether any estimate has been pre-
pared for this purpose? When the State 
Government is prepared to co-operate with 
the Central Government in this work. there 
should be no difficulty in this regard. 

SHRI BHAJAN LAL: At the same time, 
please plead the case of Haryana, because 
Haryana is nearer to Delhi. 

SHRI ARIF MOHAMMAD KHAN: Sir, 
Jaipur is very important for us. 

MR. SPEAKER: As is the case of 
Bagdogra which is also a very important 
airport. 

SHRI ARIF MOHAMMAD KHAN: Sir, 

the han. Member is entirely correct. It has 
been considered necessary to develop an 
airport as an alternate to Delhi airport where 
all the facilities could be made available and 
we are taking action in this regard. As re-
gards modrnisation and upgradation of Delhi 
and Bombay airports and providing more 
facilities, if not more, at least in conformity 
with the international standards, I have al-
ready stat,ed that we are going to implement 
a sub-plan this year for this purpose. As 
regards, our scheme for Jaipur airport, its 
plan is almost ready and we are going to 
provide all facilities in this airport at the 
earliest possible by developing it into an 
alternate airport. 

DR. SHAILENDRANATH SHRIVAS-
TAVA;. Mr. Speaker, Sir, my question IS 
connected with Hyderabad ...... (/nt9ffup-
tions) ... Through you, I would like to put a 
question in connection with Hyderabad. I 
would like to know whether there is any 
schemeto provide an airline between Hydera-
bad.a.nd Patna. Does the Government want 
to keep Hyderabad disconnected from North 
India or Bihar. Secondly, I would like to know 
that while the Government proposes to 
develop Delhi and Bombay airports in con-
formity with international standards, is there 
any proposal with the Government to de-
velop Patna airport in conformity with na-
tional standards. Today, Patna airport is the 
most neglected airport where even basic 
facilities are not available. Due to this, no 
important industrialist or V.I.P. prefers to 
land at Patna airport. The hon. Minister must 
have himself seen the condition. Will he 
please assure the House that Patna airport 
will be provided all the facilities which are 
generaly available at other national airports 
and if so the time by which the oondition of 
this airport will be improved? 

SHRI AIRF MOHAMMAD KHAN: Mr. 
Speaker, Sir, we are rpaking every effort to 
ensure that all the facilities which are re-
quired for flight safety, are provided at Patna 
airport. We want to ensure that facilities of 
not only national but also international stan-
dards are made available there. 
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DR. SHAllNDRANATH SHRIVAS-
TAVA: First, please provide the facilities of 
national standard, then I would ask forfacili-
ties of International standards. 

SHRI ARIF MOHAMMAD KHAN: Two 
international flights to Nepal are already 
operating from Patna. Sir, I have already 
said that airports, especially those in State 
capitals are of special importance. Certainly, 
there should be facilities in these airports-
and we are making all out efforts for this 
purpose. But, as I said earlier, the problem is 
of mobilising resources. Keeping in view the 
availability of resources, facilities, whatever 
required, will be made available. 

We will seriously consider the request 
of the hon. Member. 

11 
SUpply of LPG Through Pipeline 

+ 
*265. SHRI PH.Q_Ql CHAND VERMA: 

SHRi MANJAI LAL: - -~ - ~~ 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government 'propose to 
make supply of LPG in several big cities in 
the country through pipelines; 

(b) if so, the details thereof; 

(c) whether some Indian and foreign 
firms have been contacted for undertaking 
this work; and 

(d) if so, the details thereof? 

[Eng/ish] 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) and (b). No, Sir. It is not 
feasible to supply LPG through pipeJines. 
However, natural gas is being supplied a 
domestic fuel in Baroda, Bharuch-Anklesh-
war, Sibsagar, Duliajan and Moran. Commit-
ments of natural gas have also bean made 
for city supply schemes in Agart~la, Bombay 

and Sural. Feasibility studies for supplying 
natural gas to some other cities are being 
'conducted by GAIL. 

(c) and (d). Yes, Sir. GAIL has under-
taken techno-economic feasibility studies 
with the assistance of MIs. Sofragaz of France 
in respect of Bombay, and MIs. British Gas 
with respect to Delhi, Noida and Kanpur. 
While reports in respect of Bombay, Delhi 
and Noida have been received, the Kanpur 
study is under finalization by MIs. British 
Gas. 

[ Translation] 

SHRI PHOOL CHAND VERMA: Mr. 
Speaker, Sir it appears from the reply given 
by the hon. Minister that either he could not 
follow my question or he is deliberately giv-
ing wrong information to the House. I have 
asked very clearly in the part (a) of the 
question, whether Government propose to 
make supply of LPG in several big cities sin 
the country through pipelines and part (b) of 
the question is-"i1 so, the details thereof". 
The reply given by the hon. Minister to parts 
(a) and (b) of the question is "No, Sir"whereas 
the reply to parts (c) and (d) is -"Yes, Sir. 
GAIL has undertaken techno-economic 
feasibility studies with the assistance of MIs. 
Sofragaz of France in respect of Bombay, 
and MIs. British Gas with respect to Delhi, 
Noida and Kanpur. While reports in respect 
of Bombay, Delhi and Noida have been 
received, the Kanpur study is under finaliza-
tion by MIs. British Gas.- Mr. Speaker, Sir I 
fail to understand how It is possible that on 
the one hand the hon. Minister says that 
there is no proposal to supply gas through 
pipelines whereas on the other hand Gov-
ernment is consulting foreign agencies for 
this purpose. Sir, through you, I would like to 
subm it to the hon. Minister that the estimated 
cost of Kandla-Bhatinda pipeline project was 
Rs. 97 crores which escalated to Rs. 1062 
crores due to the wrong poliCies of the 
Government and red tapism of the Govern-
ment departments. That means the Govern-
ment will have to spend Rs. 145 crores more 
now on this project. Not only this, under the 
agreement with the British company we will 
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have to pay 0 3 lakh dollars every year as 
commitment charges to the company If the 
project IS not completed within the stipulated 
time The hon Minister should clarify as to 
why thiS prOVIsion has been made In the 
agreement At present there IS acute short-
age of gas supply In the country So I would 
like to know by which time the pipeline proJ-
ect would be competed and whether the 
Government would think In th,s dIrectIon 
seriously? 

[Engltsh] 

SHRI M S GURUPADASWAMY Sir, 
there IS no mIsunderstanding on my part He 
had asked whether the Government pro-
poses to make supply of LPG In several 
CIties In the country through pIpelines LPG 
IS not supplied through pIpelines but It IS 
supplied through cylinders We supply only 
natural gas through pIpeline Let the han 
Member understand the difference between 
LPG and natural gas We want to supply 
natural gas to various users and the domes-
tiC user IS very Important He Jumped sud-
denly to Khandla Bhatlnda pipeline project 
That does not anse from thiS question 

[ Translation] 

SHRI PHOOL CHAND VERMA Mr 
Speaker, SIr the cost of 30 per cent output 
dUring EIghth Five Year Plan was Rs 1400 
crores The hon Minister has stated that the 
productIon will be dbout 50 million tonnes by 
1994-95 The hon Minister has stated that 
natural gas would be made eaSily available 
In a number of big cItIes I would lIke to know 
whether the ,Government have fixed any 
target In thIS regard? Has the Government 
fixed any target for Eighth FIve Year Plan to 
make natural gas available not only In big 
CIties but also In big towns? BeSides 550 
km long gas pipeline passes through Madhya 
Pradesh and therefore I would like to know 
whether the backward ?reas like Bastar and 
Ralpur In Madhya Pradesh Will get benefIt of 
thIS pIpeline? 

[EnglJsh] 

SHRI M S GURUPADASWAMY SIr 

he has confused many Issues I think I have 
to ask hIm question for clarification 

MR SPEAKER You only reply to those 
aspects which anse out of thIS question 

SHRI M S GURUPADASWAMY He 
has asked whether the natural gas that IS 
produced In IndIa IS being effectively used 
and whether It IS being taken to various parts 
of the country for various uses So far as 
domestic use IS concerned, I have already 
mentioned In the reply some areas like Deihl, 
Bombay, NaIDA, Kanpur, Agartala, etc 

SHRI SURAJBHANU SOLANKI Sir, he 
has asked about Madhya Pradesh 

SHRI M S GURUPADASWAMY You 
please clanfy on hIS behalf If he IS thinkIng 
of HBJ plpelln9, that IS known to all Members 
that HBJ pIpeline does not arise from thIS 
Question at all That requl es a separate 
notice and I am prepared to answer any 
question on that 

Let me assure the Member that we 
Intend to supply natural gas for domestIc 
purpose For that purpose, various techno 
economic feaSibility studies are being con-
ducted We are already supplYing gas to 
domestic users In Baroda and Barach 

[ TranslatIOn] 

SHRI MANJAY LAL Mr Speaker Jlr, It 
has been stated by the han Minister In reply 
to part (a) and (b) of the questIon that feaSI-
bIlity studies for supplYing natural gas to 
some other CIties are being conducted by 
GAIL I would like to know from the han 
MInister the name of those Cities particularly 
the Cities In BIhar for which studies tor sup-
plYing natural gas are being conducted? 

[English] 

SHRI M S GURUPADASWAMY It will 
be our endeavour to see that more CIties are 
covered In future and we want to 'TIake 
na~ural qas available and we want to SUpOIV 

gas to domestic users an-d also we want to 
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supply more natural gas to commercial and 
industrial purposes 

[EnglJsh] \,. c) 

"" SHRI SONT.O..stLMQ.H.A£i DEV The 
hon. MInister In hIS reply has mentioned that 
a commItment has been made for supply of 
natural gas under city supply scheme to 
Agartala, Bombay and Surat You have said, 
a commitment has been made for supply of 
natural gas I would like to know when was 
the commitment made and what IS the prog-
ress and whether the rate of supply of natural 
gas has been finalised With the State Gov-
ernment If not, how soon you are gOing to 
fmallse It? (Interruptions) 

[ Trans/atlon] 

MR SPEAKER I am not allOWing you, 
please Sit down 

(Engllsh] 

SHRI M S GURUPADASWAMY I have 
already said that apart from the cIties to 
which gas IS being supplied, already com-
mitment for gas supply to Surat, Agartala 
and Bombay, has been made The techno-
economic feasIbility report IS being prepared 
and I have mentioned It already In my reply 

SHRI SONTOSH MOHAN DEV I am 
asking you, when wasthecommltment made 
by you and the fixation of rate of supply of 
gas ThiS comes In my constituency and I 
have wntten a letter you Your reply IS nega-
tive Your reply and the answer given In the 
House should be the same 

SHRI M S GURUPADASWAMY He IS 
referring to rate, price for gas That IS being 
looked IOta We have constituted a commit-
tee In the Department for gOing Into the 
entire gas supply and they have submitted a 
report Price IS also one of the things that has 
been considered We are looking Into the 
report Very soon, we are gomg to deCide on 
that 

SHRI M M PALLAM RAJU If anybody 

----------------------

approaches GAIL for supply of natural gas, 
they put the condition that they Will supply 
the gas by so and date But In case, the 
person does not use that gas, even then, he 
Will have to pay for It But In return, they are 
not agreeing to the condition that the user 
wants like-If GAIL IS unable to supply as by 
that date, It has to pay the compensation 
They are not Willing to take thiS responsibil-
Ity 

SHRI M S GURUPADASWAMY You 
are refernng to domestic user, or for indus-
try, trade 

SHRI M M PALLAM RAJU It IS for 
Industnal use 

SHRI M S GURUPADASWAMY Sir, 
that question does not anse at all from the 
main Question I want a separate notice 

SHRI M M PALLAfJI f ,AJU My ques-
tion IS not answered 

MR SPEAKER The han Minister does 
not want to answer 

t SHRI K S RAO In all the coastal dls-
tncts~f Andhra Pradesh, the availability of 
firewood IS almost nilfordomestlcconsump-
tlon There IS shortage of firewood So, the 
entire population including lower middle 
class, middle-class or even some of the poor 
people depend on gas supply now and the 
consumption of gas In some centres has 
gone up substantially The availability of gas 
IS very much less In coastal districts There 
IS a constant demand for more and more 
agencies Apart from that, the availability of 
gas In the coastal belt is found to be very high 
compared to the 011 which they have already 
explored 

I Just want to know from the han MiniS 
ter keeping In view the availability of gas In 
the coastal district and also the Immediate 
necessity of the same for the people there, 
beeause of the shortage offlrewood, whether 
he will think In terms of starting some more 
LPG bottling plants m Vlzag or In between 
Vlzag and VIJ?yawada and make mere 
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number of agencies in that area so that more 
people can make use of it Immediately. 

SHRt M.S GURUPADASWAMY: We 
have got sufficient bottling capacity in the 
country. What is deficient is LPG availability. 
We are importing LPG in bulk quantities and 
we are short of foreign exchange and it is 
extremely difficult for us to meet the demand. 
But, I agree with the hon. Member that our 
effort is to see that as far as plssible we 
supply LPG cylinder to largest number of 
people so that forest and other natural wealth 
is saved. 

SHRI K.S. RAO: Are we importing gas 
cylinders? 

SHRt M.S. GURUPADASWAMY: We 
are not importing cylinders at all. Only gas 
cylinders are manufactured in India and we 
have got bottling plant which is sufficient 
more or less but we are Importing LPG gas 
in bulk quantities. 

/ 

\ ' SHRt AUPCHAND P-~: May I know 
from the hon. Minister whether the Govern-
ment has undertaken any study regarding 
the techno-economic feasibility of supply of 
natural gas from Tripura to adjoining States 
and also whether at any time the Govern-
ment of India has discussed with the Bang-
ladesh Government regarding the possibility 
of laying pipeline for the purpose through 
Bangladesh. 

SHRI M.S. GURUPAOASWAMY; No. 

[Translation] 

MR. SPEAKER: Please sit down. Your 
supplementary is over. 
". 

\ '-, SHAI RAGHAVJI: Mr. Speaker, Sir, the 
queStion Ts~ regarding supply of LPG through 
gas pipeline to big cities of the country 
whereas there is acute shortage of gas in 
Madhya Pradesh for the last two months. 
Neither gas nor Kerosene oil is reaching the 
towns and cities In Madhya Pradesh as a 
result of which people are facing lot of diffi-
culties. Will the hon. Minister augment the 
supply of cooking gas for Madhya Pradesh? 

[English] 

SHAI M.S. GUAUPAOASWAMY: No. 

[ Translation] 

MR. SPEAKER: Shri Manjay Lal, please 
sit down. I am not allowing you to speak. 

[English] I b 
SHAI P.M. SAYEEO: Mr. Speaker, Sir, 

I would like bring to the notice of the hon. 
Minister that when there is a shortage of gas 
supply in the country, the main distribution 
comes in the mainland and the far-flung 
areas are normally forgotten. There are areas 
like Andaman and Lakshadweep. I come 
from Laskhadweep.. (Interruptions) of late, 
we have pushed in our population in inten-
sive fishing. Whatever fire-wood available is 
used for domestic purpose. Because of this, 
we are having an acute shortage of fire-
wood. Therefore, the Government of India, 
long back, made a commitment that at least 
three or four major Islands would be supplied 
with LPG connection. Now, one Islands' 
demands were met partially by the Govern-
ment of India and the remaining three or four 
Islands have still not been suppJiad wit even 
a single LPG connection. Will the hon. Min-
ster, who happens to be a good old friend of 
mien and having known even my place also, 
give some concession in this regard? 

SHRI M.S. GURUPAOASWAMY: Sir, I 
agree with the hon. Member. It is true that the 
demand in Andaman & Nicobar Islands for 
LPG is rising. What we are supplying is not 
adequate ... (Interruptions) What we have 
been supplying is not adequate to meet the 
rising demand. There are tlie local Govern-
ments also to take steps. We are trying to do 
our best in this regard. Btu as the hon. 
Member Is aware, we are facing problems. 
So far as this area is concerned, it is under 
our active consideration. 

l Translationl 
16 
SHRI PYAAE LAL LAL KHANDELWAL: 

Mr. Speak9r~ Sir, the hon. MInister has st'IfeC 
in his reply that the Government has con-
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tacted two foreign companies-one British 
and anotherfTrench-forthis purpose. I would 
like to know from the hon. Minister whether 
besides French and British companies, the 
Government has contacted any other for-
eign company also and if so, the name of that 
country and company and what response 
the Government received from that com-
pany? 

[English] 

SHRI M.S. GURUPADASWAMY: Sir, 
MIs. Sofragaz is a Company which has been 
asked by the Ministry to have a techno-
economic feasibility survey in Bombay. They 
have given the report and that report has 
been sent to PIB for consideration. The PIB 
has raised certain issues. 

[ Trans/ation] 

SHRI PYARELAl KHANDELWAL: 
Which are those countries? 

[English] 

SHRI M.S. GURUPADASWAMY: We 
are trying to reply to those issues. At this 
stage, this is the position. Our intention is to 
see that Bombay and some other Cities may 
be taken over for comprehensive gas supply 
not only for domestic purposes but also for 
commercial purposes. 

[ Translation] 

SHRI PHOOL CHAND VERMA: Mr. 
Speaker, Sir, we are not getting proper reply 
to our questions from the hon. Minister. We 
seek you protection. 

MR. SPEAKER: Please sit down. 

( Interruptions) 

[English] II --- '1- y.-
I 

Setting up of Wlndpumps and Wlndfsrm 
Demonstration Projects In Punjab --*266. SHRI KAMAL CHAUDHRY: Will 

the Minister of ENERGY be pleased to state: 

(a) the details of steps taken for setting 
up of windpumps and windfarm demonstra-
tion projects in Punjab and the targets 
achieved so far; and 

(b) the districts in Punjab where such 
projects are proposed to be implemented 
during 1990-91? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). Seventy-
seven water pumping windmills were set up 
in Punjab under ademonstration programme. 
There is no proposal to undertake wind 
energy projects in the State during 1990-91 
as the availabe data shows that the wind 
potential in the State is low. 

SHRI KAMAL CHAUDHRY: Mr. 
Speaker, Sir, I am afraid the reply given to 
the Minister by his Department is not really 
correct. 

MR. SPEAKER: Do not go about that. 
Please hear the Minister. He will reply to it. 

SHRI KAMAL CHAUDHRY: It appears 
that the reply has been framed either by a 
terrorist victim or the victim of the Mandai 
Commission Report. May I know from the 
hon. Minister how much money has been 
spent on these 77 water pumps and from 
which year to which year? 

SHRI ARIF MOHAMMAD KHAN: Allthe 
77 water pumping windmills have been 
implemented during the period from 1980-
81 to 1984-85. The total money that has 
been spent on these projects, on each wind 
pumping mill, is available. There is an ex-
penditure of Rs. 12000/-. The total comes to 
Rs.9Iakhs. 

SHRI KAMAL CHAUDHRY: As I said, 
the reply is not correct. I have operated from 
all the air fields in Punjab and most of the air 
fields in the Western sector. I know the wind 
pattern. The winds are calm before dawn. 
The pick up during the day and die down by 
the dusk. And they are calm from dusk to 
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dawn The winds are also affected by the 
pressure pattern, the low pressure whIch IS 
formed at the MedIterranean Sea and It 
affects the Northern IndIa In the form of 
Western disturbances Secondly, the de-
pression whIch IS developed at the Bay of 
Bengal moves north westwards and this also 
affects PUilab Thirdly, winds due to pres-
sure pattern on Northern India also affects 
this part of the country The wmd pattern 
everyday IS suffiCient to run these wrnd mills 
The Minister has already mentioned that the 
money spent one each WIndmills IS just about 
Rs 12000 ThIs IS the cheapest source of 
energy I Will not tax the Minister With another 
question But may I suggest to him to kindly 
continue thIs project and try these WindmIlls 
In Villages where t:1e power supply IS only 
available Just from two hours to eIght hours? 

SHRI ARIF MOHAMMAD KHAN SIr, I 
know that the hon Member IS an expen-
enced pilot and I do not dispute his expen-
ence and his knowledge But the InfOrmdtlon 
avaIlable With me IS based on a SCientifiC 
study which was conducted by an experts 
group These seventy-seven water pumping 
Windmills were Installed In Punjabdunng the 
S,xth Plan, as I said earlier However, In view 
of rnadequate wrnd speeds theIr perform-
ance, even today after installation was not 
found to be satisfactory That IS why, more 
pumping sets were taken up dunng the 
Seventh Plan as the performance was not 
satIsfactory As a result, the programme was 
not continued In the Seventh Plan An an-
nual mean Wind speed-thIS IS Important-
of 12 kIlometres per hour IS reqUIred for 
setting up WInd pump projects for supply of 
Irrigation and dnnkrng water For Wind farm 
projects, where power IS generated for sup-
ply to the grrd, an annual mean wmd speed 
18 kilometres per hour IS reqUired Accord-
Ing to the Handbook on Wind Energy Data 
for IndIa whIch IS published In 1983 under a 
project of the Commission for Additional 
Sources of energy, which gives Wind data 
collected by observatories of the Meteoro-
logical Department, the annual mean Wind 
speeds In Punjab are below ten kilometres 
per hour There are no major mountainous 
areas In the State where higher Wind speeds 

may be expected on account of local factors 
I have here With me the break-up dlstnct-
wise of the Wind data In Punjab In Amrrtsar 
the speed IS 7 9 kilometre per hour, In Bhat-
Inda, It IS 4 kilometre per hour,ln Chandlgarh 
It IS 6 0, In Ferozepur It IS 2 9, In Ludhlana It 
IS 4 0, In Patlala It IS 8 1 and In Pathankot It 
IS 6 6 kilometre per hour If we are not setting 
up these pumps In more number because of 
the Inadequate availability of Wind, It does 
not mean that we are not setting up other 
projects under the Department of Non-Con-
ventional Energy Sources In Punjab In fact, 
there are various other projects like the Blogas 
Development Programme In Punjab which IS 
being done very successfully Then there IS 
Improved Chulhas Programme Again the 
average POSSibility IS more than the national 
average Then there are Community Institu-
tion Blogas Plants and espeCially the Rice 
Straw Project which IS coming up only In 
Punjab 

[ Translation) 
;...C 
SHRI ~R_!t.~M.!.J!:IDA Mr Speaker, Sir, 

I would like to know from the honourable 
Mlnlsterthrough you that keeping In view the 
shortage of electriCity and diesel whether 
there IS nay proposal to Implement to Wind 
mill project In other states also beSides 
Punjab 

SHRI ARIF MOHAMMAD KHAN Mr 
Speaker, Sir, we are trying our best to make 
the maximum energy available If we cannot 
make It available through conventional re-
sources, we Will do It through non-conven-
tional resources including Wind mills but the 
main problem IS dearth of resources The 
programmes which I have already mentioned 
are not for Punjab alone ThiS question was 
asked In the context of Punjab and I gave the 
related figures ThiS programme IS being 
Implemented throughout the country and we 
will try to €,'I(~"l""r! It further 

[English] r). \...-

SHRI D AMAT Me Speaker, Sir, may I 
know from the hon Minister that apart from 
Punjab, whether New DeIhl'S Non-Conven-



21 Oral Aswers BH I\DRA 6 1912 (SAKA) Oral Aswers 22 

tlonal Energy Source has sponsored some 
such project In Orissa under which at least 
one village In a parliamentary constituency 
will De adopted for exploiting energy from 
solar enelgy, wind energy, tidal energy or 
blo-gas? 

SHRI ARIF MOHAMMAD KHAN Yes 
Sir I think, the hon Member IS referring to 
the uqagram programme The Department 
IS Implementing a village-based decentral 
Ized rural energy programme, called urJa 
grams An uqagram compnses a mIx of non-
conventional energy devices and system s to 
meet bulk of the energy requirements of a 
village Planning of uqagram projects take 
Into account availability of the local energy 
resources and energy requIrements In the 
village A project to carry out energy surveys 
In 50 villages was sanctioned 

I would like to conclude that 27 Urja-
grams have been completed In the country 
and 221 are under ImplementatIon I do not 
have the figures about the Individual States 
If the hon Member IS Interested, I will supply 
that information 

[ Translation] 
J. 

SHRI ARVIND NETAM Mr Speaker, 
Sir, tl1el1Oi'iourable Mlnlste; has said that 
Wind mills did not prove a success In Punjab 
and also gave the reason that Wind speed IS 
lower than the reqUired speed The required 
speed of Wind IS the baSIC need for the Wind 
Inlfls In the Circumstances, I would like to 
know as to why these had been Installed 
Without consldenng the speed of Wind 

SHRI ARIF MOHAMMAD KHAN Mr 
Speaker Sir, I have told In the main reply that 
Wind mills were baSically set up under a 
demonstration programme In all the states 
Thereafter, we got the fIgures about which I 
mentioned earlier Then a SCientifiC study 
was made and some information was made 
available to us On the baSIS of that Informa-
tion, we are preparing future programmes 
Where the velocity of Wind IS low, there are 
other resources of non-conventIonal energy 

and the programmes there 
tlOns) 

[English] "'2 :.. 

(Internl) 

SHRI JOS3 FERNANDEZ Sir, I under-
sta'loffiaf In view of the e~;rgy crunch 
Windmill s 3. very useful source of non-
conventional e'lergy as compared to con-
ventional sources of energy, Itke 011 It IS 
understood that there was a survey mad3 
about tn s many years back At a certan 
height, WIndmills can operate at 1500 RF M 
for 16 hours almost throug~out the yem Ir 
our country particularly In South India 

Iwould requestthe han Mtnlsterth'ouJ~ 
you to InvestIgate the pOSSibilities of ut IIsl"l~ 
the Wind power e'lprgy as thiS IS the or-Iy 
answer for additional sources of energy 

SHRI ARIF MOHAMMAD KHAN I to 
tally agree With the han r-lt!mber The en 
ergy which IS generated from the non-con 
ventlonal sources IS very Important More 
so, It IS so because It IS non-pollutIng The 
suggestion given by the hon Member Will be 
taken Into conSideration 

[ Trans/atlon] 
'1- ~. 

SHRI SHOPAT SINGH MAKKASAR 
wouiCii-;-k"etoaraw the attentIon of the Hon'ble 
Minister tlirough you to the fact that the 
border areas of Rajasthan where the Wind 
blows fdSt are desert areas and are faCing 
acute shortage of electriCity Will the Hon'ble 
Minister like to pay personal attentIon to the 
problem of these areas so that these areas 
may get cheaper electriCity on prlonty baSIS 

SHRI ARIF MOHAMMAD KHAN Defi-
nitely, we Will pay our attention to It 

'I' ~ "''-I 
~ ..,r ", 

Increase in Capacity of Bhopal Bakanla 
~ Bottling Plant 

*267 SHRI SURAJBHANU SOLANKI 
Will the Minister-of PETROL"E'LiMAN5 
CHEMICALS be pleased to state 

(a) whether there IS any proposal to 
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double the capacity of Bhopal Bakania LPG 
bottling plant; and 

(b) if so, the time by which it will be 
completed? 

[Eng/ish] 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PAOASWAMY): (a) There is no such pro-
posal under consideration, at present. 

(b) Does not arise. 

[ Translation] 

SHRI SURAJBHANU SOLANKI: The 
hon'ble Minister simply replied in negative. 
In Madhya Pradesh the shortage of cooking 
gas is so acute that the Food Minister himself 
is visiting the agencies and making personal 
investigations and trying to find out the ways 
to meet the demand for refilled cylinders, 
which are being supplied after 20 to 25 days. 
I had asked whether there was any proposal 
to doublethecapacity of the plant, he straight-
way refused that there was no such pro-
posal. (Interruptions) 

MR. SPEAKER: Please be seated. You 
may ask the question later on. 

SHRI PHOOLCHAND VERMA: Please 
make the arrangements for the cooking gas 
in Madhya Pradesh. 

MR. SPEAKER: Mr. Verma, please sit 
down. (Int9"uptions) 

SHRI SURAJBHANU SOLANKI: I would 
like to know from the hon. Minister whether 
the capacity of Bhopal bottling plant is ac-
cording to the needs of the consumers of 

India Oil in Madhya Pradesh? Secondly Is 
that I would like to ask from the han. Minister 
in case its capacity cannot be doubled, and 
Madhya Pradesh continuous to supply from 
Baroda bottling plant, as to when the present 
refilling shortage varying from 20 to 25 days, 
will be normalized? 

[English] 

SHRI M.S. GURUPAOASWAMY: Sir, 
the present bottling capacity of Madhya 
Pradesh is 1.66lakhs Metric Tonnes which 
means about 11 7 lakhs cylinders per an-
num. The daily average of produdion of 
cylinder sis 40000 in Madhya Pradesh. The 
total daily demand for re-filling of cylinders in 
Madhya Pradesh is about 24000 cylinders. 
There is excess capacity... (Int9"Uptions) 
. .. The question is about bottling capacity 
and bottling plant and not about LPT cylin-
ders. Please do not have a confusion. The 
bottling capacity is excess there. When 40000 
cylinders is the daily average production, 
only 24000 cylinders is the requirement per 
day. (Int9"Uptions) 

[ Translation] 

SHRI PHOOL CHAND VERMA: Please 
investigate whether forty Thousand cylin-
ders are filled daily or not? 

lEnglish) 

SHRI M.S. GURUPADASWAMY: If you 
are referring to the demand of the LPG 
cylinders, then I can say that the demand is 
growing all over India and also in Madhya 
Pradesh. It is true that the demand is grow-
ing. But this question does not refer to that 
part. It refers to bottling capacity. (/nt9rrup-
tions) 
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WRITTEN ANSWERS TO QUESTIONS 

[EngIiS~]~,' (.'- r-~;J .. .'\.r c_ 
I' I ~ • ~ ........ ( ")... ., '., ._ ... 

Apex Body for SSI Modernisation 

*264. SHRIMATI SUBHASHINI ALI: 
Will the Minister of INDUSIRVbe pleased ta 
state: 

(a) whether there is a proposal to set up 
an apex body for SSI modernisation to en-
courage rural industries; 

(b) if so, the reasons thereof; and 

(c) the steps taken to revamp and 
restructure the existing infrastructure includ-
ing the KVIC before creating the new set up? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) and (b). Yes, Sir. The 
policy measures for the promotion of small 
scale and agro industries include the pro-
posal to set up Technology Centres, Tool 
Rooms. Process and Product Development 
Centres, Testing Centres, etc. under the 
umbrella of an apex technology develop-
ment centre in the Small Industries Develop-
ment Organisation (SIDO). This is proposed 
with a view to undertaking programmes for 
modernisation and upgradation of technol-
ogy which, in turn, would improve the Com-
petitiveness of products manufactured in the 
small scale sector. 

(c) \n orderto assist the large number of 
artisans engaged in the rural and cottage 
industries, the activities of the KVIC and KVI 

Boards will be expanded and these organi-
satir:ms will be strengthened to discharge the 
responsibilIty more effectively. Special mar-
keting orgnisations at the Centr~ and State 
levels shall be created to assist rural artisans 
In marketing their products and also in sup-
ply of raw materials. Besides providing 
concessional credit, training facilities and 
consultancy to groups of artisans will also be 
provided. The eXIsting infrastructure at the 
Central, State a.nd District levels would be 
fully geared to provide the requisite support 
for the development and spread of small 
scale and agro industries. 

'1-·6 
Consumption of Petroleum Products in 

Railways 

*268. SHRI J. CHOKKA RAO: 
SHRI MULLAPPALL YRAMA-

CHANDRAN 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) The year-wise consumption of dIe-
sel and other petroleum products by Rail-
ways during the last five years; and 

(b) The steps taken by Government to 
reduce it? 

THE MINISTER FOR RAILWAYS (SHRI 
GEORGE FERNANDES): (a) The year-wise 
consumption of diesel and other petroleum 
products in the Indian Railways for the iive 
year period from 1985-86 to 1989-90 is as 
under :-

Year Consumption of Diesel for traction Consumption of 
diesel & other petroleum 
products for non-traction 

1985-86 14.63 1.06 

1986-87 15.36 0.85 
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Year Consumption of Diesel for traction Consumption of 
diesel & other petroleum 
products for non-traction 

1987-88 15.96 

1988-89 16.53 

1989-90 16.77 

(Provisional) 

(b) Some of the important steps taken 
to reduce the consumption are as under :-

(i) 

(ii) 

(iii) 

(iv) 

Proper house keeping and ac-
counta!. 

Monitoring the consumption of 
diesel on locomotives driver-wise 
and engine-wise. 

Maintaining locomotives in good 
mechanical fettle. 

lubrication of tracks and wheel 
flanges etc. 

(Translation1 1- ,) 

Dalil-RaJhara to Jagdalpur Railway Line 

*269. SHAI MANKUAAM SODHI: 
SHRI RE-SHAM lALJANGDE: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a final survey with regard to 
Dalli-Rajhara toJagdalpur rail line in Madhya 
Pradesh has been completed: 

(b) if so, the outcome and the estimated 
cost thereof; and 

(c) tbe time by which it is likely to be 
sanctioned? 

0.82 

0.80 

0.78 

THE MINISTER FOR RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) The estimated cost of the 235 km 
long line was Rs. 218 erores as per 1987-88 
price level. 

(c) It is difficult to state, at this stage, as 
to when the project would be sanctioned. 

(English] A 

J. -:) 
Supply of Coal to Kantl Thermal Power 

Plant, Muzaffarpur ...._ 

*270. StiBLA. K. ROY: Will the Minister 
of ENERGY be pleasea-ro state: 

(a) whethereoal adulterated with stones 
had been supplied at Kanti Termal Power 
Plant in Muzaffarpur; 

(b) if so, the details thereof; and 

(c) the total number of such complaints 
received in the last three years and the 
action taken thereon? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRI'ARiF 
MOHAMMAD KHAN): (a) to (c). At times, 
coal containing some extraneous material 
has been received at Kanti Thermal Power 
Plant in Muzaffarpur. The number of com-
plaints received from the power station dur-
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ing the last three years in therms of wagons, 
wherein such coal was received, is 91. 

The quality of coal supplied to various 
thermal power stations in the country includ-
ing this power plant is continuously moni-
tored by' the concerned agencies. Neces-
sary steps are taken for proper grading and 
billing accordingly, to improve the situation. 
At the mines, packable pieces of stones/ 
shales etc. are picked up and separated to 
the extent possible before despatch. -") C, 
Vacancies In Jammu Wing of Railways 

·271. SHRI PIYARE LALHANDOO: Wi" 
the Minister of RAIlwAYS be -p'leased to 
state: 

(a) the number of vacancies available 
as on July, 990 in Jammu wing of Indian 
Railways; 

(b) when these vacancies are proposed 
to be filled; and 

(c) whether Government contemplate a 
separate railway recruitment cell located at 
Srinagar? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNADES): (a) Such informa-
tion is generally maintained Division-wise 
and Zonal Railwaywise and not regionwise 
or Statewise. However, the total number of 
vacancies as on 7.9.90 against the quota for 
direct recruitment in the Jammu-Kathuwa 
Section of Northern Railway, is 5. 

(b) Selection for the above vacancies 
has already been held by the Railway Re-
cruitment Board. Jammu. However. the 
occurrence of vacancies (due to superan-
nuation, Voluntary retirement, medical inca-
pacitation, resignation, removal, death etc.) 
and their filling in through prescribed modes 
like direct recruitment, departmental promo-
tion, absorption of casual labour etc. are all 

a continuous process, thus there will always 
be some vacancies at any given point of 
time. Hence it is not practicable to indicate 
any specific time frame for filling vacancies. 

(c) There is no proposal to set up a 
separate recruitment cell for Northern Rail-
way at Srinagar. A Railway Recruitment 
Board already functions at Jammu & Sri-
nagar which interalia recruits Group C staff 
for the Ferozepur Division of the Northern 
Railway. 

!~) .. """_,, '. ~t :..; '--- (""'-r ~~:.-
.... ; \ -&' /" -- 4....."..... 

Conversion of Hassan-Arasikera Line 

·272. SHI3.! y. ~J3J~NA RAO: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is a proposal for the 
conversion of metre gauge line between 
Hassan and Arasikere into bro~,r! JCluge line; 
and 

(b) if so, the details thereof and when 
the conversion work is likely to start? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, Sir. 

(b) does not arise. 

[Translation] 
--Z :~-
- '- Casual Labourers In Moradabad 

Division 0' Northern Ral\way 

*273. SHRI SANTOSH KUMAR GANG-
WAR: WiII'th91Vfinister-of RAIUNAYS be 
pleased to state: 

(a) whether any agitation is being 
launched by the Indian Loco Mechanical 
Staff Association in Moradabad division in 
Northern Railway for recalling casual la-
bourers; 

(b) if so, the details of their demands; 
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(c) whether any cases of corruption In 
the recrUItment of casual labourers have 
also come to light and 

(d) If so, the action proposed to be taken 
In this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH) (a) and (b) Indian RaIlway Loco 
Mechanical Staff ASSOCiation have launched 
an agitation on the ground that 285 persons 
engaged as loco cleaners In Moradabad 
Locoshed have been so engaged allegedly 
on the baSIS of bogus records, Ignonng the 
claims of genuine candIdates They have 
demanded that the condldates engaged al-
legedly on bogus records should be diS-
charged from service and the candidates 
who are the genuIne ones, accordIng to the 
their ASSOCiation, should be engaged In their 
place 

(c) and (d) With reference to com-
plaints received In th,s regard, investigation 
In 44 cases of appointment as loco cleaners 
In Moradabad Loco Shed of Northern Rail-
way on the baSIS of alleged forged docu-
ments IS being conducted by the V,g,lance 
Department of Northern Railway Out of these 
44 cases, InvestIgations In respect of 3 cases 
have sInce been completed and DAR action 
against the delinquent staff IS berng taken 
Regarding remaining 3 cases investIgatIons 
are being done by the VIgIlance The remaIn-
Ing cases referred to In the complaInts, are 
berng investigated by a Committee of Offi-
cers 

After tpe InvestIgations on hand are 
completed, fllrther action as found neces-
sary Will be taken by the Railway Admlntstra-
tlon In the light of the outcome of the inves-
tigations 

Penalty for Entering into Reserved 
Compartments. 

*274 SHRI HARI KEWAL PRASAD 
Will the Minister of RAILWAYS be pleased 
to state 

(a) whether any order has been Issued 
for charging penalty for entenng Into re-
served compartments by the passengers 
travelling With valid tickets, 

(b) If so, the reasons therefor, and 

(c) whether Government propose to 
Withdraw thiS order keeping In view the 
economic conditions and dlflcultles being 
faced by the passengers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH) (a) Section 55 of the Railways Act, 
1989 stipulates Imposition of a fine upto Rs 
500/- If a passenger Without reservation 
enters a reserved compartment or occupies 
a berth or seat reserved for some other 
passenger and refuses to leave when asked 
to do so 

(b) ThiS IS to ensure that the passengers 
haVing reserved accommodation are not 
Inconvenienced 

(c) There IS no proposal to amend the 
saId prOVISIO'l 9t the Railways Act 

'_':. r ~_r.\'" ') '"' I - :: -;t ev"IC,M ~ 
~ V Hiring of Rigs and rilling Machines 

*275 SHRI C 0 GAMIT Will the 
M,nlsterof PETROLEUM AND CHEMICALS 
be pleased to state 

(a) the number of rigs and drilling 
machines hired by Government for the ex-
ploratIon and drrllmg of crude 011 and gas, 

(b) the annual payment of rent for hiring 
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each rig and drilling machine and the total 
payment made to foreign countries so far on 
account of hiring of these machines: and 

(c) the number of hired rigs and drilling 
machines which have not been used so far 
out of them and the reasons therefor? 

THE MINISTER OF PETROLUEM AND 
CHEMICALS (SHRI M. S. GURA-
PADASWAMY): (a) ONGC and Oil India 
Limited hire and delire rigs according to their 

operational requirements. At present the 
number of rigs charter hired by ONGC and 
Oil India Limited is 33. 

(b) The annual payment of charter hire 
charges made during 1989-90 by ONGC 
and Oil India Limited in respect of each rig 
hired from foreign as well as Indian compa-
nies is given in the statement Below. 

(c) Ail hired rigs were used for drilling 
purposes. 

STATEMENT 

Name of rig 

A. Rigs hired from foreign companies 

1. Saipem 

2. DST 

3. 5 rigs under Indo-Soviet cooperation 

4. Forex Neptune 

5. D. R. Stewart 

6. D. K. Mc Intosh 

7. Trident-II 

8. C/ltza 

9. Uxmaf 

10. Hakuryu-9 

11. Sedco-445 

i 
12. DF-95 

13. Richter rig 

14. Deutag rig 

Total: 

annual charter hire payment 
1989-90 (Rs'/Iakhs) 

574.C 

L!79.0 

4289.72 

571.96 

89960 

797.C 

885.57 

1058.56 

996.21 

971.6C 

8 r , C··7 
'v.~ I 

425.30 

328.09 

12847.34 
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Nameo/rig 

B. Rigs hired from Indian Companies 

1. Essar-II 

2. Essar-III 

3. Essar-I 

4. 3 mobile rigs of Triveni 

5. 4 mobile rigs of Essar 

6. 4 rigs of Aban 

7. Kedarnath 

8. Badrinath 

9. Bonito-I 

10. Bonito-II 

11. Hitdril 

12. lie 0 Amsterdam 

13. Explorer 

14. GA-III 

15. GA-I! 

16. Oanwood ice 

17. GMP-II' 

18. Dual 38 

19. Jagson-II 

20. Jagson-III 

21. Vikmg Driller 

22. ED Host 

Written Answers 36 

annual charter hire payment 
1989-90 (Rs.llakhs) 

115.22 

308.22 

373.59 

945.50 

1919.35 

697.32 

651.78 

107.86 

1216.6') 

1182.84 

1019.85 

933.35 

745.01 

608.10 

717.0 

81.05 

1193.29 

1156.92 

1265.70 

, 157.02 

607.45 

939.74 



37 Written AnswelS BHADAA 6, 1912 (SAKA) Written AnswelS 38 

Name of rig 

23. Perronegro 

Total 

Coal Production 

*276. PROF. RASA SINGH RA'f'IAj: 
SHRI NAKUL NAYAK: ---'_ 

Will the Ministerof ENERGY be pleased 
to state: 

(a) The estimated demand and the 
quantity of coal to be produced in the country 
by the end of the Eighth Plan; 

(b) whether any long therm policy has 
been formulated in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHAr ARrF 
MOHAMMAD KHAN): (a) to (c). The Eighth 
Five Year Plan is under finalisation. How-
ever, the Working Group on Coal and Lignite 
for Eighth Five year Plan set up by the 
Planning Commission, has estimated the 
raw coal demand by the terminal year of 
Eighth Plan (1994-95) as 35 mimon tonnes. 
The Working Group has suggested a coal 
production plan of 310.31 m. t. for the year 
, 994~95 and the gap between demand and 
availability has been proposed to be met by 
drawal from the pit-head stocks and import 
of coking coal required for the steel sector. 
The increase in productions, will be achieved 
by increasing productivity, production from 
the existing mines, ongoing projects and by 
development of new projects. 

annual charter hire payment 
1989-90 (Rs./lakhs) 

813.69 

18747.50 

[English] 
- I I'" ,_L '\ 

.._...( 'J" I t' ,.Jrl .... · i \('"' , ..... 
~ l 

Operation of Air Taxis 

-277. SHAI SHANTAAAM 
~OTDUKI;tE:_ 

SHRI SANAT KUMAR MAN_-
DAL: 

Will the Minister of CIVIL AVrATION be 
pleased to state: 

(a) whether Government have per-
mited some private Air Taxi Operators to fly 
on Indian Airlines' busy routes; 

(b) if so, the rational behind permitting 
private operators into the Indian airtranspor-
tation field; 

(c) the terms and conditions on which 
these airlines have been permitted to oper-
ate and how their tariff have been approved; 

(d) the charges payable by these pri-
vate air taxi operators to Government and 
the airport authorities concerned for the 
services rendered to them at the airports; 

(e) the details of check by the Director 
General, CIvil Aviation and other Govern-
ment agencies concerned to be exercised 
on the air-worthiness of the fleet and their 
day-to-day operations; and 

(1) whether the passengers travelling in 
these private airlines will be entitled to the 
same compensation in case of any mishap 
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facilities as in the case of Indian Airlines? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) to (c). Air taxis 
can operate to a/l airports in the country 
which are open tor scheduled operaTions 
subject to the prior approval at the airport 
authorities concerned. The Air Taxi Scheme 
IS expected to enhance passenger capacity 
without public sector investment and foreign 
exchange outgo and also increase earnings 
from the tourism sector. It will also introduce 
an element of healthy competition in the 
domestic sector. The air taxi operators are 
free to determir,e their fares without prior 
Government approval. 

(d) The air taxi operators shall pay all 
the prescribed charges to the authorities in 
charge of Airports In accordance with the 
rates stipulated by them. 

(e) The Director General of Civil Avia-
tion shall ensure enforcement of the safety 
standards in accordance with the powers 
vested in him under the Aircraft Act and 
Rules. 

if) The passengers travelling by air 
taxIs shall be entitled to the compensation 
stipulated by the Government under the 
Carriage By Air Act. 1972. The operators 
are, however, free to pay a larger amount of 
compensation, If they so desire. At present. 
Indian Airlines IS paying compensation, in 
the case of death due to accidents in excess 
of the amount stipulated under the Carriage 
By Air Act. 1972 

. I_~ust Control Device for Units of Ce-
ment Corporation of India -"._ 

*278. SHRI P. NARSA REDDY: 
SFTRj--- MA NOBANJiu.J 
--~ BHAKATA~---

Will the Minister- of INDUSTRY be 
pleased to state: 

(a) whether dust control device has 
been provided in the Cement Corporation of 
India; and 

(b) if not, the arrangements made for 
controlling the pol/ution in these units? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) Yes, Sir. 

(b) Does not arise. 
'--\ :_, L..-? C'\ 

Manufacturing of Gas Stoves and 
Regulators 

*279. SHRI ANBARASU ERA: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have issued 
by licences for manufactu' ,,, of gas stoves 
and regulators; 

(b) if so, whether man :Jfacturers pro-
duce gake and inferior quality of gas stoves 
and regulators; and 

(c) if so, the details of action taken 
against such mar,ufactures? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) Yes, Sir. 

(b) The Government have not received 
ay complaint against the licensed manufac-
turers regardi;--;g manufacture of fake and 
interior quality of Gas Stoves and Regula-
tors. 

(c) Does not arise . 

: Tr2ns/ation] 

\ ... ' 
'. "'Inquirl' on Air Disasters at Guwahati 

and Ahmedabad 

·280. SHRI HARI SHANKAR MAHALE: 
Will the ~'L AVIATION be 
pleased tc state: 
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(a) whether an Inquiry was set up to 
enquire into the air-disasters at Guwahati 
and Ahmedabad in 1988: 

(b) if so, whether the reports of Inquiry 
have since been received; and 

(c) if so, the causes of these accidents 
as per Inquiry reports and further action 
taken thereon? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVllAVIATlON(SHRIARIF 
MOHAMMAD KHAN): (a) to (c). Two sepa-
rate Courts of Inquiry were set up to investi-
gate the accidents at Guwahati and Ahme-
dabad. Both the enquiry reports have been 
received. 

2. Accident to Vayudoot F-27 aircraft at 
Guwahati on 19.10.88 was caused by total 
non-adherence to ILS let down procedures 
at Guwahati. The wrong clearance by ATC in 
asking the aircraft to report outer marker 
Inbound when captain-in-command reported 
non-availability of the Glide Slope has also 
contributed to this accident. 

3. The cause of accident to Indian 
Airlines 8-737 aircraft near Ahmedabad on 

19.10.88 is error on the part of the pilot-In-
command as well as co-pilot due to on-
adherence to laid down procedures under 
poor visibility conditions. 

4. The Government has accepted the 
recommendations aimed at enhancing the 
safety of aircraft operations. Copies of the 
enquiry reports have been placed in the Lok 
Sabha Library. 

[English] 

Modernisation of Stations in Orissa --
*281. SHRIRAVINARAYANPANI:Wili 

the Minister of'-RAILWAYS be pleased to 
state: 

(a) the details of the 0' gOing schemes 
of modernisation of railway s~ ~tlons In Orissa; 
and 

(b) the details of new P' JPosals In this 
regard under conSideration of Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) and (b) A statement IS given 
below. 
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[ T rans/ation] 1 " ,._", \ q ~'" ,,--I.,...~ "'-'( ~ 

l Attachment of Additional Coaches in 
Narmada Express 

·282 SHRIMATI SUM!IBAMAHAJ2-.1:J: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether all the trains commencing 
from Indore are being run with their full 
capacity; and 

(b) if so, whether there is a proposal to 
attach additional coaches with the 8233/ 
8234 narmada Express running between 
Indore and Bilaspur, at Indore instead of 
Bhopal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) No, Sir. 

(b) Not presently. 

[English] 

Purchase of Apple Juice 

3050. SHRI B. N. REDDY: Will the 
Minister of RAiLWAYS be'pTe~s(ld to state: 

(a) whether Railways have decided to 
purchase the apple juice produced by the J 
& K Horticulture Marketing and Processing 
Corporation and market it through railway 
outlets; and 

(b) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). Zonal 
Railways have been advised to arrange 
venting of apple juice produced by J & K 
Horticulture Marketing and Processing.cor-
poration through departmental outlets and 
also to permit its sale by c;atering/vending 
licences through their establishments. 

Misuse of Money 

3051. SHRI SUKHENDU KHAN: Will 
the Minister OfTNDUSTRY - bepleased to 
state: 

(a) whether Government are aware that 
the certified societies are utilising the money 
which they are getting from KVIC as interest 
free loan for other business purposes; and 

(b) if so, the reaction of Government 
and the steps taken/proposed to be taken in 
the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SMALL SCALE IN DUS-
TRiES AND AGRO AND RURAL INDUS-
TRIES IN THE MINISTRY OF INDUSTRY 
(SHRI SRIKANTAJENA) la) and (b). KVIC 
disburses funds in-the forn- of loan and grant 
for implementation of Kl adi and Village 
Industries programmes to State Khadi and 
VIllage Industries Boards, registered institu-
tions and cooperatives. Khadl loans are in-

terest free whereas village industries loans 
carry four per cent interest. Through the 
system of procuring utilisation certificates 
from such implementing agencies, the ex-
tent of proper utilisation of funds for the 
intended purpose is ascertained. Wherever 
the Utilisation Certificates disclose mis-utili-
sation of the funds steps are taken to recover 
the the said amount from the concerned 
institutions. 
;0 
. Wage Revision of Workmen in MIs. 

Burn Standard Co. ltd. 

3052. SHRI HARADHAN ROY: Will the 
Minister of iNDLiSTRY be pfeased'to state: 

(a) the date on which the last wage 
agreement was made for the workers of 
Refractory and Ceramic Group of MIs. Burn 
Standard Company Ltd. 

(b) whether the WOrkers have submit-
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ted the Charter of Demands for wage revi-
sion etc.; 

(c) if so, when and whether wage agree-
ment has been settled; and 

(i) Raniganj Group of Works 

(ii) GuHarbari Workes 

(iii) Jabalpur Works 

(iv) Niwar Works 

(v) Salem Works 

(d) if not, the reasons therefor? 
THE MINISTER OF INDUSTRY (SHRI 

AJIT SINGH): (a) The dates of last Wage 
Settlement in respect of workers of Refrac-
tory Units of Mis. Burn Standard Company 
Ltd. (BSCL) are as under:-

24.10.79 

24.1079 

22.9.79 

11.9.79 

17.8.87 

(b) to (d). Unions submitted their Charter of Demands for wage revision as under:-

(i) Raniganj Group of Works 

(ii) GuHarbari Workes 

(iii) Jabalpur Works 

(iv) Niwar Works 

(v) Salem Works 

Excepting Salem all other Refractory 
Units Of BSCL have been continuously 
incurring heavy losses. In view of the con-
tinuing losses and the financial constraints 
the company is not in a position to revise the 
wages of these loss making units. However, 
to alleviate hardships. variable dearness 
allowance. @ Rs. 1.65 per point with effect 
from 1.4.84 has been granted to the workers. 

'\ - ( ' .... T") 
[Translation] -rV \_ k_" . - , 

\ " \; 

(, \ 
Special Drive For Recruitment of 

Adlvasls of Bihar 

3053. SHRI SIMON MARANDI: Will 
the Minister of RAILWAYS be pleased to 
state: 

16.5.83 

17.1.83 

25.1.83 

1.1.83 

15.2.90 

(a) whether his Ministry has started any 
special recruitment drive for the Adivasis in 
Bihar; and 

(b) if so, the Division-wise number 
thereof recruited during the last three years? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES); (a) Yes. Sir. 

(b) The information is being collected 
and will be laid on the Table of the Sabha. 
;. j.-
. Complaints Against Allotment of J.,.eG_ 

Agencies and Petrol Pumps 

3054. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 
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(a) whether complaints of gross irregu-
larities in the allotment of petrol and diesel 
pumps and cooking gas agencies have been 
received during the last three years; 

(b) if so, the State-wise details thereof 
and the action taken thereon; and 

(e) the remedial steps being taken by 
Government to check such irregularities? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRI M. S. GURU-
PADASWAMY): (a) to (c). Selection for LPG 
distributorships and Retail Outlet· (Patroll 
Diesel) dealerships is done by speCially 
constituted Oil Selection 80ards (OS8s) 
headed by retired High Court Judges. No 
gross irregularities have been reported dur-
ing the last 3 years. However, any complaint 
received against selection of dealershipsl 
distributorships is duly investigated and 
remedial action taken, wherever found nec-
essary. 

[Englis~] _ 

Ban on Smoking In Railways 

3055. SHRI JANARDHANA POOJARY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether Railways have banned 
smoking in trains, hospitals and dispensa-
ries; 

(b) if so, the details thereof; and 

(c) the steps Government have taken to 
enforce the ban? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). 
Smoking has been prohibited in all Railway 
Hospitals, health Units, AC Sleeper/AC Chair 
Car Coaches and in suburban trains. 

(e) In Railway Hospital and Health 
Units, notice boards bearing" No Smoking" 
have been displayed, and ban is enforced 
through personlised contact, communica-
tion and counselling. Similar notices are 
displayed in AC Sleeper/AC Chair Car 
Coaches and in the coaches of suburban 
trains. A person who smokes in these 
coaches may by fined upto Rs. 1001- as per 
the provisions of the Railway Act, 1989. 

t Translation] 
, I 

Train Between Howrah and Samastlpur 

3056. SHRI BHOGENDRA JHA: Will 
the Minister 'C5fRAiIWAYS'-'be pleased to 
state: 

(a) whether Government propose to 
run an Express train betwef'n Howrah and 
Samastipur; and 

(b) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE PERNANDES): (a) and (b). Six 
pairs of Express trains are already available 
between Howrah and Samastipur. There is 
no proposal to run any additional train be-
tween these two stations. 

Vayudoot Service Between Callcut-
Madras-Trlvandrum-Bangalore 

3057. SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the 'Minister of 
CiViL AVIATION be pleased to state: 

{a) whether Vayudoot service is pro-
pose to be introduced between Calicut-
Madras-Trivandrum-Bangalore or between 
any other Southern stations; and 

(b) if so, the details thereof? 
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THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). Vayudoot 
Limited IS already ::>peratlng thrice a week 
Domler services on the route Madras-Ban-
galore-Callcut-Cochm-Tnvandrum and back 
and the Company has no plan for introduc-
tion of new services In the near future. 

Import of Petroleum from Islamic 
---_. -- Countries 

3058. SHf3_l_§.:.. C. VAf!~~A: Will the 
lvIinlster of PETROLEUM .A.D CHEMICALS 
be pleased to state: 

(a) the quantity of petroleum and petro-

leum products separately imported in the 
country during 1987. 1988 and 1989 and 
how much of it has come from the Islamic 
countries of the middle east; 

(b) the year-wise projected imports and 
Indigenous production of petroleum in India 
by 2001 A. D. ; and 

(c) how much oil is being consumed for 
electriCIty generation and in locomotIves? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M. S. GURU-
PADASWAMY): (a) The import of crude oil 
and petroleum products including from Middle 
East Countries during the fmancial year 1 987-
88. 1988-89 and 1989-90 was as under:-
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Purchases are made both under term 
contract as well as spot. Spot purchases are 
not made country-wise. Therefore it is diffi-
cult to indicate the share of Islamic Coun-
tries. 

(b) Year-wise imports for the year upto 

Year HSO LOO 

1986-87 161 273 

1987-88 209 251 

, 988-89 134 338 

The details of consumption of oil in the 
Locomotives forthe period 1986-87 to 1988-
89 is given below: 

(In 'ODO'MTs) 

Year FO 

1986-87 1309 

1987-88 1375 

1988-89 1440 
" 

.,;:_.\.~~ ~l. 
I > ._\v-\~-~'"" 

Prices of Drugs Manufactured by IDPL -
3059. ~~:§__. RAQ: Will the Minister 

of PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether the prices of drugs manu-
factured by the Indian Drugs and Pharma-
ceuticals limited are fixed by Government; 

(b) if so, whether in order to boost the 
sale of the drugs of IDPL, his Ministry had 
requested the Ministry of Health and Family 

2001 A.D. will depend upon the gap between 
the demand and indigenous production. They 
will be known with a degree of certainity only 
afterfinalisation of 8th and 9th five year Plan. 

(c) The details of consumption of oil in 
electricity generation is as under: 

(In 'ODD' MTs) 

LSHS FO 

1489 712 

1659 636 

1572 607 

Welfare to suggest to the hospitals under it 
and the Ministries of Deff"'ce, Railways, 
Labour and the State Governments to pur-
chase these drugs from the IDPL; 

(c) if so, the purchase made by the 
aforesaid hospitals from IDPL during the last 
three years; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PET:~k~~~:~~A~{~N~I~ 
CALS (SHRI BHAJ duced by IDPL are fixed 
prices of drugs pro underthe 
by Government or by the company 
provisions of DPmCeOnt'h1a9:i~sued instructions 

lb) Govern . d rt that Govt. purchasing epa-
to the effectUblicsectorundertakingsshould 
~:~~St~:~r~rders for the PUJfChaSe ~f ;;~~: 

nd harmaceuticals manu actur~ 
~Ublic sector drug adnd pht~::~:ft~~~ ~:C~ 
panies, but not ma e In 
tor, withOut inviting tenders. 

(c) and (d). The Institutional sales of 
IDPl to Defence, ESI (Labour), Railways, 
public sector undertakings, State Govern-
ments and others during the last three years 
are as under:-
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(Rs. in Crares) 

1987-88 35.00 

1988-89 46.14 

1989-90 48.43 

Satellite Rs sy Stations Around Deihl 
-~ 

3060. fRI J. P. AGARWAL: 
IRI BANWARILAL PURO-

~ -!:Hf;:-- -
. IRI JANARDHANA 

POOJARY: -

Will the" ister of RAILWAYS be 
pleased to statl 

(a) whether Government are aware that 
business and trade are facing a lot of prob-
lems in booking their goods for outside towns 
by railways; 

(b) if so, whether Government have any 
scheme to develop satellite fright and pas-
senger railway stations around Delhi to solve 
this problem; 

(c) if so, details thereof; 

(d) by what time these stations will start 
functioning; and 

(e) if not, the reasons thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No problems 
are being faced by business and trade in 
Delhi for booking their goods for outside 
towns. 

(b) to (8). land is being acquired for 3 
satellite terminals at Holambi Kalan, Bijwasan 
and Anand Vihar, but no time schedule has 
been finalised. 

"'Supply of Coal to Ceramic Industry 

3061. SHRI SHANTILAL PURUSHOT-
AMDAS pATEC---wiII the Minister of EN-
'ERGY be pleased to state: 

(a) whether the Ceramic industry of 
Gujarat has been facing acute shortage of 
coal; 

(b) whether Government have received 
any representation from this Industry for 
regular and uninterrupted supply of coal; 

(c) if so, the details thereof; and 

(d) the details of action taken by Gov-
ernment on the representations? 

THE MINISTER OF ENERGY AND 
MINISTER CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) to (d). According 
to information received from Coal India 
Limited, rail despatches of coal to Ceramic 
Industry of Gujarat during the period Janu-
ary to July, 90 has been 3422 Four Wheeler 
Wagons (F.W.Ws) against 3480 F.W.Ws 
supplied during the corresponding period of 
1989. The shortfall in rail despatches has 
been more than made up by road releases 
which during January to July, 90 were 65419 
metric tonnes against 16323 metric tonnes 
during the corresponding period of 1989. 

Gujarat Ceramic Industries Federation 
has represented for Increasing supplies of 
coal to Ceramic industry, reserving total 
production of coal of Korea-I colliery for them 
and ensuring coal supplies to ceramic Indus-
try being free of shale, slack and stones. 

Instructions have been issued to the 
coal company to en!lure equitable distribu-
tion of coal produced at Korea-I colliery 
between Ceramic industry of Gujarat and 
other consumers, to endeavour to increase 
production from Korea-I colliery to offer 
additional quantities of coal from alternate 
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sources acceptable to Ceramic industry and 
to ensure prol?8r q_uality of coal. 

.I, ___ ~"_ ~ \" t'l .. ~' 

Allotment i.f ~ne ~mparlment from 
Baroda In SUrat-Varanasl Train 

3062. SHRI PRAKJ\~J:L>_~91S.0 
!!_fY\HMBH~ TT: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether Gujarat Government has 
sent a proposal for allotting one compart-
ment from Baroda in the Surat Varanasi 
Train; and 

(b) if so, by what time final decision is 
likely to be taken? 

THE MINISTER OF RAILWAYS ( SHRI 
GEORGE FERNANDES): (a) No, Sir. 

\ \ I, J ,,\ , (b) Does not arise. 
.., I ' 
\;_"l:......",,)(',,'~ '" e_ t_ 

Double Price for Patrol and Diesel 

3063. SHRt PRAKASH V. PATIL: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether Government propose to 
adopt double price system for petrol and 
diesel; and 

(b) if so, the details In this regard? 

THE MtNtSTEROF PETROLEUM AND 
CHEMICALS (SHRI M. S. GURU-
PADASWAMY): (a) No, Sir. At present, there 
is no such proposal. 

(b) Des not arise. 

Setting up of Gas Cracker Plant at 
Vljaypur, Madhya Pradesh 

3064. SHRI MADHAVRAO SCINDIA: 
Witt the Minister of pE I RbLEUM - AND 
CHEMICALS be pleased to state: 

(a) whether there is a proposal for 
setting up of a gas cracker plant and down 
stream industries at Vijaypur in Madhya 
Pradesh; 

(b) if so, the details of the proposal 
indicating the proposed capacity and esti-
mated cost thereof; and 

(c) the action Government propose to 
take thereof? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHAI M. S. GURU-
PADASWAMY) (a) to (c). No proposal for 
setting up of a gas cracker plant and down 
stream units at Vijaypur in Madhya Pradesh 
is envisaged. 

~--l--
(~ Workers' Strike In TAFCO 

3065. SHRI V. SREENIVASA 
PRA~AD: 

SHAr M. V. CRAN-
---r>RASHEKARA -MUR-

THY: _-
Will the Minister of INDUSTRY be 

pleased to state: 

I (a) whether the workers of the Tannery 

(
and Footwear ~~~!io~_o! I!'dia L;imTted, 
Kanpur have gone on strike; 

(b) whether the production of the com-
pany has been affected since January 1 990 
due to no-supply of inputs; 

(c) whether the Industrial Development 
Bank of India has been entrusted the task of 
making indepth study of the Corporation; 
and 

(d) it so, the facts and details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
AJITSINGH): (a) Most of the Techical Work-
ers in the two factories of TAFCO have gone 
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on strike from 28.7.1990 in factory No.1 and 
from 30.7.1990 in factory No.2 and are still 
continuing. 

(b) Despite constraints, production of 
the company for the period from January-
July, 1990 is As. 394.06Iakhs as against Rs. 
359.87 lakhs during the same period last 
year. 

(b) The staff/employees involved in 
smuggling are prosecuted by the Customs 
Department and disciplinary action is taken 
against them by the organisations concerned. 
Regulation of entry, frisking of staff and 
sealing of APU and toilet panels is being 
carried out. 

[ Trans/ation]~, 
1"'__-~.o..A \' , 

Central Assistance to States for Con-
(c) and (d). Government have requested ' .... 

lOBI to undertake an indepth study into the 
working of TAFCO. The points of reference structlon of Rail Lines 
of this study are to examine the viability of the 
Company's operations and suggest ways 
and means for TAFCO's revival. 

,,,," 

':J --. 
Smuggling Charges Against Employees 
---oITndlan Airlines/Air India 

3066. SHRJ D. AtM): 
SHRI PRAKASH V. PATIL: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) the number of employees of the Air-
India and Indian Airlines separately arrested 
on charges of smuggling during the last 
three years, year-wise and institution wise; 
and 

(b) the steps being taken by Govern-
ment to prevent this trend? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) The number of 
employees of Air-India and Indian Air-Lines 
arrested on charges of smuggling during the 
last three years in given below:-

Year 

1987 

1988 

1989 

Air-India Indian Airlines 

4 3 

9 

3 

3067. PROF. PREM KUMAR DHUMAL: 
Will the Minister of RAILWAYS bepleasedt~ 
state: 

(a) whether work for C'onstruction of 
railway lines in some States has been ob-
structed for non-acquisition of land by con-
cerned State Governments; 

(b) if so, the details thereof; 

(c) whether Government propose to 
provide special assistance to such States for 
this purpose; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). De-
lays in acquisition of land have occurred in 
the case of the following projects: 

1. Assam: Jogighopa-Guwahati, 
new B.G. line 

2. 

3. 

Himachal Pradesh: Land beyond 
Una, Nangaldam-Talwara, New 
8.G. line project 

Karnataka: Bangalore-Mysore, 
Gauge Conversion Project. 
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4. 

5. 

6. 

Punjab: Seas-Goindwal New 
B.G.line. 

Uttar Pradesh: Rampur-New 
Haldwai, New B. G. Line. 

West 8engal: Tamluk-Digha, 
New S. G. Line. 

(c) and (d). Since land required for 
Railway Projects is acquired by State Gov-
ernments on behalf of Railways no need for 
providing any special assistance has been 
felt. 

SC/ST Employees In Bharat Coking 
Coal Limited 

3068. SHRI SHlelLSOREN: Will the 
Minister of ENERGY be PI~~ed to state: 

(a) total number of employees <>f the 
Bharat Coking Coal Limited (BCCl); 

Group Scheduled Castes 

'A' 56 

'B' 52 

'C' 35639 

'0' 14120 

Sweepers 2072 

51939 

2328 land losers have so far been pro-
vided employment in BCCL. 

(c) and (d). 3192 cases of land losers 
are pendi ng for employment in BCCL. Offers 
of appointment will be issued to them as 
soon as they hand over vacant possession 

(b) the total number of Scheduled 
CasteslScheduled Tribes and displaced 
persons category-wise; 

(c) the number of pending cases of dis-
placed persons for employment in the 8harat 
Coking Coal Limited; 

(d) the time by which all the pending 
cases of displaced persons will be settled; 
and 

(e) when the backlog vacancies of SCI 
ST in the Bharat Coking Coal Limited will be 
filled up? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVil AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) A total of 166653 
employees are on the rolls 0' Sharat coking 
Coal Limited as on 31.7.90. 

(b) The number of employees, group-
wise, belonging to Scheduled Castes/Sched-
uled Tribes is given below: 

Scheduled Tflbes 

13 

16 

12850 

3676 

16555 

of land to BCCl after registeration. 

(e) Sharat Coking Coal Limited have 
already advertised backlog vacancies of SCI 
ST and are taking action to fill up these 
vacancies in accordance with the instruc-
tions of the Government on the subject. 
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/ -
b '-'\ Export of Scooters 

3069. SHRISRIKANTADATTANARA-
SIMHA RAJ'AWADIYAR:~ -~~-

Will the Minister of INDUSTRY be 
pleased to state: 

(a) the scooter companies exporting 
scooters to different countries; 

(b) the year since the scooters are 

being exported by those companies; 

(c) the target set for the export of 
scooters in 1990-91 ; and 

(d) the amount of foreign exchange 
expected to be earned by exporting scoot-
ers? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) (a) to (d). A statement is given 
below. 
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T ] ~ ~ , 
[ I ransiation ') ._ ....... -:' 'r fl/'._ 

~l ~ \"'"-" C' ~ 
_" Issue of Letters of Intent 

3070. SHRI KAILASH MEGHWAL: Will 
the Minister ~ INDUSTRY be -pleclsed to 
state: 

(a) the details of entrepreneurs 
alongwith details of industries for which 
applications were submitted for obtaining 
industrial licences to set up -industries in 
Rajasthan from 1.7.89 to 30.6.90; and 

(b) the details of a~jcants whom let-
ters of intent have been issued/rejected and 
are under consideration of Government at 
present? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) (a) and (b). During the period 
from 1.7.89 to 30.6.90,68 IL applications for 
setting up industries in Rajasthan were re-
ceived. Of these, 12 proposals have been 
approved and letters of intent granted. Of the 
remaining 56 applications, 25 have been 
rejected or otherwise disposed of and 31 
applications are at various stages of proc-
essing. Details, such as name of the appli-
cants, location, item(s} of manufacture and 
capacity in respect of all letters of intent 
issued are published regularly by the Indian 
Investment Centre in their "Monthly News 
Letter", Copies of this publication are being 
sent to the Parliament Library. The details of 
pending applications are not divulged till the 
Government have taken final decision 
thereon. 

t 

[English] ~) ~ n c.~ ~t: 

~ Discontinuation of Loan Licence 
System 

3071. SHRI KALP NATH RAI: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether Government propose to 
discontinue the fa an licence system in the 
drug industry; 

(b) whether loan licence system is 
prevailing in all countries including USA, UK, 
Germany and Japan; 

(c) if so, the reasons for the discontinu-
ation of loan licence system, in the country; 

(d) how Government propose to utilise 
the installed capacity created by these units; 
and 

(e) whether Government are working 
out any proposal to offer job to the people 
who will be rendered jobless by discontinu-
ation of loan licence system? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRI M. S. GURU-
PADASWAMY): (a) Yes, Sir. It has been 
decided that the loan licensing system would 
be discontinued with effect from 31 .12.1991. 

(b) to (e). The system of contract 
manufacture exists in several countries. The 
reasons for dlscontinuace in this country 
include need to ensure Good Manufacturing 
Practices (GMP) and prevention of misuse 
of the facilities extended under the scheme. 
Government would lend all possible support 
to proposals for utiliSing existing installed 
capacities. Towards this purpose, adequate 
time gap has been given so that persons 
involved could work out possible alterna-
tives to meet the changed situation when 
loan licensing system IS discontinued. 

I~_ .-.. , .~ '1 • 
Doubling and Electrification of Delhi-

Moradabad Rail Line 

3072. SHRI P. M. SAYEED: Will the 
Minister of RAiIWAY-S be pleased to state: 

(a) whether there is a proposal for 
conversion of single railway line into double 
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line between Delhi ad Moradabad via Hapur. 

(b) whether there is a proposal of elec-
trification of the above railway line; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Delhi-Ghazia-
bad section is already a double line section 
and there is no proposal to double the line 
from Ghaziabad to Moradabad. 

(b) Delhi-Ghaziabad section is already 
electrified. There is no proposal to extend 
electrification from Ghaziabad to Moradabad. 

(c) Does not arise. 

(d) The traffic density on Ghaziabad-
Moradabad section does not justify doubling 
or electrification of the section. 

[ Trans/ation] 

, -, ~ Thane Creek BrIdge 

3073, SHRIMATI JAYAWATI NA\l-
INqWJiOAAMEHT';: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the stipulated time schedule for 
completion of Thane Creek bridge between 
Mankhurd and Balapur railway stations on 
Central Railway; and 

(b) the reasons for delay in the comple-
tion of this project? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) March, 1991, 

(b) Does not arise, 

[Eng/ish] ); A/"_ 

'1 f r . ~ "- cr...- ,\ '\' L ") 
(\J ~ 

Change In Flight Schedules by 
Vayudoot 

3074. SHRI A. CHARLES: Will the 
Minister of CiVDvlATloN 6e pleased to 
state: 

(a) the number of times Vayudoot have 
rescheduled its passenger flight operations 
during the last three years; 

(b) the reasons therefor; 

(c) whether there is any established 
practice/guidelines in this regard; and 

(d) the efforts being made to maintain 
the flight schedules already ,lnnounced? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Vayudoot printed 
Its revised flight schedules 9 times during the 
last three years. 

(b) and (c). Changesintheflightssched-
ule are made to meet traffic demand from 
time to time and in the larger commercial 
interests of the organisation. 

(d) Vayudoot makes all efforts to stick to 
the announced flight schedules within, 
however, the constraints of aircraft capacity_ 

r Translation) ~7; 

Coal Supply to Surata~rh Power Project -_ 
3075, SHRI GIRDHARILAL 

BHARGAVA: Will the-MfniSi'e70f E-NERGY 
be pleased to state: 

(a) whether coal supply to the Su-
ratgarh Power Project has been sanctioned; 

(b) jf not, the reasons therefor; and 



77 Written Answe/S BHADRA 6,1912 (SAKA) Written Answers 78 

(c) the time by which approval to tho 
Suratgarh power project would be accorded? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) to (c). The coal 
linkage for Suratgarh Power Project (2 X 21 0 
MW) has been given from the North Kar-
anpura Coalfield and coal supply is sched-
uled to commence from the year 1995-96. 

, 
[English] _, ~ " l,- ~~ ~I 

) '/ ' 
Provision of Ale In Cholan Express 

3076. SHRI S. SINGARA VADIVEL: 
---: - _ -JO_ .__ _" 

Will the Minister of RAILWAYS bepleased 
to state: 

(a) whether there is no Air-Condition 
facility in any of the long distance trains on 
the main line between Thanjavur and Ma-
dras; 

(b) whether there is a demand for AlC 
in the Cholan Express and Rameshwaram 
Express in particular; and 

(c) it so, the action taken in this matter? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) Some demands have been received. 

(c) Presently not feasible due to non-
availability of adequate A. C. coaches. 

[Translation) '____}I) t. r '. I U -t.1~,-\ L~.__(I._,- ~ - t 
Industrial Development of Eastern UP 

3077. SHRI RAM KRISHNA YADAV: 
Will the Mintster of INDUSTRY be pleased 
to state: 

(a) whether Eastern Uttar Pradesh is 
inaustrially extremely backward area and if 

so, the details of the steps being taken by 
Government for its industrial development; 

(b) whether Government propose to 
issue licences to set up any large scale 
industry inthe no-industry district, Azamgarh 
or whether there is any crash programme to 
develop cottage industries in this district; 
and 

(c) if so, the details in regard thereto? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) to (c). Industrialisation of 
particular district (s) in a State is primarily the 
responsibility of the State Government con-
cerned. However, the Central Government 
supplement their efforts by offering certain 
incentives such as priority in licensing, 
concessional finance, etc. tr entrepreneurs 
setting up industries in cer··ally declared 
backward district. The follow'''g districts in 
Eastern UP have been declalPd as centrally 
backward and are eligible to receive the 
above incentives: 

1. Azamgarh 

2. Bahraich 

3. Balia 

4. Basti 

5. Deoria 

6. Faizabad 

7. Ghazlpur 

8. Gonda 

9. Jaunpur 

10. Pratapgarh 

11- Sultanpur 
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Applications for setting up industries in 
Azamgarh district as and when received will 
be considered on merits in accordance with 
the prevailing licensing policy. 

[English] '). ' .~ ~;', 
~ ~ ., .. u u. - ~ 

")- 'Operational Difficulties in Passenger 
Service Between Howrah and Nalhatl 

3078. SHRI AMAL DATTA: Will the 
Ministerof RAILWAYS be pleased to reterto 
the reply given on 7 July, 1990 to Unstarred 
Question No. 38 regarding passenger serv-
ice between Howrah and Naihati and state: 

(a) the details of the operational difficul-
ties in starting a passenger service between 
Howrah and Naihati il1 the Sealdah division 
of Eastern Railway; 

(b) when and by whom the feasibility 
study was made; and 

(c) whether any traffic survey has been 
made by the Railways to assess the require-
ment of such a service? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) The route for 
Howrah-Naihati train will be via Bandel. 
Presently, 17 pairs at EMU trains with the 
provision of one EMU rake and 3 pairs of on-
EMU passenger trains are runing on Naihati-
Bandel section. These trains are dealt with 
both at Bandel and Naihati on a bay-platform 
without having any infringement with the 
main line. Running a direct train between 
Howrah and Naihati via Bandel will involve 
reversal of direction which will take about 10 
minutes time. It will also be necessary to deal 
with proposed Howrah-Naihati (via Bandel) 
trains on platform No. 2 and 3 at Bandel 
where large number of EMU trains originate/ 
terminate and run through. Blocking of plat-

form by a rake will cause severe operational 
constraints when a large number of trains 
pass through those platform lines. Runing 
time between Naihati and Bandel is 20 min-
utes each way. Taking into account the ter-
minal time at Bandel and Naihati for reversal 
of direction, the proposed train between 
Howrah and Naihati will require extra time 
of 60 minutes. None of the EMU rakes at 
Bandel has a lie-over of more than 60 min-
utes during the day time and, therefore, 
additional rake will be required for the pro-
posed train which is presently not feasible 
due to acute shortage of EMU coaches. 

(b) The examination was not under-
taken by any individual officer. The demand 
tor running Howrah-Naihati train is an old 
one and it has been examined by the East-
ern Railway on several ol"r-asions on the 
basis of master-chartllay-out of stations etc. 

(c) A survey done in July' 90 indicated 
only 111 passengers on an average travel-
ling per train from stations on Hawrah-Ban-
del section to those on Bandel-Naihati sec-
tion by 40 trains runing daily on Naihati-
Bandel section. 

[~ranslation] \ J:\;.. *"' \ ~~, ~, ,'r--

(_ ,.' 
" Allocation of Kerosene to U.P 

3079. SHRI HARSH VARDHAN: Will 
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state the quantity of 
kerosene allocated to Uttar Pradesh in each 
month from January 1990 to July by Union 
Government? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M. S. GURUPAD-
ASWAMY): The quantity of Kerosene oil 
allocated to Uttar Pradesh for each moth 
from January to July 1990 is as under: 
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! Supply of Kerosene to Stat •• 

3080. SHRI RAGHAVJI: 
SHRI SURVA -NARAYAN 

YADAV; 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the quantity of kerosene being allot-
ted and allocated and supplied in actual to 
State Governments against their demand 
during the last three years, State-wise and 
year-wise; 

(b) the criteria adopted therefor; 

(c) whether any State Government has 
requested for allocation of increased quota; 

(d) if so, when and details thereof; and 

<e' the steps taken in this regard? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M. S. GURU-
PADASWAMY): (a) to (e). The Kerosene oil 
requirements of StateslUnion Territories are 
assessed by allowing a suitable rate of 
growth over the allocations made in the 
corresponding period of the previous year, 
and allocations made accordingly. Besides 
the regular allocations, additional adhoc 
releases are also made at the requests of 
State Govts. to meet specific situations like 
floods, droughts, shortage of LPG etc. 

A number of States/Union Territories 
had requested for additional allocation of 
kerosene which were considered and addi-
tional allocations given as feasible. 

The deta"s of regular allocations adhoc 
allocations and releases of kerosene made 
to the States/Union Territories during the 
years 1987, 1988 and 1989 are given in the 
attached statements. 
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[English) 

" \rj ~ Book Stalls at Railway Stations -
3081. SHRI RAMDAS SINGH: Will the 

Minister of RAILWAYS be pleased to state: 

(a) whetherthere is any proposal under 
consideration with his Ministry to rationalise 
all the book stalls in the country held by 
private parties at railway stations; 

(b) if so, the details thereof; 

(c) the total number of book stalls 
allotted zone-wise at present; 

(d) whether it is also a fact that these 
book stalls ar selling the books at the higher 
rates; and 

(e) if so, the steps being taken by 
Government in this regard? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) There is no 
such proposal. 

(b) Does not arise. 

(c) Information is being col/ected and 
will be laid on the table of the Sabha. 

(d) No, Sir. 

(e) Does not arise. 

[Trans/ation] t.. 
~,--\ _;...o.. e.-r 

~-) Central Investment Subsidies to 
Industries Set Up In Silvassa 

3082. SHRI KASHIRAM RANA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government have declined 
to grant Central Investment subsidies to the 

Industries set up in Silvassa, Dadar and 
Nagar Haveli; 

(b) whether the applications for subsidy 
were cleared after the expiry of stipulated 
period although the forms were received in 
ole in time; and 

(c) the action taken by Government with 
regard to the protest lodged in this regard? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) to (c). The Central Invest-
ment Subsidy Scheme was discontinued 
with effect from 1.10.1988. Government had 
vide their letter dated 21.7.1989 advised the 
State GovernmentlUT Administrations to 
disburse sub&idy to non-manufacturing ac-
tivities by 30th September, 1989 and to 
manufacturing activities by r; 1st December, 
1989 provided the projects were approved 
by the State Level Committe." 'District Level 
Committee on or before 30.9.1988, i. e. 
within the validity period of the Central In-
vestment Subsidy Scheme. 

The Dadra & Nagar Haveli administra-
tion had submitted claims amounting to Rs. 
7.67 Crores involving 77 units. As the sub-
sidy in all the above cases was sanctioned 
by the State Level Committee after 30.9.1988, 
the amount was not released to the UT 
adR1inistration. 

[English] 
\,~ 

Vayudoot Service Between Calcutta 
and Haldla 

3083. SHRI SATYAGOPAL MISRA: 
Will the Minister of CiviL AviATiON be 
pleased to state: 

(a) whether there is any proposal to 
introduce Vayudoot services between Cal-
cutta and Haldia; 

(b) if so, the details thereof; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) No, Sir. 

(b) Does not arise. 

(c) Shortage of aircraft capacity and 
paucity of other resources do not permit 
introduction of more services by Vayudoot 
Limited in th_~ near future. 

(Q ( b.:1,,~) ~( = I 

Overbrfdge at AVaneeswaram 

3084. SHRI KODIKKUNNIL SURESH: 
Will the Minister of RAILWAYS' be pleased 
to state: 

(a) whether Government propose to 
construct overbridge at Avaneeswaram on 
Quilon-Schencottah meter gauge line; and 

(b) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Ves, Sir. 

(b) Construction of road overbridge 
near Kuri at Km. 72017-8 between Avanees-
waram and Kottarakkara, at a cost of Rs. 
39.38 lakhs, has already been taken up by 
the Railways ,on ~eposit terms. 
( "I' r . 07 \.)_....,._t..,_~c ..... 

Sub-Centre of Central Tool Room 
Project, Calcutta at Bhubaneswar 

3085. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of INDUSTRY be ple;~ed 
to state: 

(a) whether Government had a pro-
posal to set up at Bhubaneswar a sub-centre 
of the Central Tool Room Project, Calcutta; 
and 

(b) if so, when it is likely to be set up? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SMALL SCALE INDUS-
TRIES AND AGRO AND RURAL INDUS-
TRIES IN THE MINISTRY OF INDUSTRY 
(SHRI SAIKANTA JENA): (a) Originally, 
Govt.'s intention was to set up a sub-centre 
of the Central Tool room Project, Calcutta; 
subsequently, it has been decided in prin-
ciple, to set up a full-fledged Central Tool 
Aoom & Training Centre at Bhubaneswar. 

(b) The Centre at Bhubneswar is likely 
to be set up during Eighth Five Year Plan. 

Railway Station at Anand Vlhar 

3086. SHRI TEJ NARAYAN SINGH: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is ay proposal to start 
a railway station near Anand Vihar (Trans 
Yamuna), Delhi; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) to (c). There is 
already a hot station at Anand Vihar. There 
was also a demand for opening of a new halt 
station between Anand Vihar and Tilak Bridge 
stations, which was examined but was not 
found justified. 

However, there is a proposal for provid-
ing a directional terminal at Anand Vihar, 
which would be finalised when necessary 
land is acquired by Delhi Development Au-
thority and handed over to the Railway. 

Pilots and Crew Members of Air India In 
Kuwait 

3087. ~:_. VNAY._~.I.JMA8 
MALHOTRA; Will the Minister of CIVIL 
AVIATION be pleased to state: 
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(a) whether any pilots end crew mem-
bers of Air India are stranded in Kuwait; 

(b) if so, the details of such employees; 

(c) the reasons for the same; 

(d) the steps being taken to bring back 
these persons from Kuwait; 

(e) whether the pilots of Air India have 
shown resentments and refused to operate 
the aircraft till their colleagues are returned 
from Kuwait; and 

(1) whether Government have taken up 
the matter with the concerned authorities in 
this regard and if so, the latest position 
thereof? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) to (1). The pilots 
and other members of Air India crew, who 
were stranded in Kuwait, have returned to 
India. 

"\ 
\, ' DIesel Multiple Units 

3088. SHRI SATYANARAYAN 
~- YATTYA: - -- --
SHRt V-:- SREENIVASA 
- PRASAD: -
SHRI M.- V. CHAN-

- - --_ 
DRASHEKARA MUR-
THY: 

~HRI BANWARI LAL PURO-
HIT: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government have stressed 
the need for introduction of Electrical Mul-
tiple Units (EMUs) and Diesel multiple Units 
(DMUs) in order to provide faster inter-city 
passenger trains; 

(b) if so, whether any feasibility tests 
have ben conducted in this regard; and 

(c) if so, the details thereof and the 
name of railway routes on which such trains 
are proposed to be started? 

THE MINISTER OF RAILWAYS (SHAI 
GEORGE FERNANDES): (a) to (c). For the 
present there is no proposal to introduce any 
new EMUlDMU type inter-city passenger 
services, though a Survey for running EMU 
services between Bombay and Ahmedabad 
h~s been \;Inder:t~ken. ~ ') 

, ~"'J...).f./~~ 
\ -B~nds for Konkan and Other Rail LInes 

3089. SHRI P. C. THOMAS: Will the 
Minister of k RAILWAYS be- pleased to 
state: 

(a) the progress made so far in con-
struction work of Konkan Railway Project; 

(b) the quantum of funds raised so far 
and proposed to be raised further; and the 
source thereof; 

(c) whether there is proposal to con-
struct other new rail lines by raising money in 
similar manner; and 

(d) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) The Konkan 
Railway Corporation limited for construc-
tion of Konkan Railway Project, was regis-
tered on 19th July, 1990. The certificate of 
commencement of Business by the Corpo-
ration has been issued only on 20th August, 
1990 by the Registrar of companies. 

(b) No funds for the project have been 
raised so far. However the financing of the 
Konkan Railway Project will be as under: 
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(i) 

(ii) 

25% of the cost will be met 
through equity participation by 
the Union Govt. and the States at 
Maharashtra, Karnataka, Goa 
and Kerala; and 

the balance 75% by issue of 
public bonds. 

(c) No, Sir. 

(d) Does not arise. 
( D .q 

Pending Applications under Industrial 
Disputes Act 

3090. SHRI MANI!<M~YA,L: Will the 
Minister of Clvk AVIATION be pleased to 
state: 

(a) the number of applications under 
section 33(2) (b) of Industrial Disputes Act 
pending before the authorities from the Air 
India; 

(b) the numberof applications approved 
and rejected by the labourtribunaVcourt and 
labour commissioners in the last three years; 

(c) whether the Air India has stopped 
making such applications now; and 

(d) if so, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Number of ap-
proval applications pending is 36. 

(b) Number of applications approved is 
30 and the number rejected is 21. These 
figures are for the period from 1.4.1987 till 
date. 

(c) Yes, Sir. 

(d) Since, at present, the provisions of 
Section 33 of the Industrial Disputes Act are 
not attracted, the Corporation is not filing any 
approval application. 

\ ..) 
LPG Bottling Plants 

3091. SHRI BALVANTMANVAR: Will 
the Ministerc;fPETROLEUM AN-iS CHEMI-
CALS be pleased to state: 

(a) whetherthe LPG Bottling capacity in 
the country is at present insufficient to meet 
the consumers' needs; and 

(b) if not, the steps Government pro-
pose to take to remedy the situation? 

THE MIN ISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S. GURU-
PADASWAMY): (a) and (b). The existing 
LPG bottling capacity of 2.5 mlrlion tones per 
annum in the country is sufficient to meet the 
demand of packecilPG of 2.2 million tonnes 
during 1990-91.-

r--...'\.A). 1\ 
. ('l 'I .~ 

National Average of Track Length 

3092. SHRI ABDUL SAMAD: Will the 
Minister of RAiiWAYS-"be PI~ed to state: 

(a) the names of States/Union Territo-
ries where railway tracks in kilometers is 
below the national average in terms of track-
length per sq. km. of area of per' 00,000 of 
population (1 981) or both; and 

(b) whether any long-term plan has 
been evolved by his Ministry to reduce the 
inter-59 disparity? 

THE MINISTER OF RAILWAYS (SHRf 
GEORGE FERNANDES): (a) The names of 
States/Union Territories are as under:-

1. Andhra Pradesh 
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2. Arunachal Pradesh 

3. Bihar 

4. Goa 

5. Himachal Pradesh 

6. Jammu & Kashmir 

7. Karnataka 

8. Kerala 

9. Madhya Pradesh 

10. Maharashtra 

11. Manipur 

12. Meghalaya 

13. Mizoram 

14. Nagaland 

15. Orissa 

1 6. Rajasthan 

17. Sikkim 

18. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21 . West Bengal 

22. Andaman & Nicobar 
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23. Chandigarh 

24. Delhi 

25. Dadra & Nagar Haveli 

26. Daman 7 Diu 

27. Lakshadweep 

28. Pondicherry 

(b) No, Sir. 

[ Trans/ation] 

\\v 
Representation of ~ In 011 Selection 

Board (East) 

3093. SHRI HUKMDEO NARAYAN 
YADAV: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased t? state: 

(a) whether Bihar has been represented 
adequately in the Oil Selection Board (East); 

(b) if not, the reasons therefor; and 

(c) the steps taken by Government to 
give due representation to Bihar in Oil Selec-
tion Board (East)? 

THEMINISTEROFPETROLEUMAND 
CHEMICALS (SHRI M. S. GURU-
PADASWAMY): (a) to (c). The Members of 
the Six Oil Selection Boards (OSBs) are not 
chosen on a State or regional ba3is. The 
OSB (East) which covers the state of Bihar 
has a retired High Court Judge as its Chair-
man and two eminent persons as its Mem-
bers. It would do full justice in the selection of 
candidates for dealerships and distributor-
ships in Bihar State. 
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r '"' \ \ ') Price of Cement 

3094. SHRI BALESHWAR Y ADAV: 
Will the Ministe-;Q1INOUSmVbe-pfeaseO fo 
state: 

(a) whether Uttar Pradesh Government 
has requested Union Government to ask the 
cement producers to apply voluntary price 
control; 

(b) if so, whether Government have 
considered such request so far; and 

(c) if so, the details thereof and if not, 
the reasons therefor and the time by which a 
decision is likely to be taken in this regard? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) No Sir. 

(b) and (c). Does not arise. 

[English] 
\ \ ') 

Bhatty Committee on Trade Margins 

3095. SHRI KALPNA TH SONKAR: Will 
the Minister of PETROL~ AND CHEMI-
CALS be pleased to state: 

(a) the finding of the Shatty Committee 
on trade margins of medicines and when 
these were submitted; 

(b) the expenditure incurred by Govern-
ment on the Committee; 

(c) whether his Ministry revised the 
trade margins without waiting for the finding 
of this Committee; and 

(d) if so, the reasons thereof? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) The draft report, which 
was submitted in March, 1990, is under 

consideration of the Government. 

(b) The cost of this study is Rs. 5.6 
lakhs. 

(c) and (d). The trade margin under the 
Drugs (Price Control) Order, 1987 was in-
creased in March, 1988 in view of the in-
crease in the MAPE availabletothe industry. 
This increase was based in the light of the 
recommendations made by the Committee 
constituted under the Chairmanship of Dr. 
Vijay Kelkar, Chairman, BICP. The Bhatty 
Committee was, however, appointed by the 
Government in September, 1988. 

[ Trans/ation] 
I \ ,,_ I 
I, 

1 I /. I -...___ c..\~<;'__"(1 r ", \', ,-, 

Vallarpur Open Cost Coal Mine 

3096, 98., KHVSHAL PARAS RAM 
BOPCHE: Will the Minister Of ENERGY be 
preased to state: 

(a) whether the Vallarpur open cast 
coal mine in Maharashtra was flooded with 
rain water on 18 June, 1990; 

(b) whether Government have made 
Investigations in this regard and if so, the 
details thereof; and 

(c) the estimated loss suffered on this 
account? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. Ballar-
pur Opencast mine was flooded on 18.6.90 
due to unprecedented rain. 

(b) Western Coalfields limited has 
constituted an enquiry committee to investi-
gate into the circumstances leading to the 
flooding of the mine. The Directorate Gen-
eral of Mines Safety is also conducting an 
enquiry into the incident. 
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(c) There has been a production loss of 
about 66,200 tonnes during the period 
18.6.90 to 22.8.90. 

[English] 

Visit of Cuban Delegation to India 

3097. SHRIMATI BASAVARAJES-
WARI: Will the Minister of INDUSTR'?be 
pleased to state: 

(a) whether high level Cuban delega-
tion visited India in June, 1990; 

(b) if so, the important points discussed 
and the decisions arrived at; 

(c) whether the Cuban has agreed to 
provide technology for newsprint project in 
India; and 

(d) to what extent. Cuban technology 
for newsprint projects will be introduced in 
the country? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) Yes, Sir. 

(b) and (c). The members of Cuban 
delegation had discussions with Mis. Punjab 
Agro Newsprint Mills Ltd. and the Officers of 
the Government of Punjab in respect of 
Cuban technology process being proposed 
for the newsprint Plan to be set up by MIs. 
Punjab Agro Newsprint Mills Ltd. 

(d) No such estimate can be made 
unless Cuban technology is successfully 
tried in the country. 

r Translation) 
\c, 

"- Daily Running of 'Palace on Wheels' 

3098. SHR\ GULAB CHAND KATAR\A: 
Will the Minist~r ~f RAILWAYS beple~o 
state: 

(a) Whether Government propose to 
run 'Palace on Wheels' on regular basis; and 

(b) if so, since when and if not the 
reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b). 'Pal-
ace on Wheels' has been running regularly 
between October to March since 1982-83 
with a 7 day itinerary. At present, it is not 
feasible to run it during the summer months 
as it is a non-airconditioned rake of very old 
saloons. 

[English] 
! { , 
\ ' \J 

Ancillary Units of Punjab Tractors Ltd. 

3099. BABA SUCHA SINGH: Will the 
Minister of INDUSTRY be preased to state: 

(a) the number of ancillary units with 
Punjab Tractors Ltd. situated outside Punjab; 

(b) the idle capacity with the ancillary 
units situated in Punjab and around Punjab 
Tractors Ltd.; and 

(c) the reasons for not encouraging the 
local units and for going to units outside the 
State? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) to (c). MIs Punjab Tractors 
ltd. (PTL) have reported that there are two 
hundred and fifteen small scale units within 
Punjab that are supplying components to 
them as against twenty one-aut-side Punjab 
and Chandigarh. Ten out of these twenty-
one units are located within a radius of 40 
K.M The manufacturers have further reported 
that they are ma\<'ing efforts to develop near-
by suppliers and that their small scale suppli-
ers have adequate orders. 
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\ ! Revival of Nagaland Express THE MINISTER OF ENERGY AND 

3100. SHRI SHIKIHO SEMA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Nagaland Express running 
between Guwahati and Dimapur has been 
suspended and a few bogies have been 
attached to Kamrup Express; 

(b) if so, the reasons therefor; and 

(c) when the train is likely to be revived? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, Sir. Run-
ning of 5807/5808 Dimapur-Guwahati Ex-
press has not been suspended. The train is 
hauled alongwith 5905/5906 Kamrup Ex-
press. 

(b) Combined hauling of two trains save 
locomotive, crew and path thereby reduce 
avoidable expenditure. 

(c) Does not arise. 

[ Translation] 

{ ! l Helicopter Service to AJants 

3101. SHRI PUNDLIK HARI DANWE: 
Will the Miiii"ster of crVllAVfATToN" be 
pleased to state: 

(a> the progress made so far in regard 
to introduction of helicopter service for Ajanta 
caves; 

(b) whether land for constructing a 
helipad near the caves has been acquired; 

(c) whether adequate compensation 
has been paid to the land owners; and 

(d) if not, the reasons therefor? 

MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) Helicopter serv-
ices 10 Ajanta cavas have not been intro-
duced so far. 

(b) to (d). The General Master Plan for 
development of Ajanta caves provides for 
construction of a helipad near the caves. 
Land for the purpose has so far not been 
acqu ired by the State Government of Mahar-
ashtra. 

'Oondia Railway Station, Maharashtra 

3102. PROF. MAHADEO 
SHIWANKAR: Will the Minister of RAil-
WAYS be pleased to state: 

(a) whether a decision has been taken 
to develop Gondi railway station in Nagpur 
division as a model station; 

(b) if so, the amount proposed to be 
spent thereon and the amount spent so far; 
and 

(c) the facilities which are provided at 
model station and the facilities out of them 
proposed to be provided at Gondia station. 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) The total cost of the scheme is Rs. 
36.90 lac out of which Rs. 8.00 lac has been 
spent so far. 

(c) Facilities being provided atthe model 
stations comprise drinking water toifets, 
improvement to platforms. shelter over plat-
forms, waiting halls/rooms. improved book-
ing facilities, improvement to circulating area, 
retiring rooms, foot over-bridges to suit the 
requirements of the passenger traffic in the 
coming years. All the above mentioned fa-
cilities are planned to be provided at Gondia. 
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[English} 
:' . ~ ~ . l ~\ ~ --~f 

Overbridge at Kalhapur 

3103_ SHRI UDAYSINGRAO NANA-
SAHEB GATRWAD: Will the Minr~of 
RATLWAYSriePleased to state: 

(a) whether there is no overbndge at 
Kolhapurfrom 1 st platform to 3rd platform for 
the use of public; 

(b) whether Government propose con-
struct overbridge there; and 

(c) if so, when? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) There is no 
foot over bridge at Kolhapur at present. 

(b) Yes, Sir_ 

(c) Work of proviSIon of the foot over-
bridge IS being sanctioned as an 'out of turn' 
workduring 1990-91 atan anticipated cost of 
Rs.7.5Iac. 

Eectrlflcation of Rail Lines in Kerala 

3104. eRQF. P.J: K!illIEtt. 
SHRI T. BASHEER: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether any study has been con-
ducted in the likely cost of electrification of 
railway lines in Kerala; 

(b) if so, the details thereof; 

(c) whether there is any proposal to 
electrify any line in Kerala during this year; 
and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, Sir. 

(b) Does n01 arise. 

(c) No, Sir_ 

(d) Traffic density on sections falling in 
the State of Kerala is considered inadequate 
to justify electrification on financial consid-
erations. 

Hussaini Committee Report on Wes-
tland Helicopters 

3105. SHRI SHANKERSINH 
- - VAGHE;i.A~------

DR. AK PATEL: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether Government have exam-
ined the Hussaini Committee report a opera-
tional/safety aspect of Westland Helicop-
ters; 

(b) if so, the findings and the recom-
mendations thereof; 

(c) whether Government propose to 
equip Oil and Natural Gas Commission with 
its own adequate number of helicopters in 
viewofthefactthatONGC is spending huge 
amount on borrowing helicopters for opera-
tional and investigation/oil finding purposes 
and at times faced with problem of non-
availability of helicopters at the crucial 
moments and if so, the detai\s thereof; 

(d) whether there is any proposal to 
dispose-off the Westland helicopters for 
replacement or to get ttrem overhauled and 
suitably repaired; and 

(e) if so, the details thereof? 
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THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) and (b). Yes, Sir. 
Copies of the report have been placed in the 
Parliament library. 

(c) No, Sir. 

(d) and (e). There is no proposal to 
dispose of Westland helicopters. It has been 
decided to re-induct them into service after 
making suitable modifications and improve-
ments sug-pe~ed by the Comm~t~e. j \j J 

I 1 ! f _.~~~_~ ,{'...J.. yV-- l "'r I 

Adun.ratlon of Diesel With Kerosene 

3106. SHRI RAM SAGAR (Saidpur): 
SHRI RAM NAIK: - - - -
sHRI KAILASH--MEGHWAL: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government have directed 
that Kerosene Oil Control Order be promolu-
gated in the States incorporating therein a 
provision for prevention of adulteration of the 
kerosene oil in diesel and its diversion in the 
black market; 

(b) if so, whether these orders have 
been promulgated by the States and Union 
Territories by now; 

(c) whether no rules exist at present to 
prevent adulteralion of kerosene with diesel; 

(d) if so, the reasons for issuing fresh 
orders; and 

{e) whether Government a\so propose 
to colour the kerosene to prevent adultera-
tion? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (d). While no instruc-
tions have baen issued by tn9 Central Gov-

emment to the State Government to issue 
kerosene Control Order for prevention of 
adulteration of kerosene in diesel etc., some 
State govern ments have issued control order 
in this regard in exercise of the powers 
delegated to them under the Essential 
Commodities Act, 1955, 

The cases of adulteration of diesel with 
kerosene, as maybe detected. are dealt with 
by the oil companies under the Ma!1(eting 
Discipline Guidelines and by the State Gov-
ernments under the rulfls/orders issued by 

) them. 

(e) A chemical names "Furfurar is 
being introduced for doping with kerosene to 
check its adulteration in diesel at various 
supply locations in a phased manner. 

[T rans/ation] 
\ )_ ""),..< 

Koel-Karo Project of Bihar 

3107. SHRI SUKHENDRA SINGH: Will 
the Minister of ENERGY be pleased io~state: 

(a) the present status of the Koel-Karo 
Project, when it is likely to be completed and 
the amount spent so far thereon; 

(b) whether compensation has been 
paid to the 1ribals and other people affected 
by this project and whether adequate ar-
rangements have been made for their reha-
bilitation; 

(c) If so, the amount of compensation 
paid and the number of beneficiaries; and 

(d) the detai\s thereoi and if not, the 
policy likely to be adopted for granting com-
pensation? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVILAVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Preliminary in-
frastructural facilities such as residentilll 
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quarters, office buildings and store sheds for 
the existing staff have so far been con-
structed at the Koel Karo Project. The main 
project works could not be started due to 
problems of land acquisition. The project 
has been accorded forest clearance in July, 
1990 and the updated cost estimates of the 
project are being processed for investment 
decision. The project is scheduled to be 
completed within 7-112 years from the date 
of investment approval to the revised cost 
estimates. An amount Rs. 8.53 crores has 
been spent on the project upto July, 1990. 

(b) to (d). The Writ Petition filed by local 
persons inter alia asking for adoption of 
liberal rehabilitation measures has been 
disposed of by the Supreme Court on 
6.2.1989 with a direction regarding offer of 
employment and land to the extent possible 
by way of rehabilitation to the oustees and 
those affected by the project. Rehabilitation 
arrangements are being made in accordance 
with the directions of the Supreme Court. So 
far only 47 acres of land has been acquired 
by the project authorities without displace-
ment and compensation amounting to Rs. 
30 lakhs was paid to the affected people. 
Adequate prOVision exists for the rehabilita-
tion of oustees in ~he detailed rehabilitation 
plan proposed by the State Govt. of Bihar. 
7000 families are expected to be benefitted 
by t~is rehabilitation plan in terms of land for 
residential purposes and employment op-
portunities. 

)" Allotment of ~~~ Land In Hilly 
Areas 

3108. SHRI KD. SULTANPURI: Will 
the Minister OtRAILWAYS be pleased to 
state: 

(a) the area of railway land under illegal 
possession in hilly areas 01 the country; 

(b) the details of the area of land rented 
out; and 

(c) the policy of Government regarding 
allotment of railway land? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) 35.67 hec-
tares. 

(b) About 635 hectares of railway land 
In hilly areas is under licence. 

(c) Railway land is licensed for only 
those purposes connected with Railway 
working, such as stacking of goods trans-
ported by Rail, staff welfare measures etc. 
Licences granted prior to formulation at this 
policy in 19B4, even if they are notconnected 
with Railway working, are, however, renewed 
annually till such time the land is required for 
Railways' developmental works. 

(English] ~ ,'\ "( ... ,,.,., VI, .~ ...... v, 
Additional Coaches for Trains 

3109. SHRI MANIKRAO HODLYA 
-. GAV~~-

SHRI R.N. RAKE:SH: ---Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is a proposal under 
consideration of Government to increase the 
carrying capacity of passenger trains by 
adding more coaches to long distance trains 
and aug menting the seating capacity of every 
coach; 

(b) it so, the details thereof; and 

(c) the time by which the proposal is 
likely to be finalised/implemented? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) to (c). Aug-
mentation of carrying capacity of the rains is 
a continuous process subject to operational 
1easibi\ity. resource avai\ability and com-
mercial justification. 
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Starting Polnt of Gwallor-Howrah 
Chambal Express 

3110 SHRI R N RAKESH Will the 
MInister of RAiIWAYSbe -plea;ed to state 

(a) whethertheGwalior-Howrah (Cham-
bal Express) and Gwallor-Bombay (Lashkar 
Express) are running form Agra, Instead of 
Gwalior, 

(b) If so, the reasons for change of their 
starting pornt, and 

(c) whether Government propose to 
start It agam from Gwallor Instead of Agra 
and If not, reasons thereof? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES) (a) Yes, Sir But 
tn-weekly Chambal Express runs tolfrom 
Agra only on one day out of three 

(b) Extension has been arranged to 
meet growing need of traffic and utilise the 
assets more intensively 

(c) No, Sir, as the revised arrange-
ments are more popular and prOVide better 
service J. '" 1 -I; \.. J-"'-11 C; I ~-o'Y 

Promotion of Small Scale Industries 

3111 SHRIMATI VASUNDHARA 
~ Will the MInister of INDUSTRY be 
pleased to state 

ta) the regIstratIon ~Igufes o~ mdustnes 
In Rajasthan as on 31 December 1990, 

(b) the number of licences Issued for 
large and medium scale industries set up In 
that State dUfl("lg Seventh Plan period, 

(c) whether Government have taken a 
po\lCY deCISion to promote small scale units 
which can also develop the ancillary Indus-
trres, and 

(d) If so, the steps taken or proposed to 
be taken In that direction In Rajasthan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SMALL SCALE INDUS-
TRIES AND AGRO AND RURAL INDUS-
TRIES IN THE MIN ISTRY OF INDUSTRY 
(SHRI SRIKANTA JENA) (a) The number 
of Small Scale Industries registered upto 
31 12 1989 with Directorate of Industries, 
Rajasthan IS 58367 The details for the pe-
riod form January 1990 onwards are not 
available 

(b) The number of Letters of Intent, 
Industrial Licences & DGTD Registrations 
Issued to set up Industries In Rajasthan 
during 1985 to 1990 (upto March) are 219, 
96 and 274 respectively 

(C) and (d) Government IS giVing prior-
Ity to setting up Small Scale Industries & 
AnCillary Industries In vanous States Includ-
Ing Rajasthan The "policy measures forthe 
promotion of small scale and agro-based 
Industries and changes In procedures for 
Industrial approvals" was laid on the Table of 
the Lok Sabha on 31 5 1990 

[ Trans/atJon] -J '" .:_ 
I ') ) 

LPG FaCilities in Hilly District Head-
- quarters of U.P. 

3112 SHRIHARISHRAWAT W,lIthe 
MmlsterofPETROLEUMANDCHEMICALS 
be pleased to state 

(a) whether Government have any 
proposal to make cooking gas available to 
every block headquarter In hilly areas of 
Uttar Pradesh, 

(b) If so the number of block headquar-
ters In these areas where cookmg gas IS not 
available, 

(c) whether cookmg gas IS likely to be 
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made available to all these headquarters by 
the end of this year; and 

(d) if so, the steps being taken in regard 
thereto? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY):(a) No Sir. There is no such 
proposal at present, under the consideration 
of the Government. 

(b) LPG is not marketed in 28 of the 89 
block headquarters in the hilly areas of Uttar 
Pradesh. 

(c) No Sir. 
(d) Does not arise. 

,I 
[English) J->.. -C'-

Jammu-Udhampur Rail Line 

3113. SHRI DHARAM PAL SHARMA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the progress made so far in con-
struction work of Jammu-Udhampur railway 
line; and 

(b) the expenditure incurred thereon so 
far? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) 21% 

(b) Rs. 40 crores upto 3/90. 

[ Translation) 
1 

\-\- r! 
\ \ \'" ,j 

Submerge of Machines In Collieries of 
Vlshrampur 

3114. SHAI A. LARANG SAl: Will the 
Mir;ister of ENERGY be pleased to state: 

(a) whether flood water entered into 
one of the collieries in Vishrampur as a result 
of which several machines were submerged; 

(b) if so, the amount spent on flushing 

out water and retrieving the machines from 
the colliery; 

(c) the number of days for which the 
colliery remained unoperative due to inun-
dation and the amount of loss suffered; 

(d) whether the machines have been 
brought out of the colliery and the colliery 
made operative; and 

(e) if not. the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a)to(e). Duetovery 
heavy rain on 6-7 May, 1990 there was a 
flash flood in Pasang Nallah as a resuh of 
which flood water entered Quarry No. 7 of 
Bisrampur Colliery. Three shovels. two drills 
and one crane got drownpd. The entire 
dewatering operation was executed with 
available departmental work force and re-
sources. However, an estimated additional 
expenditure on acc:ountof extra electric power 
consumed to the tune of Rs. 1.06 lakhs and 
for new pumps and fittings costing Rs. 4.65 
lakhs (approx.) were spent for retrieving the 
machine and making the mine operative. 
The new pumps and fittings shall, however, 
be available for use in other mines of SECL 
in similar crisis. The mine wasdewatered by 
22-5-90 and total loss of coal is estimated at 
30,000 tonnes 

[English] DJ__......c),) ,-,v-A . \C:,~.) ~,,~.) 
\ 1 . New Drug Policy 

3115. SHRI AJIT PANJA: 
S-HRI . BHAB"ANT- SHANKAR 

- HOTA: -
SHRIMAiiGEETA MUKHER-

JEE: .- ----_ 
SHRI RAM CHANDRA DOME: 
SHRI NAKUL-NAYAK: 

Will the Minister of PEmOLEUM AND 
CHEMICALS be pleased to state: 
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(a) whether Government are consider-
ing to formulate a new drug policy; 

(b) if so, the details of its salient fea-
tures? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMy): (a) and (b). Government is 
currently reviewing the Drug Policy, 1986. 
This exercise is in progress. 

[Trans/ation] \ -; __.~, 

Complaints Against LPG Agencies In 
Madhya Pradesh __ 

3116. SHRI PYARELAL KHANDEL-
WAL: Will the Minister of PETROLEUM AND 
MMICALS be pleased to state: 

(a) whether complaints have been 
received regarding the allotment of LPG 
agencies in violation of the guidelines and 
the declared policy in this regard during the 
last three years; 

(b) if so, the details thereof and the 
action in the matter; and 

(c) the number of applications received 
regarding allotment of new gas agencies 
from Rajgarh, Guns. Vidisha, Shajapur and 
Dewas districts in Madhya Pradesh during 
the last one year and the action taken 
thereon? 

THE MINISTEROF PETROLEOM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) and (b). Selection for 
LPG distributorships is done by specially 
constituted Oil Selection Boards (OSBs) 
headed by retired High Court Judges. No 
complaints regarding allotment of LPG dis-
tributorship in violation of the selection policy 
guidelines have been received from Madhya 
Pradesh during the last 3 years. However, as 
a policy any complaint received against se-
lection of LPG distributors is duly investi-
gated and remedial action taken, wherever 
found necessary. 

(c) No LPG distributorship in these 

districts was advertised during the last one 
year. 
{Eng/ish] 

\ ~ ~ 

Frequency of Vldarbha Express Train 

3117. SHRI SUDAM DATTATRYA 
DESHMUKH:WilltheMinisterofRAILWAYS 
be pieasedto state: 

(a) whether there is demand for in-
creasing the frequency of Vidarbha Express 
(Nagpur-Bombay-Nagpur of Central Rail-
way) and making it a Daily train; and 

(b) whether there is a rising demand for 
starting Daily express train from Gondia (last 
important station of Eastern Maharashtra) to 
Bombay, the Capital of Maharashtra; if so, 
when this extension IS likely to take place? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b)_ Yes, 
Sir. but notfound feasible due to operational! 
resource constraints. ,_ ,I. I " -, t <: • I 

\ ~, ~ Reactions to ne'; Industrial pOI'ICY 

3118.SHRINARASINGRAOSURYAWAN-
--SHT 

SHRI KANKAR MUNJARE: 
SHRiMAHENDRA SINGH MEWAR: 

-DR SUDHI RAY: 
SHRI HARIN PATHAK: 
SHRI PARASRAM BHARDWAJ: 

-sl-iRI MANORANJAN BHAKTA: 
SHRI ANBARASU ERA: 
SHRI SAMARENDRA KUNDU: 
SHRI RAJENDRA AGNIHOTRI: 
SHRI A.K. ROY: 
PROF. K.V. THOMAS: 
SHRI KUSUMA KRISHNA MURTHY: 
SHRIKALP NATH RAI: 
SHRI G.S_ BASAVARAJ: 
SHRIMATI GEETA MUKHERJEE: 
SHRIMATI BASAVAAAJESWARI: 
PROF. P.J. KURIEN: 
SHRI HARISH PAL:_ 
DR. BENGALI SINGH: 

Will the Minister of INDUSTRY be 
pleased to state _ 
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(a) whether Government are aware of 
the wide spread crrtlclsm of rts new industrial 
policy, 

(b) If so, the main points of critIcIsm and 
Government's reaction thereto, 

(cl whether Government propose to re-
examine the new industrial policy, and 

(d) If so, the detaIls thereof? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) (a) and (b) There have been 
comments, both favourable as well as cntl-
cal. on the measures titled' PoliCY Measures 
for the promotion of small scale and a9ro 
based industries and changes In procedures 
for Industrral approvals" which were laId on 
the Table of both Houses of Parliament on 
3' SI May, ,990 Some of the main POints of 
CritICism have been (I) likely adverse Impact 
on the Balance of Payments (BOP) SItuation 
(II) easier entry of multi national companies 
(MNCs) In low teChnology, non-essential 
products (III) adverse Impact on our R&D 
eHorts due to easy access to foreign techni-
cal collaborations (IV) channellsatlon of 
domestic Investment In low prlonty areas 
such as consumer durables (v) changes In 
procedures Will benefit large houses exces-
Sively 

The measures announced have been 
taken Within the broad Iramework 01 the 
Industnal PolICY ResolutIOn of 1956, and as 
elaborated from time to t,me The maIn thrust 
at these policy measures for small scale 
sector IS on increasing productive employ-
ment generatIOn In rural and backward ar-
eas of the country, whereas the main thrust 
of the changes In Industnal approvals IS 
towards reducing unnecessary bureaucratIC 

control and consequent delays and corrup-
tion. In fact, the proposed package of meas-
ures is more designed to encourage medium 
size units and to promote the entry into 
industry of a new class 01 entrepreneurs 

thereby dIverSIfYing the Investment panern 
In Industry 

The measures announced prOVide for 
exemptIOn from licenSing only for Invest-
ment upto Rs 25 crores In non-backward 
areas and upto Rs 75 crores In backward 
areas subject to satisfying certain specifIed 
parameters and conditions The exemptIon 
from licenSing, freedom to conclude foreign 
technical collaborations. foreign Investment 
on automatIc baSIS Will be applicable only to 
certain rtems and would be further subject to 
quantitative restrictions regarding Import of 
capital goods, raw matenals and compo-
nents lumpsum and royalty payments and 
extent of foreIgn equity partiCIpation These 
safeguards will adequately meet the main 
points of Criticism 

(c) ExaminatIon of Indu'-lnal policy IS a 
continuIng process 

(d) Does not anse 
~(_~'1 / . 

I_ ) ~: 

Prices of Drugs Sold By .DPL 

3119 SHRI K MANVENDRA SINGH 
W,ll the M;;)ster of PEmOLEUM AND 
CHEMICALS be pleased to state 

(a) the prICes at which the Indian Drugs 
and PharmaceutIcals Limited IS seiling VIta-
min 81, Vitamin 82, Vitamin 86 and FoliC 
ACId, 

(b) what were prICes of rhese drugs 
before the Drugs PrICes Control Order 1987 
and how many of these drugs are outside the 
pnce control. 

(c) the reasons as to why these drugs 
have been exempted from pnce control, and 

(d) the quantity of each ot these drugs 
imported by the IDPl during 1986-87 to 
1989-90 and what was the elF value 0' such 
imparts'? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS (SHRI BHAJAMAN BEHERA) (a) 

Vitamin 81 (Hcl) 

Vitamin B1 (Mono) 

Vitamin 82 

Vrtamln 86 

Folic ACid 

IDPL IS seiling Vitamin B1, Vitamin 82, Vita-
min 86 and Folic ACid at a prices indicated as 
under'-

(As per kg ) 

2 

1483/-

1550/-

2912/-

1400/-

2640/-

(b) The prices of these drugs before DPca, 1987 were as under-

Vitamin B1 (Hcl) 

Vitamin B1 (Mono) 

Vitamin 82 

Vitamin B6 

FolIC ACid 

All the above Bulk drugs have been 
decontrolled under DPCa, 19B7 

(C) These drugs were put outSide pnce 
control on the basIs the recommendatIOns of 

(Rs per Kg ) 

2 

95000 

1011 50 

209800 

120000 

2631 62 

the Kelkar Committee However, combina-
tion formulations of Vitamins are price con-
trolled 

(d) Details of Imports by the IDPL are as 
under-

Name of the drug Year QuantIty imported elf price of Imports 
(kgs.) (Rs per kg ) 

2 3 4 

Vitamin B 1 (HeI) 1987-88 15000 457.79 

Vitamin B1 (Mono) 1987-88 5000 449.00 
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Name of the drug Year Quantity imported c.i.f. pries of imports 

1 2 

Vrtamin 82 1987-88 

1988-89 

Vitamin B6 1988-89 

NRla Inveatmant In Certain Sectors 

3120. SHAI DHARMANNA MQN-
DA YY A SADUL: Will the Minister of INDUS-
TRy be pleas8d to state: 

(a) whether in order to achieve objec-
tive of economic development of the coun-
try. Government have decided to change the 
pattern of industrial Policy Resolution 1956 
under which NRls' investment in certain 
sectors of Industry is being encouraged; 

(b) if so. the details therefor; and 

(c) the response till June, 1990 of the 
NAt's? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) to (c). Within the broad 
framework of the existing industrial policy of 
the Govt. of India as enunciated in the indus-
trial policy resolution of 1956 and as elabo-
rated from time to time, the Government has 
recently taken some decisions which have 
been laid in the form of paper on the Table of 
both Houses of Parliament on 31st May, 
1990. The paper is titled agro based indus-
tries and changes in producers for industrial 
approvals" No change in the pattern of the 
Industrial Policy Resolution, 1956 is envis-
aged. 

The NRI investment policy is also con-
stantly kapt under review. Government have 

(legs.) (Rs. {HIr kg.) 

3 4 

5000 680.00 

3000 672.35 

3000 517.78 

constituted a consultative Committee in the 
Department of Eoonomic Affairs which looks 
into the various Policy and procedural issues 
connected with NRI investment. As a result 
of the deliberations of this Committee, sev-
eral policy and procedural issues such as 
visa norms for NRI entrepreneurs, opening 
of subscription collection account at the 
overseas location and refund of money there-
from without bringing to India, foreign cur-
rency denominated bonds on non-repatria-
tion basis, investment in Hotels and Air Taxis 
etc. have been initiated with a view to im-
proving the investment climate in India. 

_, ~'Lv.~ ~ c>.~ ,.~ c A,,:'CA yJ ~ 
\ . ._ Notices to Drug Companies 

3121. S_!!81 §QMJIB~~I ~~~=~iII 
the Minister of PETROLE 1-
CALS be pleased to state: 

(a) the names of various products for 
which notices under Drugs Prices Equalisa-
tion Account have been issued; and 

(b) the names of all the companies who 
were servecl notices during 19861 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMy): (a) and (b). Letters were 
issued to about 100 companies during the 
years 1983 to 1986. The names of the drugs 
in respect of which letters were issued are 
given below in the Statement. 
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1. 

2. 

STATEMENT 

Ethambutal 

Ampilicillin Trihydrate/Anhy-
drous 

3. Amoxycillin 

4. Vitamin C 

5. Trimethoprim and Sulpham-
athoxazole 

6. Phenobarbitone 

7. Pyrantil Panoate 

8. Piperazine and its Salts. 

9. Tatrachcyline 

10 .Gentamycin 

11. Metronidazole 

12. Chloroquin Phosphate 

13. Doxycyline 

14. Naproxin 

15. Oxyphenbutazone 

16. Dexamethasone 

17. Analgin 

18. Chloramphenicol 

19. Rifampicin 

20. Ibuprofen 

21. Dipyradimol 

22. Salbutamol 

23. CJ~fazamine 

I~ C t--o-t (l_J~ 'J 
Separate Zone for Bombay-Naslk 

Traffic User. 

3122. DR. DAULATRAO SONUJI 
AHER: Will the Minister of RAILWAYS b8 
pleased to state: 

(a) whether there is public demand from 
the Bombay-Nasik Industrial belt to formu-
late separate suburban traffic zone for the 
Bombay-Nasik traffic users; and 

(b) if so, the details of the F*in proposed 
by Government and when It is likely to be 
implemented? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (1'1) No, Sir. 

(b) Does not arise. 

[ Translation] Ie') _ C; ~ 
\ ~, /' --.J, :1, 

Over Bridge at Nlmbola Cro.8lng at 
Highway No. 27 

3123. SHRI AMRA TLAL VAL!:ABHDAS_ 
TARWALA: Will the Minister of RAILWAYS 
be' pleased to state: 

(a) whether proposal for constructing 
overbndge over Nimbola railway crossing is 
under consideration of Government; and 

(b) at which stage this proposal is still 
pending? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Yes, Sir. A 
proposal in this regard has been sponsored 
by the State Government. 

(b) The proposal is in the planning 
stage. The State Government has not yet 
furnished to the Railway the plans and esti-
mate for the work. 
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[EnR'lsh] 
\ ')CI\ 

Yerranguntla Project of Cement Corpo-
ration of India In Andhra Pradesh 

3124 SHRI NATHU SINGH WIll the 
MinIster of INDUSTRY be pj;ased to state 

(a) whether the Cement CorporatIon of 
IndIa has approved a project at Yerraguntla 
In Andhra Pradesh, 

(b) If so, the reasons for delay In Its 
Implementation 

(c) the cost escalatIon of the project due 
to the delay, and 

(d) the measures Government propose 
to expedite the project and fiX the responsI-
bility for the delay? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) (a) Cement Corporation of 
India Implementing a project for manufac-
ture of the mIllion tonne cement per annum 
at Yerraguntla Andhra Pradesh 

(b) The Implementation of the project 
has been delayed for various reasolls in-
cluding disputes wIth the contractors and 
suppliers of the machinery 

(c) The cost of the project IS now estI-
mated at As 220 crores assuming that diS-
putes with the contractors/suppliers are 
resolved Immediately 

(d) The Implementatton of the Project IS 
hnked to the resolution of disputes 'WIth the 
various parties particularly MIs WIL which IS 
under arbitratIon CCI IS pursuing the matter 
both In the arbitration case as well as wIth the 
partIes MOnitOring of the project IS being 
done both by the admInIstratIve MInistry and 
the Ministry of Programme Implementation 
on a continuous baSIS and appropnate 

measures are taken where necessary 

\ '--\ 0 
Expansion of BHEL, Ranlpet -

3125 ~R JEEVARATHINAM Will 
the Minister of INDUSTRY be pleased to 
state 

(a) whether there IS a proposal to ex-
pand the BHEL Unit at Ranlpet In Tamil 
Nadu, 

(b) whether a member from each family 
trom whom the land has been acquired was 
to be prOVided with a SUitable employment In 
the BHEL, Ranlpet Unit, 

(c) If SO, how many families have got the 
benefit of thiS and how many have not been 
given employment so far and 

(d) the reasons for no gIVIng employ 
ment to remaining families? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) (a) No, Sir 

(b) to (d) So far 569 land givers have 
been given employment by BHEL and 747 
applications for employment are pending 
because there IS no requirement of man-
power In the Unit In the unskilled category 

[Trans/atlon] () 'r ~~) 
\ '-\ 0 I~~A~(J... ~ " 

Rail Services to Western Border Areas 

3126 SHRI GUMANLAL LODHA Will 
the MinIster of RAILWAYS be pleased to 
state 

(a) whether any scheme has been 
formulated by Government to link western 
border areas, adjOIning PakIstan with the 
North-East and South by prOViding direct rail 
servIce, and 

(b) If so, the detaIls thereof? 
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THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES) (a) No Sir 

(b) Does not anse 

[English] 

\ '-\ l 
Cancellation of Scheduled Flights from 

Callcut 

3127 SHRIM RAMANNARAI W,llthe 
MInister of CIVIL AVIATION be pleased to 
state 

{a} the number of scheduled flights 
canceled at Callcut Airport In the last three 
years, 

(b) the number of passengers affected 
due to the cancellation of Scheduled Flights 
from Calrcut, and 

(c) the net loss suffered due to such 
cancellation? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN) (a) Indian Alrlme 
flights tolfrom Calicut were Introduced With 
effect from the 13th of Apnl, 1988 DUring the 
penod Apnl, 1988 to July, 1990, out of a total 
of 496 flights of Indian Airlines ex~Calicut B 
flights were cancelled 

As regards Vayudoot, Information IS 
bemg collected and Will be laid on the Table 
of the Sabha 

(b) Based on the average annual seat 
factors obtained dunng the above mentioned 
penod on Cahcut-Bombay service, the esti-
mated number of passengers affected due 
to cancellations was 836 

As regards Vayudoot, information IS 
being collected and Will be laid on the Table 
of the Sabha 

(c) It IS not poSSible to quantify the loss 
due to cancellations of flights, as In such 
contingencies a large number of passengers 
travel by alternative scheduled services of 
Indian Airlines However, Indian Airlines 
Incurred expenditure on passengers towards 
hotel accomodatlon, food and transporta-
tion The expenditure on the account dunng 
the '3ald penod IS estimated at Rs 065 
lakhs 

As regards Vayudoot, information IS 
being collected and Will be laid on the Table 
of the Sabha _ ~~ , . ,r- _, _l 1"-1 f'c:0 ~ ~ , I,J. ..-4 _._? .~ 

Production of non-Essential Drugs 

3128 SHRI KUSUMA KRISHNA 
_"oIfURTI-iY.. Will the Minister of PETROLEUM 
AND CHEMICALS be pleaspd to state 

(a) whether the drug Industry Instead of 
concentrating on bulk drugs from baSIC stage 
upward and making life savings drugs for 
TB. Diarrhoea leprosy etc are wasting their 
resources on production formulations for 
making non-essential drugs, and 

(b) If so, what steps are contemplated to 
diSCipline the drug Industry to produce es-
sential drugs? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S GURU-
PADASWAMY) (a) and (b) Production of 
bulk drugs In the country has been rising 
over the last decade The values of produc-
tion at bulk drugs since 1982-83 are given 
below In the statement A large number of 
bulk drugs are produced from the baSIC 
stages and the country IS self-reliant In sev-
eral essential and Vital drugs For certain 
bulk drugs like RifampICin for T B and lep-
rosy, technology for production form baSIC 
stage IS difficult to obtain Some foreign 
collaboratIon approvals have been approved 
The manufacture of formulations IS regu-
lated In the organised sector by Imposing a 
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ration between the value of production of 
bulk drugs and formulation depending upon 
the total turnover of the company. No com-
pany in the organised sector is given permis-
sion to produce formulations without under-
taking bulk drug activity set by the ratio 
parameters. 

STATEMENT 

Year Production (Rs. crores) 

1982-83 345 

1983-84 355 

1984-85 377 

1985-86 416 

1986-87 458 

1987-88 480 

1988-89 550 

·1989-90 610 

·1990-9' 675 

1 ·Estimated. " J.. 0-\Lc ... 
" "'" I \.. v-,.~-

Announcement In Kannada of Flight at 
Bangalore Airport 

3129. SHRI H.C. SRIKANTHIAH: Will 
the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether announcement about arri-
vals and departures of flights at Bangalore 
Airport are made in Kannada; and 

(b) if not, the steps taken to arrange 
announcements in Kannada also? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) and (b). Indian 

Airlines makes ground announcements also 
in Kannada language in addition to Hindi and 
English at Bangalore airport. However, 
Vayudoot was not making announcements 
in Kannada language at Bangalore but re-
cently the Company has issued instructions 
to do so. 
l'--\.'-\ 

Merger of Inchek Tyres Limited with 
Tyre Corporation of India ~ Iw.J.: i /' 

""- -"'---
3130. CH. BAM P_RAKASH: Will the 

Minister of INDUSTRY be pleased to state: 

(a) whether Inchek Tyre Limited has 
been merged with the Tyre Corporation of 
India Limited; 

(b) if so, whether the equity share 
holders of erstwhile Incheck Tyres ltd. have 
been made share-holders of the new Corpo-
ration; and 

(c) if not, what decision has been taken 
by Government regarding share money of 
the equity shareholders of Inchek Tyres 
Limited? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) Two companies viz. MIs. 
Inchek Tyres and National Rubber Manufac-
turers Ltd. were nationalised by virtue of the 
Inchek Tyres Ltd. and National Rubber 
Manu1acturers Ltd. (Nationalisation) Act, 
, 984. The right, title and interest of each of 
the two companies have been vested in the 
Tyre Corporation of India Ltd. in terms of the 
provisions of the Act. 

(b) No, Sir. 

(c) The various claims including those 
of equity share holders are settled by the 
commissioner of Payments appointed for 
the purpose under the provisions of the 
Inchek Tyres Ltd. and National Rubber 
Manufacturers Ltd. (Nationalisation) Act, 
1984. 



145 Written AnSW81S tl BHADRA 6,1912 (SAKA) 
\5 1'1I._c\.h ... r'; o.Jc_; l..... 

Written AnsW91S 146 

Night Landing Faclbt ... at Kha)uraho No direct service then existed between Silig-

3131. KUMAR UMABHARATI:Willthe 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether night landing facility exist 
for planes at Khanjraho airport; and 

(b) if not, when it is likely to be provided 
at this airport? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) Does not arise. 

[Translation ] ~ r ~ ~ ., 
f' I~'_J '" ' t.... ? r 

ll...{~ 
New Train Between New Jalpalgurl-

Calcutta and Deihl 

3132. SHRIYAMUNAPRASADSHAS-
TRI: Will the Minister of RAILWAYS be 
pteased to state: 

(a) whether from New Jalpaiguri sta-
tion, one train to Calcutta and other to Delhi 
were started 50 years ago and no other 
passenger train starts from this station; and 

(b) if so, the reasons therefore and 
whether his Ministry will take steps to imme-
diately start one additional train from New 
Jalpaiguri to Calcutta and one to Delhi keep-
ing in view the increased population and 
industrial activities of Darjeeling, Siliguri etc.? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) No, Sir. New 
Jalpaiguri station came into eXistence after 
the construction of Broad Gauge line in 1964. 
Priortothat Darjeeling Mail used to run in the 
Metre Gauge from Siliguri Town to Calcutta 
after gauge transhipment at Manihari Ghat. 

uri Town and Delhi Darjeeling Mail in B.G. 
now runs daily from new Jalpaiguri to Seal-
dah. 

(b) At present 3 daily and 3 weekly 
trains connect New Jalpaiguri with Calcutta 
and 3 daily trains link New Jalpaiguri with 
DelhilNew Delhi. There is no proposal at 
present to start any additional service from 
New Jalpaiguri either to Calcutta or to Delhi 
due to operational difficulty and resource 
constraints. 

Issue of Letter of Intent. for Retail 
Outfets In DelhlJN.w Deihl 

3133. §J:[fi!M!~.r1 VYJAYANTHfMALA 
BALI: Will the Minister of PETROLEUMAND 
CHEMICALS be pleased to state: 

(a) whether any letters of Intent have 
been issued by various oil Companies for 
commissioning of petrol/diesel retail outlets 
in DelhilNew Delhi; 

(b) if so, the names of the parties in 
whose favour the letters of intent have been 
issued and on which dates; and 

(c) the time by which the outlets would 
be commissioned. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) Yes, Sir. 

(b) The information is given below in the 
statement. 

(c) Except in one case pending in the 
court, the commissioning of such outlets has 
been held up on account of difficulty in get-
ting suitable land. Hence it is not possible to 
indicate the time by which these outlets are 
likely to be commissioned. 
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STATEMENT 

Sf. No. Name of Parties 
Date 

1 . Shrimati Promila Sharma 
12.02.1990 

2. Shri Deepak Sareen 
08.03.1990 

3. Shrimati Neelam Goyal 
04.04.1990 

4. Miss Dev Sen a 13.02.1985 

5. Shri Sunil R. Masih 
09.05.1986 

6. Shrimati Noshi Sethi 
16.03.1990 

7. Shrimati Meena Bhogal 
08.11.1989 

8. Shrimati Pushpalata M. Kulkarni 
26.07.1990 

9. Shrimati Queenie Sharma 
17.11.1989 

10. Shri Chandan Das 
08.11.1989 

11. Shri Prakash Ram 
08.11.1989 

12. Shri S.C. Tripathi 26.06.1990 

"tonsumption of Natural Gas in Mahar-
ashtra 

3134. SHRI BALASAHEB VIKHE 
PATIL: Will th'8--MTniSter ~6f1't::TRO~ 
A'NEfCHEM/CAlS be pleased to state: 

(a) the growth rate of natural gas distri-
bution and consumption marketed by the 

Gas Aut.'lority of India Ltd. in Maharashtra 
during the last three years; and 

(b) the measures being taken to provide 
more natural gas to the backward districts of 
Maharashtra? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) GAIL is not marketing 
any gas in Maharashtra at present. This is 
being done by ONGC. ONGC can currently 
supply upto 10.5 MMSCME of natural gas in 
Maharashtra, against which the offtake by 
the parties to whom gas has been comm itted 
has been as follows during the last three 
years: 

Year 

1987-88 

1988-89 

1989-90 

Average Offtake 
(MMSCMD) 

9.76 

9.12 

10.04 

(b) The supply of more gas in Mahar-
ashtra is limited by the availability of natural 
gas Ex-Uran and the capacity of the shore 
terminal at Uran. Against a maximum capac-
ity of 16 MMSCMD of the Uran termianl, 
commitments have already been made to 
the extent of about 1 B MMSCD. Further 
commitments are dependent on consider-
able investment in gas processing, com-
pression and transportation facilities and a 
second shore terminal. 

\ ""' S ~.c ~ >JGV-r~ 
Train From Dhanbad to Sudamdih 

3135. SHAt BASUDEB ACHAAIA: Will 
the Minister 'Of RAILWAyS be pleased to 
state: 

(a) whether Government propose to 
introduce a passenger train between Dhan-
bad Adra via Patherdih and Sudamdih; and 
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(b) If so, by when? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES) (a) No, Sir 

(b) Does not arise 

\'\ q 
Decline in Colr Industry 

3136 SHRI S KRISHNA KUMAR Will 
the MlnlsterotlNDUSTRY-be pleased to 
state 

(a) whether the cOlr Industry IS facing 
decline, 

(b) If so, the details thereof, and 

(c) whether any plan of action IS under 
consideration to re-vltahse thiS Industry, and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF SMALL SCALE INDUS-
TRIES AND AGRO AND RURAL INDUS-
TRIES IN THE MINISTRY OF INDUSTRY 
(SHRI SRIKANTA JENA) (a) No, Sir 

(b) Does not anse 

(c) and (d) On a continUing basIs, the 
cOlr Board has been Implementing vanous 
programmes for promoting over-all develop-
ment of the cOlr Industry An Increased 
budgetary provIsion of Rs 795 Lakhs for 
1990-91 has been made as against Rs 619 
Lakhs dunng 1989-90 for eolr Board to 
Implement vanous programmes for the 
development of the cOlr Industry 
q p-~L~r 

Double Line from Khurda to Purl and 
electriflcation of Kharagpur-Purl 

Section 

3137 SHAI ANADI CHAAAN DAS Will 
the MInister of RAILWAYS be pleased to 
state 

(a) whether Government are aware that 
there has been a long standing demand of 
the people of Orissa for the construction of 
double line from Khurda to PUrl and electri-
fication of Kharagpur to Pun Section of South 
Eastern Railways, a ,d 

(b) If so, the steps proposed In thiS 
regard and the time schedule laid down for 
the purpose? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES) (a) Yes, Sir 

(b) TraffiC densIty on Khurda Road-Pun 
and Kharagpur-Pun section IS too low to 
Justify doubling and electrification respec-
tively on finanCial conSiderations As such, 
there IS no proposal at present for doubling 
of Khurda to Pun and electnf1ratlon of Khar-
agpur-Pun section l . 

( J )--\, (.j-~C __ 0. ) ~::"A...-~" 
Modernisation of Nagpur Airport 

3138 SHRIBANWARILALPUROHIT 
Will the Mlnlst;rctCIVIL- AVIATION be 
pleased to state 

(a) whether the modernisation and 
expansion work of the Nagpur Airport has 
since been undertaken, 

(b) If so, the details thereof, 

(c) the allocation made forthJs purpose 
and 

(d) when the work Will be completed? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN) (a) to (d) National 
Airport AuthOrity has deCIded to construct an 
entirely new terminal building, strengthen 
the eXisting runway and associated pave 
ments, and to extend the eXlstmg apron at 
Napur AIrport at an estimated cost of As 
950 crores 
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Air Route SruvelHance Radar (ARSR) 
and Automatic Message Switching System 
(AMSS) are also being installed at a total 
estimated cost of Rs. 15.32 crores. 

While the installation of ARSR and 
AMSS is likely to be completed during 1991 , 
the civil work at the airport will take two years 
time to complete from the date of award of 
work. 

! \ 
I 

Survey of Ga. Affected Families In 
Bhopal 

3139. SHRt BABANRAO PH~~5: 
Will the MIn"'r of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Madhya Pradesh Govern-
ment had engaged a team of experts to 
conduct survey oftha gas affectadfamilies in 
Bhopal; and 

(b) if so, the names of members of the 
team and whether the Union Government 
has received its complete findings and the 
analySis of the data collected during the 
survey? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) and (b). A Socio-eco-
nomic Survey of the effects of the gas leak 
from Union Carbtde Plant, Bhopal was con-
ducted by the Tata Institute of Social Sci-
ence (TISS), Bombay in 1985 for the Gov-
ernment of Madhya Pradesh. The nss did 
not draw up any report as such. However, 
the data collected was subjected to com-
puter analysis by MIs Operations Research 
Group, Baroda. The Govemment has re-
ceived a copy of the survey schedule admini-
stered and of the computer abstract of the 
information collected. 

, -
Allotment of LPG Agenda. and Petrol 
Pumps on M.P. and i.1f'nJ"'rs Recom~ 

mendatlon. 

3140. SHRI MADAN LAL KHURANA: 
Will the Minister 01 Pt'fROLEUM AND 
CHEMICALS be pleased to state: 

(a) the criteria laid down for the allot-
ment of LPG agencies and petrol pumps on 
the recommendation of the Members of 
Parliament and Ministers; 

(b) whether there has been any change 
in the criteria during the last three years; 

(c) if so, the reasons thell9for; and 

(d) the number of LPG agencies and 
petrol pumps allotted on their recommenda-
tions, separately from lst Decembar, 1989 till 
date and how it oompare wittl the allotments 
made during the last five years? 

THE MINtSTEROFPE~EUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMy): (a) RetaH Outlet (Diesel/ 
Petrol) dealerships/LPG distributorships are 
allotted to candidates selected by the Oil 
Selection Boards. However, some dealer-
ships and diatributorshlps ... granted at the 
discretion of the Government, depending on 
the merits of individual cases. No criteria are 
laid down tor such cases. 

(b) No, Sir. 

(c) Ooa$ not arise. 

(d) Information is being collected and 
will be laid on the table of the House. r ,... or • ~. 

\ 7 V ,_II \. ~ /{)\~: ,~?'v-
Drilling In Krlahna Godavari and Cochln 

High 

l141. §ttRlfl~::~~~ 
Will the Minister of 
CHEMICALS be pleased tID ..... : 
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(a) the latest Oil and Natural Gas 
Commission activities with results thereof in 
Krishna Godavari basin and Cochin High; 

(b) whether Government contemplate 
to set up gas based power plants and in the 
South bottling plants to overcome acute 
power and LPG crisis by utilising abundant 
available natural gas; and 

(c) if so, the details thereof? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) During 1989-90 a total 
8104 SLK of seismic surveys, was carried 
out by four departmental parties in different 
parts of the Krishna-Godavari basin. In 
addition to this one contract party carried out 
370 GLK on land and 3583 Lk of 3D seismic 
surveys in offshore areas. Presently 8 rigs 
are operating in Krishna Godavari offshore. 

Cochin High is a part of Kerala Konkar 
offshore basin. In 1987-88 ONGC drilled one 
prospect Cochin High-1 (CH-1-1) but it proved 
to be dry. Recently another well CSP-1 was 
drilled north of Cochin High-1 but this also 
turned out to be dry. 

Drilling results have, however, given 
indications about conditions which support 
possibility of hydrocarbon generation and 
have established presence of reservior rocks 
which could contain hyudracarbons. 

(b) and (c). Government has already 
committed 0.4 MMSCMD of gas for the 
Vijjeshwaran power station in the Krishna 
Godavari Basin., Further linkage of 1.5 
MMSCMD each for two power plants to be 
set up in the same basin, one in the Central 
and the other in the State Sector has been 
agreed to. Further it has also been agreed to 
commit a gas linkage of 2.0 MMSCMD for 
power plants in the Cauvery basin. However 
this will not be available at a single location 
and the actual availability location-wise and 

the implementing agency is yet to be firmed 
up. At presen1 there is no proposal to set up 
any LPG recovery plan1 in the South, based 
on natural gas. 

Modernisation of eochin Airport 

3 1 42 PROF. K.V. THOMAS: Will the 
Minister of CIVIL AVIATiON-'be~ pleased to 
state: 

(a) whether eochln airport will be 
modernised and expanded In Its present 
location or a new airport will be constructed; 
and 

(b) if so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) and (b). Various 
options, including the extension and strength-
ening of the main runway, for Airbus opera-
tIons, rE'81lgnment of the secondary runway 
presently used for naval operations; and 
construction of a new airport at an alternative 
site haVE> been examined. The option for the 
realignment of the secondary runway has 
been preferred. The project, however in-
volved participation of a number of Govern-
ment agencies. It has not been possible to 
take up the project because of the paucity of 
resources with the agencies involved. 

[ Translation] 
I ~'--I 

Demands of Railways Employees 

3143. SHRI SURYA NARAYAN 
- SINGH: 

SHRI RAM NAIK: 
SHRI YADVENDRA DUTT: 
SHRI P.M. SAYEED: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government have received 
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representations from Unions of railway 
employees, recpntly relating to their de-
mandslgrievanc p s 

(b) if so, the cc t,,!s thereof; and 
(c) the readiol " ,"""';overn ment thereto? 

TH·: '\INISTEh _ ,-WAYS (SHRI 
GEORGE FERNANDES) (,1,to (c). Various 
unIOns of railway employeRs submit their 
demands/grievances from time to time whcich 
are looked into by the concerned authorities 
and appropnate action taken as necessary. 
However. in the absence of specific details 
of any reference, it is not possible to give 
details of th~actlon taken. 

\....!. ., .. ,...' 'I' 
, /' \ -. .[).._.). )..)...l....~ ... ~ 

Changes In Nangal Dam Express 

3144. SHRI MAHESHWAR SINGH: 
Will the Minislerof RAJLWA VS bepleasealO 
state: 

(a) whether representations have been 
received for changing the departure time of 
Nangal Dam Express u-,nmg between 
Nangal and Delhi, between 8 p m_ and 9 p.m; 

(b) if so, whether it is proposed to issue 
necessary instructions; and 

(0) if not, the reasons therefor? 

mE MINISTER OF RA'LWAYS (SHRJ 
GEORGE FERNANDES): (a) Yes, Sir. 

(b) No, Sir. 

(c) Due to law and order problem in 
Punjab. 

[English) ( r _ ,..' ? ;~ 
S (, 0 \ \ t;..- ~ .. \' >0),"- ~~-~~"'-<'-

exploration for 011 and Gas In NUglrls 

3145. SHRJ C. SRINIVA.§M:!: Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) whether Government have con-
ducted any exploration of Nilgiris and the 
neighbouring districts in Tamil Nadu for 
possibility of oil/gas therewith the heli rig 
power pack' developed by the Bharat Heavy 
Electricals Limited unit in Bhopal; 

(b) if so, the results thereof; and 

(c) if not, the reasons therefor? 

THE MINISTEAOF PETROLEUM AND 
CHEMICALS (SHRI M.S. GUAU-
PADASWAMY): (a) No Sir. 

(b) Does not arise. 

(c) The Nilgiris and neighbouring dis-
tricts in Tamil Nadu are located on a shield 
area with exposed igneoU6 and metamor-
phic rocks of Pre-Cambrian age. The area is 
devoid of sedim entary cover which is vital for 
generation and accumulation of oil and natu-
ral gas. 

\c,t;) 
Drilling Operations In ValgaJ and 

Tambarabaranl River BaSins In Tamil 
Nadu 

3146. SHRI P.R.S. VENKATESAN: 
Will the Minister of PETROLEUM--ANB 
CHEMICALS be pleased to state: 

(a) whether the Oi' and Natural Gas 
Commission have made any survey and 
undertaken any drilling operations in the 
Vaiga; and Tambarabarani river basins in 
"l am\\ Nadu tOf ~ssibmty of oiVgas find in 
area; 

(b) if so, with what results; and 

(c) tf not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY)= (a) Yes Sir. ONGC has 
undertaken exploratory surveys and drilling 
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operations In Valgal area but no exploratory 
surveys and drilling have been undertaken 
In Thambaranl area 

(b) Seismic surveys, In Information and 
exploratory drilling are stili continuing In 

Ramnad sub-baSin of the Valgal area 

(c) The sedimentary thickness of the 
area drained by river Tambarabaranl IS not 
stgnlflcant enough to Justify hydrocarbon 
exploration ~ ~ , 

\
/ ... 6...> \ ,t' IS? p .. ,_I_r _ 

Refineries In Eighth Plan 

3147 SHRI BALGOPAl MISHRA Will 
the Minister of PETROLEU1iAND ~CHEMI­
CALS be pleased to state 

(a) the numbel of refrnenes proposed to 
be constructed dunng the Eighth Plan period 
indicating the location capacity and expendi-
ture Involved, 

(b) whether Government have deCided 
to set up some of these reflnenes on JOint 
sector or pnvate sector, and 

(C) If so, the details In thiS regard? 

THE MIN ISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S GURU-
PADASWAMY) (a) to (c) The creation of 
addrtlonal refining capacity In the country 
durrng the Eighth Plan and their location 
would depend on the outlays In that plan 
which are yet to be finalised 

\ S 'Ke\Kar Comm\t\ee Report 
_----- ~ -

3148 SHRI VASANT SATHE Will the 
Mmlsterof PETROLEUM AND CHEMICALS 
be pleased to state 

(a) whether Government had set up a 
Committee under the ChairmanshIp of Dr 
Kelkarto go Into the natural gas pricing In the 
country, 

(b) If so, the mam recommendations of 
Committee, and 

(c) the deCISion taken by Government 
thereon? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S GURU-
PADASWAMV) (a) to (c) Ves SIr The 
report has been received and IS presently 
under the conSideratIon of the Government 
,; ~ 
Stoppage of Navyug Express at Tlrur 

3149 SHRI G M BA~ATW~!l1 Will 
the Minister of RAIL WAYS be pleased to 
state 

(a) whether Jammu-Tawl-Mangalore 
Navyug Express has no stoppage In the 
entIre dIstrict of Malappurarl rn Kerala, 

(b) whether there IS a demand for a 
stoppage at least at Tlrur, and 

(C) If so the action taken In the maHer? 

THE DEPUTY MINISTRY IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH) (a) and (b) Yes, Sir 

(C) Stoppage of Navyug Expr. 5 15 

being prOVIded at T,rur WIth effect from 
1 9 1990 
I:; :-

Clearance of NRls Proposals 

3150 SHRI MANDHATA SINGH WIll 
the Whmste'f'O\\NDUS"TR,{ be p\ea~eo 'to 
state 

(a) whether under the new industrial 
policy, the NRls are being afforded any faCil-
Ity for clearance of their proJects by estab-
Irshlng certain centres In Deihl and other 
metropolitan CItIes where they can be given 
faCIlitIes and encouragement to make In-
vestment, and 
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(b) If so, the places where such centres 
are proposed to be established and when 
Will they start functioning? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) (a) and (b) No, Sir However, 
the NRllnv9stment poliCY IS constantly kept 
under review Government have constrtuted 
a Consultative Committee In the Department 
of Economic Affairs which looks Into the 
vanous Policy and procedural Issues con-
nected Wit NRllnvestment As a result of the 
delIberatIons of thIs CommIttee, several, 
policy and procedural Issues such as visa 
norms for NRI entrepreneurs, opening of 
subSCription collection account at the over-
seas location and refund of money there-
form Without bnnglng to India, foreign cur-
rency denommated bonds on non repatria-
tion baSIS, Investment In Hotels and Air TaXIS 
etc have been Initiated With a view to Im-
proving the Investment climate In India 

\ ,. > '\ 

Import and Consumption of Petrol and 
-- - Petroleum Products 

3151 SHRI T BASHEER Will the 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state 

(a) the estimated consumption of petro-
leum and petroleum products In the current 
year 

(b) the estimated domestic production 
and Import country-wise of petroleum and 
petroleum products for the same penod, and 

(c) the estimated torelgn exchange 
earnmg from mternal production, and the 
amount hkely to be spent on Imports dunng 
the same penod? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S GURU-
PADASWAMY) (a) The demand of petro-
leum products for the year 1990-91 has been 
estimated at 58.87 million tonnes 

(b) The Indigenous production of crude 
011 (Includmg NGL) for the year 1990-91 IS 
estimated to be about 35 9 million tonnes 
The gap between consumption and Indige-
nous production IS planned to be met by 
Imports The Imports are done both under 
term contracts With national all companies of 
all prodUCing countries as well as on spot 
purchases 

(c) For the year 1990-91, foreign ex-
change of Rs 7000 crores has been alia· 
cated tor the Imports of crude all and petro-
leum product A quantity of 1 722 million 
tonnes of petroleum products IS expected to 
be exported durtng 1990-91 The value of 
these exports In foreign exchange Will de-
pend upon the prevailing mternatlonal pTices 
at those products 

"' J 
Direct Supply of LPG to Consu'ners 

3152 SHRI DHARMESH PRASAD 
VARMA Wilt the Minister ofPE'TROLEUM 
AN'rr"cHEMICALS be pleased to state 

(a) whether Government propose to 
supply LPG direct to tl,l? conc;umers l"1stead 
of through Its private appo nted age'1tc 

(b) If so, the oetails the,eof and If not, 
the reasons therefor 

(c) whether these ppvate agents cause 
a great Inconverlence to t'1e consumers In 

supplYing the lPG, and 

(d) If so, the reason In thiS regard? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S GURU-
PADASWAMY) (a) WhIle the 011 companJes 
are making supphes of bulk LPG directly to 
the non-domestic consumers, there IS no 
proposal at preset to make packed LPG 
supplies directly by all companies to domes-
tiC consumers 
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(b) In view of the lager number of LPG 
consumers in the country, it is not practical to 
supply packed LPG directly to the consum-
ers by the oil companies. 

(c) and (d). By and large supplies of 
LPG by distributors are effected without any 
inconvenience to consumers. However, at 
times supplies to consumers are affected for 
reasons such as shortfall in the availability of 
lPG, transportation bottlenecks, industrial 
relations problems civil disturbances and 
other unforeseen rvents..- \ 
I I k$t-..orc,v_ ~..,().: ',,,,~;""._', 

'J Uni~n Carbide Case • 

3563. SHRllNDRAJITGUF'TAWillthe 
Minister of PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) whether attention of Government 
has been drawn to the remarks of the Full 
Bench of the Supreme Court, dealing with 
the Union Carbide case, to the effect thatthe 
ICMR Report of April 1986 estimating the 
number of gas victims was never brought to 
the Court's notice when the quantum of 
interim relief was decided as part of the 
settlement between the company and the 
Government; 

(b) if so, whether any revised estimated 
of the real number of affected persons, as 
per the ICMR report, has been made by 
Governement; and 

(c) the corresponding increase in the 
total amount of interim relief required? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a)to (c). Review petitions, 
challenging the Settlement Order of 14th 
and 15th February, 1989 in the Bhopal Gas 
leak Disaster case are being heard by the 
Superme Court of India and the matter is 
sub-judice. 

[Translation] ,. I"~ '''' /" ,..,... ~ (f - ,.. ... ' ~.._ .,.".. ~ , '" r--t),.) '- ! • • ..._ 1 'v '- _!" 
~ "Conversion of Cha~drapur:Balaghat- . " 
Jabalpur and Balaghat-Tirodl Rail Lines 

3154. SHRI KANKAR Ml!!'::I~~,~~: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal for 
converting Chandrapur-Gondia-Balaghat-
Jabalpur and Balghat-Kantagi-Tirodi narrow 
gauge line into broad gauge line; 

(b) if so, the details and the estimated 
cost thereof; and 

(c) the steps being taken by Govern-
ment in this regard in view of the popular 
demand of giving priority to the development 
of backward area? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) to (c). The survey carried out in 
1980forconversion of Jabalpur-Gondia N.G. 
line to B.G. has been updated to examine its 
viability as an alternative North-South route. 
The updated cost of conversion has been 
estimated at Rs. 185.35 crores with a nega-
tive rate of return. In the meantime, S.E. 
Railway has suggested a survey for conver-
sion of Jabalpur-Gondia-Chanda Fort N.G. 
line to B.G. so that it can serve as an alterna-
tive North-South route. This survey has since 
been approved. 

[English] 
-, r t' ~ 

.;_ 't~, \w\...-- ~ ,," '-." 
_., 

'"' v , Dispersal of Industries Away From 
Metropolitan Towns and Cities 

3155, SHRI N. DENNIS: W,lIthe Minis-
ter of INDUSTRY be pleased to state: 

(a) the steos taken by Government to 
implement the Industrial Policy Resolution of 
1956 regarding the dispersal of industries 
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away from the metropolitan town and cities; 
and 

(b) the concrete result achieved? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) and (b). Regulation of 
Industrial locations is required to be done by 
State Governments, keeping in mind the 
local conditions and requirements and their 
respective spatial development plans, zon-
ing and town planning laws. However, the 
Centra! Governement, with a view to bring-
ing about dispersal of industries offer a 
number of incentives such as priority in li-
censing, concessional finance etc. for entre-
preneurs setting up units in industrially back-
ward areas. 

[ Translation] 

Supply of Coal to Bihar 

3156. SHRI JANARDAN TIWARI: Will 
the Minister of ENERGY be pleased to state: 

(a) the amount of coal supplied to 
various small scales industries of Bihar dur-
ing 1987-88, 1988-89 and 1989-90; 

(b) whether small scale industries are in 
a winding up stage because of irregular 
supply of coal; 

(c) the preset annual requiremttnt of 
coal in Bihar; and 

(d) the details of measures being taken 
by Government to ensure regular supply of 
coal to Bihar? ' 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) According to iJ:r-
tormation furnished by Coal India Limned, 
the total quantities of coaVhard coke sup-
pied ~ Coal Indialltd. to various small 
ecaIe industries in Bihar during 1'987-88, 

1988-89 and 1989-90 ar as under: 

(Iakh tonnes) 

1987-88 21.23 

1988-89 26.46 

1989-90 25.88 

(b) Coal India Ltd. have denied having 
received any such information. 

(c) Demand for coal is worked out 
sector-wise and not Statewise. However, 
quantity of coal supplied by Coal India Ltd. 
to consumers in the non core sector in the 
State of Bihar during 1989-90 was about 
60.37 lakh tonnes. 

(d) Measures being taKen to ensure 
regular supply of coal to industries in Bihar 
include moving coal by rail or road as perthe 
sponsorships received from State Govt. 
authorities. In addition, Coal India Ltd, also 
offer coal from specified collieries upto 500 
metric tonnes by road to each applicant at a 
time without producing any sponsorship 
documents etc. 

[Eng/ish1 
\~~ 

Pelrochemfvals Products In Jalgaon 
Dlstrlct of Maharashtra 

3157. SHRI UTTAM RAO PATIL: Will 
the Minister of PETROLEUM AND CREMI-
CALS be pleased to state: 

(a) whether petrochemical reserves 
have been found in Chopada taluka in Jal-
gaon district of Maharashtra; and 

(b) if so, the progress made in this 
regard? 

THE MINtSTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) No oil and gas reserves 
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have yet been established in Chopada ta-
luka in Jalgaon district of Maharashtra. 

(b) Question does not arise. 

[Translation] t-\ ~ I ~ S I " t t 

Mining In Baskuppl Colliery at Deoghar 

358. SHRI JANARDAN YADAV: Will 
the Minister of ENERGY be pleased to state: 

(a) whether Government propose to 
undertake mining in 8askuppi Colliery in 
Oeoghar district; and 

(b) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). There is 
no colliery by name Baskuppi Colliery. 
However 8askuppi is a village within the 
lease hold area of Central Jayanti Colliery of 
Central Coalfields. Limited. The possibility of 
working Jayanti Coalfields has been exam-
ined but no economically workable reserve 
have been established. 

') 

[English] ~; >..-'~A~ 
/6 S v 

Conversion of AmrHsar-Ludhlana Into 
Shuttle Train 

3159. SHRI KIRPAL SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government propose to 
convert Amritsar-Ludhianatrain into a shuttle 
train; and 

(b) if so, the details thereof including 
timings of the train? 

THE DEPUTY MINISTER IN THE 
MfNlSmy OF RAILWAYS (SHRI AJAY 
SINGH): (a) There is no proposal to classify-

ing Amritsar-Ludhiana passenger train into a 
shuttle train. 

(b) Does not anse. \,.,J! 
~}...,-q '_ CI ,~ .I':;\_J 

Price Decontrol of Drugs 

3160. SHAI P.R. KUMARAMANGA-
LAM: Will the MfrliStSrOfPETROCEUUARD 
CRaAICALS be pleased to state: 

(a) whether the decontrol of prices and 
an increase in profitability of a large number 
of drugs has led to increased production of 
essential drugs; 

(b) if so, the comparative production 
figures thereof; and 

{c} how much of the total produc:lion of 
drugs is consumed by Government sector 
(both Central and State)? 

THE MINISTEROF PEmOLEUMAHD 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) and (b). Productive of 
drugs in the country has registered a growth 
of about 10% per annum. The production 
figuresof monitored bulk drugs are regularty 
published in the Annual Performance Budget 
of this Ministry, copies of which are avaIaI*t 
into in the Parliament Library. 

(c) This Ministry does not rnonilor pur-
chase by the Central and State Govern-
ments. I' I ;,.. J , '\.,\-<\.r-'_~C"', '~-',Q\_. - '" ~ 
J '" Change in location of Khajuraho 

Airport 

3161. SHRI LOKENDRA SINGH: WiI 
the Mmister OtCIVtt'AVIATtONbe pI8ased 
to state: 

(a) whether the Khajuraho airport is 
capable for the landing and taklKlff 01 bigger 
aircraft than 737 Boeing etc.; and 
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(b) If not, whether Government propose 
to change the location of the airport to any 
nearby appropriate area for landing of bigger 
plans? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD j<HAN)_ (fa) and (b) No, Sir 

.., ,;.. ~ t 1.,: C\- ~ ~~ 
\ ~ 

Public Grievances at Thane (C.R.) 

3162 PROF RAM GANESH KAPSE 
Will the Minister of RAILWAYS pl~o 
state 

(a) whether he had received a repre 
sentatlon from the Chamber of Small Indus-
try ASSOCiation, Thane (Maharashtra) re-
garding public grievances on account of 
closure of good parcel/perishable office on 
Central Railway, Thane (Maharashtra), and 

(b) If so, the action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH) (a) Yes, Sir 

(b) The Railways are not contemplating 
the closure of Thane Parcel Office The 
suggestion of shifting the parcel office to the 
West Side of the station IS not conSidered 
feasible as there IS not sUitable place for 
locating It without causing inconvenience to 
the passengers 

( Trans/atlon] 
1 

Popularisation of Tubelights 

3163 SHRIRAJVEERSINGH Wlllthe 
MinIster of ENERGY pleased testate 

(a) whether publlcrty IS being made to 
Install tube lights In homes with a view to 
minimiSe the consumption of electricity, 

(b) IS so, whether Government propose 

to prOVide tubellght connections alongwlth 
the bulbs In Government accommodations, 

(c) If so, the time by which thiS work IS 
likely to be completed, and 

(d) If not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN) (a) The various en-
ergy conservation measures, Includmg the 
use of effiCient lighting systems In domestic 
and com merclal sectors, are proposed to be 
publiCised With a view to create an aware-
ness amongst the consumers 

(b) to (d) It has been deCided qy the 
Government to prOVide tubehght fittings In 

Types I, II and III general pool quarters to be 
constructed In future 

h~ 
Rural Electrification in Saharsa District 

of Bihar 

3164 SHRI SURYA NARAYAN 
YADAV Will the MInister Of EIIJERGY be 
p"i'9'aSed to state 

(a) the number of Villages In Saharsa 
district of Bihar which have been electrified 
so far and the number of Villages yet to be 
electrified, and 

(b) the time by which these remaining 
Villages are likely to be electnfled? 

THE MINISTER OF ENERGYAND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN) (a) As per available 
information, In the Saharsa dlstnct of Bihar, 
out of the total of 954lnhabrted Villages, 774 
have been electrifIed as on 31 3 1989 leav-
Ing a balance of 180 Villages yet to be elec-
trified 

(b) Dlstnctwlse Rural electnflCatlon 
activities areflnahsed at the State Jevel based 
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on the availability of funds and inter-se priori-
ties fixed by th9 State Government. How-
ever, all the remaining unelectrified villages 
are likely to be electrified during the Eighth 
Plan period subjecttothe availability offunds 
and other inputs. 

[English 1 

Capital Funds Drawn by IDPL 

31 65. DR. ASIM BALA: Will the Minister 
of PETR~M-Af:J'[)CHEMICALS be 
pleased to state: 

(a) the details of capital funds drawn by 
the Indian Drugs and Pharmaceuticals Ltd. 
during the last four years; 

(b) the actual expenditure on capital 
works year-wise; during the period and the 
excess amount drawn, if any; 

(c) the procedure for releasing capital 
funds to public undertakings; 

(d) whether this procedure has been 
followed in case of lOPL; 

(e) the authority which can sanction 
diversion of capital funds for revenue expen-
diture; 

(f) whether the approval of competent 
authority was obtained by the IOPL; and 

(g) if not, the reasons therefor and the 
action taken/proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHEMI-
CALS (SHRJ BHAJAMAN BEHERA): (a) The 
Plan Funds released byGovernmentto IDPL 
during the last 4 years are as under:-

(Rs. in Crores) 

Year Amount released 

2 

1986-87 4.00 

1987-88 7.30 

1988-89 9.50 

1989-90 8.00 

(b) The actual expenditure incurred by 
IOPlon Capital works during the last4 years 
are as under: 

(Rs. in Crores) 

Year Actual expenditure 

2 

1986-87 1.03 

1987-88 1.05 

1988-89 2.82 

, 989-90 3.52 

No excess amount was releasedto rDPL 
over and above the provisions made in the 
budget for the respective years. 

(c) and (d). The amount were released 
to IDPl atter following the procedure laid 
down tor release of funds. 

(e) and (g). Some amount of capital 
funds has been utilised by the company to 
meet the cash losses, statutory payments 
etc. as no other alternative for funding of 
cash losses was available. 
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Reservation In Konark Express (b) Does not arise. 

3166. SHRI A.N. SINGH DEO: Will the 
Ministarof RAILWAYS be pleasadto state: 

(a) whether any proposal has been 
received to reserve one II class sleeper 
bogie in the Konark Express from Berham-
pur (Ganjam) to Bombay; and 

(b) if so, when this facility is proposed to 
be provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) No, Sir. 

(b) Due to limited availability at re-
served accommodation and full utilisation of 
the quotas at the existing quota holding 
stations, there is no proposal to increase the 
existing quota at Berhampurby KonarklMinar 
Express trains. 

[Translation] 

\ \ \ 
Use of Passenger Planes as Cargo by 

Air India 

3167. SHRI SHEO SHARAN 
VERMA:~c-- - - -_ 

~RfHARISH PAL;,. 
SHRI CHHEDI PASWAN: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether the Air India has proposed 
to convert its passenger planes into cargo 
planes in order to make it more financially 
beneficial; and 

(b) if so, the details thereof and the 
reaction of Government thereto? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) No, Sir. 

\ 1')---
Coal from Mand ~I area to Mand 

Thermal Power Project 

3168. SHRI CHHAVIRAM ARGAL: 
Will the Minister of ENEFiGY be pleased to 
state: 

(a) whether coal from Mand coal area 
has now been allotted to the Mand Thermal 
Power Project; 

(b) if not, the reasons therefor; and 

(c) the time by which coal will be allotted 
for the only proiect of the State from the 
Mand area'? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) to (c). The pro-
posal to set up Mand Thermal Power Station 
(2x21 0 MW) is based on availability of coal 
from Mand -Raigarh coalfield. The explora-
tion carried out in this coalfield so far does 
not hold out the prospect of establishing 
adequate coal production to meet the re-
quirement of the proposed Mand TPS. 

\., L.--
Capital Goods clearance for Import of 

Plants and Equipmants 

3169. SHRI M.S. PAL: Will the Minister 
of INDUSTRY be pleased to state: 

(a) whether Government have re-
ceived any memorandum from Uttar Pradesh 
Government in regard to capital goods clear-
ance forthe import of plants and equipments 
costing rupees 59 crores forcontinentalfloor 
glass project in the Bargarh industrial areas 
which is a no industry district of Banda; and 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRY 
(SHRI AJIT SINGH): (a) Yes, Sir. 



173 Written Answers BHADRA 6, 1912 (SAKA) Written Answers 174 

(b) The necessary CG approval letter 
for Rs. 49.53 crores to M/s Continental Float 
Glass Ltd. has been issued on 16.4.1990 

[Translation] 
\1"'"> 
Co~alnts Against Hotels under MRTP 

Act-

3170. ~H~!_ R.L.P. VERMA: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether any complaint of the viola-
tion of Monopolies and Restnctive Tr~de 
Practices Act is registered against hotels 
and if so, the details thereof, hotel-wise; 

(b) the action taken thereon and if not, 
the reasons therefor; 

(c) the number of such cases lying 
pending and since when these are pending; 
and 

(d) the tIme by which these cases are 
likely to be disposed of? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) to (d). The MRTP Com-
mission/Director General of Investigation & 
Registration received 11 complaints since 
1.1.1987 against hotels under the MRTP 
Act. Eight (8) complaints have been dis-
posed of and only three (3) complaints are 
pending for final orders of the commission. 
Details of these cases are given below in the 
statement. 

MRTP Commission, being a quasi judi-
Cial body, is empowered to pass appropriate 
orders under the provisions of the MRTP Act 
and no time limit has been prescribed forthe 
Commission for dispoSing of the cases under 
the Act. The time taken in di'5posing of the 
cases varies from case to case depending 
upon the nature of the issues involved, 
conduct of the parties etc. 
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, ':'> ~ Medical Facilities In RaJpara Coal 

Washery Plant -

3171. PROF. YADUNATH PANDEY: 
Will the MiniSterof ENERGY be ple~~ to 
state: 

(a) whether attention of Government 
has been drawn towards the problems being 
faced by Rajrappa project operated under 
the Central Coalfields Limited; 

(b) whether the Central Coalfields 
limited Employees' Union, have submitted 
any memorandum in this regard; 

(c) if so, the action taken by Govern-
ment to solve these problems; and 

(d) the time by which medical facilities 
are likely to be provided in Rajrappa Coal 
Washery Plant? 

THE MIN-ISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) to (d). The infor-
mation is being collected and will be laid on 
the Table of the House. 

I ~E;9IiSh ) ~ (.;-~f ,r ',~ -:_ i..; v -

Conversion of Rajkot-Veraval Rail Line 

3172. SHRI JAYANTILAL 
ViRCHANDBHAI-§j.·:-PJf: 

SHRrSALVANT MANVAR:-

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government of Gujarat 
have requested the Railwaystorthe Conver-
sion of Rajkot-Veraval metre gauge line into 
broad gauge line and also extension of this 
route upto Kodinar; 

(b) whetherthe project is viable and the 

Planning Commission has cleared this proj-
ect; and 

(c) if so, what are the reasons for not 
implementing the said project especially 
when there are numerous industrial projects 
round-about this line? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) Yes, Sir. 

(b) and (c). The guage conversion 
project from Rajkot to Veraval was found 
financially viable and Planning Commission 
has decided that it may be conSidered for 
taking up dUring Eighth Plan. As regards its 
extension to Kodinar only about 19 Km BG 
extension from Veraval to a focal point has 
been included in the conversion proJect. 
Beyond this focal point the user industries 
could be provided With B.G. sidings at their 
cost. f\ -+ " 
,"'" rlll.....\o\'t'""oL, 'J t /' 

\ -... .... f] 
Missing of Marutl Vehicles 

3173. SHRI NANDLAI,..<~EENA: 
PR.9F.-·- VIJAY KUMAR. 

MALHOTRA: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether large number of Maruti 
vehicles have been found missing from the 
factory premises during 1988-89; 

(b) If so, the facts in this regard; 

(0) whether any progress has been 
made in tracing out these vehicles; 

(d) the steps taken to check the re-
currenoe of such incident in tutu~e; and 

(e) how Government propose to deal 
with the situation? 
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THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) No, Sir. 

(d) to (e). Do not arise. 

LPG Plant at Chelarl In Malappuram, 
Kerale 

3174. SHRI K. MURALEEDHARAN: 
Will the Minister Of 'PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the construction work o~ 
LPG Plant at Chelari in Malappuram district 
of Kerala has been completed; and 

(b) if not, when i1 is likely to be com-
pleted and commence production; and 

(c) the number of gas cylinders ex-
pected to be produced in the plants by the 
company per day? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) No, Sir. 

(b) The LPG bottling plant at Chelari is 
expected to be completed by November, 
1991 and bottling is likely to commence from 
December, 1991. 

(c) The installed capacity of the plants 
is 10,000 Metric Tonne per annum which 
works out to approximately 2,400 LPG cylin-
ders per day. 

[ Translation] '\. r r • .\', \ ~ \ /'--
I 

Vayudoot Service from Gaya to Patns 

3175. DR. SHAILENDRANA TH SHRI-
VASTAVA: WTIfihE; M'in~t~r of CIVIL AVIA-
TION bepleased to state: 

(a) whether there is any proposal to link 
Gaya, Rajgir and Parasnath with Patna 
through Vayudoot service; and 

(b) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIAAIF 
MOHAMMAD KHAN): (a) No, Sir. 

(b) Shortage of aircraft capacity and 
paucity of other resources do not permit 
introduction of more services by Vayudoot 
Limited in the near future. 

,':, ~ 
" l)emand and Avallabllhy of Power In 

Bihar -

3176. SHRI CHHEDI PASWAN: Will 
the Minister of ENERG'7 6e pleased to state: 

(a) the daily demand and availability of 
power in Bihar; 

(b) whether any request have been 
made by the State Government to Govern-
ment for the supply of more power; and 

(c) if so, the details in regard thereto? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) During the period 
April-July, 1990, the average daily energy 
requirement in Bihar was about 17.3 Million 
Units (MU) against which the overall availa-
bility was 13.1 MU/day. 

(b) and (c). A request was made by the 
Government of Bihar in October, 1989 for 
supply of 300 MW of power from the North-
ern Grid. It has not been possible to make 
any firm allocation of power to Biharfromthe 
Central Sector power stations in the North-
ern Region, which are to meet the require-
ment of the constituents of the Northern 
Region. Bihar forms part of the Eastern Grid. 
However, Bihar has been provided assis-
tance from the Northern Grid. whenever the 
system conditions permit. During the years 
1989-90 and 1990-91 (uptoJuly, 1990) Bihar 
received 234 MU and 179 MU respectively 
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from the Northern Grid. This was besides the [TranslaUon]!l • .' •. r- H' 

assistance provided to Bihar from the cen) C'\ U ~>';_.u.; n... l ... 
tral S9Ctor stations in the Eastern Region. . Manmad-Aurangabad Railway Line 

[English] , ;:_-1 
Import of Crude 011 from Middle East 

3177. DR. C. SILVERA: Will the Minis-
ter of PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether about four lakh tonnes of 
crude oil has been imported from some 
countries of Middle East during this month; 

(b) if so, the details thereof and the 
names of countries from which this has been 
imported; 

(c) the arrangement of these supplies 
and payments made thereof; 

(d) whether Government propose to get 
some more supplies from some more coun-
tries of Middle East; and 

(e) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (e). Planned imports 
crude oil for the month of August are more 
than one million tonne including imports from 
the middle east countries. These imports are 
made both under term contract with the 
National Oil Companies of oil producing 
countries and through purchases under spot 
market. Payments are made in accordance 
with the terms of payment as agreed to 
under various contracts. Efforts are being 
made to get additional quantities of crude oil 
from various oil producing countries includ-
ing the middle cast countries to meet the 
shortfall of crude oil because of recent devel-
opments in the middle east. It will take some 
time before the final outcome of those efforts 
is known. 

3178. SHRr ASHOK Ar:.lANQRAO 
DESHMUKH:Will the Minister of RAIL-
WAYS bepJeased to state: 

(a) whether the work on Manmad-Au-
rangabad-Parbhani railway line has begun; 

(b) if so, the progress made in this 
regard so far; 

(c) if not, the difficulties baing faced in 
the commencement of this work; 

(d) the amount likely to be incurred 
thereon; and 

(e) when the said railway line is likely to 
be completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) Yes, Sir. 

(b) 65.1% of the work has been com-
pleted upto 30.6.1990 on Manmad-Auran-
gabad portion. 

(c) Does not arise. 

(d) Rs. 148 crores approximEitely. 

(e) The conversion work for Manmad to 
Aurangabad is planned for completion dur-
ing 1991-92. However, no target date has 
been fixed for completion of the balance 
portion of this project. 

[English] 
\ <1: 

Eklakhl-Balurghat Railway Line _- -
3179. SHRI PALAS BARMAN: Will the 

Minister of l'lAILWAYs"b-;'pl~ased to state: 
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(a) whether the work of the on going 
project of construction of new broad gauge 
line from Eklakhi to Balurghat in West Ben-
gal has been stopped; 

(b) if so, the reasons therefor; and 

(c) the amount already spent and the 
work completed on that project so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) to (c). Eklakhi-Balurghat, new 
BG line project, was taken up in 1983-84 and 
so far an amount of Rs. 3.04 era res has been 
spent on earthwork between Eklakhi and 
Gazo!. From 1985-86, due to resource con-
straint, only token funds of Rs. 1000/- could 
be provided for this project. 

(\\ \ Expansion of Calicut Airport 

3180. SHRI P.A ANTONY: Will the 
Minister of CIVIL AVIATIO'Nl>e pleased to 
state: 

(a) whether the National Airports Au-
thority has completed the studies about 
extending the runway of the Calicut airport; 
and 

(b) whether there is any proposal to 
expand this airport in the near future? 

HiE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) No, Sir. 

[Translation] 

\ \ 
Rural Electrification in Bihar 

3181. SHRI DEVENDRA PRASAD 
YADAYYiII the Mini~te-;'-ot-ENERGY be 
pressed to state: 

(a) the number of villages electrified in 
Bihar so far; 

(b) the number of unelectrified villages 
in the State; 

(c) whether electrification target has 
been achieved in Bihar so far; and 

(d) if not, the effort being made by 
Government for electrification of remaining 
villages in Bihar? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL A VIA nON (S HRI ARIF 
MOHAMMAD KHAN): (a) and {b).Outofthe 
total 67546 inhabited villages (as per 1981 
Census) in the State of Bihar, 46,205 vil-
lages have been electrified as on 31st May, 
1990 leaving a balance of 21341 villages 
unelectrified. 

(c) During the year 1989-90, Bihar 
State Electricity Board has electrified 2449 
inhabited villages against a target of 2300 
villages. 

(d) The rural electrification programme 
is finalised on an Annual Plan basis keeping 
in view the resources position, infrastructu-
ral facilities, power availability etc. of the 
individual State and the inter-se priorities 
fixed by the concerned State. However, the 
remaining un electrified villages in the State 
of Bihar are expected to be electrified by the 
end of the Eighth Five Year Plan subject to 
the availability of funds and other inputs. 

[English] 

\ C\ 1... Malpractices at Petrol Pumps 

3182. PROF. SAVITHRI LAKSH-
MANAN: Will iii'9Mr"ister of fSETROlEUM 
AND CHEMICALS be pleased to state: 

(a) the details of the malpractice cases 
registered after the introduction of the re-
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stncted timings of petrol pumps In the coun-
try; and 

(b) the action taken against such cases? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHAI M S GURU-
PADASWAMY) (a) and (b) The instructions 
regardmg restncted working hours at the 
retail outlets have been Issued by the 011 
companies underthe dealership agreements, 
and non-observance of these instructions by 
any dealer would be dealt with by the con-
cerned 011 company under the said agree-
ments Some cases of such violation and 
Irregularities has come to the notice of the 011 
companies and action has been initiated In 
such cases In accordance with the dealer-
ship agreements and the Marketing DISCI-
pline GUidelines 
jq" pr,;:.,. ,,~ 

~Irbus Service to Coimbatora 

3183 SHRIC K KUPPUSWAMY Will 
the MInister of CIVIL AVIATIONbepleased 
to state 

(a) whether there was a proposal to run 
an Airbus touching COlmbatore, 

(b) Ii so, when, and 

(c) If not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVILAVIATION (SHRI ARIF 
MOHAMMAD KHAN) (a) Yes, Sir There 
was a proposal to operate A-320 service to/ 
from COImbatore 

(b) and (c) Due to suspension of Airbus 
A-320 aircraft ope ration Indian Alrhnescould 
not Introduce services with thiS type of air-
craft to Colmbatore COImbatore airport IS 

not surtable for Alrbus-300 operationS 

Central Investment In Backward DIs-
trictS of Kerala 

3184 SHRI PALAI K M MATHEW 
Will the Minister of INDU$'TRy be pleasSd 
to state 

(a) the central Investment made In the 
backward districts of Kerala forthe develop-
ment of Industry dunng the last one year, 

(b) whether Unton Government have 
received any request from Kerala Govern-
ment In thiS regard forthe backward districts 
of Idukkl and Pathanamthltta, 

(c) If SO, the action taken thereon, and 

(d) whether Union Government pro-
pose to make Central Investments tor devel-
opment Industries In the cash crop and 
rubber-producing districts of Idukkl, Pathan-
amthltta and KotTayam? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) (a) Investment In terms of 
gross block In the Central Public Sector 
Enterprises In the State of Kerala dUring the 
year 1988-89 IS Rs 222 44 cores 

(b) to (d) No proposal has been re-
ceived In the Department of Industrial Devel-
opment for making Investment by the Cen-
tral Government In the backward districts of 
Kerala BeSides, the 8th Five Year Plan has 
yet to be finalised 

[ Translation] I" r 
~J '0" I -j -1 r ~ ~ l~ ~ I j 

t Passenger Amenities on AJmer-' 
Khandwa Section 

3185 DR LAXMINARAYANPANDEY 
Will the Minister of RAILWAys be pleased 
to state 

(a) whether there has been heavy 
Increase In the number of passengers and 
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goods traffic on Aimer-Khandwa (Metre-
Gauge) Section during past years; 

(b) whether adequate number of plat-
forms, sheds, waiting rooms and othertacili-
ties are lacking on various stations on this 
S8ctlon: and 

(c) if so, the details of additional pas-
senger amenities likely to be provided there? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) Yes, Sir. 

(b) and (c). Adequate passenger ameni-
tl(~S are available at most of the stations on 
AJl'1er-Khandwa (Metre-Gauge) Section. 
PrOVISion of booking-cum-waiting arrange-
ments at 11 stations, sanitised latrines at 45 
stations, benches at 8 stations, cover-over-
platforms at 13 stations, had -pumps at 20 
stations, extensions of waiting halls at 9 
stations, extension of rail level platforms at 5 
stations and extension of medium level plat-
forms at 13 stations are included in Railway 
Works Programme for 1990-91. 

[English] 

Propoaaf to Raise MRTP Limit 

3186. SHRI YADVENDRA DATI: Will 

(a) whether there is any proposal to 
raise MRTP limit from Rs. 100 crores to Rs. 
500 crores; 

(b) if so, the objective to be achieved 
thereby; and 

(c) when the proposal is to be imple-
mented? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) No, Sir. 

. (b) and (c). Does not arise. 
\ .J D 

LPG Connections In Uttar Pradesh 

3187. DR. MAHADEEPAK SINGH 
SHAKY A: Will the Miiilsfer oTPE T RorEUM 
AND CHEMICALS be pleased to state: 

(a) whether the applicants for gas 
connections in Etah and other districts of the 
Uttar Pradesh registered for the last eight 
years have not yet been given connection 
while gas connections are being sold in 
black market; and 

(b) if so, whether Government propose 
to conduct an inquiry in this connection? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMy): (a) and (b). The waiting list 
of customers with some LPG distributors 
operating in Uttar Pradesh is more than 8 
years old. All complain's regarding sale of 
gas connections in black market ara investi-
gated and appropriate action is taken in 
accordance with the Marketing Discipline 
Guidelines. 

\ a ':) 
Rural Electrification In Andhra Pradesh 

3188. SHRI RAJAMOHANA REDDY: 
Will the Mini~ENERGY be pleased to 
state: 

(a) the number of villages in Ongole in 
Andhra Pradesh without electricity at pres-
ent; 

(b) whether any time bound programme 
has been drawn to provide electricity in alf 
the villages in Ongole, if so, the details 
thereof; and 

(c) the number of villages likely to be 
electrified during 1990-91? 
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THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) to (c). As per 
information available, the State of Andhra 
Pradesh has achieved cent percent electrifi-
cation of villages as per 1981 Census, by the 
end of March, W90 .. ( ,d 

~':l...","....J,\., 0. )') I q '7 Production of Wheel sets 

3189. SHRI R. GUNDU RAO: 
SHRI R~N.~RAkESH: -

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the total production of wheelsets 
made by Wheels and Axle Plants, Bangalore 
during the last three years and the total 
number of wheelsets imported by Govern-

ment during the last three years; 

(b) whether Government have taken 
any steps to improve the production capacity 
of wheelsets in the country; and 

(c) if so, the facts and details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) The total number of Wheelsets 
produced by Wheels and Axle Plant, Banga-
lore and also the total number of wheelsets 
for which import orders were placed during 
the last three years viz 1987-88 to 1989-90 
are 63422 and 35239 respectively. 

(b) and (c). Wheelsets are being manu-
factured in the country by Wheel & Axle 
Plant, Bangalore (WAP) and Durgapur Steel 
Plant. There are plans to increase the capac-
ity as under by the end of the Eighth Plan; 

Unit Annual level of Supplies in terms of Wheels 

Present 

WAP 60,000 

Durgapur Steel Plants (DSP) 25,000 

(1 7 ~. ev_T-'_" 
Long Distance Trains Beyond Ahme-

dabad to Vlramgam 

3190. SHRI BABUBHAI MEGHJI 
SHAH: Will theMInlSTer of RAILWAYS be 
pleased to state: 

(a) the details of the long distance new 
trains beyond Ahmedabad to Viramgam and 
ahead implemented by the Railways on 
Western Railway tracks in the last three 
years; and 

(b) the details of utilisation percentages 
of track beyond Ahmedabad 10 Viramgam. 

Aft"r expansion 

84,000 

80,000 

Hapa and Gandhldham on broad gauge, 
separately? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) 1269/1270 Rajkot-Ahmedabad-
Bhopal Express from April 1988,2997/299a 
Hapa-Rajkot-Ahmedabad-Jammu Tawi 
Express from May 1990,2603/2604 Trivan-
drum-Ahmedabad and 2731/2732 Secun-
derabad-Ahmedabad Expresses extended 
upto Rajkot from May 1989, 9153/9154 
Ahmedabad-Rajkot lnter-city Express ex-
tended upto Hapa (3 days a week from 
November 1 989 and 6 days a week from 
May 1990). 
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(b) The track capacity utilisation based 

Ahmedabad- Viramgam-Hapa section 

Ahmedabad-Sabarmati 

Sabarmati-Viramgam 

Viramgam-Surendranagar 

Surendranagar-Wankaner 

Wankaner-Rajkot 

Rajkot-Hapa 

[Translation] 
\--\'\ 

62.4% 

65.5% 

76.5% 

76.5% 

77.5% 

- 62.0% 

Foreign Collaboration in f2-W.!!. Sector 
3191. SHRI BRIJ BHUSHAN TIWARI: 

Will the Ministe':"ofENERGY-be ple~~d t~ 
state: 

(a) the State-wise total number of pro-
posals received by Government to collabo-
rate in power schemes alongwith financial 
assistance from foreign Government's and 
power equipment manufacturing companies 
during the last two years; 

(b) the names of proposal amongst 
them which Government have considered in 
last seven months; and 

(c) the decision taken by Government 
on these proposals? 

THE MINISTER OF ENERGY AND 
MINISTER CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) to (c). The infor-
mation is being collected and will be laid on 
the Table of the House. 

\ l",\(\ 

[English] 
Reservation in I.A. Aircraft 

3192. ~I:!BIJ~. PRABHU: Will the Min-
ister of CIVIL AVIATION be pleased to 
state: 

on 1989-90 running is as follows: 

Viramgam-Gandhidham section 

Viramgam-Jhund 72.1% 

Jhurld-Dhrangadhra 67.4% 

Dhrangandhra-Halved 69.7% 

Halvad-Maliya Miyana 70.0% 

Maliya Miyana 
Gandhidham - 63.0% 

(a) whether Government are aware 
that several passengers are finding it difficult 
to get reservation in Indian Airlines aircraft 
due to paucity of aircraft; and 

(b) the remedial measures taken in this 
regard? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) Consequent upon the grounding of 
Airbus A-320 operations, the following steps 
have been taken to meet the situation:-

'1.-. 00 

Fuller utilisation of the rest of the 
fleet leading to a distinct improve-
ment in the overall load factor of the 
system as a whole. 

Leasing in of additional capacity 
from Air India. 

Efforts are also on to lease in ca-
pacity from other airlinelleasing 
companies. • 

f\ i 9-, ~ ~ V\ L£..!") 
Delhi-Bagdogra Flight 

3193. SHRI NANDU :rHAPA: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 
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(a) whether there is demand for re-
sumption of Delhi-Bagdogra flight via Patna 
in view of the vast areas to be covered by 
Bagdogra Airport; 

(b) if so, the details thereof; and 

(c) when it is likely to resume? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) and (b). Yes, Sir. 
Indian Airlines has received three requests 
to resume Delhi-Bagdogra flight via Patne. 

(c) At present Indian Airlines has no 
plans to resum~ the said service. 

2.-0 , ~'-C.>J------C~~I' 

Punctuality of Trains and BeHer Ameni-
ties to Commuters 

3194. SHRI SAMARENDRA 
KU-NDU~ --- -

SHRI DHARMA~NA MON-
DAYVA SADUL: _-- - --

SHRI BANWARI LAL PURO-
HIT: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whetherthe pundualityoftrains and 
provision of bener amenities to the commut-
ers have been badly affected during the last 
six seven months; 

(b) whether the authorities have com-
pletely failed to maintain punctuality in trains 
and to provide adequate amenities to the 
commuters; and 

(c) if so, the details of the steps taken/ 
proposed to take to improve the services of 
trains throughout the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF I3AILWAYS (SHRI AJAY 
SINGH): (a) and (b). Unavoidable causes 

like devastation by cyclone on East Coast, 
heavy unprecedented rains in Andhra 
Pradesh, Bombay area and Rajasthan, dense 
fog in January 1990, besides Bandhs in 
Assam, Punjab, Tamilnadu, alarm chain 
pulling etc., total power break down in West 
Bengal on 26.6.90 and a few equipment 
failures did affect the punctuality of trains. 
However, adequate amenities to passen-
gers are being maintained. 

(c) Monitoring and intensive chasing is 
continuing to improve performance. 

( Translation 1 
"}.Ol-

Wagon Factory at Katihar 

3195. SHRI YUVRAJ: Will the Minister 
of RAILWAYS be pleasedto state: 

(a) whether the Railways have ac-
quired more than 100 acres of land near 
Katihar Gaushala for setting up of a railway 
wagon factory there; 

(b) whether that land is suitable for 
setting up the said factory; and 

(c) if so, when it will be set up there? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) An area of 1 09.192 acres of land 
was aeq uired in 1962 for construction of staff 
quarters, out of which the N.F. Railway pro-
pose to relinquish 55 acres of land for Na-
tional Airport Authority for setting up an very 
high frequency Omni range station. 

(c) and (d). Do not arise. 

[English] _.J 
JC ~ _." "-

Recovery of Arrears by World Bank 
from D.E.S.U. 

3196. SHRI ARVIND NETAM: Will the 
Minister of ENERGY be Pleased to state: 
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(a) whether the World bank has served 
OESU with notice for unsatisfactory recov-
ery of arrears; 

(b) whether it Is a fact that the 60 million 
dollar loan offered by the World Bank would 
be cancelled if the recoveries are not ef-
fected as per directive of the World Bank; 
and 

(c) the steps Government will take to 
avail of the loan of 60 million dollars and the 
action proposed to be taken for the recovery 
of arraars? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATJON (SHRIARIF 
MOHAMMAD KHAN): (a) and (b). The World 
Bank had agreed to provide a loan of US$ 60 
million for the 400 KV transmission ring 
project of the Delhi Electric Supply Under-
taking. The agreement signed with the World 
Bank inter-alia stipulated that the DESU 
would take steps to improve its financial 
viability and furnish to the Bank a satisfac-
tory plan for Its financial strengthening by the 
29th February, 1988. Since this condition 
could not be complied with by the stipulated 
date, the Wond Bank suspended the dis-
bursement of the loan in January, 1989. 

(c) A financial recovery plan of the 
OESU, inter-alia, Involving waiving off the 
dues payable by the DESU to the Badarpur 
Thermal Power Station/Interest on Govern-
mant loans outstanding as on 31_3.1989 and 
treating the loans as perpetual loans was 
approved by the Government in August, 
1989. However, the World Bank did not 
revoke the suspension of the loan and in-
sisted on the implementation of a financial 
recovery plan by the DESU to ensure earn-
ing of a minimum rate of return of 3% on its 
net fixed assets. Since the DESU cannot 
achieve financial viability without suitable 
revision of its present highly uneconomical 
tariff and as the Delhi Electric Supply Com-
mitteelMunicipal Corporation of Delhi could 

not take a decision in this regard, the World 
Bank has since cancelled the loan. 

') c'-\_ 
Debentures for Funding Marathwada 

Railway Project 

3197. SHRI PRATAPBAO B. 
BHOSALE: Will-the Minister""~f RAILWAYS 
be pleased to state: 

(a) whether Maharashtra Government 
has sent a proposal to issue debentures for 
launching of Marathwada railways project; 

(b) if so the details thereof; 

(c) whether the proposal has some 
analogy with Konkan Railway project; 

(d) whether Government have taken 
any action on those proposals so far; and 

(e) if so, the details thereof and if not, 
the reasons therefor? 

THE DEPUTY MIN ISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) to (e). The State Government of 
Maharashtra had suggested that they would 
like to contribute funds by floating deben-
tures for accelerating progress of the gauge 
conversion projects. Railways had agreed 
that such contribution could be in addition to 
and quite separate from Railway's Annual 
Plan outlay and that no additional financial 
liability would come on Railways as a result 
thereof, whether in the form of interest pay-
ment or redemption of debentures, or in any 
other manner. Proposal on these lines has 
not been received from the State Govern-
ment. In the meanwhile the Ministry of Fi-
nance in a communication has opined that if 
such schemes are to be financed by raising 
of debentures outside the Plan, the Central 
Government should agree to a pro-tanto 
reduction in borrowing programme to ac-
commodate such requests. Further, they 
have suggested that the only way to expe-
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dlte execution of these gauge conversion 
projects is to make adequate provision for 
these schemes within the Plan outlay for 
Railways. 

(Ttanslation ] 
'2 0 ( 

Lou In Eastern Coalfield Unit of Coal 
India Limited 

3198. QR. BENGAp SINGH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Eastern Coalfield unit of 
the Coal India Limited is running in Joss; 

(b) if so, the details thereof; ar'ld 

(c) the steps taken In this regard? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a> Yes, Sir. 

(b) and (c). During the year 1986-87 
and 1987-88, Eastern CoaKield Lim ited 
suffered a loss of Rs. 142.19 crores and Rs 
48.74 cores respectively. During 1988-89 
according to audited accounts of Coal India 
Limited, Eastern Coalfields Limited earned a 
profit of Rs. 33.75 crores after Coal Price 
Regulation Accounts CCPRA). Before CPRA, 
it suffered a loss of Rs. 129.58 crores in 
1988-89. 

The main reasons for losses are failure 
to achievetargetted production and increase 
in the cost on account of tl,e implementation 
of National Coal Wage Agreement IV. 

Following steps are being taken for 
improving performance of losing mines: 

1. Rationalisation of manpower. 

2. Redeployment of manpower. 

3. Training for skill upliftment. 

4. Voluntary retirement scheme. 

5. Improving productivity. 

6. Increasing production 01 superior 
grades of coal, if available. 

7. Intensive monitoring of identified 
mines. 

[English] 

Restoration of Alarm Chain 

3199. ~J:I_RIl. V. SJNGH: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) whether the number of deaths due 
to fire on 16 April, 1990 in running train No. 
383 Up Mokamah-Arrah occurred due to 
non-functioning of alarm chain in the train; 
and 

(b) if so, whether Government propose 
to restore alarm chains in running trains? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) According to the preliminary 
reportofthe Commissioner of Railway Safety. 
Eastern Circle, who conducted the inquiry, 
the train was stopped shortly after the fire 
broke out, but the fire had engulfed the 
coach rapidly by then thereby resulting in 
heavy casualties. 

(b) The alarm chain apparatus in some 
passengercarrying trains (including the train 
under reference) having high Incidence of 
alarm chain pulling and misuse thereof is 
blanked off under the provisions of the Rail-
w~ys Act. 

Shuttle Train Between Tuni and 
Visakhapatnam 

3200. SHRI RAMAKRISHNA KON-
~_AL~:..will the MInister of RAllWAYSOe 
pleased to state: 
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(a) whether there is any proposal to 
introduce shuttle train between Tuni and 
Visakhapatnam (South Central Railway), 
Andhra Pradesh; 

(b) if so, the details thereof; 

(c) whether the South Central Railway 
have any proposal to introduce new trains; 
and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) There is no proposal at present. 

(d) Does not arise. 

[ Translation] 
r (-
~ ~ 

i 
Khalilabad-Balrampur Rail Line 

3202. SHRI RAM PRASAD 
-cHAUDHARY: ------
SHRI BRIJ SHUSHAN TI-

WARI: 

Will the Minister of RAILWAYS be 
p\eased to state: 

(a) whether Government have con-
ducted any survey of Khalilabad, Basi 
Dumriyaganj, Utraul and Balrampur during 
1977-78; 

(b) if so, the outcome thereof; 

(c) whether Government propose to lay 
railway line on Dumriyangaj-Balrampur via 
Khalilabad route; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) Yes, Sir. However, the survey 
was carried out in 1979. 

(b) The cost of construction of the line 
at the then prevailing price level was esti-
mated at Rs. 16.17 crores. Anticipated re-
turn was 4_08% 

(c) There is no such proposal at pres-
ent. 

(d) Does not arise. 

[Eng/~.h ] 
C:. 

Unmanned Railway Crossing in 
Madhya Pradesh ----------

3203. SHRI RAMESHWAR PATIQA8: 
Will the Minis!;;rotRAIL9/AYS be pleased 
to s1ate: 

(a) the number of unmanned railway 
crossing in Madhya Pradesh; 

(b) the details of accidents on un-
manned railway crossing during the lastthree 
years in Central Railway, Western Railway 
and South Eastern Railway; and 

(c) whether the unmanned level cross-
ing in the district of Khargone and Mandsaur 
in Madhya Pradesh are proposed to be 
converted into manned crossings? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) There are 1710 unmanned level 
crossings, which exclude cattle and canal 
crossings. 

(b) The details of accidents are as 
follows: 
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Railway 1987-88 

Central 4 

South Eastern 4 

Western 7 

(c) The Railways undertake manning of 
only such 01 the level crossing which are 
justified by the volume of traffic or other 
special features. For the present, there is no 
proposal to convert the existing unmanned 
level crossings in Mandsaur and Khargone 
Districts into manned ones. 

[Tran~/ation(J r '-' "v '-r!: c,_- < ~,,-
I " ""-;"_) ,__ ~ IC '~l • 

~~ I""-"'~JJ). ~ ,. _ 
Conversion of Gwalior-Sheopurkala 

N_G. Line and its Extension upto Sawa i-
Madhopur 

3204, SHRI DILEEP SINGH BHURIA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is a narrow-gauge 
railway line from Gwalior to Sheopurkala at 
present; 

(b) whether a plan to convert this rail-
way line into meter-gauge line and to extent 
it upto Sawai-Madhopur ;s proposed to be 
undertaken by Government; 

(c) if so, whether its survey has been 
conducted and estimate prepared, if so, the 
estimated amount likely to be spent on this 
plan; and 

ld) wnetnertne adminis'nativ9 appTO\la\ 
has been accorded and when the work is 
likely to be started on it? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) Yes, Sir. 

1988-89 1989-90 

3 4 

7 

4 6 

(b) and (c). Survey for conversion of 
Gwalior-Sheopurkalan NG line Into BG (and 
not into MG) and its extension upto Digod 
near Kota has been approved in 1989-90 at 
a cost of Rs. 20 lakhs. Another surveyof new 
BG line tram Jhansi to Shivpuri and onwards 
to Sheopurkalan and Sawai Madhopur has 
also been approved in 1989-90 at a cost 01 
Rs. 18.13 lakhs. 

(d) No, Sir. 

[English] 

Issue of Consumers Bill By D.E.S.U. 

3205. SHRI MADAN LAL KHURANA: 
Will the Minister of ENERGY bepr9ased to 
state: 

(a) whether DESU takes on an average 
13 months to 45 months tor the first bill to 
issue to new consumers from the date of 
connection; and 

(b) if so, the reasons for this Inordinate 
delay and the amount of DESU locked up 
thereby? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b) I Accord-
ing \0 \he DESU, issuing 01 tne 1irst bill in 
respect of a new connection takes a com-
paratively longer time due to the completion 
of a number at formalities. As a result of the 
steps taken by the DESU to improve its 
electricity billing system, it now takes nor-
mally two to three months to issue the first 
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bill. With tho reduction in the time gap for 
issuing the first bili within the reasonable limit 
of 2-3 months, the Question of locking up of 
the DESU money does not arise. 

Power Generation In Eighth Plan 

3206. DR. VENKATESH KABDE; Will 
the MinisterOi ENERGY -be-pleased to 
state; 

(a, whether power generation in Eighth -) 
Plan period would be 30,000 M.W. and not 
38,000 M.W. as planned; 

(b) whether it will be less than the target 
envisaged In the Seventh Plan perioc; 

(c) if so, the masons therefor; a:"ld 

(d) the steps taken or proposed to be 
taken bt Unior. Government to keep power 
generation in tune with the req~lirement and 
the extent to which alternative sources of 
energy will be utili<;ed? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVil AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) to (c). The target 
for installation of additional generating 
capacity in the Eighth Five Year Plan has not 
been finalised so far. However, as per the 
Report of the Working Group on Power for 
the Eighth Plan, a capacity addition of 38369 
MW has been envisaged in the Plan period 
against the target of 22.245 MW in the Sev-
enth Plan. 

Cd) A number of measures have also 
been taken to increase generation by opti-
mum utilisation of installed capacity. renova-
tion & modernisation of existing power sta-
tions. reduction in transmission and distribu-
tion losses, efficient load management and 
energy conservation on short term and long 
term basis. Measures are also being taken to 
develop .alternate sources of energy to the 
extent possible. The target for the Eighth 
Plan has not been finalised as yet. 

Supply of Kerosene to West Bel}gal ----- ----..._-
3207. SHRIMATI GEETA MUKHER-

JEE: Will the Minis-terof PETROLElji"fANi) 
CHEMICALS be pleased to state the quan-
tity of kerosene demanded by West Bengal 
during the last two years, year wise and the 
actual supply made by Union Government? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): The kerosene requirements 
of all States/Union Territories, including West 
Bengal assessed by allowing a suitable rate 
of growth over the allocations made in the 
corresponding period of the previous year. 
and allocations made accordingly. Besides 
the regular allocations, additional adhoc 
releases are also made at the requests of 
State Governl"!'lents to meet the specific situ-
ations like floods, droughts, cyclones, short-
age of LPG etc. 

The details of allocation and release of 
kerosene made to West Bengal during the 
last two years are as under: 

Year Regular allocations Adhoc allocation Total allocation Releases 
( Figures in tannes) 

1 2 3 4 . 5 

1988 646276 11544 657820 662818 
-__ 

1989 686960 11596 698596 708873 
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\ '1 
) Silk Industrial Units 

3208. SHRI LOKANATH CH-
OUDHARY: Willthe Minister of INDUSTRY 
be pleased to state: 

(a) the total number of sick industrial 
units in Orissa and amount of loans from 
banks locked up therein; and 

(b) the number of small scale, large and 
medium sick units likely to be declared unvi-
able and closed down? 

Category No. of viable units 

SSI sick units. 216 

Non-SSI sick units 6 

As regard the number of units likely to 
be closed down, Reserve Bank of India do 
not maintain such information. 

, \") l-~_~_~~,- r_:.. 1_.1- - \.....- '\ 

Demand of Et hylene Oxide 

3209. SHRI HARIN PATHAK: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased 10 state: 

(a) whether present domestic produc-
tion of Ethylene Oxide IS less than the de-
mand and if so, the details thereof; 

(b) whether many industries based on 
Ethylene Oxide as their raw materials are 
faCing closure due to non availability of Eth-
ylene Oxide; 

(c) if so, the details thereof; and 

(d) whether Govern fTI ent are consider-
ing to permit imports of Ethylene Oxide tothe 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) The data on sick industrial 
units assisted by banks in the country are 
collected by the Reserve Bank of India as 
per the definition of sickness adopted by it. 
As per the latest information available from 
the Reserve Bank of India as at the end of 
June, 1988, there are 12 sick units in Non-
SSI sector and 9125 sick units in the SSI 
sector in Orissa and the amount outstanding 
against them is Rs. 36.52 crores and Rs. 
33.41 crores respectively. 

(b) Viability-wise position of sick units in 
Orissa in indicated as under: 

No. of Non-viable 
units 

be decided 

8,875 

5 

No. of units in 
respect of which 
viability is yet to 

33 

actuaf users and if so, the details thereof? 

THE MIN ISTER OF PETROLEUM AND 
CHEMICALS (SHAI M.S. GUAU-
PADASWAMY): (a) to (d). The indigenous 
production of Ethylene Oxide is not sufficient 
to meet the demand. Ethylene Oxide being 
inflammable and hazardous can not be 
Imported to make up the shortfall. Hcwever. 
the situation is likely to improve in the near 
future with the commiSSion of some more 
projects. 

[ Translation,] 
, \ '-1 L_ \_{ I \.L' ,- _ 

B.G. Rail Line Between Muzatfarpur and 
Narkatlsganj 

3210. SHRI RADHA MOHAN SINGt-l. 
Will the Minister of "RAILWAYS be pleased 
to state" 
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(a) whether Government have con-
ducted survey to lay the broad gauge railway 
line between Muzaffarpur and Narkatiaganj 
junction; 

(b) if so, when this work is likely to be 
started and the details thereof; and 

(c) if not, the reasons therefor:? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) Yes, Sir. 

(b) and (c). The conversion of Muzaffar-
pur-Narkatiaganj M.G. section to B.G., 161 
Km has been estimated to cost Rs. 86.78> 
crores. Due to acute constraint of resources 
and heavy com mitments on hand it is difficult 
to state, at this stage, as to when the work on 
this project would be started. 

[English] 
, r 

Stoppage of Delhi-Howrah Express at 
Sarsaul, Kanpur 

3211. SHRI KESHRI LAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there have been persistent 
demand to stop Delhi-Howrah Express 
(12Dn) at Sarsaul, Kanpur; 

(b) if so, the reaction of Government 
thereto; and 

(c) when the stop is likely to be pro-
vided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) Demand for stoppage of 3012 
Delh i-Howrah Express at Sirsaul near Kanpur 
exists. 

(b) The demand has been examined 
but not found justified. 

(c) Does not arise. 
1\~ 

Transportation of Gas from Trlpura 

3212. SHRI CHITTA BASU: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether Government have explored 
the possibilities of transporting natural gas 
from Tripura to other consumption centres; 

(b) if so, the details thereof and the 
constraints in its way, if any; and 

(c) the steps taken to remove these 
constraints? 

THE MINISTEROF PETROLEUMAND 
CHEMICALS (6HRI M.S. GURU-
PADASWAMY): (a) to (c). Gas Authority of 
India Ltd. (GAIL) propose to undertake a 
techno-economic feasibility study for the 
transportation of natural gas from Tripura to 
other consumption centres, with the assis-
tance of an international consultant. Con-
straints, if any, would be identified in the 
proposed study. , 

\-. ......! ~ l)-.';-'" 1...,\ ~ 
\ ,,'-~ v 

Development of Trlvandrum Central 
Station 

3213.§HRIV.AKlS.QMeY!3~.§HOTHA­
MAN: Will the Minister of RAILWAYS be 
pje'ased to state: 

(a) the amount spent so far for the 
development of Trivandrum Central Railway 
Station as a model station; and 

(b) the target fixed forthe completion of 
this station? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) Rs. 65.15 lac upto March. 1990. 
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(b) The work is expected to be com-
pleted in 1992-93. 

[Trans/ation ] 
( , • -. j -

j \ I ::> '/ - I • 

Appointment of SC/ST in Vayudoot 
Directorate 

3214. SHRI RAM LAL RAHI: Will the 
Minister of CIVIL AVIATiON b-~ Pi-;;ased to 
state: 

(a) whether his Ministry has instructed 
the Vayudoot Directorate restricting appoint-
ments in Vayudoot services; 

(b) if so, the details in this regard; 

(c) whether the guidelines laid down by 
Government were followed and persons 
belonging to Scheduled CasteslTribes were 
considered for appointments; and 

(d) if not, the reasons therefor and the 
steps taken by Government in this regard? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) No. Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) Does not arise. 

[English] 
1-ll 

Vayudoot Inquiry Commission 

3215. SHRI RAM NAIK: Will the Minis-
ter of CIVIL AVIATION be pleased to state: 

(a) whether the Vayudoot Inquiry 
Commission has submitted its report to 
Government; 

(b) if not, the reasons therefor; 

(c) whether Government have received 
any request from the Advocates' Associa-
tion of Western India for certain changes in 
the persons conducting the inquiry; and 

(d) if so, the action taken or proposed by 
Government to complete the inquiry? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) and (b). The Court 
of Inquiry has not yet completed the inquiry. 

(c) and (d). Yes, Sir. Subsequently the 
Bombay High Court stayed further conduct 
of the :nqulry. The matter is now sub-judice 

[Translation J 

Shortage of Gas Regulators In Bihar -----
3216. SHRI R8J MANGAL MISHRA: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government propose to 
remove the shortage of gas regulators in 
Bihar, 

(b) whether Government are aware of 
the use of duplicate regulators by consum-
ers due to the non-availability of original 
regulators; and 

(c) whether Government propose to 
make available these regulators, if so, when 
and if not, the reasons therefor? 

THE MINfSTEROF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (c). There is no short-
age 01 LPG pressure regulators, at present. 
in Bihar. All bonafide LPG connection are 
provided with genuine pressure regulators 
procured by the oil companies from ap-
proved manufacturers which conform to BIS 
specifications and hence there is no need for 
using duplicate regulators. 
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[EnglIsh] 

LPG Agencies In Paurl Garhwal _- - -
3217 DR A K PATEL Will the t.Jllnls-

ter of PETROLEUM AND CHEMICALS be 
pleased to state 

(a) the number and locatIon of LPG 
agencIes operatIng In Paurhl Garhwal dIS-
trict of Uttar Pradesh and 

(b) the number of locatIOn of LPG 
agencies proposed to be allotted under van 
ous categories In the above district dUring 
the current year? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S GURU-
PADASWAMy) (a) The information IS given 
below In the statement 

(b) The extension POint at Rudraprayag 
IS proposed to be upgraded as a locatIOn for 
distributorsh,p Since marketing of LPG In 

thiS district has been entrusted to the Garhwal 
Mandai Vlkas Nigam, a State Government 
Undertaking no categorisation IS made 
applicable 

STATEMENT 

LocatIOns of Distributorship 

Paun 

2 Snnagar 

3 Landsdown 

4. Kotdwara 

5 Kalagarh 

ExtensIOn Pomts 

Rudra Prayag 

2 Dugadda 

3 Padampur 

4 Jandhl Chowk 

5 Lalpanl Kshetra 

6 Gunkhal 

7 Satpull 

8 Gee ta Bhavan 

9 Swarga Ashram 

Lonand-Solapur Railway Line 

3218 SHRI S B THORAT Will the 
Minister of RAiLWAYS be pleaS;d to state 

(a) whether construction of lonand-
Solapur via Pandharpur new railway line IS 

under consideration of Government, and 

(b) If so, whether the Draft Project 
Report has been prepared and approved? 

THE DEPU1Y MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH) (a) No, Sir 

(b) Does not anse 
I 

Land Acquisition by ell 

3219 SHRI RAVI NARAYAN PANI 
Will the MInister of t:NEf\GY be p\easedto 
state 

(a) the details 01 land acquired by the 
Coal IndIa LImited In Onssa dUring the last 
three years; _- ---

(b) whether the company has paid 
compensatIon to all the farmers whose land 
has been taken over; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION {SHRIARIF 
MOHAMMAD KHAN): (a) The extent of land 
acquired in Orissa for the coal project during 
the last three years is as given below:-

Year Land acquired in acres 

2 

1987-88 1183.367 

1988-89 392.290 

1989-90 682.119 

(b) and (c). The assessed amounts of 
compensation have been deposited In full 
with the concerned Special Land AcqUisition 
Officers of the State Government for diS-
bursement to the tenants whose lands have 
been acqUired under the Land AcquiSition 
Act. As regards land acquired under Coal 
Baanng Areas Act, information regarding 
payment of compensation is being collected 
and Will be placed on the Table of the House. 
,; \ , 

Working of Coa_!. ~ndla limited 

3220. SHRI RAVI NARAYAN PANI: - -
Will the Minister 01 ENERGY be p\easec:l. \0 
state: 

(a) the number 01 open coat mines and 
other coal mines under operation at present 
in Orissa; and 

(b) whether the working of the Coal 
India Limited management is ignoring the 
safety of general public of this coal mines 
area? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILfo.VIATION(SHRtfo.RIF 
MOHAMMAD KHAN): (a) At present 8 open-
cast and 7 underground mines (taking Ori-

ent) Nos. 1,2,3, and 4 as one mine) in Ib 
Valley and Talcher Coalfields of Orissa are 
in operation. 

(b) No, Sir. Coal India Limited have set 
up a Regional Institute of Central Mine Plan-
ning ard design Institute Limited (CMPDIL) 
at Bhubaneshwar. All the exploration and 
planning work for mines falling within Orissa 
are being carried out by this Regional Insti-
tute which ensures safety of general public 
right from the exploration and plan ning stage. 

A post of Director (Tech) in South East-
ern Coalfields Ltd. with Headquarters at 
Sambalpur has also been created to look 
after the operations and projects In Orissa 
coalfields. 

Workmen In Pit Mines and Open Cast 
Pr0j8~ts 

3221 SHRI HARAQHAN ROY· Wdlthe 
Mlnlsterof ENERGY b6 pleased t~ state the 
actual number of workmen working under 
ground and on surface other than clencal, 
supervisory staff and officers in Pit Mines 
and Open Cast Projects? 

THE MINISTER OF ENERGY AND 
MIN\STER OF C\V\L 1\ V\A ,\ON ~S\-\R\ AR\F 
M.O\-\~MM~\) K\-\~~'r. ~a\ ~\lm'ce~ 0\ ~Q~"'­
men wOfKing undefgtound and on sun ace 
other than clerical, supervisory staff and 
officers in pit mines and opencast projects in 
the subsidiary companies of Coal India 
Limited is given below: 

Underground Surface Opencast 

408432 39276 89413 

~ Mining of bpen Cast Project by Private 
Contractors 

3222. SHRI HARADHAN ROY: Will the 
Minister of ENERGYbe PIe-~~~d to state: 
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(a) the name of Open Cast Projects 
mined by private contractors, 

(b) the details state-wise and the num-
ber of workmen Involved therein, and 

(c) the steps being taken by Govern-
ment to regulanse the contractor workers? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN) (a) to (c) The mfor-
matlon IS being collected and Will be laid on 
the Table ot the House 

[Translation] \ 

~ \ 

Minimum Wages to Contractual Labour-
ers in Dhori Project 

3225 SHRI SI~9N MARAf',IQ_1 Will 
the Minister of ENERGY be pleased to 
state 

(a) whether the contractual labourers In 

Dhon Project under the Central Coalfields 
Lim Ited are paid 15-16 rupees as dally wages 
rather than minimum wages, 

(b) If so, the details thereot? 

(c) whether the Central Coaltlelds 
Limited IS follOWing the pay scale agreement 
4 In letter and splnt In thiS regard, 

(d) If SO, the details thereof, and 

(e) If not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN) (a) and (b) The con-
tractors pay to the contractual labou·'3rs In 
Dhon Project minimum wages, as revised 
from time to time by the State Government, 
In the presence of management representa-
tIVes The Books and Registers maintained 
by the contractors are also Inspected by the 

Labour Enforcement authorrty (Central) 

(c) The NCWA-IV does not contain any 
prOVIsion regarding rate of payment of wages 
to contract labour 

(d) and (e) Do not arise 

[English] 
_) ) 1 

PhaSing out of Steam Locomotives 

3224 S_~F!~ SANAT KUMAR IYIAND~ 
Will the Minister at RAILWAYS be pleased 
to state 

(a) wrether Government nave pre-
pared any programme for phaSing out all the 
steam locomotives before the turn of the 
century, 

(b) It so, the total number of such 
locomotives Involved and 

(e) the estimated capital outlay Involved 
In phaSing out all these locomotives? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH) (a) Yes Sir 

(b) About 3322 Steam Locomotives 

(c) No speCifiC capital ::lutlay 1<; Involved 
In PhaSing out These aged and Outdated 
locomotives would In any case require re-
placement which IS now being gradually 
done by dlesei'electrlc locomotives 

"'1 - -I 
Waiting List for LPG in Kerala 

3225 SHRI MULLAPPALLY RAMA-
CHA@I3.~N Wliithe Minister of PE I RO-
LEUM AND CHEMICALS be pleased to 
state 

(a) the number of LPG connections In 
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each district in Kerala as on 30 June, 1990; 
and 

(b) the number of applications pendmg 
for LPG connections in each district of Ker-

ala as on 30 June, 1990. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S. GURU-
PADASWAMY): (a) and (b). The informa-
tion is given below in the statement. 

STATEMENT 

(As on 30.6.90) 

S. No. Name of District No. of LPG consumers No. of persons on waiting fist 

1 2 3 4 

1. Trivandrum 71226 16148 

2. QUlion 27016 9662 

3. P athanamth itta 24177 14441 

4. Alleppey 32535 15328 

5. Kottayam 38936 17385 

6. Iddukki 6376 3655 

7. Ernakulam 129164 34266 

8. Trichur 53964 1~554 

9. Palghat 31061 9537 

10 Mallapuram 12256 3353 

11. Caltcut 33196 11167 

12. Cannanore 31200 828B 

13. Wynad 2829 39tl 

14. Kasargod 12113 5761 
-----_. 

Total 506049 163943 
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Vayudoot Service Between callcut and 
SharJah 

3226. SHRI MULLAPPALL Y RAM A-
~ANDAAN:-- -- --

SHRI K. MURALEEDHARAN: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether Government have any 
proposal to introduce Vayudoot service be-
tween Callcut and Sharjah (Gulf); 

(b) If not, the reasons therefor; 

(c) whether any study has been made 
to determine the average number of Gulf 
passengers from the Malabar area and other 
district of Kerala; and 

(d) If so, the details of the findings? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) No, Sir. 

(b) Government has envisaged only a 
domestic role for Vayudoot. 

(c) and (d). Traffic on Kerala-Gulf route 
is regularly monitored so as provide ade-
quate capacity on this sector. 

[Translation] 

Setting up of Ancillary Unit of BHEL, 
Bhopal 

3227. SHRI S.C. VARMA: Will the 
Minister of n~bUSTFpj-be p:eased to state: 

(a) whether the Bharat Heavy Electri-
cals Limited, Bhopal has given approval for 
setting up any new ancillary industrial units 
during the last three years; 

(b) if not, the reasons therefor; 

(c) whether the meeting of Plant Level 
Committee constituted in the BHEL, Bhopal 
is being held quarterly; and 

(d) if not, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) No, Sir. 

(b) BHEL, Bhopal has 48 Ancillary 
Units. In addition, 220 small scale units have 
also come up which are being given facilities 
like provision of raw material, load etc. 

(c) and (d). A Sub-Committee consist-
ing of representatives of Ancillary U nits, Small 
Scale Units, State Government and BHEL 
meets 8-10 times a year depending upon 
the need. The Sub-Committee puts updelib-
erationsldecisions to the Plant Level Com-
mittee which meets twice a year. 

~('"'A"'(') • \ _.~A,. ,J /' 

Overbrldge at Sehor City In Madhya 
Pradesh - __ 

3228. SHRI S.C. VARMA: Will the 
Minister of RAILWAYS be ple-ased to state: 

(a) whether the proposal of construc-
tion of railway overbridge in Sehor city of 
Madhya Pradesh is under consideration of 
Government; 

(b) if so, the present position thereof; 

(c) the estimated cost of construction of 
overbridge, the amount to be borne by rail-
ways and State administration respectively; 
and 

(d) the time by which this overbridge is 
likely to be constructed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) No, Sir. The Railway has not SO 

far received any proposal in this regard from 
the state Government. 
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(b) to (d). Do not arise. 

[English ] ,,~-,: ' _ 
'l.- " 9 

I" , 
"' ...... r_-

Performance of N.T.P.C. 

3229. SHRI K.S. RAO: Willthe Minister 
of ENERGY be pleased to state: 

(a) whetherthe National Thermal Power 
Corporation has exceeded its targets in 
almost each and every area of its operation 
during 1989-90; 

(b) the details of the targets fixed for 

overall capacity additions, operations and 
transmission lines and the targets achieved 
in 1989-90; and 

(c) the details of the profits made by the 
Corporation during 1989-90 as against tar-
gets fixed in the Memorandum of Under-
standing? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) and (c). The detailc; are as under: 

Memorandum of Understandmg 
target for 1989-90 

Achievement In 1989-90 

Capacity addition 1634 MW 2095 MW 

Generation 37300 MU 40893 MU 

Transmission lines 2917 ckt. Kms. 3116 ckt. Kms. 

Profit (before tax) Rs. 207.64 crores Rs, 404.51 crores 

Ban on Recruitment of Wards of 
Deceased Employees In IDPL 

3230. SH_F~I KS._ .. J3AO: Will the Minister 
of PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether the Indian Drugs and Phar-
maceuticals limited has imposed a ban on 
recruitment of wards of the deceased em-
ployees; 

(b) if so, whether it is not contrary to the 
policy of Union Government; and 

(c) if so, the steps proposed to be taken 
to remove the ban? 

(Provisional) 

THE MINISTER OF STATE IN THE 
MINISTRY FOR PETROLEUM AND CHEMI-
CALS (SHRI BHAJAMAN BEHERA): (a) to 
(c). The policy of IDPL to provide employ-
ment to dependent members of the families 
of its deceased employees has been kept in 
abeyance if"l view of the extreme sickness of 
the company, gross overmannmg and very 
high wage bill. As and when the situation 
Improves, candIdates fulfillmg the eligibility 
criteria will be emploved. 

Issuing of Licences to Drug Manufac-
turers 

3231. SHRIKS. RAO: Will the Minister 
of PETROLEUMAND CHEMICALS be 
pleased to state: 
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(a) whether Government have IIberal-
Ised ISC:;Ulng of licences to drug manufactur-
ers 

(b) It so, whether this IIberailsatlon has 
led to unhealthy competitions from small 
manufactunng Units, 

(c) whether any market survey was 
made before Issuing licences and 

(d) the steps proposed to be taken to 
check the unhealthy competition? 

THE MINISTEROFPETROLEUMAND 
CHEMICALS (SHRI M S GURU-
PADASWAMY) (a) Yes Sir Almost the 
entire pharmacecutlcal sector IS dellcensed 

(b) There IS no unhealthy competition 
from SSI sector 

(c) The hberalisatlon has been done 
with a view to ensure abundant supply of 
essential medicines at reasonable pnces 

(d) Does not anse 

Tribunal on wages of IAiAI 

3232 §HRL ~HAtiTARA~ 
POTDUKHE Willthe Mlnlsterof CIVILAVIA 
TION be pleased to state 

(a) whether It has been decided to set 
Up a Tnbunalto examine the demands of the 
Indian Airlines and Air India relating to wages 
and working conditions, 

(b) If so the compositions of this Tnbu-
nal, 

(c) Its terms of reference, and 

(d) when IS It likely to submit ,ts report? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN) (a) to (d) The ques-
tion of setting up a Tnbunal to examine the 
question of wage structure In Air India and 
India Airlines, Includmg relativity In wagr 
structure between Air India and India Alr-
hnes, IS under consideration of the Govern-
ment 
'1 , !_ 
Closing Down of Workshops in Gujarat 

3233 SHRI SHANTILAJ,..P.UBIISHoT-
TAMDAS pAfELwillthe Minister of RAIL-
WAYS b~d to state 

(a) whether Government have closeo 
some Western Railway workshops In GUJrat 
dunng the last two years, 

(b) 'f so, the details thereof ':md reasons 
for closure, and 

(c) thl::! number of employees rendered 
Jobless as a result thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH) (a) Yes, Sir 

(b) Only one workshop on Western 
Railway In GUJarat State was closed dunng 
the two yearpenod from August 1988 toJuly 
1990 Morvi workshop, which has been 
closed on 30 06 90, was a small metre gauge 
and narrow gauge Carnage & Wagon work-
shop catering to a limited number of stock 
working on a small section of Western Rail-
way This workshop was set up more than 
1 00 years agoto catertothereqUirements of 
the then State Railway This workshopstruc-
tures were In a dilapidated state and ma-
chines were over aged Ths workshop had 
not further utility for Ra,lways, and It was not 
feaSible to make major Investments to reno-
vate the Infrastructure consldenng the lim-
Ited capability of this small workshop 
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(c) No employees have been rendered [English] 
jobless due to the closure of Morvi work- 'i - --'. 
shop. This workshop employed only 160 ~ Appeal Against Judgement of Central 
men of whom 89 have opted for voluntary Labour Tribunal 
retirem ent_ Dependents ot nearly 7001 these 
staff have been given some employment 
and the remaining staff have been trans-
ferred to nearby workshops in the Saurash-
tra region. 

[ Translation] 
-, 

Loss Due 0 ULFA Agitation 

3234. PR9t".J3.~SA SINGH RAWA~: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the total loss suffered as a result of 
disruption in the production and supply of oil 
due to agitation in Assam by the United 
Liberation Front; and 

(b) the impact on the oil refinery during 
the period of kidnapping of the General 
Manager of Guwahati Refinery? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) There was a loss of 
production of about 99,000 tonnes of crude 
due to various Bandhs and barricades in 
Assam in the current year, 1990-91 (April to 
21 st August. 1990). It is not possible to 
specify how much of this loss was due to 
activities of ULFA 

(b) There was considerable apprehen-
sion and sense of insecurity in the mind of 
employees during the period of abduction of 
Shri H.K,L Oas, General Manger, Guwahati 
Refinery. However, the refinery operations 
were maintained. 

3235, SHRI A.K. ROY: Will the Minister 
of ENERGY be plea~;~rto state: 

(a) whether it IS a rule for the national-
ised coal companies to take prior permis-
sion-cum-sanction from his ministry before 
going for an appeal against the judgement of 
the Central Labour Tribunal; 

(b) if so, the details thereof; 

(c) whetherthis rule was followed since 
1 January, 1990; and 

(d) if not, the name of the awards where 
it was not followed and the steps taken 
thereon? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). There is 
no rule as such requiring the nationalised 
coal companies to take prior permission of 
the administrative Ministry before filling an 
appeal against the judgement of the Central 
Labour Tribunal. However, as per instruc-
tions of the Ministry of Labour, a public 
sector undertaking of the Govt. of India is 
required to consult its administrative Ministry 
if it desires to file an appeal against an award 
or judgement of a Labour CourtlTribunal, 
High Court etc. The administrative Ministry, 
in turn, examines the matter in consultation 
with the Ministry of Law and Ministry of 
Labour anc conveys advice to the undertak-
ing. 

(c) and (d). The Information is being 
collected and will be laid on the Table of the 
House. 

Construction of Over Bridge -_ 
3236. SHRI PRAKASH KOKO 

_BRAHMBHATI"?Willthe Minister of RArL-
WA YS be pleased to state: 
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(a) whether Gujarat Government have 
requested that work on foot over bridge 
connecting the eastern side of Baroda Sta-
tion with Alokpuri may be undertaken at the 
earliest; and 

(b) if so, the action taken/proposed to 
be taken in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) and (b). Although no request 
has been received from Gujarat Govern-
ment, work on the foot over bridge has been 
taken in hand and the same is nearing 
completion. . ,r . . J 

............ ,"" 
Extension of Rajkot-Bhopal Superfast 

to Jabalpur 

3237. SHRI PRAKASH KOKO 
BRAHMBHAn:-Will the Minister of RAIL-
WAYS be pleaSed to state: 

(a) whether Gujarat Government has 
sent a proposal for extension of Rajkot-
Bhopal Superfast upto Jablapur; and 

(b) if so, by what time Union Govern-
ment propose to implement the said pro-
posal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) and (b). No, Sir. However, 
demands have been received from other 
users in this regard, but the suggestion has 
not been found feasible of implementation 
due to operational and resource constrata-
tions. 

Funds for Settlng up Gas Cracker Units 
3238. SHRI PRAKASH KOKO 

BRAHMBHA IT: Will the Ministerof PETRO-
LEUMAND CHEMICALS be pleased to state: 

(a) whetherGovernmentproposetotap 
the market to meet a large portion of shortfall 
in the fund requirements for its gas cracker 
proj~; 

(b) if so, whether any decision in this 
regard has been taken; and 

(c) to what extent funds have been 
obtained for setting up a gas cracker unit? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (c). Generally, the 
large gas cracker units in the country are 
being encouraged to rai.se rupee resourcl3s 
from their own internal generation and the 
capital market. 

Consumption of Petrol and Petroleum 
Products 

3239. SHRI D. AMAT: 
SHRI PRAKASHV.PATIL: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether there has been any reduc-
tion in r.onsumption of petrol and diesel ~ince 
last price hike; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMy): (a) and (b). The prices of 
petrol and diesel were increased from 20th 
March, 1990. The growth recorded in the 
consumption of these products during the 
period April-J uly, 1990 over the same period 
of previous two years have been as under: 
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Percentage growth during the period April-July 

Year Petrol Diesel 

1 2 

1990 over 1989 9.1 

1989 over 1988 14.4 

The lower growth recorded in the con-
sumption of petrol and diesel during April-
July, 1990 cannot, however be attributed 
only to the increase in the prices of these 
products. 

~r-) I 
Development of Cottage Industry 

3240. SHRI D. AMAT: 
SHRI PRAKAS-H V_ PATIL: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government have recently 
formulated any policy for the development of 
cottage industries; 

(b) if so, the details in this regard and if 
not, the reasons therefor; 

(c) whether Government have con-
ducted any study about potters and cob-
blers; and 

(d) if so, the number of persons en-
gaged in these professions and the diffIcul-
ties being faced by them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SMALL SCALE INDUS-
TRIES AND AGRO AND RURAL INDUS-
TRIES IN THE MINISTRY OF INDUSTRY 
(SHRI SRIKANTA JENA): (a) and (b). The 
present policy of the Government is to lay 
emphasis on the development of cottage 
industries. For the development of cottage 

3 

4.2 

12.6 

Industries in the KVI sector, an allocation of 
Rs. 205 crares under Plan have been pro-
vided forthe year 1990-91. During the Eighth 
Plan, promotion of cottage industries under 
KVI sector will be accelerated by extending 
the coverage of more villages. Forthe devel-
opment of Khadi & village Industries, KVle 
provides various facilities like financial as-
sistance at low rata of interest, interest sub-
sidy, purchase preference, excise duty ex-
emption training of artisans, assistance in 
marketing etc. 

(c) and (d). No Sir, However, the 
number of person engaged in the KVI sector 
under leather and pottery industries is 2.93 
lakhs and 3.S4lakhs respectively. 

, _L"-~ 
Reopening of Small Industries Service 

Institute 

3241. PROF. PREM KUMAR DHU-
MAL: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether representations have been 
received tor reopening of Small Industries 
Service Institute ExtenSion Centre at Jar-
andhar city (PunJab); 

(b) if so, whether Union Government 
porpose to reopen this centre; 

(c) if so, the likely date by which it will be 
reopened; and 

(d) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF SMAll SCALE INDUS-
TRIES AND AGRO AND RURAL INDUS-
TRIES IN THE MINISTRY OF INDUSTRY 
(SHRI SRIKANTA JENA): (a) Yes, Sir. 

(b) No Sir. 
(c) Does not arise. 

(d) The question of re-opening the 
Centre has been considered in consultation 
with the Government of Punjab and it has 
been decided not to reopen it. 

[ Translation] 
r'"""l 
Petrol Pumps and LPG Agencies in 
~ ------South Bihar- -

3242. SHRI SHIBU SOREN: Will the 
Ministerof PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) the percentage of petrol pumps and 
LPG agencies allotted to Scheduled Tribes 
in South Bihar; 

(b) the names 01 the places whether 
LPG agencies and petrol pumps are likely to 
be allotted in near future in South Bihar; and 

(c) the percentage of these likely to be 
allotted to Scheduled Tribes? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (c). The information is 
being collected and will be laid on the Table 
of the Sabha. 

[English] ,/ > f _: • \' r 

Fixing of Customs Duty on Paraxylene 

3243. SHRI SHANTllAL PURUSHOT-
TAMDAS PATEL-Will the Mi~i~t-~-'cl-PE-
TROLEUM AN-D CHEMICALS be pleased to 
state: 

(a) whether any decision has since 
been taken with regard to fixing of level of 
customs duty on Paraxylene; 

(b) if so, the details thereof and criteria 
adopted therefor; 

(c) whether Government have shifted 
paraxylene to OGL; 

(d) if not, the reasons therefor; and 

(e) what would be the surplus paraxy-
lene available tram the IPCl in 1990-91, 
1991-92 tor merchant sale atter meeting its 
own in-house requirements? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (d). Import duty 
changes are related to both !he international 
price as well as fair selling price of indige-
nous material. Recently Government have 
announced that certain petrochemical items 
including paraxylene can be imported against 
additional licences which are treely traded 
and can be used for import of these items 
liberally. 

(e) Around 13000 tons surplus paraxy-
lene is expected to be available, given ade-
quate feed-stock availability. However, cur-
rent surplus may be limited due to feed stock 
constraint. 

" U v -L ,_-- ... -,--. 
1PCL Plant for Manufacture of Paraxy-

lene 

3244. ~tlRI SHANTILAL PURU~!:-f0T­
TAMDAS PATEL: Will the Minister of PE-
TROLEt:.iMANDcHEMICALS be pleased to 
state: 

I (a) the date on which the new plant of 
\1 the I~Pet[QChemicals CQlPQ!2tion __ q~_;_ 

for manufacture of Paraxyle"e commenced 
_ production; 
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(b) the reasons forthe delay, If any and 
the action taken In this regard, 

(c) the estimated production of the IPCl 
after expansion dUring 1990-91, 

(d) the estimated percentage share of 
the IPCl In the total paraxylene production In 

the country drying 1990-91 and 1991-92, 
and 

(9) the cost of production of paraxylene 
by this new plant and fair seiling price at the 
paraxylene produced by the plant? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S GUPU-
PADASWAMY) (a) and (b) The Commer-
cial production of IPCl's Xylene expansion 
plant started In may, 1990 Commercial 
productIon was delayed for the reasors that 
hook-up actiVities were to be coordinated 
with shut-down of Oleflns and down-stream 
plants, arod due to delay In procurement of 
equlpments and receipt at feedstock 

(c) to (e) The plant IS expected to 
produce 55,000 tones of total Xylene each 11'1 

1990-91 and 1991-92, subject to availability 
of required quantity and quality of feedstock 
and therefore, t"e percentage share of In-
dian Petrochemicals Corporation Ltd , will 
depend upto their actual production as well 
as the production level of other producers 
As there IS no price control on paraxylene, 
the company fixes Its selling price having 
regard to the prevailing market sltuatlop 

f , \ ,L I "' ,,) _.>.__..._ (._ ~ "'\ ,'-. ,,-l..J--'~ '(~ 

Cost and Fair Price Study of DMT 

3245 SHRI SHANTILAL PURUSHOT-
TAMDAS PATEL Will the Mln~ter o(PE_: 
TROLEUM AND CH EM ICAlS be pleased to 
state: 

(a) the agency which conducted the 
cost and fair price study of the DMT Plant of 
Bombay DYing, 

(b) the cost of production and fair selll ng 
price of DMT produced by Bombay DYing as 
per thiS study, 

(c) what was the cost of feed stock 
(Paraxylene) one one MT of DMT produc-
tion, and 

I 
(d) how the fair seiling price of DMT 

produced by the Indian Petrochemicals Ltd 
Bombay DYing 80galgaon Refinery arid 
Petrochemicals Ltd compare? 

THE MINISTEROFPETROlEUMAND 
CHEMICALS (SHRI M S GURU 
PADASWAMY) (a) to (d) The cost studv of 
DMT plant of Bombay DYing was carned out 
by BICP There IS no statut~ry price control 
over petrochemlcalltem~ like OMT etc Cost 
studies are carned out With a view to use 
them In overall deCISIon m lklng for tanff 
levels, Import policy etc and details of such 
cost studies are not dlscl\,sed 

, ' ) , 

Unremune~atlve Pnces for drugs 

3246 SHRI P NARSAREDDY. 
SHRI MANORANJAN 

BHAK1A 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state 

(a) whether many drugs are given very 
unremunerative pnces, 

(b) If so, the reasons therefor, and 

(C) whether drug pnclng policy IS to be 
Ilberalised to enable the Industry to earn the 
permitted profitability? 

THE MIN ISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S GURU-
PADASWAMY) (a) No, Sir Fair and rea-
sonable prices are fixed under the provI-
sions of Drugs (Prices Control} order, 1987 
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(b) Does not arise in view of reply to (a) 
above. 

(c) While reviewing the present drug 
policy all the view points would be take into 
consideration. 

[ Trans/ation1 

-, Pong Dam Oustees 

3247. PROF. PREM KUMARl2.l:lU:. 
M~~ WilJthe Ministerof ENERGYbe pleased 
to refer to the reply given on 1 April, 1990 to 
Unstarred Question No 5254 regarding 
rehabilitation of Pong Dam oustees and state 

(a) how far the problems of the dis-
placed people have been mitigated so far; 
and 

(b) the details of progress made in this 
regard? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIAI:tIF 
MOHAMMAD KHAN): (a) and (b). 5352 
oustees have been rehabilitated upto 3~st 
July, 1990. 

The problems of the oustees anslng 
form time to time are reviewed frequently 
with the representatives of Governments of 
Rajasthan and Himachal Pradesh with a 
view to resolve them. This is a continuing 
process. 

[English] 

Use of Natural Gas for Power and 
FertlJlzers -

3248. SHRI PRAKASH KOKO 
BRAHMBHA IT'": Will the MiniSterofPEmO-
tEUM AND CHEMICALS be pleased to state: 

(a) whether Government have accorded 
greater priority to use the natural gas for 
power and fertilizers in the new gas utilisa-
tion policy; and 

/' 

(b) if so, the details and decision taken 
by Government regarding relative priority to 
be accorded to the allocation of natural gas 
for power and fertilizers and the justification 
thereof? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PAOASWAMY): (a) and(b). The-parameters 
of the comprehensive gas use policy are 
currently under examinatIon. 
~ '-\ '-~~ 

Prlvatisatlon of Hotel Corporation of 
India 

3249. SHRI K.S. R.l\r 
SHRTHANNAN MOLLAH: 

Will the MInister of CIVIL AVIATION be 
pleased to state: 

(a) the number of hotels functioning 
presently under the Hotel Corporation of 
India; 

(b) the break-up of the losses/profits 
made by these hotels during the last three 
years; 

(c) whether Air India has recently de-
cided to 'privatise' the Hotel Corporation of 
India; and 

(d) If so, the details thereof indicating 
inter-alia reasons for privatisation of the hotels 
under the Hotel Corporation of India? 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) and (b). there are 
four 5 Star Hotels of the Hotel Corporation of 
India located in Bombay, Delhi and Sri nagar . 
LosslProfit of each hotel from 1987-88 
onwards is indicated below:-
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(c) and (d) Equity participation of a 
reputed hotel chain would Improve the func-
tioning of this company by providing capital 
and management expertIse and ease the 
financial burden on Air India 

[ TranslatIOn] 
\ 

Rural Electrification in Uttar Pradesh 

3250 SHRI RAJENDBA AGNI Ii_OTBJ 
Will the Minister of ENERGY be pleased to 
state 

(a) whether the target fixed for the rural 
electllflcatlon In Uttar Pradesh during Sev-
e'1H Pia' has oeen ac~ eved, 

(b) IT no~ t~e reasons therefor, an~ 

(c) the nUT'ber of villages In Jhansl and 
Lalltpur districts electrified dUring Seventh 
Plan? 

THE MINISTER OF ENERGY AND 
Mlr-.JISTEROFCIVILAVIATION lSHRIARIF 
MOHAMMAD KHAN) (a) As per the infor-
mation available In the State of Uttar Pradesh 
durrng the Seventh Five Year Plan, 17,283 
Villages have been electrified and 127,222 
pumpsets energized against the targets of 
17,405 Villages and 120,200 pumpsets 

(b) The target of Village electrrflcatlon 
could not be achieved due to funds con-
straints 

(c) The Uttar Pradesh State ElectriCity 
Board has reported electrrflcatlon of 122 
Villages In Jhansl and 119 Villages In Lalrtpur 
districts dUring the Seventh Plan perrod 

[English] 
. \ 

Revival of Scooters India Ltd 

3251 SHRIMATI SUBHASHINI AU 
Will the Ministry 01 INDUSTRY be pelaseaTc) 
state 

(a) the deCISion taken by Government 
regarding revival of Scooters India Ltd and 
the protection of service of the employees of 
thiS unit 

(b) the reasons for the delay In takmg a 
deCISion In thiS regard resulting In aVOidable 
national loss, and 

(c) the deCISIon taken In regard to the 
proposal mooted earlier to sell the unit to 
Ba]a] Auto Ltd ? 

THE MINISTER OF INDUS1HY (SHRI 
AJIT SINGH) (a) to (c) Government have 
entrusted the Study of Scooters India Ltd 
(SIL) to the Industrial Development Bank of 
IndIa (lOBI) The terms of reference for the 
Study Inter-aha, Include study of the current 
market scenarro for 213 whuelers, the eXist-
Ing production In the ('()untry, capabilities of 
SL tc produce and market a product that can 
compete successfully With eXisting brand 
leaders, areas of dIversIficatIon etc lOBI 
have been requested to submit their Stuay 
Report preferably before the 30th Sept, 
1990 

'1'--\1 
Entrusting of Projects of Scooters India 

Limited 

3252 SHRIMATI SUBHASHINI AU 
Will the Minister of INDUSTRY be pleased to 
state 

(a) whether there IS any proposal to 
make use of the Scooters India Limited Plant 
for manufacture of auto components by 
Marutl Udyog Limited and the prrvate sector 
as Infrastruc1uralfacllltles already eXlstthere, 

(b) If so, whether Government propose 
to send a team of technical profeSSionals to 
the Scooters India Limited to study the faCili-
ties and Identify new products for the plants, 
and 
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(c) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) to (c). Government have 
entrusted the study of Scooters India Ltd. 
(SIL) to the Industrial Development Bank of 
India. The terms of reference for the study 
inter-alia, include study of the current market 
scenario for 213 wheelers, the existing pro-
duction in the country, capabilities of SIL to 
produce and market a product that can 
compete successfully with existing brand 
leaders, areas of diversification etc. IDBI 
have been requested to subm'it their Study 
Report preferably before the 30th Septem-
ber, 1990. 

[Translation] "j ~ C\ 

Oil Exploration by Foreign Companies 

3253. SHRI PHOOL CHAND VERMA: 
SHRI-~ MANIKRAO HODL YA 

GAVIT: 
SHRI SRIKANTHA DATTA 

NARASIMHARAJA 
WADIYAR: 

SHRI B.N. REDDY: 
SHRI Y.S RAJA SEKHAA --REDDY: - - - -- - ~ 

S~B~f;.i1At(qEETA MUKHER-
JEE: 

SHRI DHARMESH PRASAD 
VARMA: 

SHRI MANJAI'LAl: 
SHRI R.N. RAKESH: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government have decided 
to handover the work of oil exploration drill-
ing in certain certain areas to foreign compa-
nies. 

(b) if so, the reasons the refor, t he names 
of such areas, companies and the norms 
fixed therefor etc; 

(c) whether many Indian companies 
have resented this decision; 

Cd) whether these companies are inter-
ested In drilling oil in these areas; 

(e) if so, the reason for which Govern-
ment have assigned this Job to foreign 
companies; and 

(f; whether the offer of Indian compa-
nies for drilling oil is comparatively cheaper 
to that of foreign companies; and 

(g) if not, the details of both the offers? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (g). The question of 
Inviting bids in the country under the pro-
posed Fourth Round is undpr examination. 

Some Indian Private Companies have 
indicated their interest in undertaking oil 
exploration in the country. 

Issue relating to participation at India 
Private Companies in the Fourth Round is 
also currently under consideration. 
"} .: ' 

Issue of licences to Public/Private 
Sector in Madhya Pradesh 

3254. S.!:::!J~I PHOOLCHAND VERMA: 
DR. LAXMINARAYAN PAN-

~ DEY: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether any public sector or private 
sector undertaking has applied after Janu-
ary, 1990 for issuing licence to start indus-
tries in Madhya Pradesh; 

(b) if so, the details thereof; 

(c) whether Government have received 
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any proposals from Madhya Pra.desh Gov-
ernment for setting up of indu,~tr!es: ard

(d) if so, the details ,her's)f'?

THE MINISTER OF INDUSTRY (SHRI
AJIT SiNGi ..I): (a) to {d). DUiin9 the peric.'d
1.1.1990 to 30.6.1990, 64Indu,.,tri~! Licence.
applications, including 1 aoplicattor from the
Madhya Pradssh Elec:ronics Dev9!ooment
Corporation Ltd. for setting up of Industries
in the State of Madh~'a Pradesh w~rG re-
ceived. Of these 10 proposals have beer;
approved and Letters of Intent qrar:t~rl. Of
the rernBini"'g ~4 applications 11 heve bt?Pr;

rejected or otberwlso disposed ef and 28 2:e
at various ~tagas of processinq

n~_ lndustrial Licence o0r-:.1lca:iQrre-
ceived fnJi'"\ th(? M8db~/? Prarl(.:'~:h St3t~'
Electronics De\l9!opf"1·'?'"'t Corporation l.td.
has been roisctcc

iEng/ish1

Complaints Against l!~~ft~:~c=l~.sIr,r

Delh! and Noida

3255. SHRI KAMAl CHOUDHRY: '/If":
the Minister ofPETR6LEUI~ANDC~IEM~
CAlS be pleased to state:

(a) 1he number of L PG 3gencies oper-
ating in Delhi and Noide, city-wlsE";

(b) the '~i0i'i,J,"r(,j: aderciG5 in Delhi and
Noida against Whom ccJmp1a:nts frcrn con-
sumers for unde(\veight cylindu3 and riifi3r-
age of gas, b'ac~"'l1ark~tinq :'Jf cylinders,
irregular supply of cy;rnc'era. siJPplyGt cylin-
ders en road side instead er dallve;y at
home, compe\(ing consumers to buy gas
Chulha while gi'/ing gc:rs connections and
misbehavior with tl->o consumers have been
received; and

(c) the details of action taks against
them agency-wise?

THE MINISTEROF PETROLEUM AND
CHEM!CALS (SHRI M.S. GURU-
PADASWA.MY): (a) At present 200 LPG
dlstributorshlos are operating in the Union
Territory of Delhi and 6 in Noida.

(b.: and (Ci. Information is bei:{~col-
lected ,:.nd will be laid on the table of the
House. ,~

;,'-~l ~'-.\ ~\

Super Fast Train Between Oelhi and
Hoshalepur

3256. SHRJ KAMAL CHAUDHRY: Will
-' -' '. • -,.... --!

the Minister of RAILWAYS be pleased to
stat<=::

(a) whether there is any proposal to
introduce direct super fast train between
Delhi and Hoshiarpur;

(b) if so, the details thereof and the
action taken so far in this regard; end

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI AJAY
SINGH): (a) No, Sir.

(b) Does not arise

(c) Due to operational and resource
constraints .

....1
j..../ .s

Damage to Railway Property in Punjab----,.--. ---~-

3257. SHRI KAMAL CHAUDHRY: Will
the Minister 01 RAilWAYS be pleased to
state:

(a) the details of damage to railway
property in Punjab due to terrorist activities
in the ist three years ending March, 1990,
year-wise; and

(b) the steps taken to safeguard railway
property in Punjab.
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THF DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAY 
SINGH): (a) The damage to rail"'w'ay prOperty 
in Punjabdueto tfJnor,s activitiesduring last 
tl' '~e years ending March, 1990 is as un-
der:-

1~87 6'0 

1988-89 

1989·9C 

Nil 

Rs. 16.80 Lakhs 
(Approx.) 

Rs. 5.28 Lakhs 
(Approx.) 

Ths rlamagu '''''a!;:. in the shape of turn-
ii"1£ of station buil""r.g~ and other railway 
propertlAs i"cludi 11"] '~I rnrture etc., blowing of 
track. do ."a3e t. liOP~ --iock, damage duS' 
!o darailmeqt f'tc 

(b) The followi"" security steps arf 
being taken:c.. ~, .. : . railway property H''\ 

Punjab. 

\lite:: , .... st3.lIat;o'ls are beinq 
guarded by Police, patamHitary 
rore,-:: i:: ;: RPF. 

2. Sf. (. .. .1'!y '..1 .• 11 Railway statio",t' 
has been strengthened. Slocl<. 
staticnsc:,ituatad interr(,rlst prone 
areas are provided with static 
RPF guardc; Mobile checkin~ 
parties :)f GRP/RPF are also 
Visiting tJ.ese stations to provide 
securrty r:over. 

3. Traclt patrolling by armed GRP 
perscnn<;1', Gangmen & 
Hom:.?n"!urrJ~ has been intensi· 
fied. 

4. Special armed Guard patrolling 
by Police is being undertake in 
the areas identified as most 
sensitIVe. 

5. There are five patrol specials 
running :... the Sections viz. 
Amritsar Ludhiana. Ludhiana-
Jakhal. Ludhiana-Ferozepur. 
Ferozepi...' -Shat'1ICa ferozepur-
ciclkmdhar . 

6. On rolain line sections. trains are 
run en convoy system, proceed 
by a pilot. 

7. Surprisl:-lrack patrolli~ ~ by GAP 
and RPF has been started by 
locating vehicles at Amritsar. 
Mukerian, Bhantinda, RaiPura, 
Beas and Jalandhar. 

8. ,;:, Mai"r:(pr€..3S . ~~ Passen-
ger trains are being escorted by 
GRP and Police Homeguards. 
during night hour<:. 

9 Checking of luggage by Police 
has beef' introducec a_t all impor-
t2.'1t ra!'w<1'1 st<::.:tO;->~. 

10. WidE. publlcl~:! through mass 
medIa and public address sys-
tem are being given at stations to 
educate iravelling public for re-
p:: 1lOg immedIately about recov-
ery of suspected article to Policel 
Railwaymen on duty. 

J- )-1.1 
Flaring of LPG In Punjab 

3258 SHRI KAMAL CHAUDHRY: Will 
the MimsterorPErnOLE(JM~A~D CHEMI-
CALS be pleased to state: 

(a) whether the cooking gas IS being 
Tlared up In Punjab due to lack of LPG 
bottling facilities; and 

(b) if so, the reasons for no setting up an 
LPG bottling planting Punjab with a view to 
supplying LPG in scarcity areas of Punjab? 
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THEMINISTEROFPETROLEUMAND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

.,- ~ 
.., Allotment of HSD Outlets and LPG 

Agencies in Madhya Prades""-

3259. SHRI SURAJBHANU 
- -S~OI:-ANK~ - -- - ~--

SHRI KANKAR MUNJARE_;_ 
SHRI SATYANARAYAN 

JATIYA: -
Will the Ministerc';f PETROLEUM AND 

CHEMICALS be pleased to state: 

(a) the names of places in Madhya 
Pradesh where Government propose to allot 
L.P.G. agencies and High Speed Diesel 
outlets; and 

(b) the time by which these are likely to 
be allotted? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) The names of places in 
Madhya Pradesh which have been identified 
for development of petrol/diesel Retail Out-
lets and LPG distributorships are given be-
low in the statement. 

(b) In view of the various steps preced-
ing allotment of a dealership/distributorship, 
it is not possible to indicate the time by which 
these are likely to be allotted. 

STATEMENT 

Names of places where LPG distributor-
ships/petrol diesel Retail Outlets are 
proposed to be allotted in Madhya 

Pradesh 

LPG Distributorships 

1. Singrauli 

2. Sarni 

3. Barwaha 

4. Begumganj 

5 . Garba Kota 

6. Samalgarh 

7. Deori 

8. Gadarwara 

9. Ambah 

10. Baloda Bazar 

11. Durg (two) 

12. Bhllal (three) 

13. Mandsaur 

14. Amlal 

15. Hoshangabad 

16. ShuJalpur 

17. Sagar 

18. Bhopal (two) 

19. Gwalior (three) 

20. Khandwa 

21. Burhanpur 

22. Indore (three) 

23. Jabalpur (four) 

24. Raipur 

25. Baghbahara 
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26. Bilaspur 19. Gautampura 

27. Mandideep 20. Nagpur 

2B. Korba 21. Katghora (two) 

29. Rewa 22. Shahdol 

30. Satna 23. Lormi (two) 

Petrol/Diesel Retail Outlets 24. Kasdol 

1. Indore A-B on NH-3 25. Indergarh 

2. Bhilal 26. Bagicha 

3. Bijapur (two) 27. Piploda 

4. Bilkeesganj 2B. Gargoda 

5. Ambikapur 29. Ratlabad 

6. Sarkunda 30. Dhamtari 

7. Pharasgaon 31. Mandsaur 

B. Kahvasa 32. Ujjain 

9. Tikaria 33. Shivgarh 

10. Baheri 34. Segaon 

11. Majouli 35. Birpur 

12. Shivour Kalan 36. Bistan 

13. Morar 37. Rattangarh 

14. Banmore 38. Purur 

15. Khalwa 39. Harangaon 

16. Khilchipur 40. Bypass Road, Bhopal 

17. Shamsabad 41. Harri 

'8. Chiklod 42. Oeosar 
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43. Pangarh 

44. Ranpur Baghelon 

45. Rehli 

46. Dewas City 

47. Mandideep 

48. Govindgarh 

49. Bilaspur 

50. Chitranji 

51. Pakanjore 

52. Sironj 

53. Ajaygarh 

54. Rani Singh 

55. Kota 

56. Runecha crossing 

57. Datia 

58. Bhind 

59. Sagar Bhopal Road 

60. Telibanda 
ii:"\ L ,.", \\~,(. ,!,,'- ~~. ~ i 

Implementatlorrot Joshi Committee 
Recommendation 8y LPG Distributors 

In Madhya Pradesh 

3260. SHRI SURAJBHANU SOLANKI: 
Will the Minister of PETROLEUM AND 

Rai/way 

Central 

Total Route Length 
(in km) 

6892 

CHEMICALS be pleased to state: 

(a) whether 'safety norms' and recom-
mendations of 'SudhaJoshi Committee' have 
been implemented by the LPG distributors of 
the Hindustan Petroleum Corporation ltd. 
and the Bharat Petroleum Corporation ltd. 
in Madhya Pradesh; and 

(b) if so, the steps taken by Government 
to put pressure on these companies to im-
plementthese recommendations in the inter-
est of consumers? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) and (b). The LPG dis-
tributors are under instructions to strictly 
follow the safety norms and other relevant 
accepted recommendation of the said com-
mittee. All the three LPG marketing Oil 
Companies are regularly monitoring the 
progress of its implementation. 

[Eng/ish] ~_ .~ ( \ >_ 71-."\ ') 
1~' I 

Rail Network ... 

3261. SHRI J. CHOKKA RAO: Will the 
Minister of RAIL.WAYS"6e pleasedto-state: 

<a> the total length of railway lines at 
present with zone-wise break up; and 

(b) the total length of railway lines 
electrified so far, zone-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ~r~;L\'~·';'t'S (SHRl ,{..JAY 
SINGH): <a) and (b). The zone-wise route 
length of railway lines and the length ot 
electrified lines as on 31.3.90 is as under:-

Route Electrified 
(in km) 

1859 
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Railway Total Route Length
(in km)

Route Electrified
(in km)

Eastern 4291

Northern 10992

North-Eastern 5145

Northeast Frontier 3841

Southern 6850

South-Central 7204

South-Eastern 7116

Western 9848

9252Total 62225

• -........ j

.,'''".' , ~.. ,.
~_I'· ;;~..,...'..

Bombay High and Heera Oil Fields
-'~ .

3262. SHRI J. CHOKKA RAO:..~.,,-.~-.-.-.' ~ -
SHRI MANORANJAN

BHAKATA:
SHRI V.S RAJA SEKHAR

REODY:
~~RI YADVENDRA DATT:
SHRIMATI GEETA MUKHER-

JEE:
SHRI KAMAL NATH:
SHRI MADHAVRAOSCINDIA:
~ttBI RAM NAIlS:
SHRI B.N. REDDY:
SHRI R.N. RAKESH: ~
SHR! MANIKRAO HODLYA

GAVIT:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the World Bank in a report
estimated that there is a production loss of
nearby 150 million tonnes of oil costing about
31,500 crores in Bombay High and Herra Oil

1259

945

64(;

891

2158

1494

fields situated in Western Off-shore of India;

(b) if so, the details thereof and the
reasons therefor; and

(c) the action taken or contemplated in
this regard?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) to (c). Only a summary
of the preliminary findings of the World Bank
Report on Evaluation of India's oi! and gas
Production has been received. The detail
find;ngs am ?w::;ited. !t would be premature
to say if there has buen any loss in oil
~r0ductlol1 from reservcirs of Bombay High
and j-·lfnd O;tfie'id~ CU1d Western Offshore
regioL due to mL:~mar~a9"menL There have
conflicting reports and differences in techni-
cal opinions as to whether any permanent
damage has been caused to Bombay High
reservoirs.

Government has appointed a commit-
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tee to go into all the issues on 26-4-1990 
under this Chairmanship of Shri A.B Das 
Gupta an eminent geo-scientist and a retired 
Chairman of Oil India. The following are the 
terms of reference of the Committee:-

To review the development and man-
agement of the Bombay High Reservoirs 
(Bombay High South and Bombay High South 
and Bombay High North) and to specifically 
determine: 

(i) whether the levels of withdrawal 
of crude oil from the reservoirs 
have been in line with the levels 

the nature and magnitude 
thereof; 

(vii) what steps can now be taken to 
mitigate such adverse impact or 
damage and what lessons can 
be learnt from the above analy-
sis; 

(vijj) whether any changes in proce-
dure and practices in respect of 
the development of an oil field 
are necessary to avoid recur-
rence of such situation in the 
future. 

recommended by the develop- The CO~,mittee's re.e~rt ,is awaited. 
mental schemes prepared from "1-,£ "" ;;. -(' Cl~ _:-' 
time to time; Declaration of UnltS"as 'Sick' 

(ii) whether deviations, if any, in the 
levels of production were justi-
fied according to the accepted 
industry practices, having due 
regard to the point of view of 
production and reservoir health; 

(iii) whether alternative pressure 
maintenance schemes were 
examined and evaluated by 
ONGC over a period of time and, 
if so, the results thereof; 

(iv) whether there have been period 
of over exploitation having re-
gard to the delays in setting up of 
the facilities and in implementa-
tion of pressure maintenance 
schemes; 

(v) whether the above factors have 
been responsible for the inci-
dence of high gas-oil ration, high 
water-cut and losses in the pro-
duction of exploitable reserves; 

(vi) whether the above led to reser-
voir damage, and if yes, what is 

3263. SHRI J. CHQKKA RAO: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether ti has come to the notice of 
Government that some entrepreneurs after 
taking huge amountof subsidy from Govern-
ment institutions declare their units as sick 
after showing huge losses year after year; 
and 

(b) if so, the steps Government propose 
to take against such entrepreneurs? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) No specific case has come 
to the notice of this Department with regard 
to Central Investment Subsidy and Trans-
port Subsidy. As far as state subsidies are 
concerned, this information is not being 
centrally maintained. 

(b) vide Section 24 of Sick Industrial 
Companies (Special Provision) Act, 1985, 
Board for Industrial and Financial Recon-
struction (BIFR) has been empowered to 
take punitive action in such cases. Reserve 
Bank of India also monitors irregular ac-
counts through Banks and Financial Institu-
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tions for necessary action. 

[ Trans/ation] 

1.-6 ( 
Sodhghat Hydel Power Prolect 

3264. SHRI MANKURAM SODHI: Will 
the Minister of ENERGY be pleased to state: 

(a) the time likely to be taken in accord-
ing final approval to the Boddghat Hydel 
Power project in Bastar district; and 

(b) the number of houses build upto 31 
March, 1990 for the families who will be 
displaced and the area of land proposed to 
be provided to each family for housing and 
agriculture? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) The Bodhghat 
Hydel Power Project will be sanctioned fi-
nally only after its clearance underthe Forest 
(Conservation) Act, 1980. 

(b) One hut has been constructed and 
work for another 24 huts is being taken up 
shortly. 2 hectares of agricultural land and 
500 sq. m. plot with a house built on it is 
proposed to be given to every displaced 
family free of cost. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) Yes, Sir. 

(b) The prop~sal was not found to be 
financially viable on the basis of the survey 
Report., and herce, not taken up. 

t !.. :... r--AJ. \. :... t-.., ::1- P- q jo ! ""'" v--e_~{ .-..,_ 
, Conversion of Mysore-eh'aniraja Nagar -

Line 

3266. SHRIV.KRISHNARAO:Wilithe 
Ministeron:~-AiLwAYS be pleased' to state: 

(a) the progress made in the conversion 
of metre gauge line between Mysroe and 
Chamaraja Nagar; 

(b) 'the amount allocated for this pur-
pose; and 

(c) by what time it will be completed; 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) The project has not been taken 
up for execution. 

(b) and (c). Do not arise. 

[ Translation] 
I / ., 

¥ 

[English] f2 _. r r _ ~ ~_( (,;;,<,' ,.~-:,._"-. .. ~..._, 
't-G ~ ,~\. \ v-r d 

Empolyment to Tehri Dam Project 
Displaced Persons 

Conversion of Yelahanka-Bangarpet 
Line 

3265. SHRIV. KRISHNABAO: Will the 
Minister of RAILWAYS be Plea;;dt'o state: 

(a) whether there is a demand from the 
people of Karnataka for the conversion of the 
narrow gauge line between Yelahanka and 
Bangarapet; and 

(b) if so, the reaction of Government 
thereto? 

3267. SHRI SANTOSH KUMAR _--
GANGWAR: 

~HRIRAM SAJIWAN: 
SHRI ARVIND NETAM: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) the steps taken by Government for 
the rehabilitation and employment of dis-
placed persons due to Tehri Dam Project 
and the number of people provided employ-
ment; 
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(b) whether there is a proposal to apply 
the scheme of providing employmentto each 
adult person by treating him as family on the 
lines of Narmada Award; and 

(c) the total number of employees in-
cluding officers in the Tehri Dam Project 
from 1989 to June 1990 and the number of 
those out of them who are residents of Tehri 
Garhwal? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) A rehabilitation 
porlCY formulated by the Govt. of Uttar 
Pradesh,ln consultation with the local people, 
is being implemented by the Project authori-
ties, for which an amount of Rs. 268 Crores 
has been provided. In the first phase, out of 
1924 fully affected families, 1880 families 
have already been resettled. Preference in 
employment is given to persons affected 
due to the construction of the Tehri Dam 
Project. One hundred and thirty three per-
sons from submerged/affected areas have 
already been provided employment. 

(b) No, Sir. 

(c) The total man power inducted from 
June, 1989till date is 672 which includes 140 
from submerged/affected areas of Tehri and 
124 from other areas of Tehri Garhwal. 

. ~1 
:"-'!::l 
Irregularities In Allotting LPG Agencies 

and Petro~ .~~Jlln Uttar Pradesh 

3268. SHRI SANTOSH KUMAR GANG-
~ill the Mlrll!olaroi PETROLEUM AND 
CHEMlCALS be pleasw to state: 

(a) wth1hS'· (.')mplaints of serious ir-
regularities being committed in the allotment 
of petroVdiesel retail outlets and LPG agen-
cies in Uttar Pradesh have been received in 
the last three years; 

(b) if so, the details thereof; 

(c) whether Government have looked 
into these complaints and if so, the outcome 
thereof; and 

(d) the steps taken to check these 
irregularities in future? 

THEMINISTEROFPETROLEUMAND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMy): (a) to (d). Selection for LPG 
distributorships and Retail Outlet (Petrol! 
Diesel) dealerships is done by specially 
constituted Oil Selection Boards (OS6s) 
headed by retired High Court Judges. No 
serious irregularities have been reported 
during the last 3 years. However, any com-
plaint received agiainst selection of dealer-
ships/distributorships is duly investigated and 
remedial action taken, wherever found nec-
essary. 

f ('" 

'1.. U tPG Facility In Uttar Pradesh -3269. SHRt SANTOSH KUMAR 
~ANGWAR:--~~-

SHRI RAJEVEER SINGH: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether LPG facility has been made 
availble in district headquarters, towns and 
cities of Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the names of towns in Uttar Pradesh 
where Government propose to provide this 
faclity during the current Plan period? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMy): (a) and (b). Yes, Sir. Pres-
ently LPG is being marketed at 45 districts 
headquarters and 110 townslcities of Uttar 
Pradesh. 

Cc) As par the existing policy LPG is 
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introduced in towns and cities having a 
population of 20,000 or more, whICh offer 
commercially viable, distributorships. The 
identification of new locations for the intro-
duction of LPG is as on going process and is 
based on the market surveys conducted by 
the oil industry. It is, therefore, not possible 
to indicate. at present the towns tl,at would 
be provided LPG facility during the 8th Plan 
period. 

increase in the import bill for crude and 
petroleum products. 

(c) and (d). Efforts are under way to 
procure crude oil and petroleum products 
from alternative sources to make up for the 
shortfall. 

[EngOsh]~. • I'!'" :~< >_1 '1 J ._) ~,\ . -, 

_-£t1 
Impact of Iraq-Kuwait war on Petroleum 

anCfi5e~m Products 

3270. §1iBLHARltg;W~L PM§AD: 
PROF. P.J. KURIE_N: -
SHRI LOKANATH CH-

OUD_t-IARX: 
SHRI DHARMESH PRASAD 

VARMA: 
SHRI G.S. BASAVARAJ: 
DR. BENGALI SINGH: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the prices of imported oil 
have gone up and oil supply to India is likely 
to be affected due to Iraq-Kuwaitlwar; 

(b) if so, the details thereof; 

(c) whether Government have taken 
any decision in regard to making alternate 
arrangements; and 

(d) if so, the details thereof? 

THE MINISTEROFPETROLEUMAND 
CHEMICALS (SHRI M.S. GURU-
PAO/'.S' -·.'AMY): (a) and (b). The recent J 
developments in the Middle East have af-
fected the supplies of crude oil and products 
from Iraq. Kuwait and USSR, and have led to 
increase in process of crude oil and petro-
leum products in the international market. 
This is expected to result in considerable 

laid Down Procedures for Pilot/Co-
pilots 

3271. SHRI M.V. CHAN-
DRASHEKARA MUR-
THY: 

SHRI- V. SREENIVASA 
PRASAD: 

Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether in most of the reports of 
Boing crashes negligence has been found 
on the part of pilots/Co-pilots; and 

(b) if so, the steps Govemmentpropose 
to take against those pilots/co-pilots who are 
not following the procedures laid down in the 
rules? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) Since 1980, out of 
18 accidents to India registered Boeing air-
craft engaged in scheduled operations, only 
in 5 cases flight crew did not adhere to laid 
down procedures. 

(b) Appropriate action has been taken 
against the flight crew found blameWOIllI)'. 

Import of LocomotIves 

3272. SHRIMATI J. JAMUNA: Will the 
Minister of "RAILWAYS be pleased to state: 

(a) whether Government had imported 
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electric locomotives a few years back with 
the assistance of the World Bank; 

(b) if so, the number of such locomo-
tives imported and the cost involved; 

(c) whether Govern ment have proposed 
to import three phase locomotives under its 
upgradation and modernisation programme; 

(d) if so, the number of such locomo-
tives proposed to be imported; 

(e) whether the experts of the World 
Bank during their recent visit to India have 
expressed reservation about these electric 
locomotives and advised agiainst the import 
of the same; 

(f) if so, the details thereof; and 

(g) the reaction of the Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) Yes, Sir. 

(b) 18 prototype 25 KV Act Thyristor 
Electric Locomotives of 6000 H.P. at the 
approximate FOB cost of $ 64 million. 

(c) Yes, Sir. 

(d) The quantity may vary between 30 
to 40. 

(e) No, Sir. 

(f) and (g). Do not arise 

, "i' 
[Trans/ation] (f r ! n (" j' r"t\"' (' "). 1 , ~ , I j '. CJ ' ') 

SC/ST Employees in Northern Railway 
and Railway Board 

3273. SHRI GOPAL PACHERWAL: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the present number of officers be-
longing to Group'A' and Group'B' working in 
Railway Board and Northern Railway; 

(b) the category-wise number of offi-
cers among them belonging to Scheduled 
Castes and Scheduled Tribes; and 

(c) the present number of railway offi-
cers and employees working on deputation 
in other ministries and public undertakings 
and the number of Scheduled Castes and 
Scheduled Tribes among them? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) to (c). Infor-
mation is being collected and will be laid on 
the table of the Sabha. 

[Eng/ish] 
't- )-l-

Import of Coal for Cement Industry - --
3274. SHRIG.S BASAVARAJ: Willthe 

Minister of ENERGY be pleased to state: 

(a) whether Cement Industry is faCing 
great shortage of coal; 

(b) whether cement industry has urged 
Government to import coal to meetthe short-
ages; and 

o if so, the reaction of Government 
thereto? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) A number of 
cement plants, particularly in Southern re-
gion, are reportedly having low stocks of coal 
with them. Despatch of coal to cement indus-
try during April-July '90 has ben 3.204 million 
tonnes (provisional) against 2.816 million 
tonnes during the corresponding period last 
year representing a growth of 13.78%. In 
addition Neyveli Lignite Corporation has 
supplied approximately 2.28 lakh tonoes at 
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Lignite to cement plants In the South durrng 
Apnl-July' 90 

(b) Yes,Slr 

(c) Despatches to cement plants are 
being stepped up In view of the POSSibility of 
meeting demand for coal form cement in-

dustry from mdlgenous sources, the request 
for Import has not been agreed 

1.--/7 
/ Bodhghat Power Project -

3275 SHRI S C VARMA Will the 
Minister of ENERGYb;pj~;edto state 

(a) whether there IS stili short fall of 300 
megawatts of power as compared to the 
peak demand thereat In Madhya Pradesh, 

(b) whether this demand IS increasing 
at the rote of 11 per cent every year, 

(c) the total production ot power In 

Madhya Pradesh tiff date and the quantum of 
electricity required under the Eighth Plan 
and 

(d) the names of the power projects to 

Name of the Project 

Ban Sagar Tons PH-1, 8 Unrts (Hydel) 

Barna (Hydel) 

Bhlmgarh (Hydel) 

Blflslnghpur (Hydel) 

Hasdeo Bango (Hydel) 

T awa, LBe (Hydel) 

BlfIsnghpur Extn , U-3,4 (Thermal) 

Korba West-5,6 (Thermal) 

be set up through which requirements of 
electrrclty will be met by the end of Eighth 
Plan? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN) (a) DUring the penod 
Apnl-July, 1990the monthly power shortage 
In Madhya Pradesh was In the range of 
about 300 MW to 480 MW 

(b) According to the 13th Annual Power 
Survey Report, the peak load In Madhya 
Pradesh dUring the 8th plan penod IS likely to 
Increase by about 11 % annually 

(c) The total energy generation dUring 
Aprrl-July, 1990 In Madhya Pradesh was 
8948 Million Units According to the 13th 
Annual Power Survey Report trc:... anticipated 
energy requirement at the end of the 8th I e 
1994-95 Will be 27014 Million Units 

(d) The Working Group on power for the 
8th Plan has recommended the follOWing 
capacity addition In Madhya Pradesh dUring 
the 8th plan penod subject to availability of 
resources and other Inputs -

Capacity (MW) 

40500 

1 50 

240 

2000 

12000 

1200 

42000 

42000 
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~.,--..-. --,-----------_.
Nsme of the Project Capacity (r.1!·1:')

Pench U-1 & 2 (thermal) 420.00

Birisnqhpur (Ext. U-1,2 (thermal) 420.00

Total 2240.90

In addition, the State will also get its due
~hC1:·~from the Central Sector Power Sta-
tions which are being set up in the Western
H:::qion.

''jl.

. ).iilount Alioca.ted to Hydro-Electdc
Projet;ts of Maharashtra

'0<:>",,_,_, .• , .•. --._.-,.

3276. SHRJHARISHANKA8MAHALE:
VViii the Miriister of ENERGY b~ pi~'asecno
state:

(3) the total amount allocated by Union
Government for the hydro-electric projects
of Maharashtra during the last three years;

(b) whether the amount has been util-
ised by t!'-,;::: state go;/erniTi~nt :U! ~i18 said
purpose;..:rd

THE ;,,1lNISTER OF ENE ;:~C'( ;\ND
MiNISTEr\OFC!VILAVIATIOi'-l (>HnlARiF--.i r~c~
amount .=.:;i,')cated by' t\l'2 P!annlnQ c..:nnmj~:-
sion in tho State plan for the H)'drc-.:!cctric
Projects ,::;; Mahar'-~':)'1~::'jand the actual

• r\ ~ d;tl "~c, 1 r ~h"- \ ......;. -, '1.""-·".·expel j. H-I, ~.o , <;:' ,.:J.::; l .. } ""Co.! •.,.

lows:-

Y~ar Approved outlay Expendi: ere

73.23 56.50

1988-89 84,34

1989-90 86.00
----_.,_. _._._ •..._ .•._--_._-----_ ..

('~') R"'vis·<:>'-; astirnatesc;; " C ..l. _"<II'~ I l .•....•~.

(c) The information is being coltscted
from the State government and will be laid on
the Table of the House.

". -'"

[ Translation]

Rural Electrlflcatlcn in Maharashtra

3277. SHRI HARI SHAl'·JKAR Ml\HALE:
Will the Minister of ENERGY be pleased to
state:-

7932

(a) the target fixed for 1'.;0 rural electri-
fication L, t·Aa:-larashtradurin'd Seventh Plan;

{b) whether the tarqst fixed for Mahar-
ashtra during Seventh Plan has been
achieved;

(c) if not. the reasons thHElfor: and

(d) the number of villaqes of Nasik
district ei8ctdfied during Ssvor:th Plan?
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THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). During 

Village Electrification 

Pumpsets Energisation 

(c) Does not arise. 

(d) As reported by the Maharashtl Ci 

State Electricity Board, during the last tour 
years of the Seventh Five Year Plan, 174 
villages have been electrified in the Nasik 
district of Maharashtra. 

[English] 

1-" 
3278. SHRI J.P. AGARWAL: Will the 

Minister of ENERGy 6e pieasedto state: 

(a) whether DESU has been suffering 
huge losses: 

(b) if so, the main reasons therefor; 

(c) whether DESU follows zone-wi~~ 
accounting; and 

(d) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) and (b). The DESU 
has been incurring revenue losses due to the 
all round increase in the cost of inputs in Icud-
ing the purchase of power, without any cor-
responding increase in tariff since April, 1985. 

(c) and (d). The accounts of power 
generation and supply etc. are maintained 
by the DESU centrally and not zonewise 

the Seventh Five Year Plan, target and 
ach;.w9ment for Aural electrification in 
t";ahali':l,,,htra are as under:-

--_._.--------------
Target Achievement 

2150 5888 

337250 570164 

according to the Maintenance of Accounts 
Regulation. 1959 framed under Section 204 
a:1d 480 0: the Delhi MUnicipai Corporation 
Act. 1957. It is notfeasible to maintain zono 
WISO atX:Ounts in the absence of area-wise 
enelgy accounting system. Adoption of such 
a system would entail considerable expenses 
on re-modelling/modernisation of henvl!Y 
meshed and interconnected !ransmission 
and distribution system of the DESU. 

'J.- .) .~, 

Delay In Clearance Under Explosives 
Act 

3279. SHRI J. CHOKKA RAO: Will the 
Minister of INDUSTRY b£ pleased to state: 

(a) whether a number of criminal cases 
are delayed for filing the charge sheet in the 
Courts In tne absence of clearance by Govt. 
under the ExplOSives Act; 

(b) if so, the number of cases from 
Andhra Pradesh pending for such c'earance 
together with the reasons for delay; and 

(c) the time by which clearance will be 
given 10r all the cases? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) to (c). No clearance is 
required from the Central Govt. under the 
Explosives Act for filling charge sheets in the 
Courts. However. the Police authorities in 
the States send samples of the seized explo-
sives to the Office of the Controller of Explo-
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slVes In the State for their opinion as to 
whether the samples are explosives or not 
During the penod 1 -4-89 to 30-7-90,52 such 
sample cases were received In the Office of 
Controller of Explosives, Hyderabad, from 
the Pohce authontles In Andhra Pradesh and 
reports In all these cases have been submit-
ted to the Pohce authontles Normally, such 
cases are disposed off within a month of 
receipt 
'\ '\ 
Appointment of Government Directors 
In Jotnt Stock Corporate and Pflvate 

Sector Companies 

3280 SHRI SUDAM DATTATRYA 
DESHMUI\.Ii Will the Minister of INDUS-
TRY be pleased to state 

(a) the list of the companies In JOint 
stock corporate and private sector whose 
five per cent or more shares are held by 
Government, and 

(b) whether Government have nomi-
nated Directors In all these companies, If so, 
the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) (a) and (b) There are over 
two lakhs companies registered under the 
Comapnres Act all over the country The 
information relating to share holding pattern 
of companies as also therr Board of Directors 
including Government nominated Directors 
IS indicated In the Annual Returns filed by the 
companies with the Reglstrarof Companies, 
with whom they are registered The requIsite 
Information IS not centrally compiled In the 
Department, Compilation of information of 
thiS order Will not be commensurate with the 
benefits likely to be achieved l.. 

1. I ~ 
Ban on Import of Raw Films -3281 SHRI K.S RAO Will the MInister 

of INDUSTRY be pieasad to state 

(a) whether Government are contem-
plating not to permit the Hlndustan Photo 
Films to Import and dlstnbute raw films, 

(b) If so, the reasons therefor, and 

(c) the particulars of the agency which 
Will be Importing and dlstnbutlng the films 
Instead? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) (a) and (b) No, Sir 

(c) Does not arrse 

l..-~C~lnet Committee on Economic 
Affairs 

3282 PROF RUPCHAND PAL 
SRRI HANNAN MOLLAH 

Will the Minister of INDUSTRY be 
pleased to state 

(a) whether Union Government have 
recently deCided that only projects above 
Rs 200 Crore would now go to the Cabinet 
Committee on EconomiC Affairs (CCEA) for 
clearance and 

(b) If so, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH) (a) and (b) Government have 
recently Increased the Investment limit In 

respect of proposals or grant of letters of 
Intent requITIng prior approval of Cabinet 
Committee on EconomiC AffairS from Rs 50 
crores to Rs 200 crores With a view to 
reduce delays 

'I r 

r Pilot Plan to Produce Alcohol 

3283 SHRISANATKUMARMANDAL 
Will the Minister of ENERGY be pleased to 
state 

(a) whether a unique pilot plant to 
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convert rice straw Into alcohol In which 
Government agencies had spent over Rs 
10 millIOn over a period of a decade has not 
gone Into production so far, 

(b) If so, the reasons therefor, 

(c) the steps proposed to be taken to 
ensure that the work done and money spent 
on the pilot plant so far do not go waste, and 

(d) whether Government are haVing 
another look at the project relevant In the 
context of the Government's thrust for re-
newable sources of energy? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN) (a) and (b) A small-
scale demonstration faCIlity for production of 
ethanol from rice straw was sanctioned to 
liT Deihl, In 1985 at a cost of about Rs 74 
lakhs The main reasons of delay In the 
completion of the project and the escalation 
In Its cost Include delays In construction 
work, absence of Principal Investigator of 
liT, Deihl on a foreign assignment, changes 
In scope of the project by the liT to Include a 
computerised monrtorlng system, and fre-
quent reVISion In the cost estimates 

(c) and (d) The status of the project has 
been reviewed from time to time by experts 
It has been decided that additional financial 
assistan.ce to the extent of Rs 60 lakhs may 
be extended to the project In order to bring It 
to a completion within a specifiC time frame 
1---~ I 

Tiipenl-Pfasu Project of Uttar Pradesh 

3284 SHRI M S PAL Will the Minister 
of ENERGY~Pieasedt; state 

(a) whether any memorandum has been 
received from Government of Uttar Pradesh 
In regard to Trlpanl-Plasu ProJect, and 

(b) rf so, the cost Involved In the devel-
opment of the project and the time by which 
It I~ likely to be developed? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN) (a) and (b) No ProJ-
ect Report by the name "Tnpenr-Plasu ProJ-
ect" has been received from the Govt of 
Uttar Pradesh However a project report of 
Tlunl Plasu Hydel Scheme (3x 16 67 MW) 
With an estimated cost of Rs 9601 crores 
was receIVed by lhe CEA In Apnl, 1989 The 
report was examined In CEAlCWC and was 
returned to the project authOrities In March, 
1990 due to defiCienCies In the hydrological 
and planning studies ~ t 
_ _ Q;~ ~ A. V"" ... 1 I"\~ r ........ 

L l J.. Avilalbillty o~ Life Saving Drugs 

3285 SHRI G M BANATWALLA Will 
the Mlnlster'OfJ5ErnOLEUM AND CHEMI 
CALS be pleased to state the steps taken to 
ensure the availability of essential and life 
saving drugs at reasonable r >_5? 

THE MIN ISTER OF PETROLEUM AND 
CHEMICALS (SHRI M S GURU-
PADASWAMY) The prices of controlled 
drugs are fixed In accordance With the provI-
sions of OPCO, 1987 Manufactures of 
decontrolled drugs are free to revise the 
pnces But Government keeps a watch over 
the price Increase of non-controlled formula-
tions and Intervenes whenever reqUired 

As regards availability of essential drugs, 
whenever shortage of any drug comes to the 
notice of the Government, the concerned 
manufactu rers are Instructed to Immediately 
rush stocks Generally shortages are of lo-
calised nature and therapeutic eqUivalents 
were available 
t?~ 

Refusal by Fertilizer Plants to LIft Gas 

3286 SHRI KAILASH MEGHWAL 
SH~I PRAKASH - KC5KQ 

BRAHMBHATT 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state 
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(a) whether some fertilizer plants In the 
private sector have refused to enter Into 
contracts wrth the Gas Authority of India 
Limited to 11ft the gas com mrtted to them and 
make payments. 

(b) the main termsofcontracts between 
the GAIL and the owners of these fertilizer 
plants, and 

(c) the action contemplated against 
them? 

THE MIN ISTEROF PETROLEUM AND 
CHEMICALS (SHRI M S GURU-
PADASWAMY) (a) Yes, Sir 

(bl Main terms of the Standard Gas 
supply Contract of GAIL are given In the 
statement below 

(cl Action In this regard IS under conSid-
eration of Government 

STATEMENT 
Mam clauses of Standard Gas Supply 

Contract 
Article 1 This lays down deflnl-

lions of various terms used In the contract, 
and the" interpretation 

Article 2 & 3 These deal with (I) 
the penod of contract and (II) deposits and 
bank guarantee to be given by the buyer, 
Penod of contract IS upto 20002 AD, or In 5 
years penods there so Contract can be fur-
ther extended on mutually negotiated terms 

The buyer IS expected to make a cash 
deposit eqUivalent to cost of one month gas 
supply, an to give a bar.l' guarantee eqUiva-
lent to three months supply of gas as com-
mitment charges, a safeguard against de-
lays In the commissIOning of the project for 
whICh the gas IS being contracted The cash 
deposit shall carry an Interest of 8%, and can 
be forfeited, along Wit the Bank Guarantee, 
d the ml\estones 11xed In the Imp\ementatlon 
schedule dare not adhered to 

ArtJcle 4 This deals wrth the 
point at whICh the gas would be dehvered, 
and with the responSibility transfer of gas 
The article also lays down the pressure at 
which gas IS to be supplied. and thiS may be 
between 15 Kg/Cm to 40 Kg/CM2 depend-
Ing on the location of the plant 

Article 5 This deals with the 
quantrty of gas to be supphed, and pre-
SCribes the minimum offtake, which IS that 
least 6% of committed supply, which the 
buyer msust pay for 

Article 6 ThiS deals with the 
quality of gas to be supplied , specifYing, 
minimum component percentage of meth-
ane (75%), gaseous hydrocarbons (20%) 
other non combustible gases (20%), sulpher 
content (1 0 ppm) and mOisture content (zero) 

Article 8 ThiS deals with the 
measurement and celeberatton of gas sup-
phed. and lays down how and where meter-
Ing shall be done, and how the heat compo-
nent Will be calculaled It also lays down that 
GAIL Will retam records for a minimum pe-
nod at 30 days rom the presentation of 
inVOice 

ARC 

Article 10 ThiS lays down the 
Force Majeur Clause which read as under 

''The term Force Majeure In thiS contra 
means act of God, war, revolt, not, tempest, 
flood, earthquake, lighting, direct Indirect, 
consequences of war (declared/undeclared), 
sabotage, ilre, hostllhtles, natural Palamlty, 
natlonaj emergency, CIVil dIsturbances, or 
commotion embarago or any law or promul-
gatIOn regulatIOn or ordinance or execut~ve 
order whether Central or State and explo-
sIOn In Buyer's/Seller's plant' InstallatIOn 
Upon occurrence or temunatlOn of such an 
event the party rendered unable fulfIll the 
contractual ob\lQatlOn as aforesaid shal\ notify 
the party 10 wntlng within 24 (Twenty four) 
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hours of the beginning and ending giv- STATEMENT BY MINISTER 
ing full particulars and satisfactory evidence 
thereof." 

Article 11 : This deals with the 
price of gas to be charged for gas having a 
specified range of heating values, and pro-
vides for rebates if heating values are lower 
than the prescribe range of 8500-10,000 kilo 
calories. The price and rebates are as per 
Govt. decisions taken from time to time. 

Article 12: This deals with the 
mode of payment to GAIL, and lays down 
that the buyer shall open revolving Letter of 
Credit, against which GAIL'S fortnightly in-
voices would be defrayed. 

12_00 hrs_ 

[ Translation] 

( Interruptions) 

MR. SPEAKER: Please take your seat. 
Mayawatiji, please take your seat. Why are 
you behaving like this? I am on my legs. 
Please take your seat. Ashokji, please take 
your seat. What are you saying? 

( Interruptions) 

[English] 

MR. SPEAKER: Mr. Ashokji, I am on my 
legs. 

(Interruptions) 

t Translation} 

MR. SPEAKER: I would like today that 
as per the agenda our han. Minister of Fi-
nance, Prof Madhuji is to make a statement 
which is to be referred to the Rajya Sabha for 
calling attention. I will take up next item after 
h\s statement. 

Budged Deficit ( :. { .) 

{English] 

THE MIN ISTER OF FINANCE (PROF. 
MADHU D[\~D"'.\'.I\!E): In the Budget 
-Speech for 1 990-91, I had indicated that a 
review of the actual developments in the 
budgetary situation would be made, so that 
the people and the Parliament would be kept 
informed about the performance in relation 
to the budget. Subsequently, I informed the 
House that a report on the budgetary situ-
ation would be made every four months. 
With my irrevocable commitment to greater 
transparency and openness, I am now pre-
senting the report for the first four months of 
the current financial year. 

In orderto facilitate an understanding of 
the problems associated with monitoring the 
budget deficit, or making any projections 
thereof, I am placing before the House a 
Technical Note [Placed in Library See No. 
LT-1349190] This note explains the principal 
statistical methods that my be used to moni-
tor or project the budget deficit on the basis 
of data on actual deficits during the last ten 
years. Unlike most other economic phenom-
ena, however, the budget deficit varies from 
week to week and month to month because 
flows of receipts and expenditures are un-
evenly distributed over the year, partly be-
cause of discretionary decisions on the part 
of the Government. The results derived from 
statistical analysis. therefore. have to be 
combined with available information about 
Government decisions in the past four 
months, and an assessment of possible 
developments in the next eight months. 

There are two characteristics of budget 
deficits that emerge from the available evi-
dence on month-end deficits during the past 
ten financial years. First, the deficit during 
the greater part of the year is higher than the 
year-end deficit. Second, broadly speaking, 
the month-ad deficit registers a steady in-
crease in the first six months of the financial 
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year,peakssometimeduringthefourmonths 
that follow, and then declines to a lower level 
at the end of the financial year. It is important 
to recognise that, on any day during a finan-
cial year, the actual budget deficit IS deter-
mined by receipts and expenditure flows up 
to that date. It IS not a cumulative aggregate: 
consequently, the budget deficit on a par-
ticular day or at the end of a particular month 
is quite often higher than the-end figure. 

The actual budget deficit, on 31st July 
1990, attheend ofthefirstfourmonthsofthe 
current financial year was Rs. 9926 crores 
as compared with As. 1 1390 crores in the 
preceding financial year. Thus. the budged 
defiCit at the end of July 1990 was nearly Rs. 
1500 crores lower than the budget deficit at 
the end of July 1989. 

In order to provide an effective mecha-
OIsm for mOnitoring expenditure and receipts, 
a system of monthly budgeting has been 
Introduced In ali Ministries and Departments. 
The accounts figures available upto June, 
1990 show that except In one or two cases, 
expenditure of all Ministries were within the 
monthly expenditure targets. Overall, as per 
the prelim mary accounts figures, there was 
no excess over the expendIture targets upto 
June, 1990. As a result of strict expenditure 
control for the first time In many years there 
is no net cash outgo in the first batch of 
Supplementary Demands which has been 
presented to Parliament on 16th August 
1990. This is a significant achievement for 
which I am grateful to all my colleagues who 
have extended to me their utmost coopera-
tion in observing the expenditure ceilings. 

The position in respect of expenditure, 
so far in the current financial year, is as 
follows. Expenditure on major subsidies (viz. 
food, fertilisers, export promotion and mar-
ket development) upro the end of June, 1990 
was Rs. 1988 crores which is 23.3 per cent 
of the budget estimates as against Rs. 2186 
crores which was 29.3 per cent of the budget 
for thA same period last year. Interest pay-
men\~ iOftne ~f\od ending June, '1990 were 
Rs. 2,,\ 28 CtOT9S which \s '\ Q.2 ?Qf CQnt 0' the 
budget as against Rs. 2226 crores which 

was 13.1 per cent of the budget in the corre-
sponding period last year. Central assis-
tance to States tor State Plans upto the end 
of J uly was Rs. 2937 crores which is 27.8 per 
cent of the budget estimates as against Rs. 
2407 crores which was 27.3 per cent of the 
budget estimates during the corresponding 
period last year. The States' share of taxes, 
duties and revenue deficit grants upto the 
end of July was Rs. 4560 crores amounting 
to 26.9 per cent of the budget estimates as 
against Rs. 4355 crores which was 33.2 per 
cent of the budget estimates during the cor-
responding period last year. 

The position in respect of receipts from 
direct and Indirect taxes is as tallows. In the 
sphere of direct taxes, collection of personal 
income tax during 'April-July 1990 was Rs. 
819 crores which was , 2.1 per cent higher 
than Rs. 730 crores during April-July 1989; 
the collections of corporation tax, however, 
during Aprit-July 1990 were lower than dur-
ing April-July 1989; in fact, net collections in 
April and May were negative on account of 
large refunds given in the first two months of 
the finanCial year, but this IS not indicative of 
the ultimate trend as the first instalment of 
the advance tax becomes due only in the 
month of September. In the sphere of indi-
rect taxes, revenue collections from cus-
toms were Rs. 6085 crores during April-July 
1990 which were 15 per cent higher than Rs. 
5294 crores during April-July 1989; collec-
tions from central excise during April-July 
1990 were Rs. 7259 crores which were 10.1 
per cent higher than Rs. 6592 crores during 
April-July 1989. Although there has been a 
fairly good increase over the collections in 
the corresponding period of the lastfinar',-,Ial 
year, there has been a slight shortfall in the 
customs and central excise collections in the 
period April-July 1990 in relation to the tar-
get. The shortfall as compared to the target 
is 1.77 per cent in the case of customs duties 
and 0.94 per cent in the case of central 
excise duties. 

Among capital receipts, market loans 
aggregated to Rs. 2002 crores up to the end 
0\ .)u\'1. '\ ~~~ '#ffi.\cn \~ ~ ~~ cet\\ ()\ \n~ 
budget estimates. as against Rs. 1158 crores 
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which was 16 per cent of the budget esti-
mates forthecorresponding'period last year. 
Receipts under special deposits amounted 
to As. 1017 crores uptothe end of July which 
is 14 per cent of the budget -estimates as 
against Rs. 904 crores which was 15 per 
cent of the budget estimates for the corre-
sponding period last year. Net external as-
sistance upto the end of June amounted to 
Rs. 644 crores which is 15 per cent of the 
budget estimates as against As. 790 crores 
which was 21 per cent of the budget esti-
mates forthe corresponding period last year. 
Net small savings collections upto the end of 
June, 1990 were Rs. 929 crores as against 
As. 775 crores at the end of June, 1989. 
According to current indications, the Oil 
Coordination Committee deposits budgeted 
at Rs. '400 Cfores are not \\ke\y to material-, 
ise due to the hardening of international oil 
prices. 

On the basis of data and information 
available so far, it is too early to make an 
assessment of what the budget deficit would 
be at the end of the current financial year. For 
the purposes of monitoring. however, the 
Technical Note which has been placed be-
fore the House attempts to assess the likely 
outcome for 1990-91 by using available 
statistical methods and the latest available 
data. It must be emphasised that this is not 
a forecast. The actual outcome would de-
pend upon government decisions and actual 
developments in the remaining eight months 
of the current financial year. 

In conclusion. I would like to state can-
didly that while we have been able to achieve 
a reduction of As. 1500 crores in the budget 
deficit so far, as compared to last year, there 
can be no room for complacency :Our needs 
are large and the pressures on expenditure 
remain. Success at containing the budget 
deficit will caU for the exercise of the utmost 
fiscal discipline. We must also recognise the 
impact of the unfavourable developments on 
our borders and the implications of changes 
in the international environment. In this situ-
a~on, in addition to the maximum possible 
restraint on expenditure, we will have to 
redouble our efforts to mobilise revenues. 

Those who violate our laws will have to face 
the heavy hand of the enforcement machin-
ery. I assure the House that we shall spare 
no efforts in these areas. In this difficult task, 
I seek the cooperation of the entire House. 

TECHNICAL NOTE 

I. Introduction 

1 . In recent years, deficits in the budget 
of the Central Government have 
been a matter of some concern. 
Persistent and large deficits have 
serious implications not only for the 
finances of Government buy also 
for the stability of the economy. 
Hence, containing the deficits con-
stitutes one o~ the top priorities ot 
the Government in the manage-
ment of the economy. If, however, 
the deficits are to be kept within 
reasonable limits, there must be an 
efficient system of monitoring so 
that appropriate action can be taken 
in time whenever there are indica-
tions-that the gap between expen-
diture and receipts of the Govern-
ment is likely to go beyond the 
budget estimate for the year or 
what can be considered tolerable 
margins thereof. 

2. The task of deriving monthly norms 
for monitoring the budget deficit 
during a financial year would be 
relatively simple had there been a 
clearly discernible pattern or regu-
larity in the fluctuations and move-
ments of the monthly deficits over 
the year. The data on the actual 
deficits during the last ten years, 
month by month, beginning April, 
1980, are presented in Table 1. 
These figures on end-month defi-
cits are depicted in graphic form in 
Figures A and 8. A study of these 
graphs suggests that there is a 
rising trend in the deficit during 
certain months of the year while 
there is a decline towards the end 
01 the year, reflecting a degree of 
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seasonality in the government's 
expenditure and revenue flows. 
Such seasonality is perhaps to be 
expected partly because certain 
receipts of the government tend to 
be bunched (such as payment of 
taxes lik~ the advance income tax 
and capital receipts from sources 
like small savings and market 
loans), coupled with the fact that 
certain commitments of the Gov-
ernment cannot be deferred over 
the year while expenditure due to 
natural calam ities such as droughts 
and floods occurs seasonally. But 
the deficits are also subject to the 
influence of factors which are not 
periodic or regular in their opera-
tion, manifest in the government's 
response to unforeseen economic 
and political events. Since the non-
reg ularfacto rs cannot be predicted 
and the seasonal pattern is not 
definite, it is not possible to fore-
cast with preciSion what the order 
of the deficit IS going to be at the 
end of the year on the basis of the 
actual deficit figure for a given month 
during the year. 

3. Nevertheless, to the extent the 
movements in the deficits are 
marked by identifiable patterns 

(whether seasonal and intra-year 
or secular and inter-year). it should 
be possible. given a year~nd 
budget deficit. 10 derive monthty 
norms for monitoring.. These norms 
may help to form an idea a,s to 
whether the deficit during a given 
month of the year is in conformfty 
with the end-year budget estimate 
and, if not, to forecast the likely 
order of the deficit forthe remaining 
months of the year. 

4. Several statistical techniques are 
available for isolating the seasonal 
and trend infruences in a time se-
ries which can be used for forecast-
ing monthly deficits that are likely to 
occur in a year based on the past 
figures. Some of these techniques 
are also helpful in estimating norms 
of deficits for each month in a given 
year based on the targetted deficit 
of the year. These norms could be 
used in monitoring whether the 
actual deficit in a given month is in 
conformity with the budget estimate. 
The same techniques could also 
be used to forecast the likely level 
of the deficit for the remaining 
months of the year from the deficit 
figure of any given month. 
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5_ Unlike most other economic phe-
nomena, however. the budget defi-
cit varies from week to week and 
month to month because the flows 
of revenue and expenditure are 
unevenly distributed over the year, 
partly because of established pat-
tems or random occurrences and 
partly because of discretionary 
decisions on the part of Govern-
ment. this places some limits on 
the use of statistical methods for 
projecting deficits. All the same, in· 
orderto monitor the likely course of 
the deficit during the rest of the 
financial year, it is useful to set 
some norms, taking into 'i\cCount 
seasonal and secular factors. so 
that a judgement. however imper-
fect, can be made on whether the 
targets are very much out of line 
from the norm tor reaching the year-
end target. An attempt has, there-
fore, been made to evaluate alter-
native statistical methods for their 
predictive ability by using available 
data on the end-month budget 
deficits for the period 1980-8'1 to 
1989-90. The discussion that fol-
lows describes the principal meth-
ods which were considered a,' j 
evaluates their relative strengths 
or weaknesses. 

II. Statistical Methods for Forecasting 

6. The movements of a time series, 
particularly for an economic vari-
able, are made up of four compo-
nents: secular, CYClical, seasonal 
and random movements. For pur-
poses of forecasting, it is neces-
sary to identify these components 
and isolate their influence on the 
movement of a time series. Several 
models are used for estimating the 
contribution of the different compo-
nents in the movement at a time 
series var;ate. These models can 

be classified Itroadly into univari-
ate and-muftivariate models. The 
univariate models ignore exoge-
nous factors and seek to determine 
current values of the variable sim-
ply in terms of its past movements. 
It is worth noting that there are 
models which merely decompose 
the movements with reference to 
the past. and there are models 
which also help to project the 
components into the future. 

7. This section endeavours to explain 
and evaluate, as simply as pos-
sible, five statistical methods that 
can be used for forecasting budget 
deficits: average relatives. monthly 
trend equations, link relatives, 
multiple regression analysis and 
Box Jenkins models. The next 
section of the note calibrates and 
tests these methods fortheir predic-
tive capability. The empirical basis 
of the exercise is provided by the 
evidence on moth-end budget defi-
cits during the period 1980-81 to 
1989-90, which is presented in 
Table1. The objective is to use the 
available statistical methods to 
forecast the month-end and year-
end budget deficits for 1989-90, on 
the basis of monthly data on the 
actual budget deficits observed 
from 1980-81 to 1988-89,andthese 
estimates are then compared with 
the actuals for 1989-90. 

Method of Average Relatives: 

8. Under this method, the month-end 
budget deficits for each year during 
the period 1980-81 to 1988-89 are 
expressed as percentages of the 
respective year-end figures. Next. 
the percentages for a particular 
month of the nine years are aver-
aged out, and the average percent-
age for a month is regarded as 

The Ministry of Finance would like to thank the National Institute of Public Finance and Policy. in 
particular. Dr. A. Bagchi and Dr. J V.M. Sarma, for help in the preparation of this technical note. and Prof. 
K.L Krishna of the Delhi School of Economics for advice. 
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indicative of the pattern of the 
monthly deficit during any given 
year. in this case 1989-90. A seri-
ous drawback of this method is that 
it fails to take into account the 
changing pattern of the monthly 
deficits. h can only help to decom-
pose the seasonal faetos in a given 
months deficit. like any other 
summary measure. an average 
figure conceals more than it re-
veals. and thus cannot be used for 
forecasting. 

Method of Monthly Trend Regressions: 

9. Under this method. a semi-log-
arthimic time trend of the following 
form is fitted separately for each of 
the 12 months on the basis of 9 
observations for each month dur-
ing the years from 1980-81 to 1988-
89. 

In (0) .. a + 13 t 

When 0 ... month-end deficit for an par-
ticular month 

t - time having a value of 1 for 1980-
81.2 for 1981-82 and so on. 

In - natural logarithms 

Then, the monthly projections are made 
on the basis of time trends. This method 
allows for changes in seasonality factors 
unlike the method of average relatives and 
also can take into account the random 
component. But itfailsto bringoutthe monthly 
inter-links and makes 0 recognition of the 
possibility that the level of the budget deficit 
in a month, in addition. may also depend on 
lhe previous months'leveis. 

Method of Link Relativ-8s : 

10. By this method. initially. the April-
end budget deficit of a given year is 
expressed as a percentage of the 
Budget Estimate for the corre-
sponding year. and the deficits for 

the subsequent month (from May 
to March) are expressed as per-
centage of the preceding month. 
The percentages for different 
months are called the link relatives. 
The link relatives for a particular 
month during 9 years are then ar-
ranged in ascending order and the 
middle value (median) is taken as 
the typical or the representative 
link refative for the month. The 
median link relatives are multiplied 
cumulatively for the successive 
months to estimate the chain rela-
tives. Thesechain relatives are then 
expressed as percentages of the 
March-end figures to obtain sea-
sonal indices. This is essentially a 
decomposition method, but given a 
targeted budget deficit. it can be 
used to work-out 'norms' for monthly 
levels. A serious limitation of this 
method is that it fails to identify the 
random Component. Further. it is of 
no avail in forecasing the deficits 
for future months based on a given 
month's deficit. 

Multiple Regression Analysis: 

11. In order to capture the cyclicality of 
monthly defICits, a regresion equa-
tion line of the following form has 
ben fitted for the period from 1980-
81 to 1988-89. 

Om = a + b1 M + b2 In (M) + b3 BE 

Where Om = Actual month-end deficit in 
month m in a year 

M = Month having values of 1 .2 ..... 12 for 
the months of April. May ....... March respec-
tively. 

In = Natural logarithm 

BE ... Budget Estimate for the corre-
sponding year 

The equation takes into account the 
secular, cyclical and the seasonal compo-
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nents The model can be easily applted to 
forecast monthly deficits gIVen the budget 
estimate The drawback of this method IS 
that It takes Into account only the Intra-year 
variations In the budget deflcrt and does not 
consider Inter-year variatIons of month-end 
deficIts 

The Box-Jenkms Models 

12 The Box-Jenklns method over-
comes many of the shortcomings 

a(L) ap (Lp) (1 - L)d (1 - Lp)D XI 

Where L IS a lag operator, A IS a con-
stant, a a band b are the associated 
polynomlafs In the lag ~perators, d and 0 are 
degrees of integration and e, the stochastic 
term The estimation procedure Involves 
Identification of the sUitable degree of inte-
gration, as well as the forms of the four 
polynomials, and solVing forthe "alues ofthe 
parameters by economertnc methods such 
a.s the MaXimum Likelihood method For 
forecasting purposes, the equation needs to 
be transformed and the auto-regressive and 
the moving average lags combined Thereby 
the current penod's value of the variable IS 
expressed as a weighted IInearcomblnallon 
of ItS past values 

III. Empirical Results 

14 The five alternative statistical 
methods, explained In the pre-
ceding sect'on, have been cali-
brated on the baSIS of month end 
actual defiCits dUring the year 
1980-81 to 1988-89 The relative 
performance of these methods 

13 

of the above methods The general 
form of the Box Jenkins seasonal 
models allow tracing of the Inter-
year and Intra-year movements In 
the budget deflcrt, as well as helps 
to remove the random component 
The general form of the B-J model 
IS outlined below 

H xe IS a seasonal time-series With 
penod p sub-periods, the seasoal 
Auto-RegreSSive Intergrated Mov-
Ing Average (ARIMA) filter IS 

A + b (L) bp (Lp) el (1 ) 

IS then Judged by estimating the 
month-end defiCits for the year 
1989-90 and comparing these 
with estImates of actual month-
end defiCits dunng the year The 
results are presented In Table 2 

Method of average relatives 

15 Estimated month-end deflcrts 
given by th IS method for the year 
1989-90 are presented In Col-
umn 6 of Table 2 In thiS method 
the month-end deficits for the 
year 1989-90 are obtained by 
computing the norms such that 
the year-end estimate conforms 
to the Budget Estimate of Rs 
7337 crores Although the actual 
defiCit far exceeded the budget 
estimate of Rs 7337 crores the 
value of R> between the actual 
and estimated monthly defiCits 
by thiS method IS 0 83 and SI9 

mflcant 
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16 

17 

M9thod of monthly tr9nd Elqua-
lions 

Estimated parameters (a and 13) 
for the fitted exponential trends 
of 12 months are presented In 
Apendlx Table A1 Estimated 
month-and deflcrts on the baSIS 
of these equatIOns for the year 
1989 90 are presented In Col 
umn 3 of Table 2 The value of 
the R' between the estlmatf)S 
and the actuals clearly shows 
that most of the fitted equations 
are not significant, consequently 
this method Yields poor proJec 
tlons 

Merhod of link re/arlVes 

Estimated month-end deficits by 

Monthly DefiCits = - 136762 

(1 75) 

this method for the year 1989-90 
are presented In Column 7 of 
Table 2 In this method. as In the 
case of average relatives, the 
estimated Month-end deficits for 
1989-90 are obtained by com-
puting norms such that the estI-
mated year-end defICIt IS equal 
to the Budget Estimates of Rs 
7337 crores, hence, thiS method 
Yields norms rather than proJec-
tions There IS however, signifi-
cant correlation between actual 
and estimated month-end defr-
clts and R2 IS 0 80 

Multiple regression annaJyslS 

18 The frt1ed equation on the baSIS 
of month-end defiCits forthe years 
1 980 81 to 1988 891s as follows 

25275 Month 

(1 68) 

+ 2494 68 In (Month) + 1 00 BE R2 = 065 

(348) 

The equation explainS 65 percentofthe 
Intra year "anatlons In budget deflcrt Esti-
mated month end defiCits for the year 1989-
90 are presented In Column Sot Table2 The 
R2 between the actual and the estimated 
monthly defiCIts \5088 

The above estlmatd filter traces out a 
yearly common patterns consistIng of a 
secular trend and a seasonal component It 
explains roughly 53 per cent of the total 
vanatlon In the 12 month dIfferenced senes, 
[xt-x (t-12)] In terms of two yearly lags and 
one monthly lag The rest of the vanatlOn IS 
either due to vanatlons In economIC factors 
ml1uencmg the budged defICit or due to pure 
randam (white nOIse) dIsturbances StatistI-
cal details of the emplncal exerCIse of the BJ 

(1235) 

Box-JenklOs Model 
19 Several alternatives of the 

ARIMA model specified In equa-
tIon (1) were tried and the best 
fined ARIMA model turns out to 
be 

model are given In Appedlx Table A3 The 
Final results for the Month end budget defIcit 
forecasts dUring the perIOd from 1985-86 to 
'988-89, as compared to actual monthend 
defiCIts. are presented In AppendiX Table 
A3, these prolectlons are based on the actu-
als for end-April each year 

20 SImplifYing equatIon (2). one gets 
the current month's budget defICit Xt as 

Xt =- - 024)\_,+ (0 27~_'2 + 0 07X'_13) + (038)\-2" + 0 09Xt_2J + (0 35Xt_ .. ~ .... 008)\_37) 
(3) 
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EquatIOn 3 depicts the growth process 
ofdeflcrts asone In whICh the current month's 
budget defICit IS determ Ined as a welQhted 
moving average of the corresponding months 
In the past three years, adjusted to the 
monthly seasonal effect Thus, the deflcrt In, 
say, the month of June 1 989 IS approximated 
by the sum of 

(a) 24 per cent (negative sign indi-
cates partial Inverse movement) 
In relation to what It was In May 
19S9 

(b) 27 per cent of June 19S8 and 7 
per cent of ItS preceding month 
May 1988 

(c) 38 per cent of June 1987 and 9 
per cent of Its preceding month 
May 1987, and 

(d) 35 per cent of June 1986 and 8 
per cent of Its preceding month 
May 1986 

The estimated deflcrts forthe year 1989-
90 are presented In Column 40f Table 2 The 
R' between the actual and the estimated 
month end budget defiCits IS a 85 

21 It IS worth noting that, as a statis-
tical methodology for forecast-
Ing, the Box-Jenkms Model IS 
better than all other methods 
because It takes Into account 
both the Inter-year and the Inter-
year variatIons In month end 
budget defICits ThiS model also 
helps us to forecast the year-end 
defICIt on the baSIS of mo" ~ ments 
In the month end deflCrt In a given 
year rt can also estlmflte the 
probability of the actua, def,crt 
remaining Within the bud,et esti-
mate or a specified range 

22 

IV. An Assessment 

The precedmg diSCUSSIOn on 
alternatIVe statistICal methods 
and their applicatIOn to past data 

23 

24 
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suggests that, by ItseH, none of 
the methods IS able to predict, 
wrth any degree of certainty, the 
likely year-end defiCit on the baSIS 
of past data In some years, or In 
particular months, the actual 
defiCit may be close to the pro-
Jected deflcrt However, In other 
years, or In particular months, 
the actual defICit may diverge 
Widely from the prOjected deficit 
Nevertheless, In terms of Intra-
yearvartatlons, a rough seasonal 
panern IS discernible over the 
past ten years The month-end 
budget defiCit registers a steady 
Increase In the first SIX months of 
the finanCial year, peaks some-
time dUring the three or four 
months that follow, and then 
declines to lower level at the end 
of the finanCial year 

From the diSCUSSion In the pre-
ceding sections, It IS also clear 
that Box-Jenklns mod~ls are the 
best among the available meth-
odologIes Hence, for purposes 
of monitoring budget defiCits 
durtng the finanCial year, It IS 
proposed to use the BOX-JenkinS 
methodology as one of the In 
puts In our assessment of the 
likely outcome ThiS purely sta-
tistical exerCise, however, needs 
to be supplemented With infor-
mation on actual deCISions taken 
by the government dUring the 
recent past and an asessment of 
their Impact on r"venue and 
expendrture flows 

In attempting an assessment of 
the likely year-end outcome, the 
relative Importance of the statis-
tical exercise and any qualitative 
Judgment would ineVitably 
change depending upon ground 
realrty or the actual srtuatlon For 
example, In a drought year when 
government expenditure In-
creases unexpectedly by a large 



315 Statt by Min AUGUST, 28, 1990 

25 

26 

amount, the predictive power of 
any statlstlCal method would be 
poor On the other hand, In a 
normal year, when there are not 
many unforeseen changes In 
expenditure or revenue, and the 
growth In output or Income IS 
consistent with past trends, It IS 
possible to rely more on proJec-
tions derived from statistical 
methods 

In view of the above, an attempt 
has been made to assess the 
likely outcome for 1990-91 by 
uSing the latest available data on 
the actual budget defiCit at the 
end of July, 1990 The end-July 
budged deficit of the Central 
Govern ment was Rs 9926 crores 
In 1990 which was almost Rs 
1500 crores lower than the cor-
responding figure of Rs 11390 
crores In 1989 The use of the 
Box-Jenkms methodology leads 
to an estimate that the end-year 
deficit In March 1991 would be 
Rs 8931 crores For 1989-90, 
based on dataforend-July 1989 
the Box-Jenklns methodology 
would have led to an estimate 
that the end-year defiCit would 
have been Rs 11576 crores at 
the end of March 1990 The 
defICit at the end of the prevIous 
financial year, however, turned 
out to be Rs 11466 crores as per 
the end-March figures, the re-
vised estimates were Rs 11750 
crores while the latest available 
provIsional actuals figure IS Rs 
10625 crores It need hardly be 
stressed that estimates diverge 
from actuals because of govern-
ment d9CIslons or other vanables 
and factors not captured by sta-
tistICal methods of estimation 

The results of the statistical 
exercise need to be combined 
with a qualitative Judgement of 
Government d9CIslons or actual 

27 
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developments, In recent months, 
to amve at an Informed assess-
ment For the penod Aprll-July 
1990, Inter-alia, the following 
factors are relevant and would 
need to be taken Into considera-
tion In orderto provide an effec-
tive mechanism for mOnitoring 
expendrture and receipts, a sys-
tem of monthly budgeting has 
been Introduced In all mlnlstnes 
and departments The accounts 
figures available upto June 1990 
show that, except In one or two 
cases, the expenditures of all 
Mlnlstnes were wrthln the monthly 
expenditure targets As a result 
of stnct expenditure control, for 
the 'Irst time In many years, there 
IS no cash outgo In the first batch 
of supplementary demands 
which has been presented to 
Parliament In respect of reve-
nues, although there has been a 
fairly good Increase over the 
collections In the corresponding 
penod of the last financIal year, 
there has been a slight shortfall 
11"1 the customs and central ex-
cise collections dunng the penod 
Apnl-July 1990 In relation to the 
target The shortfall as compared 
to the target IS 1 77 per cent In 
the case of customs duties and 
o 94 per cent In the case of cen-
tral excise duties, butthls IS hkely 
to be made up dUring the remain-
Ing months of the current flnaClal 
year In the sphere of capital 
receipts, 011 CoordinatIOn Com-
mittee (OCC) deposrts budgeted 
at Rs 1400 crores may not ma-
terialise because of the rise In 
the international prices 

Assuming that the rest of the 
financial year tums out to be 
normal, the statistical exercise 
and the qualltatrve Judgment (on 
the baSIS of Information avail-
able so far), taken together, 
suggest that the budget defICit at 
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as 

the end of the year IS likely to be 
In the range of Rs 7900-8500 
crores It needs to be empha-
sised that although some suc-
cess has been achieved when 
compared with last year, much 
more remains to be done dUTlng 
the remamder of the current fi-
nancial year ThiS means that a 
serious attempt must be made to 
correct the situation and reduce 
the difference between expendi-
ture and receipts. 

It should be stressed once again 
that the statistical asessment IS 
based on the assumption that 
there are some clearly Identifi-
able trends or regularities In the 
movement of the budget defiCit 
over the financial year As men-
tioned at the outset, while there 
are factors which seem to Impart 

Appedix: Table A.1 
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a measure of seasonality ortrend, 
there are a host of other factors 
which Influence the defiCit of the 
government at any POint of time. 
These cannot be predicted In 
advance Besides, In forecasting 
budget defiCits, It IS necessary to 
take Into account the Impact of 
all relevant economic variables 
haVing a significant bearing on 
the level of the defiCits and not 
the past behaViour of the defiCits 
alone For all the progress that 
has taken place Inthetechnlques 
of forecasting there IS no meth-
odology yet which can project 
the behaViour of economic vaTl-
abies like the budget defiCit With 
any degree of confidence The 
Government would welcome 
comments and suggestions for 
Improving the methodology to 
monrtor budgetdeflclts on a firmer 
baSIS 

Estimated RegreSSion CoeffiCients for Semi-logarithmic Trends of Monthly DefiCits 

In (Def) = Alpha + Beta Year 

MONTH ALPHA BETA R-Square 

(1 ) (2) (3) (4) 

APRil 412 1 32 069 

MAY 269 071 017 

JUNE 336 067 014 

JULY 268 075 016 

AUGUST 699 025 075 

SEPTEMBER 717 022 073 

OCTOBER 672 029 074 

NOVEMBER 7.13 025 070 

DECEMBER 6.08 0.38 050 
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MONTH ALPHA BETA R-Square 

(1) (2) (3) (4) 

JANUARY 6.54 0.33 0.55 

FEBRUARY 6.94 0.28 0.71 

MARCH 7.10 0.20 0.65 
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( Interruptions) 

SHRt JANARDHANA POOJARY 
(Mangalore): We want a discussion on this 
statement ........ (Interruptions) ...... . 

MR. SPEAKER: Please take your seats. 

SHRI HARISH RAWAT (Almora): a 
discussion undsr rule 193 should be al-
lowed . ..... (/nterruptions) ... . 

l Translation} 

MR. SPEAKER: Please take your seats. 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Speaker, Sir, I would like 
to seek some clarification about the state-
ment made by the hon. Minister. Sir, the 
people want to know if 1 0 per cent cut has 
been resorted. what is the amount to be 
spent? 

MR. SPEAKER: The whole budget is 
being presented. Please take your seat. 

KUMARI MAYAWATI (Bijnor): Mr. 
Speaker, Sir, ......... (Interruptions) ....... . 

MR. SPEAKER: Mayawatiji, please take 
your seat. 

KUMARI MAYAWATI: Mr. Speaker, 
Sir, I will not take my seat. Please listen to 
me. Two muslims have been killed in my 
constituency ........... (Interruptions) ..... . 

MR. SPEAKER: Mayawatiji. first of all, 
please take your seat. 

KUMARI MAYAWATI: Mr. Speaker, 
Sir, three days ago in the district of Bijnor ...... . 
(Interruptions) .......... . 

MR. SPEAKER: Kumari Mayawatiji, I 
would like to tell you that I have received your 
notice and now it depends on ITIQ as to 
whether , call you or not. Although, I hIlve 
already decided to call you but the method 

you are adopting is not proper. 

( Interruptions) 

KUMAR I MAYAWATI: Mr. Speaker, Sir, 
I represent Bijnor Parliamentary constitu-
ency. Three days ago, in Bijnor city of Uttar 
Pradesh, some people belonging to the Shiv 
Sena, the Sajrang Oal, 'ne R. $.S. and the 
Bhartiys Jama Party forcibly constructed a 
temple and start~ chanting holy songs in 
front of a mosque situated in a muslim 
dominated area, as a result of which commu-
nal violence flared up there. Two muslims 
including a women have been killed in this 
communal violence. I would like to urge that 
guilty persons be punished and compensa-
tion be given to the families of deceased as 
also financial assistance be given to the 
injured. (Interruptions) The land of the 
mosque was ...... by the people belonging to 
Shiv Sena, Bajrang Oal, R. S.S. and B.J.P. 
has... (Interruptions) Situation in Bijnor is 
very tense and markets are closed ....... (Inter~ 
ruptions) ..... 

MR. SPEAKER: Mayawatiji, please take 
your seat.. .... (Interruptions) ..... 

KUMARI MAYAWATI: There is possi-
bility of riots in Bijnor. Bandh is being ob-
served in the entire Bijnor the hon. Home 
Minister should be called ........ (Interruptions) 

PROF. YAOU NATH PANDEY 
(Hazaribag h): It is totally wrong People blame 
R. S. S. for every incident that took place in 
the country the Congress Government also 
used to say like this ..... (Interruptions) ..... . 

MR. SPEAKER: Please take your seat. 
I am on my legs ...... (Interruptions) ..... . 

KUMARI MAYAWATI: The hon. Home 
Minister should be called here. 

....... (Interruptions) ...... . 

MR. SPEAKER: Mayawatiji, 'am telling 
you again and again., and you are not listen-
ing to me. Now you have made your point 
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and I will not allow you to speak any more. 

( Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: 
Mr. Speaker, Sir, I am on a point of or-
der ....... . 

(Interruptions) 

MR. SPEAKER: Please take your seat, 
I shall listen to your point of order. 

( Interruptions) 

[English] 

MR. SPEAKER: Let me hear his point 
of order. Then I will call you, Mr. Kumaraman-
galam. Please take your seat. 

[ Translation] 

Please take your seat first. 

(Interruptions) 

MR. SPEAKER: I would like to appeal 
to the hon. Members ..... 

( Interruptions) 

MR. SPEAKER: Mr. Shrivastava, please 
take your seat. I would like to say you that 
business of the House will be conducted in 
acoordance with the rules. Every hon. 
Member ...... . 

( Interruptions) 

MR. SPEAKER: Please take your seat. 
I would like to request particularly Kumari 
Mayawati to take her seat as I have already 
made repeated request to her to resume her 
seat. You had your say. Now why don't you 
take your seat? I allowed you to make your 
point and now please take your seat. Now I 
am calling Prof. Vijay Kumar Malhotra to 
raise his point of order. Please take your 
seat, Now I will listen to Prof. Vijay Kumar 
Malhotra. 

PROF. VLJAY KUMAR MALHOTRA: 
She does not heed to even your directions. 
( Interruptions) 

MR. SPEAKER: You people have stQod 
up again. Mayawatiji please do not do it. 
Please take your seats. 

( Interruptions) 

MR. SPEAKER: No, no, it cannot hap-
pen. Kumari Mayawati, please take your 
seat. 

( Interruptions) 

MR. SPEAKER: First of all please take 
your seats. 

SHRI YADVENDRA DATI (Jaunpur): 
Mr. Speaker, Sir, please expunge such irre-
sponsible allegations from the proceedings. 
( Interruptions) 

[English] 

MR. SPEAKER: I am not permitting 
you. Please take your seat. 

[ Translation] 

Mr. Shat please take your seat. 

( Interruptions) 

MR. SPEAKER: I am not listening to 
you. Just now point of order is being raised. 
Please take your seat, it will not be allowed. 
Prof. Vijay Kumar Malhotra. 

( Interruptions) 

PROF. VIJAYKUMAR MALHOTRA: Mr. 
Speaker, Sir, I have a high regard for all the 
han. Members of the House, particularly 
lady mem bers .......... (Interruptions) ..... . 

MR. SPEAKER: Mayawatiji, please take 
your seat. 

PROF. VLJAY KUMAR MALHOTRA: 
How can I speak? I can speak only after she 
takes her seat. 
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MR. SPEAKER: What can we ·do. You 
may please take your seat. 

[English] 

You must sit down. Please take your 
seat. I order you to take your seat. 

( Interruptions) 

[ Translation] 

PROF. VIJA Y KUMAR MALHOTRA: Mr. 
Speaker, Sir, I was saying ...... (Interrup-
tions') Please ask her to resume her seat, 
only then I can speak. (Interruptions) 

[English] 

MR. SPEAKER: You must obey the 
orders of the Speaker. I order you to take 
your seat. 

( Interruptions) 

MR. SPEAKER: Please take your seat. 
Obey my orders. 

( Interruptions) 

MR. SPEAKER: Mayawatiji, you must 
take your seat. 

(Interruptions) 

[ Translation] 

KUMARIMAYAWATI:Whyisthisbeing 
taken lightly? Please call the Home Minister 
first. Otherwise, I will not let him speak. 
( Interruptions) 

[English) 

MR. SPEAKER: You cannot order the 
Home Minister. 

(Interruptions) 

MR. SPEAKER: You must function as a 

·Not recorded . 
.... Expunged as ordered by the Chair. 

han. Member of this House. 

( Interruptions) 

[ Translation] 

PROF. VIJAY KUMAR MALHOTRA: Sir, 
I was telling you that I have a high regard for 
all hon. Members of this House. (/nterrup-
tions) 

MR. SPEAKER: Whatever is said by 
Mayawatiji will not go on record. 

( Interruptions)" 

PROF. VIJAY KUMAR MALHOTRA: I 
have a high regard for women and wouldn't 
like to interrupt a lady Member's speech but 
there are certain limits to it. If one Party is to 
be criticised, there are certain methods for it. 
Communalism has been the subject of dis-
cussion a number of times but Shri Akbar 
has done a strange thing by going and" 

[English] 

MR. SPEAKER: I will permit Mr. Akbar 
on a point of personal explanation. 

[ Trans/ation] 

PROF. VIJAY KUMAR MALHOTRA: 
Communalism may be discussed for any 
length of time but it is not proper to exploit the 
situation at the cost of others for their narrow 
end. The law and order situation in U. P. is 
the responsibility of the State Government. 
But it is in very bad taste if someone makes 
critical comments here in respect of the B. J. 
P., the R.S.S. or the Bajrang Dal. 

Sir, you can hold discussions on a 
subject like communalism a discussion on 
Bijnor riots may also be held. But it is not 
proper on the part of any individual to level 
a\\egations against any Party on the basis 01 
any sing\e issue. {Interruptions) \s the han. 
Prime Minister taking any initiative to vert 
'Delhi Sandh' to be observed in protest 
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against the Mandai Commission Report. 
( Interruptions) 

[English] 

MR. SPEAKER: Mr. Akbar, I am permit-
ting you because he took your name. 

SHRI M. J. AKBAR (Kishanganj): Sir, 
hetook my name. First, if we havetoconduct 
this House, in the Interest of truth ask Mr. 
Malhotra to tender a personal apology here 
in front of everybody for arbitrarily without 
any reason taking my name after having 
heard Mayawatiji what she had to say ... 
(Interruptions) Such incidents are happen-
ing not only in Bijnor but also at various 
places in U.P. and other States ....... (Inter-
ruptions) Unless it is checked, it will cause 
fire throughout the north .... (Interruptions) 

MR. SPEAKER: Please take your seat. 

SHRI M. J. AKBAR: Sir, I demand an 
apology from Mr. Malhotra ... (Interruptions) 

SHRI P. R. KUMARAMANGALAM 
(Salem): It is aserious matter and it has long-
term implications. When one han. Member, 
Mayawatiji was speaking, they raised a hue 
and cry. You told us to sit down and we did 
so ....... (Interruptions) You must protect the 
Members. 

MR. SPEAKER: I have allowed him on 
a point of explanation. 

SHRI YADVENDRA DATT(Jaunpur): It 
is a state matter of law and order problem. 
Can it be raised here? Can anybody abuse 
any party here? Therefore, I request you to 
expunge the whole thing.... ...... (Interrup-
tions) 

[ Trans/ation1 

SHRI HARISH RAWAT: Sir, Shri 
Malhotra has cast nat only cast aspersions 
on an hon. Member but has also insulted the 
hon. Lady Member Kumari Mayawati. Shri 
Malhotra said that on Shri Akbar's .... Kumari 
Mayawati acted in this manner. This is an 

insult of the han. Lady Member. (Interrup-
tions) 

MR. SPEAKER: Please sit down. 

SHRI HARISH RAWAT: Sir, in this 
House no Member can level allegations 
against any other Member. One Member 
has .... .the other Member and in this way 
both Members are insulted. By saying that 
Mayawatiji has raised this issue on the ....... of 
some Member, the hon. Lady Member has 
been insulted. So it should be expunged 
from the record. (Interruptions) 

MR. SPEAKER: Please sit down. Yes, 
Mr. Bhagat. 

SHRI PHOOL CHAND VERMA 
(Shajapur): Sir, the Congress has played 
this card because it does not want Govern-
ment business to be conducted. 

MR. SPEAKER: Please sit down. 

SHRI PHOOL CHAND VERMA 
(Shajapur): Sir, the Congress has played 
this card because it does not want Govern-
ment business to be transacted. 

MR. SPEAKER: Please sit down. 

[English1 

SHRI H. K. L. BHAGAT (East Delhi): I 
am on a point of order. I shall invite your 
attention to rules 351 and 352. You may 
kindly read with me. Rule 352 (ii) says: 

"A member while speaking shall not -

make personal reference by way of 
making an allegation imputing a motive 
to or questioning the bona fides of any 
other member of the House unless it be 
imperatively necessary for the purpose 
of the debate being itself a matter in 
issue ..... " 

Rule 353 says: 

"No allegation of a defamatory or in-
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criminatory nature shall be made by a 
member against any persons unless 
the member has given adequate ad-
vance notice to the Speaker and also to 
the Minister concerned ........ " 

Now Dr. Vijay Kumar Malhotra is, I be-
lieve, normally a sensible and balanced 
person. I do not expect him to say such a 
thing. If he has said that, he should apolo-
gise. This is against the elementary 
rules ........... (Interruptions) 

SHRI YADVENDRA DATI: He has male 
no allegation. 

PROF. P. J. KURIEN (Mavelikara): Sir, 
it is amply clear that Mr. Malhotra has taken 
the name of Mr. Akbar ....... (lnterruptions) 
We only request an apology from him. Please 
direct him to apologise before this House. 
Not only he has brought disrespect to May-
awat; Ji but also violated the rules. I request 
you to kindly ask Mr. Malhotra to apologize. 

MR. SPEAKER: I have asked Mr. Akbar 
to give his personal explanation. 

(Interruptions) 

PROF. P. J. KURIEN: It is not a question 
of personal explanation. It is in violation of 
rules and disrespect to the Member. He 
should apologise. 

MR. SPEAKER: It is customary that if a 
Member's name is taken, he is given the 
right to explain. , have allowed him to ex-
plain. 

t fnterruptions) 

PROF. P. J. KURIEN : ....... (Interruptions) 
Please direct him to apologise ...... (Interrup-
tions) 

THE MINISTER OF tNFORMATION 
AND BROADCASTING AND MIN ISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): If there is any objectionable 
word, you can delete it from the proceedings. 

MR. SPEAKER: I will go into the 
reoord. No allegation of a personal 
nature would go on record. Yes, Mr. Sathe. 
I am now allowing you to make a subm ission. 

( Interruptions) 

MR. SPEAKER: Please take your seat. 

SHRI P. C. THOMAS (Muvattupuzha): 
Sir, I have a point of order. Can junior 
Members raise point of order? 

MR. SPEAKER: What is It you are ask-
ing? There is no junior or senior Member. 

SHRI P. C. THOMAS: Then, I have a 
point of order. 

MR. SPEAKER: What is the point of 
order? under what rule? (Interruptions) 

SHRI P. C. THOMAS: Under Rule 376. 
raise this point of order. Now Dr. 

Malhotraji. ....... (Interruptions) 

MR. SPEAKER: Regarding that. I have 
said what I have to say. There is no point of 
order. 

Mr. Sathe, please be brief. 

RE: QUESTION OF PRIVILEGE 

12.39 hrs. 

(Eng lis hl 

SHR\ VASANT SATHE (Wardha): \ will 
be very brief Sir. Sir, there is a healthy 
convention and a tradition in this House 
started right from the beginning and 1 would 
like to quote the rulings of your learned 
predecessors when the matter was brought 
to their notice by senior Members of the 
House like Shri Indrajit Guptaji, Shri Dan-
davateji and others. This has been very 
clearly stated. I would only like to reiterate 
that... ..... (/nteffuptions) 
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SHRI VIJA Y KUMAR MALHOTRA: 
Have you given the consent, Sir? ...... (Inter-
ruptions) 

[ Translation] 

MR. SPEAKER: Are they not your 
friends? 

( Interruptions) 

[English] 

SHRI VASANT SATHE: Sir, I will not 
take much time. I know the rules. I know that 
a statement of policy or a proposal of policy 
made outside, when the House is in session, 
is not technically a breach of privilege ..... . 
( Interruptions) 

AN HON. MEMBER: Do you know that? 

SHRI VASANT SATHE: Yes, I know it. 
I am not, therefore, urging it. I have raised it 
because as a convention- this House also 
goes b~ healthy conventions it has been held 
repeatedly, right from the beginning of our 
parliament, that any such statement made 
outside is an act of impropriety and Govern-
ment or Ministers should not do it. I will only 
read tWo portions from your predecessors' 
decisions, nothing more. 

MR. SPEAKER: Is it necessary? 

SHRI VASANT SATHE: Yes, it is, Sir. It 
is for the guidance of you and us, Sir. On 
March 7, 1988, on a point raised by Shri 
Dandavate and Shri Indrajit Guptati, the 
Speaker had to make this observation ......... . 
( Inrerruptiof!s) 

MR SPEAKER: \t is not necessaty. 

SHRI VASANT SATHE: Yes, Sir, it is. I 
will not take much time. 

MR. SPEAKER: Within a second you 
finish it. 

SHRI VASANT SATHE: Sir, kindly don't 
say like that. I am doing it for the sake of 

interest of the- House ......... (Interruptions) 

£ Translation] 

MR. SPEAKER: I am permitting him. 

[English] 

SHRI VASA NT SATHE: I am reading 
out, Sir: "No breach of privilege. It is disal-
lowed. However, it is well-established that 
when Parliament is in session, policy deci-
sions must first be announced on the floor of 
the House. It is a matter of judgement whether 
the present decision amounts to a policy 
decision or not. I do feel that when Parlia-
ment is in session, it would have been more 
desirable to take the House into confidence 
and inform it of the proposed action, instead 
of Members knowing of important develop-
ments only through the newspapers." here, 
Sir, it is also television-HI have mentioned it 
as a matter of propriety and hope that in 
future such decisions would be first an-
nounced on the floor of the House." This was 
in 1988. But let us go back as early as ...... 
( Interruptions) 

MR. SPEAKER: You have said it now. 

SHRI VASANT SATHE: Sir, I will like 
also to quote Sardar Hukam Singh deciding 
on May 1 st, 1959. This is when it was raised 
by Tyagiji and Feroze Gandhi ....... (Interrup-
tions) 

MR. SPEAKER: Mayawatiji, please take 
your seat ...... (Interruptions) 

MR. SPEAKER: Take your seat please. 
\ have not permitted you ...... t!nterruptions) 

MR. SPEAKER: Mr. Sathe, please 
conclude ...... 

( Interruptions) 

[ Translation] 

MR .. SPEAKER: Mayawati Ji, please sit 
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down You should not speak without my 
permission 

( Interruptions) 

MR SPEAKER Mayawatl JI you can-
not speak wIthout my permission 

[Engltsh] 

( InterruptIons) 

SHRI P UPENDRA Sir she cannot 
hold the House to ransom like this 

MR SPEAKER MIss Mayavatl If you 
don't behave properly, If you repeatedly 
disobey the Chair I Will be compelled to ask 
you to qUit the House Please take your seat 

( Interruptions) 

MR SPEAKER Yes Mr Sathe 

SHRI VASANT SATHE When It was 
brought to "Tly notICe I requested 3.11 hon 
Members who are Ministers not to make 
state'1lents outside When the House IS In 
seSSion, matters of policy must first be 
communtcated to thiS House and thereafter 
through ot"er sources Therefore, It IS a 
matter of regret that Important matters like 
the L1C Report should have been noticed In 
the newspapers 

MR SPEAKER That IS all nght That IS 
not necessary 

Sir 
SHRI VASANT SATHE It IS necessary, 

'Again and again questIons are put and 
the Government answers the questions 
by saying that the report has no doubt 
been received but It IS under considera-
tion But before It 15 ultimately brought to 
thiS House, every person other than a 
Member of thiS House seems to know It 
It IS rather unfortunate I do wish that It 
should be rigorously taken note of that 
no statement shall be made by any 
MInister outside thiS House OtherwISe, 

thiS House could become only a rubber 
stamp for anything that IS happenmg 
elsewhere" 

So, Sir, my submiSSion IS thiS Yester-
day the Prime Mlnlstergave a statement Sir, 
that statement-nearly verbatIm-has appeared 
In the newspapers earlter Sir, the deciSion 
was taken by the Pohtlcal Affairs Committee, 
presided over by the Prrme Minister and, Sir, 
It was announced on the TelevIsion whIch IS 
the medium under the Government In those 
very terms that were later on quoted Sir, 
what IS the sanctrty? When the news came 
the next day that was absolutely quoted Sir 
I would beg of you that Just to play With a word 
here and say that It IS not our policy but a 
proposal has no meaning It IS a proposal as 
also a policy Therefore, I would like you, Sir 
kindly to give a ruling that thiS IS a breach of 
healthy precedent, well-establIshed convef'1 
tlons and kindly ask the Government not to 
do thiS In fact, I would have requested the 
Prime Mlnlsterto express regrettothls House 
That being so, If the Government tnes to 
Justify thiS, I feel that the House IS reduced to 
a rubber stamp and a mockery 

MR SPEAKER It IS well established 
that no priVilege of the House IS Involved If 
statements on matters of public Interest a'e 
not first made In the House and are made 
outsIde In the Instant case, I find that the 
Prime MInister has taken theftrst opportunity 
to Inform the House about Government s 
proposal to reserve 5-10% of Jobs In Govern-
ment servIces for people belonging to eco 
nomlcally weaker sections and for providing 
more lob opportunitIes for the youth 

Hence no question of priVilege IS in-

volved The notices gIven under Rule 22 by 
S/Shn K V Thomas, Vasant Sathe, P C 
Thomas and Era Anbarasu are out of order 

Now, Mr Kumaramangalam 

MR SPEAKER Mr Kumaramangalam 

(Interruptions) 

SHRI VASANT SATHE (Wardha) We 
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are walking out in protest. 

( Interruptions) 

12.52 hrs. 

COMMITTEE ON PUBLIC UNDERTAK-
INGS _ 

MR. SPEAKER: I have given my Ruling. "i "0 
~ ) 

.,~ 
Third Report - ~._ 

.~ 1-' ( Interruptions) 

PROF. P. J. KURIEN (Mavelikara): Are 
you disregarding the Rulings of your learned 
predecessors? You should have commented 
on the impropriety committed by the Prime 
Minister. We are walking out in protest. 

(At this stage. Prof. P. J. Kurien and some 
other hon. Members left the House) 

12.51 112 hrs. 

'-t r;, PAPERS LAID ,?N_ T~E TABL~ 

, Oil and Natural Gas Q()m.rnission (Death. 
R8iJi9iiient a-~d-Te;minai Gratuity (Amend-
_- - ment) Regulations. 1989 

[English] 

MR. SPEAKER: Now Papers Laid on 
the Table. Shri Gurupadaswamy. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Sir. on behalf of Shri M.S. 
Gurupadaswamy, I beg to lay on the Table a 
copy of the Oil and Natural Gas Commission 
(Death. Retirement and Terminal GratUity) 
(Amendment) Regulations, 1989 (Hindi and 
English versions) published in Notification 
No. Sec/RRI3.7.89 in Gazette of India dated 
the 24th February, 1990 under sub-section 
(4) of section 32 of the Oil and Natural Gas 
Commission Act, 1959. [Placed in the li-
brary. See No. LT-1347!90] 

[English] 

.stiRI BASUDEB ACHARIA (Bankura): 
Sir, I beg to present the ThTrcfFteport (Hindi 
and English versions) of the Committee on 
Public Undertaking~ on Action Taken by 
Government on the recommendations con-
tained in their Sixty-first Report (Eighth Lok 
Sabha) on India Tourrsm Development 
Corporation Limited. 

12.53 hrs. 

BUSINESS ADVISORY COMMITTEE 

Sixteenth Report 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE M~NIS­
TRY OF TOURISM (SHRI SATYA PAL 
MALIK): Sir, I move' 

"That this House do agree with the Six-
teenth Report of the Business AdVISOry 
Committee presented to the House on 
27th August 1990" 

(Interruptions) 

[ Translation1 

SHRI RAM NAIK (Bombay North): Mr. 
Speaker, Sir. the notice I gave ..... . 

( Interruptions) 

MR. SPEAKER: Naik ji. YOLir notice was 
received, but it was too late. That is why you 
are not being permitted. 
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SHRI RAM NAIK: Please listen to me. 

MR. SPEAKER: I am not anowing you. 

SHRI RAM NAIK: The report of Busi-
ness Advisory Committee has been pre-
sented in the House. I had proposed an 
amendment.. ..... 

( Interruptions) 

MR. SPEAKER: I have not allowed you. 

SHRI MADAN LAL KHURANA (South 
Delhi): I have already written a letter to you 
in regard to BAC. Mr. Speaker, Sir, in the 
beginning it was said that De-Ihi Statehood 
Bill would be presented in the House in the 
first week, then it was postponed to second 
week, third week and ultimately to the last 
week of the session. Now when the last 
week of this session is about to start, we 
apprehend that the same excuse will be 
made this time also that the Bill cannot be 
presented due to heavy Parliamentary busi-
ness. Neither a Metropolitan Councilor any 
Corporation in Delhi has been formed. Un-
certainty prevails in the city and people are 
runnig from pillar to post. I would like to know 
when Delhi Statehood Bill will be presented 
in the House? As a promise has been made, 
kindly tell us when it would be presented? 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
I have also given notice. Sir. 

[English] 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Sir, the han. Members are aware 
that the Constitution (Amendment) Bill and 
'also a separate Bill on Delhi have already 
been introduced in this House and are wait-
ing for the consideration of the House. Sir, 
during the three weeks so far we could pass 
only three Bills now. And We are Witnessing 
the happenings in this House every day and 
you know how much time the Government 

business is getting. The Bills are there, it is 
for the House to decide to take them up any 
time they want. 

[ Translation] 

SHRI MADAN LAl KHURANA: Let us 
sit till late in the night. My submission is that 
it should be taken first otherwise an excuse 
will be made that the Bill could not be passed 
owing to paucity of time. 

[English] 

SHRI P. UPENDRA: Sir, in response to 
the han. Member, I propose that we dis-
pense with the Lunch Hour today and sit up 
to Eight 0' Clock today. 

[ Translation] 

SHRI MADAN LAl KHURANA: This is 
for you. Your Government is in power. 

SHRI L. K. ADVANI (New Delhi): Mr. 
Speaker, Sir, Shri Khurana has raised the 
issue several times in the House. I myself 
represent Delhi and thus I am aware of how 
Delhi administration has been functioning 
for the last three years. Bureaucracy is virtu-
ally ruling. Neither there is an elected metro-
politan Council nor MuniCipal Corporation, 
and since the first session was held in the 
month of December, it was expected that 
this Bill will be passed in the House and 
elections will be held immediately. But this 
did not happen for one reason or the other. 
Just now the han. Minister stated that only 
two Bills have been passed. He might be 
having complaints against all 01 us, but r 
have complaint against the Government that 
it has not even asked the Business Advisory 
Committee to allot time for this Bill. So far as 
I remember second Bill has not been pre-
sented so far. Therefore, the apprehensions 
of my friend Shri Khurana are not baseless. 
Even the citizens of Delhi apprehend that 
this Bill never be presented and it will be 
postponed on one ground or the other. My 
submission is that in the list of Business to be 
taken up next week the Bill to provide State-
hood to Delhi should be at the' top. The han. 
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Minister should seek time for this from the 
Business Advisory Committee. The Govern-
ment itself should have taken the initiative. I 
also expect the opposition to cooper-ate with 
us in this matter. 

SHRI HARISH RAWAT (Almora): Ad-
vani Ji, we are always ready to cooperate 
with you in good things. 

( Interruptions) 

[English] 

SHRI P. UPENDRA: Not onl~ today, 
until we finish the Business we can forgo the 
Lunch break. 

[ Translation] 

SHRI L. K. ADVANI: I would like the 
hon. Minister to kindly give priority to this 
matter. I think we should accept his sugges-
tion to forgo the Lunch. 

( Interruptions) 

[English] 

PROF. P. J. KURIEN (Mavelikara): Sir, 
in the case of Prasar Bharati Bill, we offered 
our cooperation and we gave some amend-
ments. The discussion is going on and more 
or less agreement is coming on almost all the 
amendments. Likewise, in Delhi Statehood 
Bill also, I would like to request the Govern-
ment to take the Opposition into GOnfidence. 
We have also our views on this. Let us 
discuss and come out with a Bill which is 
agreeable to all. We do not agree to the Bill 
as it is today. Let there be discussions so that 
we can arrive at a consensus. It is not only 
the concern of the Delhi people alone; it is 
the concern of atl the people. (Interruptions) 

( Translation] 

MR. SPEAKER: Please do not inter-
rupt. 

SHRI MADAN LAl KHURANA: Mr. 
Speaker, Sir, the members of Congress al-

ready have the copies of this Bill. They can 
think upon it and give their opinion to the hon. 
Minister. There is no need to delay it further. 
( Interruptions) 

MR. SPEAKER: Ram Naik Ji, please sit 
down, some other issue is being discussed. 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, it will be really very difficult if 
this Bill is not presented in the House next 
week. It will be difficult for us to face the 
people. 

MR. SPEAKER: Your representatives 
are in Business Advisory Committee also. 

SHRI MADAN LAL KHURANA: Shri 
Advani has submitted just now that you 
direct the Government to present this Bill for 
diSCUSSion in the next week positively. 

MR. SPEAKER: That is enough. 

SHRI MADAN LAL KHURANA: Mr, 
Speaker, Sir, the Hon. Prime Minister, and 
the Minister of Home Affairs had assured, 
the House that the Bill would be brought 
forward soon. In spite of all that we fail to 
understand why this Bill has not been intro-
duced in the House so far. 

MR. SPEAKER: The Bill has already 
been presented before the Business Advi-
sory Com mittee. They have gone through it, 
only time is to be allotted. 

( Interruptions) 

SHRI RAM NAIK (Bombay North): Mr. 
Speaker, Sir, in regard to the statement 
made by the Hon. Prime Minister about the 
Mandai Commission, it has been stated in 
the list of Business that the discussion would 
be held under Rule 193. My submission is 
that this issue is SC' important that full debate 
should be held on it under Rule 184. Rather 
all the Members should give their sugges-
tions. The statement of the Hon. Prima 
Minister should be discussed at full length 
and there should be voting on if. Only then 
the people of this count~y would know the 
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[Sh. Ram Naik] 

actual position. And we would-also be able to 
face the people without any hesitation. 

( Interruptions) 

MR. SPEAKER: O. K. Let me finish first. 

[English] 

MR. SPEAKER: The question is: 

"That this House do agree with the Six-
teenth Report of the Business Advisory 
Committee presented to the House on 
27th August, , 990." 

The motion was adopted 

13.00 hrs. 

(Interruptions) 

MR. SPEAKER: Let me hear Mr. Kurien. 

SHRI CHIRANJI LAL SHARMA (Kar-
nal): We are also Members of this House. I 
am also a Member. Let me also speak. Mr. 
Speaker, Sir, my submission is ........ 

MR. SPEAKER: Have you given in 
writing? 

You have not given in writing. I am not 
permitting you. 

SHRI CHIRANJI LAL SHARMA: It is a 
matter of urgent public importance. Kindly 
hear me. 

MR. SPEAKER: I do not know what you 
are going to raise. You have not given in 
writing. 

( Interruptions) 

SHRI CH IRANJI LAL SHARMA: A dele-

"Not recorded. 

gation of Delhi Bar Association met the 
Minister, Shri Sharad Yadav. congratulated 
him on the implementation of the Mandai 
Commission report. The Minister is reported 
to have said, these Brahmins ......... 

( fnterruptions)* 

MR. SPEAKER: I am not permitting 
you. You give in writing. Shri Harish Rawat. 

( Interruptions) 

[ Trans/ation1 

MR. SPEAKER: Please sit down. Shri 
Harish Rawat. 

SHRI HARISH RAWAT (Almora): Mr. 
Speaker, Sir, it is our foremost duty to see 
that communal harmony and brotherhood 
prevails in the country. Today Mayawati ji 
raised an issue and a few days back my 
friend Shri Jagpal Sigh also raised the issue 
of destruction of mosques in Saharanpur. I 
want to raise here an issued which is many 
times more important than that. Recently, an 
organisation has announced to start the 
construction of Ram Mandir in Ayodhya from 
Oct. 30. I would like to draw the attention of 
the House to it. They have declared that the 
construction work of the Ram Mandir will 
start on Oct. 30, however, 'Ram Jyoti' will be 
lit up on Sept., 19. A part of it will be taken to 
Kashi and the other to Mathura and after that 
the 'Jyoti' will be taken through out the coun-
try and the festival of 'Vijay Dashmi' will be 
celebrated as 'Vijay Diwas'. Through you I 
would like to appeal to those friends who 
have made such announcements that it will 
make the situation grim. When such proces-
sions are taken, certainly some anti-social 
elements would take the advantage of the 
situation, disturb the communal harmony 
which will ultimately create tension in the 
country. In view of the prevailing circum-
stances and danger looming large on our 
borders and the situation created by the 
announcement made by the Government in 
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regard to the Mandai Commission ........ (In-
terruptions) 

MR. SPEAKER: There will be discus-
sion on Mandai Commission why are you 
raising this issue? 

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, This issue will make the situation worse. 
Through you, I would like to appeal to the 
Government and the caner elements that we 
should adopt moderate attitude in dealing 
with this matter, and those people should be 
advised nottotake such processions. Whose 
victory they want to celebrate? ........... (Inter-
ruptions) 

MR. SPEAKER: Please sit down. 

( Interruptions) 

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, I am not making allegation against any-
body. 

( Interruptions) 

MR. SPEAKER: Please sit down. You 
have already spoken. 

(Interruptions) 

SHRI HARISH RAWAT: Whose victory 
is going to be celebrated. What type of 
situation do they want to create in the coun-
try? We will have to think what they want. 

( Interruptions) 

MR. SPEAKER: Please take your seat. 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
There is a move to shift the Marketing Office 
of Hindustan Fertiliser Corporation which is 
now in Calcutta to Delhi. 

The Fertiliser Corporation of India was 
bifurcated and Hindustan Fertiliser Corpora-
tion came into being in 1976. Government of 
India took a very wise decision to shift the 

Headquarters of Hindustan Fertiliser Corpo-
ration from Delhi to Calcutta because all the 
units of Hindustan Fertiliser Corporation, 
Barauni, Durgapur, Namrup and Haldia and 
Sindri have started production. Calcutta is 
centrally located place. But still the Head-
quarter is in Delhi and now there is a plan and 
move to shift the Marketing Office. All the 
units of Hindustan Fertiliser are located in 
Eastern India, Bihar, Orissa and West Ben-
gal and North-Eastern States and so, Cal-
cutta is centrally located place. The market-
ing office should not be shifted from Calcutta 
and the decision taken much earlier In 1978 
when Janata Party Government was there 
and when Fertiliser Corporation of India was 
bifurcated to shift the Headquarters of Hin-
dustan Fertiliserto Calcutta should be imple-
mented because Calcutta ·is centrally lo-
cated place of all those units which are in and 
around Calcutta. 

[ Translation] 

MR. SPEAKER: Mr. Soz. you have not 
been allowed, but you can mention. 

PROF. SAIFUDDIN SOZ (Baramulla): 
You are the custodian of our 
privileges .... (/nterruptions) ........ 

(English] 

I am not even mentioning the name of 
the hon. Member. I have moved a motion of 
breach of privilege under Rule 222 against 
the BJP Member. J am not mentioning hiS 
name. I will not take much of the time of the 
House. I will briefly say that he called me a 
Pakistani. He said that Ms. Benazir Bhutto's 
speeches on Kashmir had a tenor and spirit 
of my speeches on Kashmir and I was help-
ing the Pakistani propaganda machinery 
against India. He also alleged that I was a 
supporter of one former Chief Justice of 
Jammu & Kashmir High Court who has moved 
a petition against the former Governor Mr. 
Jagmohan and in that petition he is pur-
ported to have made remarks which are 
derogatory to Indian Constitution. So, he has 
clearly committed a breach of privilege. You 
kindly seek hiS explanation and consider it. 
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[Prof. Saifuddin So'z ) 

Are you considering or oot? 

MR. SPEAKER: Yes. 

13.09 hrs. 

RE: PRIVATISATION OF NATIONALISED 
BANKS 

[English] 

SHRI RUPCHAND PAL (Hooghly): The 
Union Deputy Finance Minister had made 
certain remarks at Baroda yesterday. He 
has said that he was in favour of privatisation 
of nationalised commercial banks. He had 
mentioned a number also. He has said that 
5 of the 26 nationalised banks should be 
privatised. This is very much against the 
declared policy of the Government and we 
seek a clarific31ion from the Government on 
this score. 

MR. SPEAKER: Yes. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): In that statement, the Deputy 
Finance Minister has stated thatforeign banks 
with some 250 branches make a profit of 1 00 
crores of rupees a year. But the Public Sector 
Banks, runr~ 'lg into thousands of Branches 
maio'e a profit of only Rs. 260 crores. The 
point is that the Deputy Finance MinIster 
forgo:lts that the Public Sector Banks do some 
social cuties. They have a differential rate of 
interest, lending money at 4 per cent rate of 
interest. They give loan under IRf)P. No 
foreign nank 10 inOla is called upon ~;:, ~'13-

charge that obligation. In my view, to COOl-
pare both the Banks is absurd. What j am 
airaid oi is the present Government, in con-
tinUing the liberalisation atmospher~ of the 
past regime is ending up with privatisation of 
even the Banks ........ (lnterruptions) That is 
why I want to draw your attention. 

{ Translation] 

SHRf HARISH RAWAT (Almora): It 
seems that Shri Anil Shastri has made this 

statement under pressure from the 
BJP .......... (/nterruptions) ......... . 

[English] 

MR. SPEAKER: , do not understand 
why you are doing so. 

(lnten-uptions) 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Speaker, Sir. I do submit that I have not 
read this statement. But if this is the state-
ment, the Government is duty-bund to make 
a statement on this whether it is a view of the 
hon. Minister or the Government because it 
is a very serious matter. It not only affects the 
whole policy but it affects the whole eco-
nomic attitude of the Government. Every 
matter should not be taken lightly. If the 
statement made bythetwo han. Members is 
correct, the Government, by this evening, 
should make the position clear so that con-
fusion is not created in the fin ... ncial markets 
and in the people who think about the fi-
nances and about the future of the country. 
I do not know about it. Mr. Speaker, Sir, I 
have not seen the statement. But it is a very 
serious statement that has been made. I 
hope the hon. Minister for Parliamentary 
Affairs will ask the Minister of Finance to 
come at the earliest and before the day goes, 
tomorrow's papers should get the view of the 
Government on this issue. (Interruptions) 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): We wW clarify the position. 

OR. SUDHIR RAY (Burdwan): Sir, in 
Delhi the Punjabi Academe has been set up 
with a view to propagate the Puniabi culture 
and language. There are two thousand 
people who have been employed in this 
Academi and they teach for two hours which 
means they teach three periods duration per 
day. These teachers are appointed every 
year. They have no permanent appointment 
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and during summer vacation their services 
are retrenched. Therefore, I would request 
the Education Minister to see that they are 
made permanent because they get only Rs. 
500-6001- per month. 

[ Translation) 

SHRI JANARDAN YADAV (Godda): 
MR. Speaker. Sir. Please allow us also to 
speak. 

MR. SPEAKER: I have not disallowed 
you. But you should 1:51en to others also. 

[English] 

PROF. P. J. KURIEN (Mavelikara): Sir, 
I want to react to what Shri Chandra Shekhar 
has said. The point is that the hen. Member 
has also referred to the IIberalisation policy. 
So, I would like to react that if the Minister 
has made such a statement.. ....... (lnte"up-
tions) We have been referred to by one of 
the Members. (Interruptions) 

SHRJ. P. UPENDRA: We will clarify it. 

PROF. P. J. KURIEN: I would like to 
make our policy very dear. The point is that 
Nationalisation was done by Madam Indira 
Gandhi. by the Congress Party and it is 
benefiting all the people, society. the poor 
and the dcwntrodden oi the country. We 
stand by that. If the present Government has 
changed that policy. 3.sShriChandraShekhar 
h3s put it, it should come forward and make 
a statement. (lnterruptio'ls) 

SHRI BHOGENDRAJHA (Madhubani): 
Sir, at the time of Nationalisatron of Banks 
thethen Prime Minister Madam Indira Gandhi 
was expelled from the Congress Party and 
they expelled all others ..... (lnteffuptions) 

[ Translation] 

MR. SPEAKER: I will ~II you, when 
your tum comes ......... (/nterruptions) 

of Mandai Commission's Report 
[English] 

DRRAJENDRAKtJv1ARIBAJPAI(~:Si", 
he is telling some wrong things. She was in 
the Congress. She was not expelled. She 
was leading the Congress Party. We were all 
with her. Shr; Chandra Shekhar was 
with us. So, she was in the Congress. (Inter-
ruptions) 

SHRI BHOGENDRA JHA: I have only 
stated the fact. (Interruptions) 

13.15 hrs. 

RE: COVERAGE GIVEN BY DOOR-
DARSHAN TO THE VIEWS OF THE 
LEADER OF OPPOSITION IN LOK SABHA 
IN RESPECT OF IMPLEMENTATION OF 
MANDAL COMMISSION'S RECOMMEN 

DATIONS 

[English] 

SHRI P. R. KUMARAMANGALAM 
(Salem): Mr. Speaker, Sir, we have a great 
respectfor Bhogendra Jhaji. Ithink, he would 
look up the history books and know that he 
has made a wrong statement. (Interruptions) 

SHRI P. R. KUMARAMANGALAM: I am 
not going into that. I want to raise a very 
important issue. The issue is, today we are 
seeing all around us, problems on the ques-
tion of the Mandai Commission's recom-
mendations, its acceptance, orders, reser-
vations etc. Suddenly it looks like that the 
Government out of desperation has resorted 
to misquoting and quoting out of context. 
Yesterday in Doordarshan we suddenly 
heard Shri Rajiv Gandhi was supposed to 
have given a statement. Asthe Leader of the 
Opposition. his statements are important. 
But no such statement has been given. 
Unfortunately. untruth has been said and it 
really amounts to a privilege as Leader of the 
Opposition being quoted when he has not 
made a statement at all. Such a situation 
should not come. I understand that some 
other Member has made some statement 
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and they quoted that Member out of context 
who gave a statement with regard to his 
personal point of view. This is most unfortu-
nate that they take it out and quote it out of 
context. I think a clarification should be car-
ried that it was not a statement made by Shri 
Rajiv Gandhi. It was the statement of some-
body else where he has given his point of 
view. We are not saying that it is wrong. You 
take only what is convenient to you and 
leave the rest out. That is not a fair method 
of presentation of news. Similarl/, on the 
same news, on the Bundh affair ...... . 

( Interruptions) 

MR. SPEAKER: Ram Naikji, please take 
your seat. Bajpaiji, please take your seat. 

(Interruptions) 

SHRI P. R. KUMARAMANGALAM: The 
misfortune is, this House has still not the 
opportunity to discuss it. The BAC has de-
cided that either tomorrow or day after we 
may discuss it and at that time views of 
everybody would come. It is not necessary 
for the Government to quote out of context. 

Another very important matter ....... (In-
terruptions) I am saying in connection with 
this. I am not saying out of connection. We 
have seen yesterday Doordarshan reporting 
that the Bandh that was caused by students 
and youth was a failure. I think, this is a 
wrong reporting. But the issue is, there is a 
Bandh coming up tomorrow and schools 
have been closed. They do not mention 
anything about that in the news. They have 
adopted a technique of pure censorship, not 
editing at all. They will bring out news con-
venient .to them, and news inconvenient, 
they will not. They will take out of context and 
quote. It is high time that Minister realises 
this. On the one hand, he moves the Prasar 
Bharti Bill and on the other hand, he does 
this. I do not know whether he thinks this as 
the last opportunity that he has. He is playing 
with the Doordarshan to the maximum pos-
sible extent. 

( Interruptions) 

SHAI P. R. KUMAAAMANGALAM: 
Government should call all parties meeting 
and discuss this matter of reservation in 
depth so that a consensus is arrived at and 
the nation can solve this problem on the 
socio-economic reform. Otherwise, it is not 
right. That is my request. 

(Interruptions) 

THE MINtSTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Sir, it is very unfairto expect the 
Minister to respond to every point raised 
here on a daily basis. (Interruptions) 

MR. SPEAKER: Mr. Deora, you go to 
your seat. 

( Interruptions) 

SHAI P. UPENDRA: If I interfere to 
much they wil! say I am worse than Mr. K. K. 
Tewary and they still hold me responsible for 
every news item and every sentence broad-
cast there. This is a double standard policy. 
On this, they had alerted me in the morning 
and I got the details. I was based on a 
statement issued by Mr. Era Anbarasu, 
Secretary Congress (I) Party in Parliament. 
The last para says ........... (Interruptions) You 
please have the patience. The last para 
says: 

"Shri Rajiv Gandhi while welcoming the 
implementation of the recommendations 
of Mandai Commission specifically said 
that the Governmen! should also bring 
about amendment to Constitution to 
provide reservation of jobs to the eco-
nomically weaker sections of the soci-
ety. Therefore, the Congress Party is 
very much committed to the progress of 
the socially and economically backward 
classes of the society as well as the 
economically weaker sections of the 
society." 

And the bulletin Says: 
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"The Congress-I President Mr RaJlv 
Gandhi while welcoming the Implemen-
tation of the recommendations of Man-
dai CommissIon has said that the Gov-
ernment should also bring forward an 
amendment to the ConstItutIon to pro-
VIde reservation of Jobs to the econom 1-
cally weaker sectIons of socIety The 
Congress-I Parliamentary Party Secre-
tary Mr Era Anbarasu saId In a state-
ment that there IS no provIsIon In the 
Constltutlonfor reservation on economic 
basIs and the Pnme Minister did not 
mention about thiS In Parliament Re-
gardlngthe proposal to make the nghtto 
work a fundamental nght, he said such 
a step would be mockery In the absence 
of any serious attempts to generate Job 
opportunities .. 

It IS completely based on the exact 
sentences taken from the Statement 

SHRI P R KUMARAMANGALAM It 
looks as thought It IS an extract of Shn RaJlv 
Gandhi's statement It was not mentioned 
that It IS the statement of Shn Anbarasu It 
looks first RaJlv Gandhi's and then Anba-
rasu's statement. The attempt IS to mislead 
ThiS IS a desparate mischief 

SHRI P J KURIEN: You should have 
said Shn Anbarasu saId like that Don't say 
Shn RaJlvGandhlsald like that You are very 
clever ..... (Jnterruptlons) .He has admitted 
that Shn RaJlv Gandhi has not Issued a 
Statement He was quoting from Shn Anba-
rasu's statement Doordarshan should have 
said that Mr Anbarasu said like thiS and not 
Shrt RallV Gandhi. 

SHRI P. UPENDRA- That IS what they 
say 

SHRI P. J. KURIEN The bulletin has 
saId that Shn RaJlv Gandhi has said like thiS 

( Interruptions) 

MR. SPEAKER: You have said, the 
MInister has responded and Mr. kurten has 
also said. Now Mr. Gangwar to speak 

C Trans/atlon1 

SHRI SANTOSH KUMAR GANGWAR 
(Barellly) Mr Speaker, SIr. It was stated by 
the han Food MinIster In thIS House that In 
the rural areas of the country, Sugar IS being 
dlstnbuted at the rate of 450 grams per Unit 
The han Food Minister IS present here I 
would like to tell hIm that It IS really unfortu-
nate that In the Villages of Uttar Pradesh, 
sugar IS being distributed at the rate of 200 
grams per Unit I would like to request the 
han Mlnlsterthatthefestlvals are approach-
Ing, so the quota of sugar In Uttar Pradesh 
should be raised, so that the people liVing In 
the rural areas of that state may be provIded 
With more quantIty of sugar 

SHRI SATYNARAYAN JATIYA (UJJaln) 
Mr Speaker, Sir, disrespect has been shown 
to the statue of Dr Ambedkar In Hyderabad 
ThiS act should be condemned here 

Mr Speaker, Sir, the SItuation IS thiS that 
persons belonging to scheduled ca~tes and 
scheduled tnbes are not being recruited 
against the vacancies reserved for them In 

the services and the Government IS also not 
coming out With the details regarding the 
total number of posts reserved for them and 
also the number of such posts which are 
lYing vacant Therefore, It IS not known as to 
how maOlY posts are lying vacant There IS 
ban on the new recruitment, but Irrespective 
of that, the Government IS making declara-
tions regarding the new reservations To-
day, It has proved the veracity of the follow-
Ing adage, 'Soot na kapas, Julahon main 
latham latha" 

Mr Speaker, Sir, I would like to request 
the Government to make a survey and In 
form the general public In respect of the 
number of reserved posts stilI lYing vacant In 

the services (InterruptIons) 

[EnglIsh] 

SHRI PIYARE LAL HANDOO 
(Anantnag) I want to bring to the notice of 
the Government the mCldent of one ex-MLA 
of the National Conference who has been 
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shot dead yesterday when he was on his 
way to his home. We have been repeatedly 
asking the Government to ensure security of 
political activists in Kashmir generally and in 
the rural areas particularly on the Punjab 
type. Afterthe promulgatIon of the President' 
Rule We had hoped that things would im-
prove, but yesterday an activIst of the Janata 
Dal and an ex-MLA of the National Confer-
ence were shot at-one was dead yesterday 
and the other is dying in the hospital. We 
appeal to the Government that immediate 
steps must be taken to ensure that political 
activists remain mobile and politically active. 
They should be provided security immedi-
ately on the Punjab type. 

( Interruptions) 

SHRI BHOGENDRAJHA(Madhubani): 
Mr. Speaker, Sir, more than a thousand 
employees of the National Projects Con-
struction Corporation have been on a 
peaceful Dharna near the Parliament House 
for about three weeks. The Government has 
turned a deaf ear to it. It is a violation of its 
previous commitment. Even thecommitment 
of the present Minister of Water Resources 
is not being implemented. 

I want to submit that we value the very 
existence of the NPCC. In Bihar. in 1984, it 
has bee n allotted the construction of a syphon 
across the river, Kamla. on western Kosi 
canal. The NPCC dithered for five years and 
it did not even begin the work. 

This year, the new Government have 
again awarded and accepted the tender of 
the NPCC for the same job. We are serious 
that they should implement it. H the NPCC 
constructs the syphon. then all these em-
ployees can be absorbed. Neither they are 
beginning the work nor are they allowing the 
employees to resume the work. Only for this, 
they are resorting to dhama without follow-
ing any violent methods. 

I urge upon you to direct the Minister to 
make a statement in the House and also 

begin negotiations with the employees who 
are on dharna. 

SHRI S. KRISHAN KUMAR (Quilon): 
Sir, Indians from the Gulf are now returning 
in two planes every day. They are being 
fleeced and given inhuman treatment by the 
Customs. You know, they have come with 
whatever belongings they could take. Yes-
terday, one person came with a small TV. He 
was wearing a lungi. He had nothing else. He 
had no money on his person. He was charged 
Rs. 6,000 for that TV. So, we desire that 
Government should give instructions to the 
Customs that up to Rs. 10,000 or Rs. 5,000, 
there should not be any duty. 

Also, the Railways are giving Rs. 25 
only to these people to travel for three days 
to Kerala. They must give a decent amount. 
Under the present conditions, it is a very 
small amount. It is insulting to them. So, 
instructions may be g~ven by the Govern-
ment speedily. 

MR. SPEAKER: The House stands 
adjourned tor Lunch to reassemble at 2.30 
P.M. 

'3.28 hrs. 

The Lok Sabha then adjourned for Lunch 
till thirty minutes past Fourteen of the clock. 

[English] 

The Lok Sabha fe-assemble dafter Lunch 
at thirty four minutes past Fourteen oflhe 

Clock 

[MR. DEPUTY SPEAKER in the Chair) 

RE: PRIVATISATION OF NATIONAL-
ISED BANKS - CONTO. 

THE MINISTER OF INFORMATION 
AND BHOADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Sir, in the morning, a point was 
raised regarding privati sat ion of banks and 
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there was a demand that Mr Shastn should 
clanfy It So, Mr Shastrr would Irke to clarrfy 
that pomt now 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FtNANCE (SHRIANILSHAS-
TAl) MR Deputy Speaker SIr, I WIsh to 
clarrfy that there IS no proposal by the Gov-
ern mentto pnvat~se natlonahsed banks What 
had happened was on Sunday, there was an 
open house discussIOn In Baroda In whIch I 
had partIcIpated There were a number of 
suggestIons gIven for ImprovIng the func-
tlonrng ofthe banks There was also a speaker 
who stated that when 115 foreIgn branches 
can gIve a profit of As 100 crores, why 
55000 natIonalised branches could gIve us a 
profIt of only Rs 65 crores There was also 
a suggestIon that f,ve banks can be prlva-
tlsed by the Government on an experrmental 
baSIS But I saId that thiS IS a matter whIch 
concerns so many people and rt could be 
taken up as a national debate I would like to 
once agaIn clarrfy and reIterate the Govern-
ment's stand In thIS matter that there ,S no 
proposal whatsoever to pnvatlse any natIon-
alised bank. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum) Even then SIr, such a statement 
made by the Government IS hIghly obJectIon-
able That gives a wrong SIgnal (Interrup-
tIons) 

SHRIP UPENDRA Hesaysthathedld 
not make any statement 

SHRI NIRMAL KANTI CHATTERJEE 
He has responded to In thiS manner that thiS 
IS a subject whIch can be dIscussed He says 
that the Government has no policy 

SHAIANILSHASTRI Intheopenhouse 
or seminar, suggestions come and anythIng 
can be on a natIonal debate What IS on a 
natIonal debate today IS the malfunctIonIng 
and the deterloratron In the servIces of the 
nationalised banks There IS a CallIng Atten-
tion MotIon gOIng on In the RaJYa Sabha mal-
functioning and deterioration In the services 
of the nationalised banks So, thiS IS a matter 
whICh can be taken up by people In the open 

house dISCUSSIon rt a suggestIOn comes, we 
cannot stop rt If the matter has to be de-
bated, It can be debated and If there IS any 
suggestIon whIch can Improve the working 
of the banks, I thInk we all WIll be happy WIth 
It 

SHRI NIRMAL KANTI CHAlTERJEE 
One can talk about the malfunctlonmg of the 
public sector banks One can also talk about 
the malfunctIOning of the Government There-
fore, does that mean that you should prrva-
tlse the Government? That can be the sub-
Ject matter of the diSCUSSion The pOInt IS that 
false alternatives have been posed One IS 
profitable and the other IS not The functions 
are dIfferent Does any foreIgn bank gIve 
loan to the poorer sectIon of the populatIon? 
So, what I request through you, SIr, IS that If 
any M,nister of the Government IS accom-
modating even to thIS extent that thIS IS a 
questIon whIch has to be d,scussed then It 
gives a wrong SIgnal to the country Particu-
larly, In the context of thIS I would like to say 
that all segments of the House are CritIcal 
about the Industrral policy and about the 
IIberallsatlon policy and If such a hInt IS there 
then one does not know where the country 
WIll go I, therefore request that the Govern-
ment should be more cautlows In theIr pro-
nouncement and indicate absolutely fIrmly 
that there IS no conSIderation of such matters 
at all 

SHRI SONTOSH MOHAN DEV SIr, the 
news Item attributed that the MInIster has 
suggested It and now the MinIster IS saYIng 
that the suggestion came from one of the 
partIcIpants If that IS the case then an offICial 
statement should be released and justtelllng 
the Parliament IS not all right You have 
clarrfled It here but It should come In the 
news 

MR DEPUTY SPEAKER I thln~ that 
Hon MInister has categorIcally stated that 
there IS no proposal Are you sayIng that you 
have not made a statement? 

SHRI ANIL SHASTRI What I would like 
to say IS that In the open house diSCUSSIon, 
as the hon Members are aware, anybody IS 
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free to say whatever he likes. He can give 
any suggestion he likes otherwise the same 
member will complain that the Deputy Fi-
nance Ministerwas trying to censorthe open 
house. 

SHRI CHITTA BASU (Barasat): The 
remark was made by one of the participants 
and the Minister was presentthere. He should 
have reacted to it stating the Government of 
India's point of view in that regard. On the 
other hand he has said that this is a sugges-
tion and there should be a national dialogue 
on it. Therefore, this means that the Govern-
ment is also of the view that this kind of 
discussion should be taken up by the people 
as a whole. That gives a wrong signal. I must 
say that. 

14.40 hrs. 

MATTERS UNDER RULE 377 
\ ~"" ~ ~-".. ~ 't ~_ ~":'.,. 

.n r), (i) Need to introduce EMU tra in 
service between Arakkoanam 
and Madras (, ....... , <~ '-, \ I j ) 

[ Translation] 

·SHRI R. JEEVARATHINAM (Ar-
akkonam): Sir, at present, there is an EMU 
train service starting from Aarkkonam at 
8.30 AM and reaching Madras Central at 
about 10.00 AM. There is also an express 
train starting from Jolarpet at about 7.15 AM 
touching Arakkonam and reaching Madras 
Central at about 9.00 AM. But this train is 
already full before it touches Arakkonam 
railway station. 

Sir, there are more than 20,000 people 
belonging to different walks of life who are 
residing in Arakkonam and in the neighbour-
ing areas who are finding it extremely difficult 
to reach Madras Central daily. The above-
mentioned trains are already running to full 

capacity as they cater to various segments 
of commuters. 

It is, therefore, requested that the Rail-
way Ministry should take immediate steps to 
introduce an EMU service starting from 
Arakkonam at about 7.45 or 8.00 AM reach-
ing Madras Central at about 9.15 AM an in 
the evening the same service should be 
introduced starting from madras Central at 
about 6.30 PM reaching Arakkonam at about 
7.45 PM so that the plight of the commuters 
is mitigated to a great extent. 

/7 ~', (ii) 
t... .... ~-

[English] 

Need for expeditious comple-
tion of upper Bhadra Project in 

~a~~a~~~~ (:-' \,,2. '1 'l) _) 

SHRI C.P. MUDALA GIRIYAPPA (Chi-
tradurga):-'-ffeTongpending Upper Bhadra 
Project is considered as panacea to the 
drought hit Chitradurgadistrict. The project if 
implemented would be a boon to many ta-
luks in Tumkur and Kolar districts also. The 
people of Karnataka especially from the 
drought hit Chitradurga, Kolar and Tumkur 
are urging forthe immediate implementation 
of this vital project on priority basis. 

The Planning Commission would be 
providing only 30 crores of rupees for the 
irrigation projects in Karnataka during the 
current year and it is apprehended that this 
important project may not be implemented in 
the near future. It is very essential to take up 
this project immediately to save the poor 
farmers. The percentages of irrigated land in 
Karnataka is the lowest when compared to 
the neighbouring States of Andhra Pradesh. 
Tamil Nadu and Kerala. 

I, therefore, strongly urge upon the 
Government of India to expedite the sanc-
tion of this key irrigational project and allo-
cate at least 150 crores of rupees during the 
current financial year to complete it. 

·Translation of the speech originally raised in Tamil. 
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(iii) 

)",> 
Need to set up an electronic 
telephone exchange at Ros-
era (Bihar) 1.'-.1. I \' .~ '"' """ " 

f , .... ""'.1 ') 

'" [ Translation] 

SHRI DASAI CHOWDHARY (Rosera): 
All the telephones In Gnanshyampur, Biraul, 
Kusheshwar and Hasanpur divisions of 
Rosera constituency in Bihar have been out 
of order since 1987. Despite repeated com-
plaints from the public, nothing has been 
done to set the telephones in order. The 
telephone lines of all the afore-said divisions 
have been connected with the Khagaria 
exchange, whereas these should have beer. 
connected with Darbhanga and Samastipur 
exchanges. Moreover, there is an urgent 
need of an electronic exchange at Rosera. 
The Rosera telephone exchangE! had been 
shifted to Dal Singh Saralin contravention of 
the rules. 

I would, therefore, like to urge upon the 
Government to set up a new electronic ex-
change at Rosera and to gat all the tele-
phones in the entire constituency set in order 
at the earliest. T ~(--.,._ 

""; (iv) Need to develop Champaran 
Into a popular tourist resort 

[English] 
f -\ '-~ ,(. ".," -'. 

-' / 

SHAI DHARMESH PRASAD VARMA 
(Bettiah): Sir, the districts of East and We~t 
Champaran, originally Champaran. is the 
Karambhumi of Mahatma Gandhi, father of 
the nation where from Gandhiji started in 
1917 the freedom movement to free the 
motherland from the bondage of British 
Salavery. It is mere coincidence that nearly 
23 hundred years after the birth of Chandra-
gupta Maurya at village Aampurva, West 
Champaran, Gandhijl reached almost the 
same vilage and kneeled down to flight the 
Nilahas i.e. the British Indigo planters from 
his Bhitiharawa Ashram. Rampurva and 
Bhitiharawa are almost adjacent being hardly 
, km. apart. There are many other world 
famous historical and tourist sights in Cham-
paran like Loria Nandangarh, Chankigarh, 

Loria Araraj etc. market by 5 Ashokan pillars 
not to be found anywhere in the world. The 
Bull capital, one of the Ashokan pillars at 
Rampurva stands before the Oarbar Hall at 
Aashtrapati Bhavan, New Delhi. while the 
lion capital of the second Rampurva pillar is 
stili at Calcutta museum. The Ashokan pil-
lars with lion capital mark Champaran as the 
land of renunciation by Sidhartha who sub-
s~quently became world famous Gautam 
Buddha and the route he took to, there after 
to Champran is also the land of Valmlki, the 
great saint. To promote the glarious past of 
India it is imperative that the Buddhist circuit 
be extended from Vaishali to the above 
sights of Champaran and Champaran be 
brought on the national and international 
tourist map through development of tourist 
infrastructure. L (_l. I 

r~ eC_~ 
-', ")\~~ (v) Needtogiverecognitiontothe 

electropathy system of medi-
cine (\'-\ U \( ~ -II ') 

[ Translation} 

SHRI JAGAN1i.ATH SINGH (Sidhi): Mr. 
DeputySpeaker, Sir, Under Rule377I would 
like to submit here that four systems of 
medicines viz. allopathy, Homeopathy, Unanl 
and Ayurveda, have been popular in our 
country for the past many years. They have 
all been recognised by the Ministry ot Health. 
Anoth&r system of medicine, called Elec-
tropathy or Electrohomeopathy is being 
spread and propagated by N.E.H.M. of In-
dia Sixty medical institutions in the country 
are offering three year diploma course In 

B.I.M.S. Upon the requestO'fthe N E.H.M. of 
India, New Delhi, the Health Minisry consti-
tuted a committee to give recognition to this 
system of medicine. This five member com-
mittee consisted of four allopathic Doctors 
and one Homeopathic Doctor. Although the 
time given to the committee for this purpose 
is over, it is yet to gubmit its report to the 
Health Ministry. This system. which IS much 
more effective, beneficial and haromless as 
compared to other systems of medicines 
should be given due recognition. I request 
the hon. Minister of State of the Ministry of 
Health and Family Welfare to ask for the 
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committee's report within one week and lay 
it on the Table of the House. immediately. 
The Government should protect and patron-
ise the N.E.H.M. of India, New Delhi and 
ensure bright future tor this system of medi-
cine. 

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): Mr. Deputy Speaker, Sir, before 
raising the matter under Rule 377, I would 
like to draw the attention of your goodself 
and the august House towards the problems 
being faced by sportsmen including Gold-
medialists of Bikaner (Interruptions) 

MR. DEPUTY SPEAKER: Only the 
approved text will go on record. 

( Interruptions) 

SHRI SOPAT SINGH MAKKASAR: 
Before rais1ng the matter under Rule 377, I 
would like to draw the attention of the House 
towards the plight of our Gold-medalists. 
( Interruptions) 

MR. DEPUTY SPEAKER: Please, not 
like that. 

( Interruptions) 

MR. DEPUTY SPEAKER: I shall look 
into it myself. Why are you interrupting un-
necessarily? 

( interruptions)* 

lEng/ishl 

MR. DI::.t'UTY SPEAKER: This win not 
form part of the proceedings. 

\ Interruptions} 

*Not recorded. 

(vi) 

~16 
Need to take adequate steps 
to promote- cycling competi-
tions particularly In Bikaner, 
Rajasthan I \,AJ,t '1 J"l) 

[ Trans/ation] 

Mr. eputy Speaker, Sir, Under Rule 7 
would like to submit that Bikaner city and its 
adjoining areas have always held a promi-
nent place in the field of sports in the country. 
For the past twenty years, players from that 
area have topped the national level cycling 
competitions. It won't be an exaggeration to 
call Blkaner 'Road king'. When we see the 
performance of our sportsmen in Olympics 
and Asian Games, our heads hand in shame. 
In a country of 83 crore people. There is no 
lack of talent. Unfortunately, we do not care 
four our talented sportsmen and those who 
have won gold medals at national level, 
though we lavishly spent crores of rupees for 
constructing flyovers etc., during Asiad. There 
are no proper arrangements for providing 
even good food to them. 

Sir, there are many cycling champions 
in Bikaner who have won dozens of medals 
including Gold medals at national level 
competitions and who aspire to establish 
new national and international records, but 
unfortunately. their dreams and aspirations 
are getting frustrated due to poverty. There 
is also no provision to provide these talented 
people jobs, on which they can bank upon for 
their sustenance nor are there any arrange-
ments to provide them good food. They do 
not have either track or stadium facilities, or 
coaches to train them. Bikaner has a cycling 
track but the problem is that the caaches 
thera do not permit them to practice there. If 
both the State and Central Governments 
pay even a little attention towards providing 
them good food, making arrangements for 
emp\oyment and coaching, it is certain that 
Bikaner will produce cycling champions ot 
international standards, who will keep the 
country's flag flying at championships. 
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SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): I am on a point of order. I dare 
raise it because he belongs to our party. I 
have seen that again and again, from differ-
ent sections of the house various things are 
displayed in the House which is highly objec-
tionable in terms of our rules. I am mention-
ing this case in particular because he be-
longs to my party. Nobody will object to this. 
On the other day ahirts were displayed from 
this side and from that side on another side 
again shirts were displayed. I distinctly 
remember that when 1 was a Member of the 
other House I was asked to apologise next 
morning by the Chair. 

Now, perhaps in our very democratic 
mood in the House bordering on anarchy, we 
are permitting all these things. Perhaps this 
is due to ignorance also. I, therefore, humbly 
submitto you, that for refreshing the memory 
of all the Members of the House, in the 
bulletin let it be mentioned that no such 
physical things can be displayed here inside 
the House; and tomorrow something else 
may be displayed. So, in order to make this 
humble submission to you I have stood up. I 
have completed my statement. Thank you. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): One of the present Ministers Prof. 
Madhu Dandavate once exhibited a revolver 
in the House. Where was this theory then? 
Nothing was done. No apology was ten-
dered. 

SHRI NIRMAL KANTI CHATTERJEE: 
My point, is, what should be done? 

SHRI KAMAL CHAUDHRY (Hashiar-
pur): Why did he mention about Rajya Sabha? 

MR. DEPUTY-SPEAKER: Why are you 
talking across, Mr. Kamal Chaudhry? The 
point is very well taken. I know that the hon. 
Member also Knows it. \t is not necessary for 
us to inform him about it. But even though it 
is not in order we will take it in good spirit and 
we will think that the Member will not do it in 
the future, and we will stop it here only. It is 

no necessary to circulate anything. It is al-
ready in the papers. The hon. Member is a 
quite responsible member. He has been 
behaving properly. Sometimes, if he has 
done it, he has not said it with any bad 
intention. Now, Shri P.C. Thomas. 

SHRI SHOPAT SINGH MAKKASAR: 
You give him permission to sue me. 

MR. DEPUTY·SPEAh.ER: Now, that is 
crossing the limits. I have objection to your 
doing it. Yes, Mr. Thomas. 

Need to deve lop the hilly areas 
of Melukavu in Meenachll Ta-
luk In Kottayam district of 
Kerala (~u~l 17) ) 

SHRI P.C. TOMAS (Muvattupuzha): The 
hilly areas·Of-M~ in Mecanachil Taluk 
in Kottayam distnct in Kerala thickly inhab-
ited by hill tribes is in a deplorable condition 
due to scarcity of road facilities. I request the 
Government to sanction funds from the 
Central Road funds and/or any other 
schemes for developing this area by con-
struction of proper roads connecting areas 
like Ne!iappara, Kolani, Mechal, Erumapra, 
etc. This will be a great relief to the economi-
cally backward thickly populated hill tribe 
area .•• , , 

(viii) Need to revive Mis Bengal 
Enamel Works Ltd, West Ben-
gal , ,~ u ~2., .' ::::-:-:-:-

i, \ ~ I • I 

DR. DEBI PROSAD PAL (Calcutta North 
West): M/s', 'Be'ngai tnamel Works Ltd. in 
West Bengal which was established with 
active guidance, support and co-operation 
from the late Acharya P.C. Roy during the 
"Swadesh Movement" in the year 1921 is 
lying closed though the expert committee 
has found the factory is a viable company. It 
has caused hardship to workers and more 
than twenty workers have committed suicide 
to avoid starvation. ,here is immediate need 
to lOOK into the proposal already forwarded 
to the Ministry of Industry for revival of the 
Company. The revival of the companywouid 
provide work to thousands of starving work-
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ers of the company. Therefore. I request the 
Government to 9",e adequate financial as-
sistance for revival of the company. 

• . u')~ 
~ "\'.1. _,. ---, J\. ! !,. 
14.55 hrs. \)A:',.)- \ I 

PRASAR BHARATI (BROADCASTING 
CORPORATION qF INDIA) BIL~­

.,.... (Ov- ",' (j 

[English] 

MR. DEPUTY-SPEAKER: Now we take 
up Prasar Bharatl (Broadcasting Corpora-
tion of India) Bill for consideration motion for 
which was moved on 21 August, 1990 

Mr A.N S:ngh Dec to continue h:s 
speech. 

{ Trans/ation] 

SHRIMATI J. JAMUNA (Rajahm undry): 
Mr. Deputy Speaker, Sir are you postponing 
the diScussIon on Atrocities on women? 

[English] 

Many ladles are in the list. 

MR. DEPUTY-SPEAKER: They will 
discuss with each other and we will see later. 
Mr. A.N. Singh Deo. 

·\./~RI A..N SINGH D§Q (Aska): Sir, 
Broadcasting was brought to India some-
where around 20a and '30s. Since then, the 
then Govern m el')t kept the broadcasting 
under its control and it became a regular part 
of the Government. Even after independ-
ence, you will see that the pattern that was 
set by the British Government was followed 
by the Congress Government and up-till 
now, the electronic media, i.e. the All India 
Radio and the television, was completely 
under the control of Government. Naturally it 
was the Government which utilised this media 
for its own purpose. It is well known that 

some time ago for AIR, we used to say 'All 
Indira Radio'. Naturally when our friends on 
the oppos ite side, Cong ress Party, talk about 
giving autonomy to the electronic media, 
they are confused over the whole issue. With 
the result, one Member criticised the Bil! and 
said that there is no autonomy in the Prasar 
Bharati Bill while another Member clearly 
said that their Party does not believe II"' 
autonomy and they want to keep the media 
under the Government control. 

I would refer to the speech of my hon. 
friend Shri Krishna Kumar and quote: 

"This Bill goes beyond the genuine 
requirements of functional autonomy 
and takes this Powerful medias out-
side the influence and control of not 
only the political executive." 

So, his whole argument is ihat this media 
must be kept under the political executive. 
that is the Government, so that the Govern-
ment Cdn utilise this media for its own pUblic-
ity for aggrand!sement of individual function-
aries and their policies and programme.s He 
also says: 

"Congress Party is only for the func-
tional autonomy and not for divesting 
the electronic media totaily of the di-
rection and control of Parliament and 
the executive." 

Sir, In the name of Parliament, many 
Members have said that Parltament should 
have the control over it. But as our friend and 
senior Member Advaniji has said yesterday 
that the control of parliament also means the 
control of the majority party in Parliament, 
that is the Governrnent. So, indirectly they 
are saying that this media should not go out 
of the control of the Government and also 
Parliament. 

Sir, another friend Mr. Vasant Sathe 
has said that every Party before the elec-
tions mentioned in their manifesto that au-
tonomy should be given to the broadcasting 
media, the electronic media and, therefore, 
they are supponing this view. 
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But on the other hand, he says that 
there IS no autonomy In this Bill Nowaccord-
Ing to his definition autonomy means au-
tonomous government He says that there IS 
no difference about giving autonomy to the 
Doordarshan and Radio, but the autonomy 
means the power or the nght of sqlf-Govern-
ment Now we have yet to learn that auton-
omy of a particular self-governement can be 
said about the broadcasting medIa The 
broadcasting media has no self-government 
Probably Mr Sathe WIll the say that the 
autonomy of the state IS not complete be-
cause of lAS cadre does not have a repre-
sentation In the Cabinet Because 30,000 
officers have no representation or they are 
not kept Incharge of the management-the 
MD IS Ignored, the directors are Ignored-so 
If IS net autonomy So we are stili to learn 
autonomy from Mr State According to him 
any corporation whIch does not gIve repre-
sentation or does not gIven management to 
the directors or offiCials It has not autonomy 

Another pOInt was being made by some 
of my fnends from thiS SIde also that the 
works Should also have patlclpatlon In It The 
poltcy of the NatIonal Front Government IS to 
have partiCipatIon of the workers In Industry 
You cannot say that Doordarshan or Prashar 
Sharatl or the corporation which we are 
gOing to create IS an Industry It IS an agency 
which has come about for a speCific pur-
pose, to take overthe power of the electronic 
media from the Government because It has 
used It very badly 1'1 the past, and create and 
autonomous body so that medIa WIll be free 
We cannot have a completely free media like 
the press As we know, throughout the world, 
th,s electronic medIa has gaIned Importance 
Every country has ItS now pattern of manag-
Ing the broadcasting media One extreme IS 
In America where the medIa 1<> completely 
free It IS In the prtvate hands Then we come 
tothe other extreme I e the communist coun-
tries where the media IS completely under 
the control of the Government So we are 
somewhere In the middle where we cannot 
completely gIve the broadcastmg medIa to 
private enterpnse nor do we want It to be 

controlled fully by the Government 

It was pOinted out by one se'110r Mem-
ber yesterday that It was the Congress poliCY 
which wanted to hand over the whole medIa 
to the private enterprise But unfortunately, 
wh~n thiS Idea was frustrated by the present 
Government they are coming Wit double 
talks One peson says that we should not 
create thiS agency Another person says that 
IS not a proper autonomy 

I want to POint out another pOint that IS 
made by our friend Shrr Vasant Sathe He 
said that the media would be In a worst 
POSItion because of not only thiS amount 
would go out of Government's hands, but 
those people Will also become slaves of 
capitalists These capitalists Will control the 
whole system Now, thIS IS a peculiar argu-
ment' At one pOInt they say we should make 
It a free media, as In America, give It to 
private hands, namely, capitalists Now, thIS 
amounts to crrtlclsmg themselves So, we 
can understand the dIlemma of our fnends, 
who are like what you say between the deVil 
and the deep sea When they say they 
welcome thiS Broadcasting CorporatIon or 
thiS Prasar Bharatl, thiS WIll go against their 
very aim because they had not done It for so 
maf'Y years Now, they want to take a credit 
that It IS In theIr election manIfesto If 11 IS In 
their election manifesto, J want to ask them 
there were so many electIon mantfestos 
earher Had they Included thiS media should 
be take out of the Government control and 
entrusted to an agency like Prasar Bharatl 
What were they dOIng for the last 20-30 
years Why did they not take It out of the 
hands of the Government Because It IS well 
known that the media which was, as was 
planned, was only for the skew of the propa-
ganda and the party In power Therefore, It IS 
the commItment of the NatIonal Front Gov-
ernment that thiS BIll should be brought and 
the electronic media should be taken out of 
the control of the Government 

Now, they have saId the Prasar Bharatl 
which IS gOing to be created, It Will not do the 
nec.essary th,s which IS necessary for a 
broadcasting media under the constItutIon 
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But, I would draw your attention to Section 
12 of the act which says: 

(2) The Corporation shall, in the dis-
charge of its functions, be guided 
by the following objectives, 
namely:-

(a) upholding the unity and integrity 
of the country and the demo-
cratic and social values enshrined 
in the Constitution; 

I think this is sufficient. Not only that you 
further read. There are so many conditions, 
how the Prasar Bharati will be bound by this 
statue. They have to do these functions. 
They have to look to women's welfare, they 
have to look to the welfare of the backward 
sections. They have to look to the welfare of 
the Scheduled castes and Scheduled Tribes. 
They have to look promoting sports. They 
have to looK to promoting social justice and 
combat social exploitation. All the principles 
we followed in our Constitution-fundamen-
tal rights and fundamental duties-they have 
been entrusted to this Prasar Bharati. So, 
how can you say that Prasar Bharati would 
go out of the Constitutions, to negate the 
Constitution. I think what they fear is, that is 
that the Prasar Sharati will go into criticising 
the functions of the Executive and the Gov-
ernment which they do not like. He sa..u the 
Chanman must be an experienced adminis-
trator having experience in Management, 
the broadcasting, education and such other 
fields. He says this is too much for a person 
to have, so you cannot find a person like that. 
Then he says the finance provision is that 
there will be a peson of having knowledge of 
practical experience in respect of financial 
matters and the Government. Now, he says 
you cannot find a person. In a vast country 
like India when we can get administrators, 
parliamentarians of experience, Prime Min-
ister and Ministers of experience who can 
hold their own against any other similar 
functionaries in tho::. Norld, why cannot we 
have these functionaries. Probably what our 
friends, on the other side mean is that Gov-

ernors should have the sort of experience 
which was there when the Congress was in 
power. In my view, probably they would have 
welcomed such persons who have eminence 
in expressing loyalty to the leadership. Ac-
cording to their version, they must be loyal to 
the leader. The Executive Governor should 
have experience in sycophancy, should be 
able to browbeat the media, should be an 
expert in forging documents, and should be 
an expert in giving disinformation. The 
Governor in charge of Finance should be 
able to settle deals like Bofors, etc. There-
fore, I would say that Prasar Bharati is a 
commitment of r.ot only the Janata Dal as 
such but of the Janta Party and of all those 
who are sitting on this side. It has been a 
commitment for several years. . 

I have brought an amendment and 
would like to say a few words on that. I agree 
with many Members how have said that the 
Parliament at least should have a say in the 
scheme of things. Tehrefore, I have brought 
an amendment where I have said that the 
members of the committee to advise the 
President to select the Board of Governors 
should have Members from Lok Sabha and 
Rajya Sabha. I would also agree and en-
dorse the view of many Members that there 
should be a body of Parliament, like other 
Committees, such as, Public Undertakings 
Committee, at least to oversee the function-
ing of the Prasar Bharati. I come to learn that 
our senior Member, Shri Advaniji has brought 
an amendment, which may be accepted by 
the Government ... (Interruptions). 

PROF. N.G. RANGA (Guntur): They 
have agreed to it. Is not it? 

SHRI A.N. SINGH DEO: I do not know 
that. The Minister will say. But I would en-
dorse this view. 

The second thing is that there is one 
aspect in Prasar Bharati which should not be 
forgotten, and that is the aspect that India is 
a federal country; it is not a unitary country. 
So, in a federal country, the media also must 
be decentralised. Unfortunately, what is 
happening is, the proposed Broadcasting 
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CorporatIOn or Prasar Bharatl IS completely 
a centralised organisation We may not have 
a fully decentrallsed media In fact, there 
was a demand-If I remember correctly, our 
ex-Chief MInister, Mr Hegde had made that 
demand-that the second channel should 
be entrusted to the States Well, we may not 
go Into that POint, but at least we should be 
entrusted to the states Well, we may not go 
Into that pOint but at least we should see that 
tbe Regional BroadcastIng Centres the 
Regional Doordarshan should have a sepa-
rate council which should have the power to 
go Into all the matters that are entrusted to 
the Central Council Otherwise what Will 
happen IS we Will have only the centralised 
Broadcasting Corporation where the whole 
of the country has to listen to what IS broad-
cast from here 

Some time back I was In Calcutta and I 
Visited the zoo there Tl1ere IS a peculiar 
animal tnere which I found IS cross between 
a tiger and a lion Tl1ey call It 'tllon The 
morning Doordars'1an programme IS some-
thing lIKe that In the morning programme, 
one sentence IS spOKen In Hindi and the next 
sentence IS spoken In English So, neither 
the person who knows Hindi able to under-
stand the wnole programme, nor the person 
who knows English I do not know the who 
has Introduced thiS cross between English 
and Hindi I Will call It 'Hrnghsh Why IS thiS 
half Hindi and "alf English? So, we should 
bring In proper supervision over th IS agency 
so that the regional languages are given a 
proper place 

With these words, I support thiS Bill and 
hOj:'e the Minister wlii accept some of the 
progressive measures which we have sug-
gested, and the House Will pass thiS Bill 
Thank you 

SHRI M J AKBAR (KlshanganJ) Sir, 
may I seek you Indulgence to raise a matter 
of very great urgency on which I think we In 
the House requIred a clarificatIOn The PTI 
report says that the Union Minister, Mr Dlnesh 
G05waml has resigned Sir, we know that 
the Government has been riven apart be-
cause of mISmanagement of the Assam 

problems and there have been Internal dif-
ferences There IS a nft between MInisters 
We have heard the Umon Finance MInister 
and the Home Minister talking With different 
vOICes (InterruptIons) 

SHRI MANDHATA SINGH (Lucknow) 
How IS he House concerned about thiS? 

SHRI K J AKBAR Sir, the Govern-
ment's clarification IS required 

SHRI MANDHATA SINGH I have a 
pOint of order Kindly enlighten us whether 
some one of us get a news flash from some-
where-It might be from the PTI or a Irghten-
Ing call from the skY-IS the House bound to 
take notIce of such submiSSion and waste ItS 
time? If somebody has resigned, he Will 
come and make a statement In the House 
(Interruptions) Sir you please give your rul-
Ing 

SHRI NIRMAL KANT I CHATTERJEE 
(Dumdum) The PTI has given thiS news It IS 
Important for the Hose to know If the Minister 
has submitted has resignation, as reported 
by the PTI the Parliamentary Affairs MiniS-
ter IS here He should Inform us whether 
such a thing has happened It cannot be a 
rumour because It IS from the PTI 

MR DEPUTY SPEAKER Well, a pOint 
of order was raised and some pOints have 
also been raised Now. If the Members are 
Interested to know as to what has happened, 
the representative of the Government IS here 
He may respond IS whatever manner they 
Irke But I am not gOing to allow a diSCUSSion 
on thiS point 

Now. Mr Pal, are you l'lterested to 
speak on the Bill? 

SHRI SONTOSH MOHAN DEV (Tnpura 
West) He IS not verrfYlng I Will go and venfy 
the poSition 

MA DEPUTY-SPEAKER Shrr Kusuma 
Krlsh¥murthy 
'I !" 

~RI KUSUMA KRISHNA Y 
eputy peaker, Sir 
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SHRI D.P. PAL (Calcutta Northwest): 
Sir, I am here. 

MR. DEPUTY SPEAKER: I called you 
to speak. Now, I have called Mr. Krishna 
Murthy to speak. He wi" speak now. 

SHRI KUSUMA KRISHNA MURTHY 
(Amlapuram): Mr. Deputy-Speaker, Sir, any 
sincere effort to create one more institution 
to make our democratic set up vibrant func-
tional needs of the people of India, it is quite 
welcome. Probably, with this objective, in 
mind, the Government introduced this Bill 
initially. The Prasar Bharati Bill was intro-
duced in the very first session of the 9th Lok 
Sabha, that is. on 29th December 1989. Sir, 
in the Preamble of the Bi", it was clearly 
stated that the declared policy of the Govern-
ment was to confer autonomy on Akashwani 
and Doordarshan. It is no just an autonomy, 
but a genuine autonomy. Whenever a non-
Congress Government comes into power, 
we always listen about the a word genuine. 
In 1977, when Janata came to power Sir, 
after introducing this Bill, the Government 
made many exercises involving many people 
from different walks of life. Meeting were 
held; seminars were conducted; thousands 
of opinions were processed through com-
puters and they came to conclusion. I was 
really happy that an important exercise was 
done to create an institution which is very 
significant for the democratic set up of our 
country. Later on the Government brought 
some Amendment and again they brought 
Amendments to the Amendment. I would 
like to know from the Hon. Minister specifi-
cally after computersing thousands of opin-
ions whether they have suggested to intro-
duce Sections 22A 22B and 22C with sweep-
ing power which furnished the promised 
autonomy in the Bill. It gives a clear under 
standing slowly ¥.!hy those amendments were 
dropped finally of this Bill. The Government 
was not clear as to what kind of basic con-
cepts they are introduced in the Bill. Which 
they brought it hastily. The clear analysis of 
the Corporation which they are going to 
create gives the impression that it is neither 
genuine nor autonomous. 

In 19n-79 when the Janata Govern-

ment was in power, they all also used to 
shout at the top of their voice that they were 
going to create an autonomous body for 
Akashvani and Doordarshan. Accordingly 
the responsibility was entrusted to the Vergh-
ese Committee. It mooted for the first time in 
India Prasar Bharati concept with a high 
degree of autonomy. And almost 10 years 
ago the then Information and Broadcasting 
Minister Shri L.K. Advani introduced the 
Prasar Bharati Bill in this Lok Sabha, I think 
it on 1 s1 May 1979. In fact, yesterday Mr. 
Advani was telling that he was very happy 
because whatever he started is going to be 
realised now. But in fact with a" the clauses 
be introduced in the Bill he created almost a 
creature of the Government giving a place 
for the secretary of Finance, Secretary of 
Information and Broadcasting and Dlrector-
General. In that respect Mr. Upendra im-
proved the Bill. But later on, in the other 
concept that is the Complaints Board which 
was created in Mr. Advani's Bill has some 
powers. In fact, when I was asking this thing 
from Mr. Advani he was not agreeing. Sir, I 
will read out this portion from Mr.Advani's Bill 
as follows:-

"The Complaints Boards shall, for the 
purpose of this Act, have the same powers as 
are vested in a court under the Code of civil 
Procedure, 1908." 

He gave some powers to it. but in the 
Broadcasting Council was created without 
any voice. 

[SHRI VAKKOM PURUSHOTHAMAN in 
the Chailj 

15.23 hrs. 

Sir, a very important thing is, it is not 
important whether you are Introducing Gov-
ernors or Governors-General or in whatever 
name you call the Members of the Corpora-
tion, nor are we are very much interested 
about the numbers of members of the Cor-
poration. How you are constituting the Cor-
poration is very important. How are your 
constituting the Corporation? The President 
appoints the Chairman and the other Gover-
nors on the advice of a Comm ittee consisting 



389 Prasar Bharatl BHADRA 6,1912 (SAKA) BIIf 390 

of Chairman of RaJya Sabha, Chanman of 
the Press Council of India and-very Impor-
tant-hIS won nominee It IS very Interesting, 
Sir The President of India IS made to depend 
upon the advice of his own nominee can 
give I do not know what kind of Independent 
opInion his nominee let alone a contradictory 
opInion Is It not a mockery of the autonomy 
when the PreslUent of India IS made to de-
pend upon hiS own nominee for hiS advice? 

The second and equally Important thing 
IS, through th~lr, the Government Intended 
to constitute the whole Corporation through 
their own nominees This IS a very Important 
aspect The hon Member from other Side 
who spoke Just now, also agreed With this 
POint that thiS clause should not be there 
The very Important aspect IS that all major 
deCISion of the Corporation Will be taken by 
a maJonty votes of Governors present and 
voting Unless they are drawn from different 
walks of hfe, Independent life, how they are 
able to exercise their franchise fairly and 
freely? How they are gOing to achieve the 
obJective, the purpose and the autonomy 
With thiS kind of set up? Therefore, I gave an 
amendment that In place of the 'nominee' of 
the President, we create an opportUnity for 
an Independent body for a democratic set 
up 

The other Important aspect IS the func-
tions of the Corporation If the Corporation IS 
made to discharge the functions of the Cor-
poration through 'IttS' and 'buts' under vari-
ous pressures, It would nullify the very con-
cept of autonomy I would like to draw the 
han Minister's attention to section 12(2) (b) 
wherein he has made It very clear that they 
are not allowed to express their own opInion 
When It IS made to work under the gUidance 
of the Government completely, It would not 
be able to serve Its purpose When the Bill 
was Introduced, the MInister referred about 
the BBC I also studies and understood 
about the BBC when I was In London I know 
the concept very well We cannot compare 
with the kind of autonomy which the BBC IS 
enjOying I can quote an example for thiS 
DUring Falkland war, the BBC released a 
news rtem fairly, freely, frankly and truthfully 

that embarrassed the Government of Mrs 
Margare Thatcher Not only that, I would like 
to quote a histOrical event When Napoleon 
was defeated In the battle of Waterloo, a very 
Important histOrical event the whole world 
know about that histOrical event, except the 
French people Until Napoleon was dnven 
out from France to Elba, the French people 
were not allowed to know thiS truth because 
the media was totally controlled When you 
are controlling the media, you are denYing 
democratic rights of the people to know 
Information In section 22 (b) you are giving 
directions to the media under which It ha~ to 
act That mean5 you are Interfering In the 
day-today affairs of the Corporation If that 
IS the case what IS tht:! autonomy you are 
promising to give'" In the amendment 22 (b) 
you have created a warning clause that If the 
Corporation does not comply With the direc-
tions you Will prepare a report and lay It on 
the Table of the House In the presence of 
that section 22 In contradictory Then, you 
have brought three Important amendments 
22(a), 22(b) and 22(c) In 22(b) you have 
empowered the PreSident to supersede the 
Board of Governors and later you have 
dropped It In 22(c), you have given the 
PreSident the powers to suspend the very 
act of Prasar Bahratl under emergency, again 
you have dropped that also Then, you have 
made alott of exercises I do not know who 
has suggested you to Introduce thiS amend 
mant Yesterday only I came to know that it 
has been dropped only on the ad lice of the 
supporting part IS I came to know about It 
when Kr Advanl mentioned about It yester-
day Under section 22(c) In the anginal 8111 
you gave an opportunity to the Corporation 
to Justify the demandIng of information That 
clause was there for carrying on Its obJec-
tives and later It wac; removed You have 
taken full powers to demand whenever or 
whatever Information you want The other 
Important thing IS the Broadcasting CounCil 
You have borrowed the concept and the 
phraseology from the BBC The BBC has a 
Chairman, you also have Chairman The 
BBe used 'Governors' and you have also 
used 'Governors' The BBC has a general 
adVISOry council and you have a Broadcast 
Ing CounCil But In the SBC, the Chanman 
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the General Advisory Council involve in the 
policy matters, whereas in this case even the 
report given by this Broadcasting Council 
will not be accepted. Therefore. I gave an 
amendment. If you want to introduce a body 
10r the pu rpose of checks and balances. then 
it should have some powers; otherwise. it 
dowes not serve any purpose at all. There-
fore. when you ex>nstitute the Broadcasting 
Council. it should be broad-based; it should 
not only have the recommendatory powers 
bUl its powers should be mandatory. When 
you come to the financial autonomy of the 
corporation Wider section 19. originally cor-
po~ation has some powers to revise the 
estimates of Corporation of course. with tria 
advice of the Governmem. Later on, you 
have removed tnat ciause. You have taken 
the full powers and the totai financial auton-
omy of Hle Corpor3tion is nulli;,ed. If financial 
autonomy is not the~e, then the other auton-
omy is insignificant. ·""her. funds are allo-
sated to the Corporation. under you terms 
an:: co" \:-r-:; it must bE' left to it for day tc 
{jay funct 'orllng. As lo'1g as their Q:(penditure 
is Subjected to the ClLJd:' 0: the Ccmptroller 
and Auditor General and later on to the 
scrutiny of Parliame'lt. you need not worry 
abo!,)t it But the me'·? oa"'gerous thing is. if 
you IE-: CiVf! It '" ~h;:: co,mnercia! ('~gn:sation, 
::If!''' W;'! be V'J'~ arablE ,; l~t":' dlsl.~harge (1~ 

the i, ~ur:c!i(.··.:3. F(y ,hat, r:;;;~2 should be 
1.:>.",,,,,n Apu': lor.,! :~,~1l t r . .;, ~'''''lmS7~r IS a!30 
ta,r.,r:r; 300U' ~;._., .w!onomv an-:l c:>mparing 
wit~ H",e autonomy )7 !r.e eiectlon Commis .. 
s:o'~, ~he JudiCiary. and the UPSC. IthinK, he 
is quite 3W<:He o~ .~~ir onsition. Elc-ction 
COr."''i''~si(l'' h'~ th~=- ';'J·.J~Cno;T1y tn-o,,, _~;'t~ .. ~ 

324 and the f,~pr~SElf'\tation of the Peo~ 
Act is tl1or~. Art,cie 1.24 g:ves ;nuepen~r.oce 
to the judICiary. No Government can touch Its 
independence. Similary articles 145 give 
autonomy to UPSC. We cannot compare 
these institutions with the type of autonomy 
you are giving to the media. At best, you can 
create your own style of autonomy. Yester-
day. Mr. Advani was telling. Congress Gov-
ernment had done such things equal to not in 
one Khula Manch but hundreds of Khula 
Manches. But in a short period this Govem-

ment have done unbelievable things .. I quote 
an example. Known and unknown Khula 
Manch are being implemented in the Infor-
mation & Broadcasting Ministry under the 
hon. Minister's dirlitCtion. We went to our 
parliamentary constituency where the Minis-
ter came. He fixed the programme without 
ex>nsulting me. But in deference to the wishes 
of my people, I went there. For inauguration 
of TV transmitter. I presided over the meet-
ing. The following day evening, in the local 
TV it was shoy.,n like this: My portion was cut 
off and the Minister and a defeated Telugu 
Dasam MLA were shown. I presided overthe 
meeting and he inaugurated it. What does it 
mean? The Mi:llster while introducing the 
Bill said that he wanted to restore the credi-
bility of the media. Is it the way to restore the 
credibility of the media. He said, there was 
large scale misuse of the media. In yester-
day evenings liews of Docrdarshan Rajlv)' 
was quoted In news item. Ou~ ;,;eneral bod~' 
of parHamentary :neetl:'1g was heid on 9t'" ::::f 
August and thIs new~ i19~ relates that and 
where is tlie need for i1 tc quote it now But for 
their convenience. the portions which are 
useful to them they quote those portions and 
th:s distortion of facts js a regular fearure for 
them. 

THE MINISTER OF INFORMATION 
AND BRO.~.oC.l\STING AND MINISTER OF 
PARliAMENTARY AFFAIRS (SHR! P. 
UPENDRA~: That was Issued yesterday. 

SHRI KUSUMA KRISHNA MURTHY: I 
am ta.!king about the meetir.g held on the 9th 
August. Theretcre. when you are taking about 
restoring crad:bility. st:>pp.og j-3,rge ~a!e 
mi=.Jse of ~c...i1a. feu should sear~h you 
heart. Here. :"Ol; must know. what kind of 
;;~su~m ~ou 319 ';'f3ating. I do .. '.:>t aeio.l;ce 
advise you to ;-opy somebody else. In A;..;s-
tralia. In thA r.lroadcasting system a high 
degree of autonomy is there. In Canada. 
there is amixed system of private and public. 
In China and Russia, it is totally controlled by 
the State. In Japan and America. it is a highly 
commercialisad and privatised.ln U.K .. , there 
is a high dagree of autonomy .. What kind ot 
system you are creating? You must make it 
clear. Even today you are not clear about the 
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concepts You are oscIllating Somebody 
suggests something and you are not able to 
decide You made a treme"dous exerclsa to 
give an Impression that you were creating a 
democratic set up Finally you have brought 
very star:llng amendments and again you 
have withdrawn It some of them 

Theretore If the Intentions of the Gov-
ernment are clear and If they want to create 
an autonomy. our politicians and profe~slo n 
als who are capable enough to give a srape 
to our vanous nat.onal pOl'cles ard make our 
democracy vlbrart If their intentions are 
sincere. It IS not very difficult for them to 
create an autonomy Therefore If you really 
wanted to create ar autonol'T'Y. you make It 
very clear In the name of autonomy you are 
creating sOfT'ethl"g 91s,- and ~'111 you are 
saying It IS an ~utonol"1v We ara not gOing 10 
support thdt kll1d of setup T'1erefore. I would 
l,ke to state very Glearlv that the Bill ae; It IS 
giVing the Impre~slo 1'-at you are creating 
an al,tO"lom" but at the same time you are 
nu::.fylng the total aL'oroomy and mak.e It an 
agency of the Gover.,r"~nt to SUit your re 
qUlrements 1 herefo"€; aboUT the Bill, as It IS 
unle'3s the ame"dl"'"Ocr'T-:. wnlch we have 
moved are accepted I t.)tally oppose thiS 
Bill 

15.35 nrs .......;j '" 
~,-- ,/ 

SHRI MANPHATA SlNGI;I (lucknow} 
Mr Chalrn~an. at the outset i would like to 
congratulate, Ie National F'ont Government 
and Snn P Upendra In p:::.rtlcu:ar on brmglng 
up the baby that was conceived dUring the 
prevIous regime of Janata Party and "lOW 

that bc.oy has corne of ~e beca.Jse It has 
attained the age on O;->Iy 13 or 14 The baby 
was orlgl"'lally conceived oy our leader our 
orevlous colleague. Shn L K AdvaOl Now 
the baby IS 13 or 14 years old 

SHRI P R KUMARAMANGALAM (Sa-
lem): We Will delrver rt 

SHRI MANDHATA SINGH: As we have 
now given voting rights to persons attaining 
the age of 18, J hope and pray that by that 

time when the baby attains the age of 18 
(/nte"uptlons) What obJection? 

MR CHAIRMAN Nocommentsplease 

SHRI MANDHATA SINGH You Will 
protect me from those who are trying to 
Interrupt me unnecessarily I am yet to pro-
voke them 

SHRI P R KUMARAMANGALAM We 
a~e not provoking We ar~ ~espond,"g (Inter-
ruptIons) 

SHRI MANDHATA SINGH I was sim-
ply congratulating the Government for not 
conceiving which was conceived much ear-
her I am congratulating for prodUCing the 
baby which IS stIli passing through the teens 
and rt Will attain the age of 18 In somE" more 
time (InterruptIons) I hope you fully under-
stand what I mean Anyway, after offenng 
congratulatlol1s. I would also like to thank In 
the same breath some of tPle speakers from 
the OPPOsition and one of them was former 
Minister for Information & BroadcastIng "'ho 
spoke vehemently yesterday by hurl'1g 
abuses In the chOicest possible phraseology 
that was at hIS disposal I have not taken 
COpiOUS notes but certainly I noted down 
certain words and I missed thiS paper thiS 
morning But somehow I could catch hold o' 
It thiS after noon and some of the phrases 
used by the former I & B Minister are--that IS 

for your consideration ana for the consldpr a 
tlon of our senior leaders like Shn V N Gadgll 
and certainly not of youth leaders like Shrr 
P R Kumaramangalam That poor creature 
called Mr P Llpendra IS expectE>d to 

SHRI A CHARLES (Tnvandrum) You 
cannot call him a creature 

SHRI MANDHATA SINGH I am not 
calling him a teacher I am calling him a 
creature and you are also a creature I am 
also a creature All are creatures We are all 
created by nature I hope you Will Improve 
your vocabulary very soon Consult some 
dictIOnary I should not address him directly 

Probably the han MInister and the ex-
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Ministers sitting on the opposite benches 
also, those creatures are only animals but 
not human beings. He is under the wrong 
impression. Anyway, I am not going to in-
dulge in linguistics at the present moment. 
Anyway, I am yet to take off. After offering my 
congratulations, I was coming to the thanks 
giving part. Thanks are duetothose persons 
who held responsible position, held even the 
rank of the 1& B Minister. They chose to use 
the phraseology which I mentioned earlier. I 
referred to the present Minister as creature, 
as that creation of nature. They accused him 
of filling the Board of Governors with a cote-
rie of people. Everybody in this House knows 
how this world coterie' came Into promi-
nence during the last few years. It doesn't 
need any elaboration. (Interruptions) It seems 
to me that they seem to be haunted by their 
own shadows even now. (Interruptions) 

AN HON. MEMBER: They cannot go 
beyond that. 

SHRI MANDHATA SINGH: They are 
being constantly haunted by their own shad-
ows. The sins committed by them during the 
past years are there. I will not name any 
Member or name any person but all the 
people are intelligent enough to understand 
what I mean. (interruptions) Please bear 
with me for a while. Your hair is as grey as 
mine. (Interruptions) 

SHRI A. CHARLES (Trivandrum): Then 
you should have been more wise. (Interrup-
tions) 

SHRI MANDHATA SINGH: I could tol-
erate men with black haris. But to me it is 
very shocking that even a senior and aged 
person like you-is not prepared to bear with 
me. 1m ust thank the National Front Govern-
ment for bringing forward this Bill. 

SHRI P.R KUMARAMANGALAM (Sa-
lem): Do you mean you tolerate Shri Upen-
dra 

( Interruptions) 

SHRI MANDHATA SINGH: I thank all 
the Members of the National Front Govern-
ment including the supporting parties in this 
regard... (Interruptions) We should thank 
those who chose this auspicious occasion, 
this august occasion and the platform of this 
august House to hurl abuses at the man who 
has the guts to come forward witn this Bill 
which probably has created a legisiative 
hIstory. I am not competent to speak about 
the history of the Lok Sabha. I have been 
serving the legislature elsewhere. I was 
looking through the list of the amendments. 
I thank this Secretariat also which came out 
with a gist of the amendments today. I tried 
to count their numbers. They are in hun-
dreds. Morethan 300 amendments arethere 
to one Bill. (Interruptions) To be accurate, 
there are 340 amendments as the hon. 
Minister is enlightening me. There are 340 
amendments to one single Bill! I hope our 
elder Member, our elder leader Prof. Ranga 
will bear testi mOIJY that there were only a few 
occasions in the history of this august House 
when one single Bill had the honour of invit-
ing 340 amendments. This fact alone indi-
cates what amount of interest and heat this 
Bill has generated and that augurs well for 
the functioning of democracy in ths country. 

Sir, this House is not interested in cer-
tain individuals. Upendras may come and 
go. V.P. Singhs may come and go. (Interrup-
tions) Nobody is going by your 'ho'. 

( Interruptions) 

SHRIMATI BASAVA RAJESWARI 
(8ellary): I am on a point of order. Please ask 
him to address the Chair. 

MR. CHAIRMAN: Everybody is enjoy-
ing. We also are enjoying it. 

( Interruptions) 

SHRI MANDHATA SINGH: Even the 
Chair has white hair. And all the white hair 
people ... (Interruptions) 

SHRIMATt 8ASAVA RAJESHWARI: 
You ask him to address the Chair. 
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MR CHAIRMAN Mandhata SlnghJI, the 
han. lady Member IS suggesting you to please 
address the Chair And for your Information 
In you Introductory speech Itself, you have 
take more than 12 minutes It IS time for you 
to conclude 

SHRI MANDHATA SINGH I will not 
move my neck now I will straight look at you 

MR CHAIRMAN You please address 
the Chair 

SHRI MANDHATA SINGH The prevI-
ous speaker was talking about the credibility 
of our electronic media Shall I react Imme-
diately? I wanted to say something else, but 
It IS my habit that I react Immediately to the 
Immediate circumstances I had some other 
points He talked about the credibility Who 
will answer my question? Who eroded the 
credibility of the electronic media dUring the 
last five years? Who eroded It? He was 
complaining that In certain function some-
where where the Information and Broad-
casting MInister was also there 

( Interruptions) 

SHRI KUSUMA KRISHNA MURTHY 
Not somewhere It was In my constituency 

SHRIMANDHATASINGH Yes,lknow 
I was In your constituency and you were 
presiding overthe function I have heard you 
with rapt attention Your complaint was that 
those who covered the programme cut out 
your face and put In hiS face only That IS a 
genuine complaint I honour your feelings 
But those guys who had the guts to do thiS, 
the small fry of that particular station who 
had the guts or courage to cut your face out 
of the screen, they can be dealt With prop-
erly But why forget that they were nurtured 
and trained and they flOUrished and flowered 
dunng you regime Itself So, so much about 
the credibility' Then I pass on to (Interrup-
tions) 

SHRI P R KUMARAMANGALAM (Sa-
lem) About 'Khula Manch', UpendraJlls very 
democratic 

( Interruptions) 

[ Translation] 

SHRI MANDHATA SINGH 'Khula 
Manch' (Open House) programme has been 
launched for the first time Till not It was a 
closed forum 

[English] 

Let It open up Why are you In such a 
hurry? I hope, Mr Upendra Will make It more 
open The Prime Mlntster says that he IS 
heading an open Government And you, all 
the time feel In the house that It IS an open 
Government What you call crutches, they 
are always attacking the Government and 
the Government bears the assault smilingly 
That IS the charactenstlc of an open Govern-
ment I Will rush through 

MR CHAIRMAN Your Party has given 
a long list of 18 Members and you have taken 
about fifteen minutes I request you to con-
clude (Interruptions) 

SHRI MANDHATA SINGH Constantly, 
lot of Interruptions are there and I lose my 
time I have to be compensated for that Who 
Will protect my Interest? 

MR CHAIRMAN To some extent, you 
are InvIting It 

SHRI MANDHATA SINGH I am afraId, 
If MayawatlJI comes In then what WIll happen 
( Interruptions) 

MR CHAIRMAN Please conclude 

SHRI MANDHATA SINGH EspeCially 
she IS tutored by these people, anyway I 
appreciate It 

SHRIMATI VIDYA CHENNUPATI 
(Vljayawada) He cannot remark like that 
against a lady member of the House 

SHRIMANDHATASINGH Madam, why 
are you worned, you name IS not Shrlmatl 
Mayawatl (Interruptions) Please bear with 
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me. Autonomy can never be absolute. Au-
tonomy is not an absolute term. 

SHRI P.R. KUMARAM.~NGALAM: You 
tell him that. 

SHRI MANDHATASINGH: I have to tell 
others also. Autonomy is not an absolute 
term. Neithertheword 'freedom' is absolute.1 
need not mention that famous story that after 
the Russian Revolution one person started 
walking in the middle of the street saying that 
the country is free. A driver had to warn that 
person that he should keep himself aside. 
The person said, no I have the freedom to 
walk on the street. Then the drivel'">Said that 
in that case he has the freedom to rrush him 
dow" also. That is the famous story. 

Any autonomous institution has to func-
tion within its own parameters, certain par-
ticular guidelines. Therefore, those who 
advocate that it wiil be a sell-out to some 
multi-nationals and what not are suffering 
form, I shall use another word, hallucination. 
They are seen in their own shadows in the 
mirror of this Bill. 

There is another relevant point. Some-
body talked about the representation of 
Parliamentarians on the Board of Governors 
and all that. I am not in favour of that because 
It is tampering wit autonomy, it is an insertion 
of political element into the autonomous 
body. But I support the general consensus 
that has now emerged--Mr. Advani, the 
Congress, Mr. Somnath Chatterjee and ot~er 
people have said--like some of our Finan-
cial Committees such as PUC, PAC or the 
Estimates Committee, a Parliamentary 
Committee would have to examine its func-
tioning because the Parliament sanctions 
the money and we have a right to look into 
the matter whether it is used properly or not. 

Funding has to be done by the Govern-
ment because we don't want a sell-out to the 
multi-nationals or to the private party. The 
amendment brought forward by my friend 
Shri P. Chidambaram loudly speaks about-

not silently speaks about-the privatisation 
of this corporation. I am against it. I am 
against privatisation. i am against the sell-
out to the multi-nationals. In this connection 
I would like to specially' · .... derline the factthat 
the consumerist propaganda-my sister 
yesterday spoke very brilliantly about it; I 
don't want to repeat it-will some day lead us 
Into the shackles of the multi-nationals. But 
I have no reservation also. I still request the 
Government to consider the representation 
of the artists and the personnel who are 
involve din thiS broadcasting process. 

Lastly, it is only a fervent appeal to all 
sections of the House, especially, the 
Members who call themselves 'Opposition', 
not to give a bad name to th,s Bill bV forcing 
us to resort to voting. It would be in the fitness 
of this that this Bilt-a new chapter in India 
democracy-should be pas30d unanimously 
in this House, thus giving a strong impetus to 
resort to democrat:c methods for achieving 
democratic ends. 

I am thankful to you specially for bearing 
with me and to other Members of the House. 
If somebody has felt it, I beg to apologise to 
him. ,",00 

SHRI P.C. THOMAS (Muvattupuzha): 
Sir. autonomy, which has ben discussed and 
sought to be given to the Prasar Bharati, IS in 
great controversy when we go into the dis-
cussions which have come from either side. 
I would think that we all have different con-
cepts of autonomy. We have different per-
ceptions of the autonomy of which we are 
talking. I would think that the right of the 
people to own the media should be with the 
people and not delegated in any manner. If 
the people feel that a programme or a policy 
with regard to broadcasting or televising is to 
be in a particular manner, they should have 
the full right to own such powers and to give 
full effect to the implementation of such 
policy. 

It is necessary to save the media from 
the extreme control of Government. I would 
also think that if an extreme control is given 
to Government, there is every chance of it 
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being misused J t l"lInk, the best thrng rn th,s 
case will be to gIVe a separate kind of auto'1-
amy where Will be control by the people 
through the Parliament for the general pol-
Icy-making aspects of It, for the general 
funding of It, for the general control with 
regard to funds for It and with an autonomy 
for the peson, who control It, to have the day-
to-day affairs and the programmes con-
ducted It should not be 1elt that the people 
or, for that matter, the Parliament, will be 
acting so Immoral If the powers to control, 
the powers to Implement the poliCies are 
given to the people or, 10r that matter to the 
Parliament There IS more chance of It being 
misused when the delegated body IS given 
more powers So, I am viewing the Bill In this 
respect that some kind of autonomy IS to be 
gl.len With due power~ by the Parliament to 
the cody elected by the people When I go 
through the provIsions of the Bill, I see that In 
the preamble Itself, the word autonomy' IS 
mIssing It is, of course detaded that the 
general policy Will be 'n thiS manner 

[DR THAMBI DURAl In the Challj 

16,,00 hrs. 
I think that the word 'autonomy' also 

shOuld have been Inducted In the Preamble 
as such Another eXGmple which I have 
found In the Bill IS autonomy, which IS soug'lt, 
IS not give!'" With regard to the Broadcasting 
Council I would think that aklnd ofdlctatorral 
autonomy IS given to the Broadcasting 
Council which IS made With very limited 
powers and those powers cal'" be taken over 
by a body which controls the Corporation It 
IS just like giVing powers to the council and 
saying that the Council Will hear the com-
plaints and decide on them but they shall be 
finally deCided by a few persons In power, 
thus discarding them completely I would 
think that the Broadcasting Council should 
be given a separate kind of make up, a 
separate constItutIon With more fJowers so 
that the DIrector, as stated In Section 13 Will 
not fInd himself unable to accept the Broad-
casting CouncIl's directions as such It IS 
also amusing to find that even the Director or 
the Board as such can again refuse to act on 
the Broadcasting Council's recommenda-
tions J think It IS a provIsion which should be 

taken of SectIon 12(5) says that there Will be 
no scope for any cases to be filed against the 
CorporatIon for clvllllablhty I think thiS pro-
VISion should be taken of from the Bill be-
cause there must be accountability to the 
people even for clvllilablhty Section 24 says 
that no SUit shall be filed against the Corpo-
ration ThiS should be subjected to amend-
ment With regard to the structure of the 
Corporation, 11 the autonomy which IS talked 
of IS to be obtained then I think, several 
changes have to be made There IS anblgulty 
In the very perception of the qualifications 
which are to be gIVen to the ChalTman and 
other Governors It has been discussed al-
ready that as far as the Chairman IS con-
cerned, whether he IS part time or full time 
Chairman, though he IS not a full time Chair-
man as IS stated now hiS qualifications should 
bE> well dellned I think the mere words 
'people of eminence' will not be enough I 
think the diSCUSSions which have come In 
have suggested very many qualifications 
which should be Included In thiS Bill I would 
also say that the removal of Governors should 
be sL'bjected to certain changes Here of 
course, for removal of the Chairman, when a 
complaint IS presented, the PreSident IS 
bound to take action The PreSident IS the 
person who has to give the final orders But 
It IS subjected to certain reference to the 
supreme Court The pOint as to whether It 
can be referred to the supreme Court and the 
procedure to be adopted by the PreSident 
should be clarified It can be clanf,ed In the 
rules and It It Will not be claTifled and the rules 
which w'lI come later on, then some kind of 
a dlrec.tlon should be given at thiS stage 
Itself The term 'misbehaviour also should 
be defined OtherWise, there Will be a mis-
chief In the very finding as to whether there 
IS misbehaViour or not I would suggest that 
Section 7 (3) (c) where the PreSIdent can 
remove the Chairman or the Governor on hiS 
own by reason of infirmity of body or ",lnd, 
also requITes some clanflcatlon I have also 
moved some amendments and I am no 
gOing Into the details of the amendments 
which I have suggested But, I feel, If auton-
omy IS to be gIven then It may bl:! given 
subject to the amendments which have been 
suggested by way of control by the Parlia-
ment 



403 Prasar Bharati AUGUST, 28,1990 Bill 404 

[Translation] '-\ 0--:> 
SHRI RAM KRISHAN YADAV 

(Azamgarh): Mr. Chairman, Sir, riot only In 
our country, but elsewhere in the world also 
newspapers, radiO and television are power-
ful medium for the development of human 
mind and intellect. It is through these media 
that there is free flow of information in the 
society, but unfortunately in our country, 
both the radio and teievision have remained 
under Government control and the newspa-
pers too are controlled by the powerful capi-
talist!>. Thus the voice of the people do not 
find an expression either in the Government 
controlled media or in the capitalist owned 
press. Both Doordarshan and AIR are the 
mouthpiece of the Government and the press 
plays to the tune of the capitalists. Therefore. 
I would like to say that the radio, television 
and the press has miserably failed to be-
come the people's media. Perhaps, it is In 
thiS perspective thdt the necessity of bring-
Ing forward this Bill was felt. The purpos9 of 
this legislation is to make the Doordarshar. 
and AIR, the voice of the masses and the 
nation. the people's media in the real sense 
of the term and to remove the label of its 
being a Government media. Ours is a demo-
cratic country, it is not fiefdom of the capital-
Ists or the affluent class. I hope that it would 
be given the shape of a legislation. It should 
become the voice of the masses, of the 
farmers and the working class. In our coun-
try, it has cee!') observed that the press is not 
independent. People look upon it with suspi-
cion and believe that it contains nothing but 
hes and misinformation and our All India 
Racio too is more popularly known as 
'Jhootistan Radio'. The former Prime Minis-
ter, Shri Charan Singh had once said that he 
never listens to All India Radio and does not 
watch Doordarshan programmes because 
mostly the information is unreliable and based 
on falsehood. Over the years both radio and 
television have losttheircredibility and people 
have more faith in the B.B.C. programmes 
relayed hom London. Therefore, if its credi-
bility is to be established. then it is essential 
to give it autonomy. But autonomy does not 
mean that this media becomes independent 
to the extent that it dishes out information to 

suit the vested interests or according to their 
whims and fancies. If we want to take the 
country ahead. media will have to playa vital 
role and keep restraint in some respect. The 
cardinal principles of our Constitution like 
secularism. socialism and new order should 
be given wide coverage on the media. It 
should be so defined that the people are able 
understand comprehensively about democ-
racy, social change and soicalism. 

So far whC'tever has been broadcast or 
telecast has entirely gone against the prin-
ciples of democracy, socialism and secular-
ism. Some of my friends may feel bad but it 
is a fact that the teleseria!s like Ramayana 
and Mahabharata symbolise a particular 
religion. Though I am a Hindu yet I would say 
that such religious serials should not be 
telecast. . (Interruptions) ... You ask a chris-
tian or Muslim about it...",. (Interruptions) 
... 1 am a greater Hindu than you are. 

SHRI KAPIL DEV SHASTRI (Sonepat): 
Better you speak about the obscene things 
which are shown on television. 

SHRI RAM KRISHAN YADAV: I am 
quite clear on this that no religion should get 
coverage on Radio and Television. You are 
a Hindu. So you feel good about the televis-
ing serials like Ramayanaand Mahabharata. 
But what about the children of Muslims and 
Christians. Is it secular to televise Ramay-
ana? .. (Interruptions) I do not want to 
engage myself in a debate over this. I simply 
want to say that issues which are propa-
gated and popularised should be the funda-
mental principles enshrined in the constitu-
tion. like democracy, secularism and social-
ism. It may be an autonomous body but it 
should guarantee that the above mentioned 
principles would be given publicity through 
the media. Its programmes lack the feeling 
and fervour of nationalism and patriotism. 
These two instruments of mass media are 
considered to be a means of entertainment 
and they are used for commercial advertise-
ments. I would like to know from the Minister 
of Information and Broadcasting if Radio and 
Television would be allowed to become just 
a tool for commercial advertisements. It must 
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1"01 be so Public money should also be 
Inv9sted In It 

Secondly, I would like to say that the Bill 
shC'uld ensure that obscene and vulgar pro-
grammes are not shown on televIsion In-
s!ead OT merely becoming a means of enter-
tainment, It should become a tool for national 
development It should be freed from the 
clutches of the capltalls s I had said earlier 
also that the Newspaoers fall to raise the 
vOice of the people ThiS Bill should guaran-
tee that the autonofYlous oody IS freeto serve 
the cause of National secunty, sovereignty 
and development All of us including the 
poor, farmers and labourers should particI-
pate In It 

Lastly I wo .... ld like to say that RadiO and 
TelevIsion snould broaJcast and telecast 
the proceedings of Parllal"Tlent and State 
Assemblies so tf-Jat the people may krow 
what their rf'opresentatlve speak Inside the 
House The direct relay on RadiO and Tele-
VISion would clear all doubts regardmg thiS 
With these words, I conclude and wish that 
thiS corporation shoulo ~unctlon as an au-
tonomous body 

[English] '-\ \; 5-
SHRI P R KUMARAMANGALAM-(Sa-

lem) Mr Chairman, Sir, when the hon 
Minister tor Informatlo'1 and Broadcasting 
Mr Upendra brought thiS Bill one thought 
that the real mtentlon of the Government IS 
not to gIve functional autonomy or even 
autonomy to Doordarshan or AIR but rather 
to somehow or the other, keep th€lr election 
promise on record But In reality, not to gIve 
autonomy at all to Doordarshan or AIR One 
may qUite understand It because the manner 
In which the 'Khula Manch'has been edited 
and news IS edited and the maner In which 
he IS now directly hanollng the Door-
darshan-though I thmk he IS not dOing too 
badly from the point of view of Govern-
ment--clearly Indicates what exactly the 
Government wants, to come out 

[ Translatlon1 

AN HON MEMBER- You are not speak-

mg loudly 

SHRI P R KUMARAMANGALAM What 
happened, Sir? Is the mike not working? 

[English] 

Unfortunately, It looks like that Mr 
Upendra IS succeeding successfully as an 
Information Minister of the Government to 
ensure that the electronic medIa only trans-
mits what he wants to transmit and what IS 
convementto the Goverr nent But, then, he 
IS provIng to be a pretty good MInister from 
that pOInt of View, and I complIment hIS for It 

It IS In thiS background, and In the back 
ground of the provIsions that are there In the 
Btll that has been pre<;ented before us, that 
aile feel'" a IIttlt? nervous whether at all he 
really wants to give autonomy to Doordars han 
and AIR To really make Doordarshan and 
AIR autonomous, one extreme thought proc-
ess IS to make It private But I hope the whole 
House would agree With me that It IS not the 
rntentlO'1 of anyone of us But definitely what 
IS required IS that It should have a manage-
ment which IS dedicated to the media We do 
not have people especIally lAS officers and 
so-called profeSSionals With lien somewhere 
else, attachment somewhere else and work-
Ing as Governors, or whatever one may call 
them, In the new Board of Governors which 
s proposed, and ultimately singIng the tune 
of the real empluyer rn the garb of berng 
autonomous What we require really IS that 
we have a management or a Board of Gov-
ernors which IS dedicated, attached to the 
electronIc media, whose service and future 
IS completely linked to that media Even If he 
comes from any other source, the moment 
he takes employm6nt here, not only Will he 
be paid by the MedIa, hiS Iren and hiS future 
should be Irnked to the media, so that thiS 
commitment IS full to that Corporation, and 
he IS not on deputation or on Iren, haVing one 
foot here and another foot somewhere else, 
and playmg and singing the tune of the other 
master Then you Will not have leal auton-
omy at all 

We have proposed thiS as an amend-
ment We have also Insisted upon thiS With 
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the Government during our discussions. 
think all the parties in the House, including 
the Government, have at last seen the light, 
and seem to agree to this and feel that it is 
correct that those who are in management. 
should not have been somewhere else, and 
should really be direct employees of the 
Broadcasting Corporation. 

I am happy that the Left parties as well 
as BJP and the Government seem to be 
agreeing at least on this point. (Interrup-
tions) I am happy that at least the Left parties 
say that there was a difference. There was 
some difference; Mr. Upendra has been kind 
enough to concede it. 

SHRI P. UPENDRA: I concede all rea-
sonable demands. 

SHRI P.R. KUMARAMANGALAM: I can 
say you are conceding all our reasonable 
demands. All are our demands are reason-
able; that is why. (Interruptions) The other 
important issue which is very necessary for 
the Government and the House to consider 
is this: these are the other amendments to 
the effect that you cannot have a public 
sector Corporation or any public sector body 
that is dealing with such a sensitive issue like 
the electronic media, one of the most power-
ful media that modern technology and the 
world see today, which is totally beyond the 
purview of the people: the equipment it will 
use, the money that it would have at its 
disposal from the Consolidated Fund of India 
for future development, and the services of 
its employees, should not be beyond the 
purview of the people. I think Government 
has also realized that the so-called auton-
omy of having outsiders who are not ac-
countable at all, being the only persons to 
oversee grievances, look into grievances, 
and on top of if, to be the only persons who 
can recommend, without any elected repre-
sentative being involved, is wrong. , under-
stand quite reliable that Government has 
also come to this position, where they under-
stand ... 

SHRI P. UPENDRA: You are reading 

too much. 

SHRI P.R. KUMARAMANGALAM: 
Government has come to th is position where 
they understand that it is necessary that for 
any Broadcasting Cotlncil to oversee, the 
Council must have teeth, must have the 
power, must have the ability to really enforce 
its recommendation on thR Board of Gover-
nors, so that the people who are the ultimate 
sovereign and the owners of this Corpora-
tion, can really ensure that It serves national 
interests, and that the Corporation is not 
used to serve any vested interest. (Interrup-
tions) 

I would like to clarify that when you 
brought forward this Bill, you did not apply 
your mind to these problems. It s surprising. 
That is why I had said in the beginning that 
the Government seemed to have brought it 
forward somehow or the other to meet the 
demand that there has to be autonomy; and 
for the sake of brining autonomy, the Bill has 
been brought forward. (Interruptions) You 
will have your chal"lce to reply. (Interrup-
tions) 

SHRI P. UPENDRA: I said, there will be 
a national debate on that. (Interruptions) 

SHRI P.R. KUMARAMANGALAM: I do 
not know whether he has become wiser after 
the foreign tour or after the genuine discus-
sion here. But I do recollect that while mov-
Ing it during this session the Minister cate-
gorically said that there would b~ wide dis-
cussion and that he had done everything that 
was necessary in every form. If that was so, 
then I don't think there was any need for the 
government to consider our amendment but 
to agree with us. Not that we are saying that 
it is wrong, but we are happy that you have 
realised that all of us, irrespective of political 
affiliation, wantthispowerful electronic media 
to have autonomy at the same time being 
committed to national interest and national 
objective. 

I would like to point out that in addition to 
the fact that Members of Parliament should 
be on the Broadcasting Council to ensure 
that people representa1ion is there, and the 
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I:3roadcastlng Council has the power to rec~ 
am mend and Its recommendation would be 
a vetoing authority, that IS It will be capable 
of having the sword to carry out the correc-
tIon that would be necessary or the steps 
that would be necessary to really ensure 
national Interest, not only that would do, but 
what IS really necessary IS the Jomt Parlia-
mentary Committee from both Houses of 
Parliament, which really represent the people 
m our present parliamentary system Though, 
of Course, I do recollect one MinIster of the 
CabInet on some matter saId that 540 
Members do not represent the people here 
I suppose that was said In the flush of the 
moment He dId not realise what he saId But 
In the IndIan system, under our ConStitutIon, 
WIth the parliamentary system, all of us and 
the whole country would agree that If today 
there IS anybody that can claIm to represent 
the people, It IS the Parliament ThIS Parha 
ment does not mean the Ninth Parliament or 
the Tenth Parliament, It means the Parha 
ment as a whole, If you understand English 
My Comrades, would you understand It? 
Unfortunately, my Comrades, are tryIng to 
learn the English language, but It should not 
be at my expense But what IS Important IS 
that the JOint Parliamentary Committee must 
have at least the same power as the Com-
mIttee on Public Undertakings have (/nler-
ruptlons) I think they are In the process of 
agreeing to rt So that the Corporation that 
we form under thiS Act IS understood to be a 
pubIJc corporation, which IS of a pnvate na-
ture,lt should be public In the full sense of the 
term, whICh IS capable of being supervised, 
oversaw and Investigated Into by Parhament 
so that It does not leave the path All of us 
have agreed to autonomy on the functional 
POint of view to ensure, according to Mr 
Upendra's term, that It does not get used by 
any vested Interest We have the fear that 
unless It IS supervised by Parliament, It IS 
poSSIble that vested Interests which are 
capItalist In nature would explOit It, and that 
IS one cautIOn whIch' thInk all of us must fake 
with great amount of senousness 

I should hope that government In ItS 
process of conSIdering th,s amendment that 
we have placed would take thiS also sen-

ously I understand my friends who are on 
my left and not the extreme left, who repre-
sent some one else, they also agree WIth us 
that the JOint parliamentary Committee IS a 
necesSIty, and It IS not to be taken lightly 
(InterruptIons) We are not confused Don't 
worry We are very clear Unlike you, we are 
not dabbling 

What IS even more fundamental IS. these 
assets of the Government of India which run 
Into thousands of crores, are they gOIng to be 
Just transferred by an Act of Parliament to 
some people who have no accountability at 
all or are we gOing to keep the assets With us 
and allow thIS Corporation which IS function-
ally mdependent to .use those assets? Be-
cause It IS qUIte pOSSible that not today but 
sometime later may be, or may be some 
time even later when these assets could be 
transferred 10 someone else by th,s Corpo-
ration because of certain mIstakes. thiS may 
happen Such a Situation would be, when our 
friends there might come With your assIs-
tance at present moment-you never know 
what can happen, that you bring then In such 
a big way, supporting the most communal 
and cast outlooks today, one does not know 
what can happen But the Issue IS that the 
need of the hour IS to realise that while we 
appreciate the autonomy. autonomy should 
not become a double--edged sward The 
object of autonomy IS to ensure that the 
media IS fl J that honest media handling IS 
done, With the natlonalmterest In the back-
ground, as a gUIding factor 

I had taken a long tIme I would like to 
end, by saying, that today we had diSCUS-
Sions and I hope that our diSCUSSions would 
11elp Mr Upendra to bring about unanimity 
and to bnng about the Bill and an Act which 
would be In the mterests of the nation to 
ensure that all corners are tied and real 
autonomy IS gIVen and not a mere sham or 
Just one of those dramas (Interruptions) 

[ Translatlon1 

What can I do If you understand neither 
English nor translatIOn I Why shall we op~ 
pose It If our amendments are Incorporated? 
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gone: Mr. Chairman, Sir. I rise to support the 
Prasar Bharati Bill introduced by Shri Upen-
dra. The need forthis Bill was felt because of 
the way in which the Radio and T.V. were 
misused during Emergency. They became 
tools of suppression. Everyone knows about 
it. The name of leaders like Jaiprakash 
Narayanji was maligned. He was charged 
through the electronic media of inciting the 
army. They could not have misused it worse 
than this. Therefore, it was felt that things 
cannot improve without providing autonomy 
to the media. 

We were held in jails under MISA at that 
time and when we heard the news on Radio 
and T. V. we used to wonder if they would be 
misused in this way for all times to come. 
TodaY,1 am glad thatourdream of autonomy 
for mass media is coming true. Besides, 
even during Congress rule the committees 
like Chanda Committee and Bhagwantam 
Committee demanded autonomy for Radio 
and T. V. But this demand was never fulfilled 
and suddenly one day it was announced that 
autonomy cannot be given. And all the con-
duct rules which were drafted in 1970 were 
flouted in 1975-76. It is an open secret. 
Radio and T.V. slowly lost credibility. It 
touched its nadir when Indira Gandhi was 
assassinated and Rajiv Gandhi who was on 
a tour to West Bengal preferred to listen to 
B.B.C. for the correct information regarding 
the assassination. Nothing can be more 
surprising than the fact that the son of the 
Prime Minister doubted the credibility of the 
electronic media. 

Sir. the B.G. Verghese Committee was 
set up by Shri L.K. Advani in 1977. The White 
Paper on the excesses committed during 
Emergency categorically stated that the re-
lationship between the Government and the 
Media should be clearly defined. We feel that 
unless there is a distinction between na-
tional interest and Government interest. 
Radio and T.V. cannot be run properly. Even 
today. without such a clearly marked distinc-
tion, no improvement would be possible. Our 
broadcasters would also have to realise the 
distinction between national and Govern-
ment's interests. 

Therefore, I hope that after the adoption 
of this Bill, we would learn to distinguish 
between national interest and Government's 
interest. The Prasar Bharati Bill also seeks to 
achieve this purpose, and the National Front 
Government has introduced this Bill with lot 
of courage. The Bill would help in delegating 
power to the officers concerned with News 
as lot of clarity and courage is required in this 
field. Hon. Satheji was saying that they had 
given full autonomy to officials for telecast-
ing Asian Games and every one had appre-
ciated their work. I want to point out that you 
gavethem autonomyforthe telecast of sports 
programmes alone but did you ever give 
them autonomy for the News Bulletins and 
for programmes like 'Aajkal'? And then the 
way Doordarshan was being misused during 
the election time and the political pressure it 
is subjected to, were they ever given auton-
omy in this regard? Viewing it from this 
angle, what happened to the autonomy with 
regard to the slogan 'Gali Gal; mean shor 
hai, aur char hai (there is a street talk that a 
particular person is a cheat)? The slogan 
reached the ears of a professor who was 
conducting a programme on journalism. This 
is the episode of our state, Madhya Pradesh 
itself. This programme on journalism was 
going on in Sagar University and the profes-
sor had granted permission for this. A ques-
tion was asked as to what was the street talk 
all about. At this, one of the students told him 
about that slogan. later on the Professor 
was forced to stroll around the street after 
besmearing him in blac~, his clothes were 
torn apart and he was beaten up. Can there 
be a better example of autonomy than this? 
This is how they were misused and sub-
jected to different pressures. 

Mr. Chairman, Sir, I want to say that so 
many committees were constituted like the 
Bhagwantam Committee and then the Pu-
ranch and Joshi Committee but their recom-
mendations were not accepted. Then came 
the Sarkaria Commission which recom-
mended while toeing the line of the Govern-
ment that there is no question of granting 
autonomy. Then in 1980 came the 
Parthasarthi Committee which further set up 
a sub-committee comprising people like 
Mulkraj Anand and they laid down certain 
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directives for the telecasters, the news cast-
ers to be complied to. Certain guidelines 
were set forthe compliance thereof and they 
were presented before the Lok Sabha as 
well in 1982 but even after that they were 
discarded like anything and were never 
considered again. I would like to urge the 
Government that the gUidelines set by the 
Parthasarthl Committee were very good and 
they should have been conSidered. No 
welghtage was given to them while formulat-
ing this Bill. I hope, therefore, that they will be 
considered 

I hope that thiS autonomy would not 
remain merely a structural autonomy In fact 
the autonomy has come as a matter of Tight. 
As regards repeated assertions about the 
finanCial autonomy that such and such 
amount of money would be granted, I would 
say that they Will be getting thiS as their 
nghtful money and not In the shape of Gov-
ernment doles. 

Therefore, their finanCial autonomy Will 
be preserved and Prasar Bharatl Will func-
tion as a totally economically Independent 
entity As a matter of fact, autonomy cannot 
be acqUired merely through laws, regula-
tions and constitutional amendments I agree 
that thiS can be achieved by dint of morality, 
political will and conSideration for public inter-
est on the part of the Government Auton-
omy cannot be achieved by merely enacting 
laws, though Without making laws, It can 
never be achieVed. It IS a very good legisla-
tion that IS being enacted. Many times the 
Issue of credibility IS raised. I wanted to say 
that one Shnmatl Shahm Malhotra died of 
burns In 1982. Shn Kamaleshwar was the 
Additional DlrectorGeneralthen. He recorded 
they interview of the lady before her death 
and presented that interview cassette before 
the court In the shape of dying declaration of 
the deceasde but the court did to admit it as 
a legal evidence. Therefore, when we are 
talking about autonomy, its credibility should 
be enhanced to the extent that such things 
are treated as legal evidence In courts and 
elsewhere. (/nte"uptions) 

Mr. Chairman, Sir, the Cabinet has given 

assent to the Indian Broadcasting Pro-
gramme Service (I.B.P.S.). I wish that all 
such services should be brought on the 
same footing before Prasar Bharati comes 
into being. As you know, the Indian Broad-
casting Engineering Service IS eight year 
old, the I.B.P.S. is being given the final 
shape now, so, It would be better If these 
services are brought on the same footing 
before work IS started. The Indian Informa-
tions Service does the work of editing and 
compilation of the news under the Central 
Government. I understand that It IS because 
of the people of thiS service that there were 
allegations and counter-allegations in the 
recent days which led to erosion of credibility 
of the news They should either be totally 
merged With the Prasar Bharatl or If they are 
to be kept as a separate entity. the Prasar 
Bharatl people alone should be entrusted 
With editing and compilation of the news 

Mr Chairman, Sir, I would like to make 
one more submiSSion The Issue of promo-
tions on 100 percent baSIS of the mixed 
cadres of the Broadcasting Executives, 
Production ASSistants, Sub-editors, ASSIS-
tant-editors etc. In Akashwanl and Door-
darshan for the posts of Broadcasting Ex-
ecutives and Programme Executives IS under 
active conSideration of the Department of 
Personnel. ThiS matter should also be diS-
posed of expeditiously. 

I shall conclude after I make one more 
Important POint I want that the Tights being 
conferred on the Broadcasting council have 
restricted It to the level of merely an adVisory 
body Prasar Bharatl should be equipped 
With enough powers so that deCisions could 
be reached after scrutinising all the com-
plaints and grievances after making use of 
their own common sense and Judgement 
without waiting ior the complaints to be re-
ceived from outSide from the Radio, the 
Newspapers and Journals and the diviSions 
so taken should be binding on the Board of 
Governors. Things cannot be set right un-
less the deciSion becomes binding on the 
Board of Governors. Why should the Council 
be relegated to be merely an advisory body? 
Their suggestions should be a.ccepted. 
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Mr. Chairman, Sir, the members of all 
the political parties of Australia are directly 
given representation in the Board of Gover-
nors of the Australia Broadcasting Authority 
• n proportion to their respective party strength 
in their Parliament. In West Germany too, 
their rights and powers have been made fully 
effective in order to enable them to function 
properly inthe Information and Broadcasting 
Department. Likewise, rights and powers 
should be conferred upon the committee to 
be constituted, as per Shri Advani's sugges-
tion, in orderto superwise its functioning and 
that committee should be constituted on the 
lines of P.U.C. and the Estimates Commit-
tee. With these words, I conclude. 

[English] '~ \S 
DR. DEBI PROSAD PAL (Calcutta North 

West): The Prasar Bharatl Bill that has come 
for discussion before the House, it wili be 
seen how in haste and speed this Bill was in-
troduced in the very first session of Lok 
Sabha. There are more than 340 amend-
ments. As a learned Member from the other 
side has pointed out that the Bill was intro-
duced with so much haste and speed that it 
required serious consideration. If those 
amendments which have been moved from 
our side are accepted, then. of course, there 
.s nothing to be said. Otherwise, the Bill 
requires to be sent to a Select Committee for 
serious consideration becaUSe the Prasar 
Bharati Bill will create a great impact and it 
has a great influence upon one of the most 
important electronic mediC'!. The object of the 
Bill is a laudable one. The work of the Prasar 
Bharati will be innovative, dynamic and so 
many laudable expressions have been used 
in the object clause. But we have to consider 
whether this Bill will introduce a real auton-
omy for the functioning of the administration 
of the Broadcasting Corporation. In order to 
appreciate what is the real autonomy to be 
introduced, we have to examine who are the 
persons who have to be appointed, in the 
different Committees and the different agen-
cies through which this Corporation is to 
function. We are to examine who are the 

persons who will be responsible for making 
the appointments and in what manner the 
influence of the Government will be felt even 
though indirectly in the selection of the per-
sonnel and who are to fill up the various 
agencies of the Corporation . 

The third point which we have to con-
sider is after the appointment of these per-
sonnel whether it will be possible for them to 
exercise their function fairly, independently 
without any influence from the Government. 
These are the points which have to be taken 
into consideration in order to appreciate 
whether real autonomy is sought to be intro-
duced by this Bill or it is a mere pretension or 
veneer in order to exercise the control of the 
Government through an indirect way. If it is 
an autonomous Corporation but the Govern-
ment will exercise its control through an 
.ndirect means, then it will be a dangerous 
position. Because if the Government runs 
the broadcasting under their Ministry of In-
formation and Broadcasting then the Gov-
ernment will be answerable to this House 
and the officers will be accountable, if there 
is any mismanagement, it there if no proper 
functioning of the administration. But, when 
you create a Corporation and under the 
Corporation, you give certain powers to the 
agencies and whenever any mal-admini-
stration comes, the Government can take 
shelter and say that that are not responsible 
for it. An autonomous Corporations wi" be 
running the Broadcasting Department, and 
therefore, there is no provision in the Bill 
under which the autonomous Corporation 
will be accountable to this House or they will 
be answerable to this House. All that the Bill 
provides is that they are to prepare a state-
ment, and the statement is to be placed 
before this House. Therefore, we have to 
see whether the real accountability has been 
provided for in this Bill. Now the agency of 
the Government who have to run this adm in i-
stration, the Board of Governors, originally 
the Bill introduced a full time Chairman. But 
the most important amendment which has 
been introduced showed that the Chairman 
of the Broadcasting Corporation will be a 
part-time one. I do not understand how such 
an august body which has to perform this 
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important function is to be heated by a part-
time Chairman. Hisistobe like the Chairman 
of a private company who is a part-time 
Chairman. That means his duties and re-
sponsibilities will be a hatf-hearted one and 
he will not be answerable to the House for his 
astions. The Board of Governors, who are to 
function, you might call them Governors. you 
might call them whatever you like. It reminds 
me of a very good story. In the municipality 
the sweepers were given the name Assis-
tant Conservancy Inspectors. Then, the 
municipality decided to increase their salary. 
but they have to give their names as sweep-
ers and not Assistant Conservancy Inspec-
tors. All the sweepers stood on strike-we do 
not want any increase in salary, but our 
name should be as Assistant Conservancy 
Inspectors. Now. whatever name you may 
give to the Governor. it is a very. if I may say 
so, an ostentatious name. But, how far this 
Board of Governors who are independent 
will be exercising their functions. In the 
appointment of the Board of Governors, the 
Chairman of the Council of States, the 
Chairman of the Press Council and a nomi-
nee of the Government are to be responsible 
for selecting these persons. In other words, 
the Government's influence will not only be 
overt but that will be all pervading. and if any 
member does not attend the meeting, be-
cause of his absence the decision of the 
Committee will not be invalidated. So. ulti-
mately, the Government will certainly be 
exercising its control over the appointment 
of the Board Governors. 

The important agency is the Broadcast-
ing Council. Those who are aggrieved by the 
manner in which the Broadcasting Corpora-
tion is to function. they can lodge their com-
plaint before the Council. The Council has to 
hear and ultimately decide whether the 
complaint is justified or not. Its functions are 
of, a quasi-judicial nature. and it is an ele-
~ principle that if the Council is to 

" ~n as a quasi-judicial body to hear and 
". til. tne the complaints which are to be 
filad~ lbe persons from the public, they 
have no power like any other quasi-judicial 
body to Cl8tTtp9J the attendance of the per-
sons whose presence wit! be necessary for 

the proper decision of the complaint. They 
have no power to compel the production of 
certain documents or books which are nec-
essary if the complaint is to be properly gone 
into. Such powers are given to any quasi-
judicial institution which has to determine 
and decide the complaint lodged by the 
parties. What will be the position of the 
recommendation of the Council? The Coun-
cil will make recommendation and they have 
no power even to execute or to enforce their 
decision. This will go to the Executive Gov-
ernor and if he is not satisfied with the 
recommendation of the Council, then ulti-
mately it will be placed before the Board of 
Governors, and if they do not accept the 
recommendation of the Council, they will 
only record the reasons. But ultimately to 
whom are they answerable? The Council's 
recommendations are not to be placed be-
fore the House so that the House may be in 
a position to know what recom mendation the 
Council has given and why the Board of 
Governors or the Executive Governor are 
not in a position to accept it. Even in the 
appointment of the members of the Council, 
they will be appointed by the President, in 
consultation with the Chairman. The 
part-time Chairman will ultimately be rec-
ommended by a body in which the nominee 
of the Government will have a larger role to 
play, and the President will be deciding the 
constitution of the Council, in consultation 
with the Chairman. The appointment of the 
Council also will necessarily evoke certain 
amount of criticism because if the members 
of the Council are to be appointed as a fair 
and also an impartial body of people. then it 
is necessary that a broadbased constitution 
should be made and also people like, for 
example, the Chairman of the Union Public 
Service Commission, the .4uditor General of 
India, the Chief Justice of India and people 
who are not associated with the running of 
the Government, should be members, in 
order to recommend the members of the 
Council and also the members of the Board 
of Governors. But there is no such provision 
in the Bill. More important is that although the 
Broadcasting Corporation has been made 
on the model of the British Broadcasting 
Corporation, many of its important pravi-
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sions we have not been adopted. There is 
another point which required consideration. 
Under the Telegraph Act, as it is today, the 
definition of telegraph is very wide in its 
sweep and character. It includes television. 
It includes radio waves. It includes all sorts of 
electronic media and the Government has 
been given the power under the statute to 
run these electronic media. The Govern-
ment has the power to grant licence. Now, if 
the licence is granted and the Broadcasting 
Corporation being an autonomous body, as 
it appears, it requires a licence under the 
Telegraph Act from the Government of India, 
Questions will arise whether the Govern-
ment can give an exclusive licence to an 
autonomous body like a Broadcasting Cor-
poration. If the Licence is to be given. then 
there is no provision for giving exclusive 
licence to an autonomous body which is a 
jurisdistic entity. That is why, even those who 
are to run the broadcasting media can also 
equally claim for a licence to be given. If the 
Government does not run for itself then there 
is no reason why the citizens also cannot 
apply for a licence to run the broadcasting 
media, like the American Federal Communi-
cation Council which has the right to grant 
licence to the broadcaster Government can 
grant licence to others subject to any condi-
tion it may impose in the Prasar Bharati Bill 
if the autonomous body is to run, if at all 
independently to two important principals 
there should be the principle of fair,less 
provided and the principle of equal opportu-
nity. If, for ex ample, one Party wants to place 
their views through this olectronic media, the 
other Party must be given the same privilege 
and If there is any deviation from it, there will 
be lapses in the maintenance of the principle 
of fairness. Now, this should have been 
provided for in the Bill. We are ultimately 
uplying upon the good sense of those who 
will be running this Prasar Bharati or the 
Broadcasting Corporation. If there is no 
statutory protection for maintaining these 
elementary principles which are recognised 
in all civilised democratic countries, then 
ultimately you will have to depend upon the 
good sense of those who will be running this 

Broadcasting Corporation. Who are those 
people? Those people are ultimately to be 
appointed by the Government and they will 
be under the control or influence of the 
Government. And if the Government's direc-
tives are not complied with, then ultimately 
the Government may not give the necessary 
finance. There is no provision for financial 
autonomy in the Broadcasting Corporation 
Bill. If, for example, the Broadcasting Corpo-
ration takes certain amount of money from 
the private business houses and there by 
they do not want to depend upon the Gov-
ernmentfinance, there is no protection under 
the Bill as to what amount the private mo-
nopolists, the private business people will be 
able to finance this Broadcasting Corpora-
tion. Otherwise, they will ultimately go into 
the hands of these big business houses and 
the Government, in alliance with the big 
business houses will ultimately convert this 
Broadcasting Corporation into a monster 
which will not be responsible to the Parlia-
ment which will not be responsible to the 
people and this electronic media which is the 
most important media for imparting informa-
tion education, entertainment among the 
common people, people in the rural sector, 
the people who are most uneducated, will ba 
ultimately going into the control, in the hands 
of a few coteries who, in alliance with the 
Government in power and also with the big 
business houses, may completely deprive 
the people of the benefits of this important 
media. 

Sir, these are very important considera-
tions for which the Bill should not have been 
introduced with haste. The amendments 
which have been suggested Hom my Party 
are amendments only to remove some of 
these lacunae and if the hon. Minister for 
Information and Broadcasting is really seri-
ous and has an open mind, then he should 
accept the suggestions which have been 
made from our side. The whole idea is that if 
you want a really autonomous Corporation 
which will be answerable to the people, 
which will be answerable to the House, there 
is no provision for accountability tothis House. 
On the other hand, what will happen is that 
the Government is given the power to give 
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directions to the Corporation for the purpose 
of security and for the purpose of main-
tainance of public order and if those direc-
tives are not complied with, then the Govern-
ment can take action against those who are 
running the Corporation. In other words, in 
the name of public order the Government 
can introduce any directive by which the 
Corporation is to be controlled and influ-
enced. Even the mind of the Minister to 
introduce a rigid control is very clear when 
the Minister for Information and Broadcast-
ing has introduced so many amendments in 
Section 22 (A), (B) and (C). The whole pur-
pose of these amendments is to introduce a 
tight and rigid control over the functioning of 
this Corporation. This is a very serious thing. 
It has been accused by Advaniji that when 
our Government was running the Admini-
stration, there were many lapses. I can only 
point out to Advaniji that even during his 
Administration during the period from 1977 
to 1979, it has been reported in the press that 
on 15th August 1979, 15 minutes were 
devoted for the purpose of glorifying the 
President of the Rashtriya Swayamsevak 
Sangh and that was highlighted in the press 
that this was nothing but a sort of undue 
influence being exercised by the Minister at 
that time and Mr. Madhu Limaye. the Gen-
eral Secretary of the Janata Party at that 
time criticized it very strongly. Even when he 
was the Information Minister, at that time the 
President of the Rashtriya Sevak Sangh was 
glorified and equated with Mahatma Gandhi, 
and with Netaji Subhash Chandra Bose and 
this was criticised by Mr. Madhu Limaye. 
You will see the report in The National 
Heraldof 3rd August 1979 where he pointed 
out that this was an insult to the nation that 
the President of the Rashtriya Sevak Sangh 
is glorified and equated with those leaders. 
And this is the way how the Government ran 
this Department during his Administration to 
equate and identify one R.S.S. and through 
the media they wanted to introduce and 
popularise his party. This was the way how 
it functioned and it does not lie in his mouth 
to say that when the Congress Government 
under the leadership of Rajiv Gandhi was 
running this Information Department, there 
were lapses of that nature, but still we want 

that this Prasar Bharati is to be really an 
autonomous institution in its functioning and 
it will be answerable to the people. Other-
wise it will be a pretention, it will not be a real 
autonomous institution. This is a very dan-
gerous thing, Sir, because if you cannot 
really introduce an autonomous institution 
answerable to the people, the portents of this 
sinister move will be for future years and the 
House will consider it very seriously. 

17.00 hrs. ~ '") 1.-
SHRI RUPCHAND PAL (Hooghly): Mr. 

Chairman, Sir, atine vEiry &Jlset, I congratu-
late the National Front Government forbring-
ing this important piece of legislation. It was 
their commitment made to the people during 
the last Lok Sabha poll. It was a declaration 
made in their election manifesto. , particu-
larly thank Mr. Upendra for the care he had 
taken during the last eight months or so, to 
interact with all sections of the people, the 
media experts, the political leaders and the 
social workers. But, still I am rather amazed 
to hear the speeches made by the Members 
from the other side. They are all accusing 
that this had been done in a mad hurry and 
undue haste. But that is not so. During the 
last eight months, Mr. Upendra had inter-
acted in such a manner that we can just say 
that it had been done in the best democratic 
traditions which could not be imagined by 
them the Congo (I) people. The least I had 
expected from them was that before speak-
ing on this Bill, from the Congress (I) speak-
ers like Mr. Sathe would apologise in this 
House and through this House to the nation, 
for the disgraceful misuse and for the most 
irresponsible manner in which they had 
misused the electronic media during their 
days. I shall just remind them of two occa-
sions only. , can cite hundreds of such ex-
amples. But I do not want to take much time 
of the House. I shall mention only two 
occasions. In the Ram Janma Bhoomi-Babri 
Masjid controversy, when the court verdict 
was given at 4.30 p.m., the lock was 
opened by breaking it at 4.40 p.m. and at 
8.40 p.m., the whole detail as to what hap-
pened after the judgement was shown on 
Doordarshan. As a result, within 48 hour~ 
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only in Uttar Pradesh, communal riots started 
in no less than 18 pisces. This was the 
'responsible' Government who behaved in 
such a manner and this was their way of 
dealing in the matter of Doordarshan. , am 
referring to another occasion. On 31st Octo-
ber, 1984, Mrs. Gandhi was assassinated 
and of course, it was an unfortunate incident. 
But what had happened afterthat? Ithinkthe 
Doordarshan must have been ready for all 
these that slogans of retaliation and state-
ments made in retaliation were shown for 30 
long minutes on Doordarshan. What was the 
result? The ugliest riots that had ever taken 
place in the world, had taken place in Delhi. 
I am citing only two examples. When this 
was the way they have behaved. at least 
they should have first apologised before 
speaking on this autonomy of the electronic 
media. Sir. many things have been said 
about autonomy. But in the ultimate analy-
ses, it is the extension of the rights of the 
people; it is a power given to the people and 
not simply to some institutions. It is to be 
seen as to how the people are going to be 
benefited as a result of this autonomy. Au-
tonomy is not a cricket ball to be thrown at the 
opponent's wicket. 

Nor it is an apple to be picked up and 
eaten immediately by the ruling Party. It has 
to be created and allowed to grow. We have 
all to contribute to this concept of autonomy. 
l.here is nothing like absolute autonomy. So, 
·l~k. that this will have to be seen in 
r~ion to the rights of the people, how they 
are -gc:ling to be benefited as a r.ssult of 
autonomy. I have no ilfuSion that overnight 
the scene is going to change radically and 
immediately after the Bill is adopted here, 
the downtrodden, the weaker sections, the 
women, the peasantry, the agricultural la-
Mur, the working class will begin to domi-
nate the small screen. They will not. In a 
class-divided society, those who rule the 
society. will rule the media or it may also said 
that those who rule the media will also rule 
the sOciety. There is no radical change. I 
know that the same elitist consumerism will 
continue and ha\f-.4ed children of our country 

will continue to look at the Cadbury adver-
tisements and other such advertisements 
quite dazed and stare at the colourful adver-
tisements of Cadbury or other food products 
manufactured by the multi-nationals which 
they will never taste in life. I do not have such 
illusion that radical changes are going to 
take place tomorrow inthe electronic media. 

But are we to allow unbridled power to 
the new Prasar Bharati board so that it can 
be controlled by proxy by the multinationals. 
by the monopoJy houses? No. There must be 
some provision. some control so that after it 
is converted into an autonomous corpora-
tion, the multi-national corporations. the 
monopoly houses cannot call the tune either 
from behind or from the corner. 

I think. Government funding is required 
for this. About second-channel, we have 
moved some amendments. I do not know 
whether the Government is going to accept 
them or not. But our feeling is that the Gov-
ernment has been acting in a most demo 
cratic manner to achieve a national consen-
sus on that. 

Let me now come to the speeches made 
by the hon. Members from the Congress-I. 
Shri Satheji was speaking like a pseudo 
Sanyasi. Those who have committed the 
gravest crimes on democracy, who have 
tried to destroy all the democratic institu-
tions-judiciary, Parliament, Co-nstitution, 
CAG office and everything-those who have 
misused the media in the most disgraceful 
and are speaking irresponsible manner about 
real autonomy, genuine autonomy and they 

<' .• are trying .·.describe this Bill as a fraud. We 
have seen "r1'Iany ironical situations in his-
tOry. ~d~d for real of Congress (I) 
autonomy "mUst be a memorable occasion 
and o","ot-rtJB u:,~.rO'll;es of Indian history, 
on doubt. ~ .. h4Y~. moved some amend-
ments. The Csmgi..s people do not have 
any positive lilt~d/They are speaking in two 
voices. Mr. Chida."waram wants privatisa-
tion. They are in favour of privatisation. Their 
leader has also said that he is in favour of 
privatisation. At the same time, they are 
speaking indifferent voices feal autonomy, 
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genuine autonomy and all that. We have 
said, there must be some sort of parliamen-
tary control and forthat matter, a joint parlia-
mentary committee consisting of represen-
tatives of both the Houses of Parliament will 
be the best answer so that the committee 
can supervise, oversee and monitor it. They 
can ensure the accountability of this Corpo-
ration to Parliament About the Broadcasting 
Council, we have moved some amendment 
and we hope the Government will accept 
that Le., there must be some parliamentary 
representation in the Council also, so that 
some political approach to complaints, some 
political intervention in respect of the 
feed-back from the viewers and the listen-
ers, may be possible and complaint may be 
taken up seriously. 

We have another amendment. I think 
Shri Vasant Satheje is not here. He has been 
speaking about that. Will it only be 'impotent 
rage' with which Parliament will react in case 
of persistent failure to obey or comply with 
the directives and the request of the Govern-
ment for providing information? No. Our 
amendment is that the Parliament will have 
the power to supersede in case of failure of 
this Board to comply with the Directives of 
the Government or in the case of failure to 
provide necessary information to the Gov-
ernment. 

The State Governments must have their 
say. We had demanded earlier that the 
second channel should be given to the State 
Government. Now there is provision for 
Regional Council. The State Government 
must have some say in this matter. Prof. 
N.G. Ranga is here. I am reminding him that 
on 28th June, 1947 Shri P. Sitaramaiah 
while speaking in the constituent Assembly 
had advocated that the powers in this regard 
should be given to the State Governments in 
the interest of rural eduction and rousing 
mass initiative. So, this consideration should 
be given that the State Government should 
have some say in the matter. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): Are you pressing your amendment? 

SHRI RUPCHAND PAL: Yes. 

SHRI SONTOSH MOAN DEV: We shall 
support it. 

SHRI RUPCHAND PAL: We have an-
other amendment. This Government is very 
much in favour of workers participation in 
management. We propose that there must 
be some representation of workers of all 
categories and the programme staff on the 
Board itself. The Government of India today 
as yet does not have any national cultural 
policy. In a country like ours with so much of 
linguistic and cultural diversity, we need have 
a national cultural policy. We do not have 
any national information policy. For a third 
world country like ours, what fs information? 
We need a definition? What is the informa-
tion give except saying that Mr. Bush is going 
from this place to another place. This is no 
information for us. Our information should be 
what is the need of the peasantry, what is the 
need of the working class and what is the 
need of the country itself, the national unity, 
and all those questions. 

Keeping in mind all these questions, we 
require a national information policy. We 
have a national education policy. But it should 
be reviewed and in the perspective of all 
these, national cultural ploicy, cultural JX>I-
icy, information policy. national eduction 
policy, we should have a media a national 
policy relevant for a country like ours. It 
should not be imported BBC model. It should 
be very much relevant. For a third world 
country like ours with all our commitment to 
non-alignment, anti-imperialist struggle, 
democratic conventions, we must evolve a 
new concept of autonomy, in the background 
of all these national policies. We can do that. 
We can enrich our concept of autonomy in 
this way. 

I think the Government will accept all 
our amendments and with that we shall find 
a landmark is created and a new Chapter in 
the history of Indian broadcasting is created. 
It will strengthen our democracy. It will 
strengthen the hands of the people of this 
country. 

With these words I commend that the 
Prasar Bharati Bill be passed with all these 
amendments. 
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~HRI CHITTA BASU ( Barasat): Sir, I 
deem it my great privilege and pleasure to 
rise and support a..,d welcome the Prasar 
Bharati Bill. My friend Shri Upendra has 
really demonstrated and exhibited a sincere, 
sustained effort to persuade those Members 
in the House who have refused to see the 
good points and plus points in the Bill. 
However, it is their freedom and it IS all his 
patience and good wishes that will ultimately 
see the end of the day. 

Sir, I welcome this Bill because of vari-
ous reasons. Firstly this has been done in 
fulfilment of the promises that have been 
made by the National Front during the elec-
tion campaign. Secondly, I again support 
this Bill because of the reason that there has 
been persistent demand forthe autonomy of 
the electronic media. Right from the early 
60s, there has been that kind of a demand 
which was voiced again and again on the 
floor of both the Houses of Parliament for 
introducing autonomy in the media. 

This Bill seeks to set up or establish a 
Corporation which will function as a genuine 
autonomous body in a manner which is fair, 
which is objective and also in a creative 
manner. I hopethatthe numberof provisions 
have strengthened this attitude of giving 
autonomy to the media. 

Sir, you will agree with me that this Bill 
holds out a promise that All-India Radio, 
which has the potentiality of reaching cent 
per cent of the population of our country and 
Doordarshan which has the potentiality of 
reaching 75 percent of ourpeopletoday, will 
be free from the clutches of those who want 
to maintain their control over the media in 
order to fulfil their partisal"\interests. This Bill 
will liberate the electronic media from such 
controls. 

Sir, the support ior this Bill has been 
universal in our country. This support has 
been there because the people have still got 
fresh in their mind the experience that they 
had to undergo during the ear\ier periods, 
particularly during the regime of the previous 
Government. Some instances have been 
cited I do not like to misuse my time by giving 

more examples in this regard. If you have 
kindly noted the trend of the discussion in 
this House, I think you might have noticed 
that there are criticisms on two grounds. One 
such ground is that real autonomy has not 
been given. I would only say that I do not 
know what they really mean by autonomy 
and what they really mean by real autonomy. 

SHRI SONTOSH MOHAN DEV: It is 
like Non-Alignment and genuine Non-Align-
ment. 

SHRI CHITTA BASU: Non-Aligment is 
Non-Alignment. There cannot be unreal Non-
Alignment and also real Non-Alignment. 
(Interruptions) Autonomy is autonomy. 
Autonomy means the least degree of control 
by the Government. There is the functional 
autonomy. That functional autonomy does 
not mean abdication of all kinds of control. 
They should also understand this. I again 
repeat what the Bill proposes to give is a 
functional autonomy. It doesn't provide a 
mechanism which is free from all kinds of 
controls. There must be some degree of 
control. It is necessary because of the socie-
tal interest. From that point of view, there 
should be some social control. This is what 
is meant by functional autonomy. Those who 
have criticised this Bill on the basis that this 
is no real autonomy,lthink, theircharges are 
grave and also reflects a negative attitude to 
autonomy. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): Future will speak. 

SHRI CHITTA BASU: 'also repeatthat. 
And I think, the House is the best judge and 
this Bill is the best under the present circum-
stances particularly taking into account the 
existing social, economic as well as financial 
realities that we face today. Therefore, so far 
as principle is concerned, this is the best 
under the existing circumstances, under the 
given circumstances. 

The second criticism is and that gener-
ally emanates from the so-called iree think-
ers, free entrepreneurs and who are the 
votaries of free enterprise in the country. And 
they are the free thinkers against all kinds of 
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administrative and social control irrespec-
tive of the need of social control, irrespective 
of the conditions prevailing in the society. I 
cannot use a less harsh word for this. This is 
nothing but a madness and blindness to the 
reality of the situation of the society. If this is 
the attitude of the free thinkers or if the 
attitude of the varies of free enterprise is 
accepted, then what will be the future of this 
electronic media which is such an important 
sensitive instrument to reach the people? It 
will become nothing more than what is hap-
pening in the print media today. That is a jute 
press, a textile press, that is, a press which 
is being monopolised by big industrialists. 
Therefore, there cannot be that kind of free 
enterprise; there cannot be that kind of free 
thinkers. That is nothing but allowing the 
privatisation of this important instrument 
which is for for disseminating information. 

In this connection, I would also want to 
remind the hon. Minister his commitment 
and also I want to warn a note of caution. I 
think, it has not been possible for the Gov-
ernment to control the print media to democ-
ratise the print media. Some attempts are 
being made to democratise this media and 
the democratisation cannot be possible, 
autonomy cannot be preserved unless the 
responsibility of funding is taken by the 
Government. I appreciate and I repeat and I 
quote what Mr. Upendra said in Madras 
some time ago regarding this point. I quote: 

.. We are not in favour of AIR and TV 
getting into the clutches of multina-
tionals for their survival after getting 
relief from the Government clutches." 

You said so. Right. I appreciate and I 
congratulate for making such a candid state-
ment. We also do not like to deliberately 
allow this media to land in the clutches, in the 
lapofthe multinationals. I hope, I believe and 
I trust that he will adhere to his com mitment. 
He will accept some amendments so that in 
order to earn a revenue he will not leave this 
electronic media to the commercial adver-

tisement which has been moved by many 
from this side of the House. 

Now I come to the question of directives 
to be issued by the Corporation. 1 don't find 
my good friend Mr. V.N.Gadgilhere. Hewas 
a one-time 1&8 Minister. He was ridiculing 
the idea of autonomy. With your permission, 
Iwanttoquotewhat he said in June 1985. He 
said, if I want to interfere I can interfere in an 
autonomous corporation also. That wastheir 
attitude. The attitude was to interfere and he 
boasts and takes pride in saying, have an 
autonomous body and yet I as a Minister will 
interfere. This must be listened to Mr. Upen-
dra. That was their attitUde. 

SHRI SONTOSH MOHAN DEV: mr. 
Upendra himself agreed that he is interfer-
ing. He has said that it is still under the 
Government and he has the authority to 
interfere. He said it during the President's 
Address. 

SHRI P. UPENDRA: I only said, they 
are still a Government media and I cannot 
absolve myself of my responsibility. That is 
all I said. I did not say I interfere. 

SHRI P.CHIDAMBARAM (Sivaganga): 
Mr. Upendra, refer to your 1 8 minutes editing 
in the tape. Compare your editing with the 
Nixon's editing of the Watergate tapes! 

SHRI CHITTA BASU:' sound a note of 
warning. Don't follow them. They may have 
pride to say even in an autonomous body 
they can interfere. Don't have that attitude . 
This is my note of caution. Autonomous body 
is an autonomous body. It must enjoy the 
functional autonomy and you cannot inter-
fere on behalf of the Government. I say as a 
sound of warning that you don't have the 
attitude that they have displayed and allow 
this autonomous corporation to function in 
an atmosphere of autonomy, in an atmos-
phere of democratisation to fulfil the objec-
tive for which the corporation is going to be 
set up. 

I would also need to emphasize that 
there is need of issuing directives. 
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SHRI SONTOSH MOHAN OEV: Then 
what is autonomy? 

SHRI CHITTA BASU: Here I say you 
have got a negative attitude. You want that 
there should be no social control. Is it not eh 
social need to maintain the unity of the 
country? Is it not the social need and social 
urgency to maintain public order? 'S it not the 
necessity for the country as whole 'to allow 
the unity to be strengthened in the face of 
diversity? These are the social needs; these 
are the national needs and in order to fulfil 
them it is necessary to have some social 
control. In order to exercise that social con-
trol there should be some mechanism to 
issue that kind of instructions or directions. 

( Translation] 

SHRI BRIJ BHUSHAN TIWARI (00-
mariaganj): Mr. Chairman, Sir, at the very 
outset, I would like to congratulate han. 
Upendra and the Government for introduc-
ing this histroic Bill in the House. The heirs 
and successors of Pandit Jawaharlal Nehru 
did not give shape to his dreams of 1948. 
They proved to be sheer successors of his 
position and his property. But the National 
Front Government and our hon. Minister 
have turned those dreams into reality by 
bringing forward this Bill in the House. This 
was also a dream of our National Movement 
and of the struggle for independence. I was 
very patiently and seriously listening to the 
member of the prominent opposition party 
who are very senior Members of the House 
and have held different Government posi-

Article 22 in this case is a positive guar- tions. Just now, one of our senior members 
antee against the misuse. That should be said that the Congress Members speak very 
done in writing. You have been giving all loudly and one could easily distinguish the 
these years telephonic advices. You have voice of Shri Sathe and Shri Chidambaram. 
been advising the editors through somebody I say that there were not just two voices but 
else that PM's office wants it, Mr. Chidamba- too many Kangues. The greatest testimony 
ram desires it, Mr. Sontosh Mohan Dev to that lies in the amendment of Article 326 
wants it or such and such people want it. and 300 that was brought on behalf of the 
That was the mechanism of giving directives main opposition party, the Congress party. I 
and misusing the power. Here the guarantee cannot understand as to how do they visual-
IS, this must be in writing. That must also be ise all sorts of things-on the one hand they 
placed before the House. Do you mean to talk about functional autonomy, on the other 
say that this does not enjoy autonomy? Do hand they talk about privatisation and in the 
you mean to say that this does not enjoy same breath they also advocate participa-
sovereignty? It does. I represents the sover- tion of the Government employees and offi-
ignty of the people. This is the highest sover- cers in it. It is but natural that their imagina-
eign body which can sit over it. This is the tion cannot go beyond this point once they 
real attitude of having functional autonomy, have discarded the civilization and the cul-
called free-far-all, as all social controls are to ture they were bred and brought up viz the 
be negativised. I think, that is a dangerous culture of the freedom struggle. The objec-
attitude. This is counter-productive as this is five of the Bill has clearly been mentioned in 
the model which the Western media wants the Bill itself. This is an innorative, a dynamic 
U;3 to follow. I think, we cannot emulate the and a flexible Bill. These are the three char-
Western media system because, as has acteristics laid down in the Bill. Thera existed 
been very rightly pointed out, our society a proposal for an autonomous corporation in 
needs a different treatment of the matter. our country but no framework had been laid 
Therefore, we are against the emulation of down therefor. I have studied the broadcast-
the Western media. We are to serve the ing arrangements in vogue in certain coun-
purpose of Indian realities. In this case, I tries. I would like to saythatthecountriesthat 
think. this Bill is a correct reflection of the have opted for the autonomy of their Broad-
needs of the Indian people. Thank you very ~', casting Agencies harbour democratic tradi-
much. tions as well. Democracy is a part and parcel 
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of the social life of these countries. Today 
they talk of sovereignty of the Parliament 
and are expressing such apprehensions that 
in case the supervision and contrdl of this 
supreme institution of the country is lifted 
and this becomes a totally au1onomous body 
or corporation it might be taken over by the 
multinational companies or the bureaucracy 
and the vested interests might gain control 
over it. Therefore, the Parliament should 
exercise its control over it. But the way 
previous Government shamlessly misused 
Parliament and its majority brute majority 
one can hardly find a parallel example in any 
other democratic country of the world. You 
changed the Allahabad High Court verdict 
and rendered it null and void by misusing 
your majority in this Parliament. By dint of 
majority which you enjoyed in this very House 
once, you turned the whole country virtually 
into a jail and abrogated the right to life by 
imposing Emergency. That is why the people 
are apprehensive. This is a fact that the 
House will have an over all control over this 
autonomous corporation if the present 
composition of this House continues. India is 
a vast country having diverse religions and 
cultural entities and the way the peoples 
verdict is sought in elections, we failed to 
follow the democratic traditions in our Broad 
casting system and the result was that we 
had to face the hazards. This is nothing but 
a conflict between the mind and the ideolo-
gies that on the one hand you talk about 
creating a monopoly and on the other you 
talk about the functional autonomy. This is 
sheer nonsense. 

I have great regard for Sathe ji. I was 
keenly listening to him. Did he give them the 
fune!ior,;)1 autonomy? The same smooth 
tongued people, the same wrong type of 
people who have no imagination. no creativ-
ity, these few English knowing people today 
want to impose this culture on our country. 
Till date Doordarshan and Akashwani did 
not formulate any policy with regard to our 
culture, language or public life. I agree that 
the music and dance are very essential for 
the entertainment of the people. But if a 
Government or a system endeavours and 
aims by way of dance an music. to disuade 

the youth of the country and its people from 
the debates on matters of principles, it is a 
great sin, it is a very dangerous tried. Our aim 
is to provide information. education and 
entertainment but all the three cannot be 
viewed in isolation. They have to be viewed 
in unison and in totality. I WOUld, therefore-, 
like to say that all the provisions made in the 
Bill are well thought out provisions made in 
the Bill are well thought out provisions. 

I would like to compliment our Govern-
ment, particularly the hon. Minister. The 
Members sitting opposite will not be able to 
appreciate it because they are not used to 
survive in such an environment. The hon. 
Minister invited nationwide debate and 
amendments the day this Bill was presented 
in House. By doing so, he did not display his 
infirmity. We would have got the Bill passed 
in our own way if the Government and its 
supporting parties so liked, but we did not do 
that. As I said earlier, the composition of the 
present Parliament is a testimony to the fact 
that no Bill can be unanimously passed 
without everybody's consent. That is why 
the hon. Minister candidly stated that this Bill 
neIther seeks any party interest, nor it is for 
the Government interest. Besides. it does 
not aim at earning a name for the Prime 
Minister. We are going to form such an 
institution and through that institution, we 
are going to establish such traditions as 
would be indicativ.of the drrection our future 
history and system should take recourse to. 
The option has, therefore, been left open for 
giving a s.,.ious consideration to the amend-
ments proposed, if any. You know that our 
Government and the hon. Minister accepted 
the serious amend ments without any hesita-
tion or discrimination and thereafter came 
the Government amendments. The day 
before yesterday. w. entered into a diatogue 
v,,;th the Congress people which ~ 
today as well and we are reaching a conclu-
sion, but our opposition parties insist on a 
general consensus. They will again ask for a 
consensus when the MandaI Commission 
report is discussed. 195 people have been 
eJected from their party. They should say 
with a firm voice that they do not favour the 
MandaI Commission recommendations and 
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as, such, these should not be implemented 
or else they may say that they are in favour 
of the implementation thereof, if they have 
sufficient courage and honesty. How is it that 
they demand financial autonomy atone point 
of time, the functional autonomy at the other 
and the participative autonomy at stil! other 
point of time. Such logics will not do. Merely 
talking will not help. There is dissidence in 
your party also on this issue. I also want to 
say that those people who have doubts in 
their minds that the Bill aims at giving powers 
to any institution in particular and that their 
powers are being eroded rendering them 
helpless are mistaken. Advaniji has correctly 
stated that it is a simple Bill. Parliament ;s 
supreme and as such the suggestion given 
by the Verghese Committee has not been 
accepted in which they had recommended 
amendment in the constitution to make room 
for constitutional provision. Ourfriends have 
correctly stated that if this corporation or 
autonomous corporation works in contra-
vention of their directions and tries to ignore 
the objectives that have been laid down, 
then there would be control over it. You will 
see that the charter which has been referred 
to is a part of our Bill. Our Senior Members of 
Parliament made a mention of control. A hint 
in this direction has been given in the objec-
tives of the bill. As such if the officers of this 
corporation try to ignore those objectives, 
policies or directives then the House will be 
at a liberty to think in terms of creating a new 
set up or making necessary amendments. 
But raising doubts of different kinds at this 
stage and talking of putting riders on it in the 
name of Parliament is of no use. The people 
belonging to Congress keep on dreaming of 
coming back to power. Their condition is that 
of a fish out of water. They have spoiled their 
habits by remaining in power for a long time. 
All the time they keep on thinking that their 
party may come back to power once again. 
If our party is returned to power for another 
term and such an organization is set up then 
that organization would not be accountable 
to any Government, it would be accoUf'ltabie 
to the House, i.e. the people and this we 
h ave clearly incorporated in the objectives of 
this Bill. 

[English] 

"The intention is that the proposed 
Corporation should function as agenu-
inely autonomous body-innovative, 
dynamic and flexible-with a high 
degree of credibility. It must function in 
a democratic manner which enriches 
our democratic traditions and institu-
tions, being responsible to the people 
and Parliament of India and keeping in 
mind the yariegated traditions, lan-
guages and cultures of the country. n 

[ Translation] 

As such, this is our objective. This bill 
has been brought with this objective. So I 
would like that keeping in view the serious 
and country-wide debate that has taken place 
on this bill followed by discussion in this 
House, if we pass this Bill unanimously, we 
shall be doing a good job I.Nith these words, 
lance ag:'!!1 support this Bill from the core of 
my heart and conclude my speech. 

{English) u..... ~-b 
StiRI SONTOSH MOHAN DEV (Tripura 

West): Mr. Chairman, Sir, at the very outset 
I would like to make clear our Pafty's view 
point. A wrong trend has been set in this 
House by the ruling party and their crutches 
that we are against the autonomy of the 
Doordarshan and AIR. Of course, we have 
certain reservations and we have interacted 
with the hon. Minister also. We are glad that 
gradually he is accepting our view point and 
also the allied parties are supporting some of 
the amendments moved by us. 

SHRI P. UPENDRA: That is also the 
other way round because you are supporting 
their amendments also. 

SHRI SONTOSH MOHAN DEV: Sir, I 
feel it will be a happy day for all of us when 
tomorrow we will pass this Bill unanimously 
provided the Government do not change its 
mind tonight, because every time it is chang-
ing its views. 

SHRI P.UPENDRA: It is you who me 
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changing your mind. I am always consistent. 

SHRI SONTOSH MOHAN DEV: Just 
now I heard Mr. Tiwari's speech. It was a 
very strong speech. A few minutes ago I 
heard Shri Rupchand Pal speaking on the 
SUbject. What you preach, you should also 
practice and what you say, you must see that 
that is being done also. He has alleged that 
during the regime of Congress Party, many 
things were done which were contrary to the 
spirit of democracy and that we had misused 
our power. Probably, you do not know this 
incident. Today, when we are speaking in 
this House one of our ex-Minister Shrimati 
Sheila Dikshit and one of our ex-MLA Shri 
Balram Singh Yadav are spending their time 
in the U.P. Jail because they had gone on 
hunger strike. (Interruptions) Please do not 
interrupt me. I did not interrupt you. When 
you throw a potato at me, you must get an 
egg from me also. 

They are now being kept in the jail. For 
the last fourteen days, they are in jail. What 
was their crime? They tried to ventilate the 
people's problem by observing hunger strike. 
And you have put them in the jail. Now, it is 
said-as pertoday's Nav Bharat Times-that 
you are going to keep them in the jail for 
another fourteen days. Our friends from CPI 
(M) spoke so loudly about this Bill, I welcome 
their speeches. But what happened in Cal-
cutta, when the Congress (I) launched an 
agitation? I do not want to go into what had 
happened in the streets of Calcutta. When 
the Calcutta Doordarshan focused this mat-
ter in the news, the Chief Minister and an-
other Minister, in a public meeting, con-
demned Doordarshan. The Chief Secretary 
wrote a letter to the Director, Doordarshan 
by saying that in future, before giving any 
news of this nature of law and order, he 
should get the approval of the West Bengal 
Government. It has come out in newspa-
pers. If I am wrong, I will definitely beg an 
apology. But I have read in Aajkal.Just now, 
I went out and again read the Aaj Kal. Aaj Kal 
is known to be a newspaper which supports 
you. 

17.47 hrs. 

[MR. DEPUTY SPEAKER in the Chair 1 

They have written this. Now, let us not 
quote what had happened there. Shri Upen-
dra is a good friend of mine. But let me say 
what has happened during his last eight 
months. We are glad to see that he has really 
an open mind and is a democratic Minister. 
You see how very nicely Shri Jethmalani 
was treated in front of Shri Chandra Sekhar's 
house! All country appreciated it! Really, 
Doordarshan has become an autonomous 
organisation before passing this Autonomy 
Bill! But what happened? During the Presi-
dential Address also, when some Members 
stood up and said something, you called 
Doordarshan people in your Chamber and 
you said that they must not show it in the T. V. 
Of course, subsequently, you said, it is not 
you but the Speaker has done it. I do not 
know whether it is you or the Speaker who 
has done it. But somebody has done it. 

Last Sunday, there was aprogramme-
Focus-where some women had partici-
pated. You did not call even one lady Mem-
berfrom the Congress (I) in that discussion. 
Four women Members were there. One each 
from CPI (M), CPI, Janata Dal and another 
Party. Why? If you are really trying to give 
autonomy, then you must first prove by your 
action. What has happened to you? But, 
even then, you are trying to do a good thing. 
We appreciate it. We have brought some 
Amendments. Is it not our right, as Members 
of Parliament, to bring Amendments? You 
may accept them or you may reject them but 
you should not say that we are against it. 
That is not a correct attitude. We have a right 
and we will accept it. If you say that particular 
Amendment is not correct and that is not 
acceptable, from that respect, I appreciate 
the stand of the Government. I appreciate 
that you have taken such a stand. I also 
appreciate the Bharatiya Janta Party and 
CPI (M). They have also said, that if some 
good amendments are there--Mr. Advani 
himseH said-the Government should ac-
cept them. We gave an amendment that the 
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name of the Governor should be changed. 
Mr. Advani himself said that. I also person-
ally feel that this should be changed. There 
are many points on which we have meeting 
grounds. Now, you are saying that we had 
during our time misused the power. Yes, on 
certain occasions, it might have been mis-
used. Ido not dispute or abuse it. I agree. But 
I would like to have this thing from Mr. 
Upendra. You please listen to me. You tell 
this House, in the last eight months, how 
many times you have projected the Prime 
Min1ster on T.V.? 

SHRI P.UPENDRA: I will give it. 

( Interruptions) 

SHRI SONTOSH MOHAN DEV: Let 
him say how many days he projected the 
Prime Minister. and how many days he has 
shown other political parties. You may not 
show my leader; forget it. I do not want it. 

During our time, we have covered BJP's 
executive committee meeting; we have 
covered the CPI (M) meeting, maybe for a 
short time. But I myself wrote on two occa-
sions to your Doordarshan office at Calcutta, 
to cover my leader's meeting which was 
attended by 4.5 lakhs of people. Nobody 
bothered to do it. I do not blame you. You are 
giVing autonomy to them, but they must 
know how to how to use autonomy. This is 
velY important. When you do the selection of 
persons, you must do it in a satisfactory 
manner. I do not want to name anybody, but 
I would like to sound a note of caution. Just 
as this House is divided into JD, BJP, Con-
gress (I), CPI (M) and CPI, there are persons 
In Doordarshan also, whose loyalty is di-
vided among different political parties. 

In our time, a committee was formed, 
and I was a member of that committee. I 
have had a dialogue with them; I have seen 
their attitude. You are giving autonomy to the 
bureaucrats. Think about the set-up which is 
there, before you get the President's assent 
to this Bill. (Interruptions) 

I think you will uftimately agree- to have-
the Joint Parliamentary Committee; you must 
give enough scope, not to interfere but to 
interact with the activities of these autono-
mous bodies infuture. There is nothing wrong 
in a democracy, to have Parliament's control 
over this. You have the Public Accounts 
Committee, PU Committee and the Esti-
mates Committee. By convention, some 
Committees are headed by the ruling party, 
and some by the Opposition. I will also 
request you to see that when you frame 
these rules-I do not say it should be given 
to the Oppoition-the chairmanship should 
go, by rotation, to the ruling party, then to Its 
supporting parties, and then the Opposition 
parties so that this Joint Parliamentary 
Committee can be an effective body. 

I would like to request you to explain 
certain things. In the past, we have seen It 
and in future also it will happen: when MiniS-
ters from other countries come here, and you 
have discussions, you generally decide to 
interact your cultural programme with differ-
ent countries; and even film shows. Now it 
will be an autonomous body. How are you 
going to enforce your International commit-
mentsthrough this ::.utonomous body? 1 have 
gone through it; there is no such clause to 
ensure this, if they refuse. Suppose it is 
decided in SAARC Conference that each of 
the SAARC countries will project its culture. 
(Interruptions) I have gone through it; there 
is nothing there. I have gone through it. I 
have seen it. There are such commitments 
that from Bangladesh, some features will be 
shown in India; and similarly from India. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): It is Save. 

SHRI SONTOSH MOHAN DEV: All 
right'; subject to correction. You are a sea-
soned JX>litician. I accept your correction. 

I would like to know how you are going 
to protect this, because this interaction be-
tween different SAARC countries is also one 
of the most important things ill this region. 

As I said, the other day we discussed 
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the atrocities on women. I remember that 
many lady Members spoke in this House 
about atrocities by the employer. Even after 
that. last Sunday there was a picture in your 
TV, and the theme of t~ure was that the 
Office Secretary was not Keen to have a love 
affair with a lady employee; and the lady 
employee was telling her friends; .. I will see 
how he escapes from me. even if he is 
married. I will see that he comes to my 
clutches.' (Interruptions) I do not blame you; 
it is not possible for you to see all these 
things. 

But those who are running the TV, they 
screen all these pictures. After you give 
autonomy. what will be the position of 
Members of Parliament who come from dif-
ferent parts of the country? Will we not be 
answerable to the people? I would like to 
know whether those who are selected in the 
Governing Body and the Broadcasting 
Council Committee. will be in a position to 
know about our country. 

I come from Tripura In the case of a 
match in Tripura, we have to depend on 
Bangladesh TV, not on your TV. Why? The 
first preference must be given-whatever 
programmes are available-to the length 
and breadth ofthis country. You probably do 
not know. I would like to remind you. In Tura. 
a question was askGd: who is the President 
of India? The students of the Fifth class 
replied, Mr. Ershad. Why? Because in Tura. 
they are only seeing Bangladesh TV. Now 
these are the dangerous things; we have to 
take care of these dangerous things. I am not 
against autonomy. When I come to you and 
explain certain things, you must have got 
political sense to understand what I am 
saying. If we want to talk to the Secretaries 
to the Ministers, they are not willing to talk to 
us; they are afraid because their Ministers 
may get annoyed. I am the Chairman of the 
PAC. Mr. Somnath Chatterjee there are 
members from your party who are member 
of this Committee. You ask them about it. 
They will share the experience about it with 
you. I do not say anything without any infor· 
matton. Nobody is against autonomy, but 
autonomy should not be used by those per· 

sons who will be there to go against the 
interest of the nation. Mr. Chitta Basu has 
very rightly spoken about our cultural heri-
tage. India's main strength is unity in diver· 
sity. We have got different languages; we 
have got different States. Whenever there is 
adangerous situation, India has always stood 
as one. That is our culture and that has to be 
inculcated in this autonomous set-up that 
you are going to have. 

I am thankful to you that you have of late 
agreed to bring consensus amongst aU the 
parties. I will appeal to you not to change 
your mind by tonight; by tomorrow after-
noon, you give a final shape to it. As Mr. 
Advaniji has said and as many hon. Mem-
bers have said. let it ,be a red letter day in the 
history of our country that all parties have 
stood together and unanimously passed this 
Bill. If there is a danger, let the danger be to 
all of us; if there is a good thing, let the good 
thing be to all of us. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Very constructive speech. 

MR. DEPUTY SPEAKER: Shri Inderjit. 

Now it is six O'clock. By what time, are 
we supposed to sit? 

SHRI P. UPENDRA: We had agreed to 
complete the speeches portion of it, except 
one speaker from the Congress Party, who 
would speak tomorrow. We will finish the 
speeches today. Then tomorrow before I 
reply to the debate, Mr. Gadgil will speak. 
After that, I will reply to the debate. 

PROF. SAIF-UO-DIN SOZ (Baramulla): 
I have got no objection to Mr. Inder Jit speak-
ing now. But what about me? 

MR. DEPUTY SPEAKER: They had 
already decided about it. (Interruptions) 

PROF. SAIF-UD-DIN-SOZ: I have got 
no objection to Mr. Inder Jit speaking now. 
But is is wrong. (Interruptions) 

MR. DEPUTY SPEAKER: What is 
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wrong? You don't want that this members 
should be given time to speak. He is from the 
media. You don't want to hear him. 

PROF. SAIF-UD-DIN SOZ: What is the 
procedure? 

MR. DEPUTY SPEAKER: It was de-
cided by the Presiding Officers. 

( Interruptions) 

PROF. SAIF-UD-DIN SOZ: But there 
should be some norms. Are we not bound by 
the norms? 

18.00 hrs. 

PROF. SAIF-UD-OIN SOZ: BUt there 
should be some norms. We are also bound 
by norms. (Interruptions) You will not be 
doing any favour to me by giving me time. 

MR. DEPUTY SPEAKER: Now, the 
Members who are wanting to speak, may 
note. The Minister has said that all the 
Members will speak and then we will get up. 
You please remember this thing and take as 
little time as possible, or condense your 
speeches in such a fashion that in the short-
est time you are able to make the points. But 
if every Members gets up and says that his 
name should be given first and I start using 
discretion according to his sweet wish, then 
I will not be able to conduct the business of 
the House. 

PROF. SAIF-UD-OIN SOZ: I am repre-
senting the National Congress. 

MR. DEPUTY SPEAKER: I may say, 
Prof. Soz, you may be representing your 
party. I have given you a chance out of turn 
also when we were discussing the Kashmir 
issue. 

PROF. SAIF-UD-DIN SOZ: That is a 
different matter. 

MR. DEPUTY SPEAKER: We will give 
you time. But when you get it is a different 
thing. 

PROF. SAIF-UD-DIN SOZ: But when? 

MR. DEPUTY SPEAKER: Mr. Soz, you 
will get the time. I will give you time. But all of 
you cannot talk at one and the same time. 
You have to talk one after the other. Prof. 
Soz cannot get the opportunity by saying 
that he represents a party. 

PROF. SAIF-UD-DIN SOZ: I have no 
objection. Let him speak. 

. J. .... 
MR. DEPUTY' SPEAKER: Mr. Soz, why 

are you taking up the time? Let Mr. Inderjit 
speak. 

SHRI PIYUS TIRAKY (Alipurduars): I 
have submitted my name, from the RSP 
group. 

MR. DEPUTY SPEAKER: I will give you 
time and we will try to satisfy as many 
Members as it is possible. The only request 
I am making is you please condense your 
speeches and in the shortest possible time 
make as many points as you can. 

PROF. SAIF-UD-DIN SOZ: You think of 
diSCipline at the fag end of the session. That 
discipline should be imposed on everybody. 

MR. DEPUTY SPEAKER: For Mr. 
Soz's information, I would like to read 
this: 

" This Speaker shall not be bound by 
the list or the order in which the names 
have been given by the parties or the 
groups or individuals directly." 

I would, yet, take into consideration 
your reasons. 

PROF. 5AIF-UD-DIN 50Z: Does it mean 
that in future this will be the order? 

MR. DEPUTY SPEAKER: I am not going 
to discuss any more. 

PROF SAIF-UO-DIN 50Z: Then I will 
not speak. 
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MR. DEPUTY SPEAKER: You do not 
speak. I have no objection. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): He says that he is calling you. 

PROF. SAIF-UD-DIN SOZ: He is not 
doing me a favour by calling me. 

MR. DEPUTY SPEAKER: It is not a 
favour. You cannot impose your wish on the 
House. 

Mr. Inder ji4_ ~ 

SHRI INDER JIT (Darjeeling): Mr. 
Deputy Speaker, Sir, I am most grateful to 
you for having given me this opportunity to 
speak. I am glad that you have taken into 
consideration the fact that I have spend 
some 40 years in the Media and I have 
certain things to say. 

I have great pleasure in tully supporting 
this Bill. At the same time, however, I do 
sincerely wish that the Minister has seen the 
wisdom of referring this very important Bill to 
a select committee for its consideration, a 
deep and in-depth consideration. I did ven-
ture to make this suggestion to the Minister 
but the Minister thought that this was an 
attempton the part of some Opposition parties 
to try and scuttle ortry and delay the passage 
of this Bill. 

I do not think this is a contructive way of 
looking at the suggestion. I do hope that this 
very important Bill will still ought to be re-
ferred to a select committee. We could make 
a prevision that the Select Committee would 
report back by the first day of the next ses-
sion. We could also stipulate that under no 
circumstances would it seek anyfurthertime. 
I would still urge the Minister to consider the 
possibility of referring the Bill it to a Joint 
Select Committee of Parliament for an in-
depth consideration and for such sugges-
tions as can be made. 

Some kind of an effort has been made 
during the last few days, happily between the 
Government Benches and the Opposition to 

try and hammer out agreed amendments. 
But this by itself is not enough. If the matter 
is referred to a Select Committee, a lot more 
could be done. 

In this context, I regret that the Minister 
of Information and Broadcasting has limited 
his consultations only to the main Opposition 
Party, the Congress (I) and to the BJP and 
the other supporting parties. No attempt has 
been made to involve the smaller groups 
even though some of the members of the 
smaller groups had much to suggest and 
much to comment. 

The Minister has conceded in his 
speech, at the time of introduction this Bill, 
that the Bill would be a charter of freedom 
that it would give voice to the people of India, 
etc. and also to say that this would be a 
genuinely autonomous body, innovative, 
dynamic, flexible with a high degree of 
credibility. The long title itself should have 
provided for this namely that it is going to be 
an autonomous body. I would therefore, like 
him to consider the possibility of changing 
the long litle or introducing a few words in the 
long title. This could then read , To pro\lide 10r 
the establishment of Broadcasting Corpora-
tion for India to be known as I Prasar Bharatj' 
and the words which I would like to be 
introduced are, " which shall be an autono-
mous public broadcasting service account-
able to the people of India through Parlia-
ment". I do think that these words ought to be 
introduced. The very fact that it is going to be 
an autonomous corporation and that it is 
answerable to Parliament ought to be pro-
vided in the long title itself. I do not think that 
I am asking for too much in making this 
suggestion. 

PROF. N.G. RANGA (Guntur): I do not 
think the Minister has heard you. 

SHRI INDER JIT: Mr. Deputy Speaker, 
Sir, may I repeat for the benefit of the Minis-
ter who is busy in other consultations? My 
suggestion is that the long title itself should 
provide for the fact that this is going to be an 
autonomous corporation, it would be an 
autonomous public broadcasting service and 
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it would be accountable to the people of India 
through Parliament. 

SHRt SOMNA TH CHATTERJEE: Like 
Preamble to our Constitution. 

SHRr INDERJIT: These are the words 
whICh I would like to be introduced-· which 
shall be an autonomous public broadcasting 
servICe accountable to the people of India 
through Parliament." 

Sir, I have many other suggestions to 
make. r will make them point by point rather 
than speak at any length in the matter. 

Apart from this tong title, I would like 
very strongly to urge that we should really 
think in terms of going in for what I would call 
a twotitier system of management and control 
instead of onetier system which is nowadvo-
cated. That is why, I am recommending very 
strongly the need for a Select Committee. 
These are suggestions which deserve in-
depth consideration. What we are trying to 
do is to provide for a Board of Governors. 
which is not enough. I think, what we need is 
a two tier arrangement, in which we could 
have a Board of Governments and a Board 
of management. May be we could have one 
institution which could be a non-manage-
ment kind of a body at the top and you could 
have a management board under it. In other 
words, you could have a Board of Governors 
or shall we call it a Board of Trustees. I think 
trustee is a much better expression than 
Governor. We could have a Board of Trus-
tees which would up hold this charter as a 
trust, which would function as its conscience 
in upholding the spirit of the charter. There-
fore, we could have a Board of Trustees at 
the top which would be a non-management 
organisation and under that, we could have 
a Board of Management. 

The next thing I would like to suggest is 
to add a new objective which is now missing. 
That objective would be to uphold the frater-
nity and the secular ideal and promote the 

spirit of truth and enquiry among all sections 
of the people.'" think, this is very necessary 
because we must try and promote this kind 
of a fraternity and also promote the spirit of 
truth and enquiry which is needed. 

The Board of Governors, as it stands 
today, has certain structural defects. At the 
moment what we have done is to have 
provided for an Executive Governor and we 
have also provided for a Governor for Per-
sonnel and another Governor for Finance 
Now both these Governors will be function-
ing under the Executive Governor but they 
will also be members of the Board of Gover-
nors. Therein lie the seeds of conflict. Either 
the Executive Governor is going to run the 
Prasar Bharati or he is not. If he is going to 
have these two Governors as members of 
the Board of Governors, you have a problem 
there. I think, you must seriously conSider 
the matter. The Governor Incharge of Per-
sonnel and Governor 'ncharge of Finance 
should really function under the Executive 
Governor in the Board of Management. So 
my first suggestion is that you should have 
a Board of Trustees, a non--functional board 
at the top and under this you should have a 
functional Board of management 

Now next suggestion. In so far as the 
Board of Governors is concerned, you have 
provided for a part-time Chairman. I per-
sonally think that in the initial stages it would 
be more useful to have a full time Chairman 
and also full time Governors. So far as the 
tenure of the Governors is concerned, I think 
that a six-year term for the Board of Trus-
tees as I would call them, is far too long and 
so also for the Executive Governor since we 
are trying a new experiment. In case you find 
you have landed yourself with a bad set of 
Trustees or Governors or a tbad set in the 
Management board, it should be possible for 
you to change them before very long. So I 
would suggest that you have this appoint 
them only for three years initially and in case 
the gentleman or the Board of Governors is 
doing well, they could be given another three 
years instead of giving them straightway a 
tenure of six years which I think, is fraught 
with danger and difficulties. 
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My nex1 suggestion The Boardcasting 
Council is an excellent idea. Lot of friends 
here have said that we do not need a Broad-
casting Council. I think. that we do want a 
Broadcasting Council. which would be a 
non-;:>olitical one and this is very necessary 
especially when we are thinking in terms of 
ensuring the accountability of the Corpora-
tion to Parliament. 

We should certainly go in for it. I think. it 
is very important. 

t am glad that the Minister has agreed in 
principle to the concept of a parliamentary 
committee which would hold this Broadcast-
ing Corporation accountable. But then the 
question is what kind of a parliamentary 
committee and what kind of accountabiliy? I 
think, we will have to be very careful in 
making sure that this parliamentary body is 
not involved in overseeing day functioning if 
the Corporation. The moment you bring in 
overseeing on aday to day basis it could lead 
to a lot of interference in the autonomy which 
you want to give to the Corporation. There-
fore. we should be clear about our basic 
concept in regard to the parliamentary 
committee. The parliamentary committee 
should hold Prasar Bharati accountable. But 
it should not interfere in its day to day man-
agement. 

I would like to make two other specific 
suggestions. In so far as the Parliamentary 
Committee is concerned. My first suggestion 
is that this committee. should not be formed 
only on a political basis. I would like the 
Minister to take note. What is happening in 
this House is that the Parliamentary Com-
mittees are being largely constituted on a 
political; basis, on the basis of which party 
has how many members. I think this Parlia-
mentary Committee should represent the 
entire House including the smaller groups. I 
am not saying this merely because I am the 
sole representative of a party. the GNLF. I 
am making the suggestion as I feel that 
every effort should be made to try and in-
volve all the available talents. We should see 
that this Parliamentary Committee does not 
totally function in a political way. If it start 

functioning totally in a political way, we will 
have lots of problems. This is my first sug-
gestion. Therefore, it should be a committee 
which should represent all the parties and all 
the groups. The hon. Speaker should have a 
specific voice and he must exercise his full 
discretion in the matter. 

Along with this, I have one enother 
suggestion which I would like the hon. Min-
isterto consider, Since we are going to have 
11 Governors or 11 trustees, why can't we 
think in terms of providing for one Member of 
Parliament from this Committee also to be 
on the Board of Governors, if this is a consti-
tutionally possible. This could provide a 
regular kind of a link between the functioning 
of Prasar Bharati and Parliament. Likewise I 
would like to see Members of Parliament 
represented on the Broadcasting council on 
the same pattern as Members of Parliament 
are given adequate representation on the 
Press Council. This Broadcasting Council 
would thus be a non-political body, while the 
Parliamentary Committee would esse'.1tially 
be a political body. So, these are two sug-
gestions which I would like the Minister to 
kindly consider. 

Now, so far as the Broadcasting Council 
is concerned, I would like the hon. Ministerto 
consider the question of giving it more teeth. 
I am not one of those who think that the 
Broadcasting Council is redundant. It has l'l 
very important role to playas a non-political 
body. But. it must be well constituted and this 
body should draw up its own reles. As things 
have been provided in the Bill so far, one is 
left with the impression that this Broadcast-
ing Council would essentially become some 
kind of a Govt. body. The Government would 
lay down the rules or the Prasar Bharati 
would provide for the rules. The Prasar 
Bharati will lay down all kinds of rules about 
now it should function, etc. Then the Broad-
casting Council will report to Prasar Bharati 
and whatever is in the report of the Broad-
casting Council will then be appended to the 
report of Prasar Bharati when it is presented 
to Parliament. In my opinion, the Broadcast-
ing Council. should like the Press Council, 
be able to frame its own rules. In my view. the 
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Broadcasting Council should be empow-
ered to report directly to Parliament and not 
to Prasar Bharati. 

Thirdly, the Prasar Bharati must do one 
other thing that as in the case of newspa-
pers, wherever the Press Council passes 
any strictures a against a newspaper, the 
newspaper is required indeed is obliged to 
published carry the stricture, it is morally 
obliged to do so not legally ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: They 
do not care. 

SHRI INDER JIT: The han. Member, 
Shri Somnath Chatterjee is absolutely right. 
Some don't care. But they are morally obliged 
to carry the strictures. In the case of the 
Prasar Bharati and the Broadcasting Coun-
cil, if the Broadcasting Council feels that 
there has been a violation by the Prasar 
Bharati of the spirit and the letter of then 
Charter, and things have not been done 
properly, in my opinion the Broadcasting 
Council... then (Interruptions) 

SHRI SOMNATH CHATTERJEE: Mr. 
Akbar never did it. 

SHRI INDER JIT: Well, that was his 
privilege, It was for the press Council to have 
taken serious notice of him. However, what 
I would suggest is that so far as Prasar 
Bharati and Broadcasting Council are con-
cerned, if the Broadcasting Council passes 
any strictures against any particular pro-
gramme in any particular channel, the Prasar 
Bharati must be obliged, not only morally, 
but if necessary also legally, to carry those 
strictures. Thus, if the Prasar Bharati goes 
wrong in the view of the Broadcasting Coun-
cil the people at large should know where it 
has gone wrong. So, I would strongly urge 
the Minister to try and give more teeth to the 
Broadcasting Council. 

The next point I would like to make is 
with regard to external and monitoring Serv-
ices. As of now, the Government has been 

authoirised to farm out these external serv-
ices to whomsoever it likes. 'do not think this 
is a good idea. I think in this way the Govern-
ment would exercise control over the exter-
nal serviC8s. Then a question arises what 
exactly are external services? Take, the 
Jullundur Television Station. What it tele-
casts is seen in Lahore. What we telecast 
trom Calcutta, is seen in Bangladesh. So, I 
would strongly urge the Minister to try and 
see that these exernal services are part of 
the Prasar Bharati operations. They should 
not be left to the Government and its sweet 
will and the manner in which it wants to carry 
on. 

Mr. Deputy Speaker, Sir, I have taken a 
lot of your time I will just conclude in a minute 
or two. I would like to make two other points. 
The first point I would like to make is in regard 
to the question of personnel and the man-
ning of Prasar Bharati, I think the biggest 
problem which I, as a media man, see in the 
functioning of Doordarshan and of All India 
Radio, with all respect to some very fine 
people who are in both these organisation, is 
a tremendous lack of competence, I think 
something has to be done about it. Time and 
again, I have had occasion to talk to the 
Minister, even in regard to the manner in 
which even news IS handled. For example, 
when the Minister decided to give them 
autonomy in terms of news casts and told 
them that they must have more international 
coverage, We came a cross then we find all 
kinds of absurd news coming through an aie 
crash in Argentina or some such things. 

Therefore, there is need fortrying to get 
greater competence and merit into these 
organisations, for which I would like to make 
a specific suggestion. My specific sugges-
tion is that the Prasar Bharati should be 
given enabling powers to set up some Insti-
tute for training people for working in the 
Corporation, both for Broadcasting as well 
as for Television. Some years ago, an FTTI-
the Film and Television Training Institute-
was created. But that Institute has virtually 
been taken over by the films. I would suggest 
that the Prasar Bharati could possibly take a 
leaf out of the experience of the Times of 
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India Group which set up a training scheme, 
an institute, from where those who passed 
were absorbed by the Group. So, I would like 
to see the Prasar Bharati set up some kind of 
a training institute for training people and 
absorbing them, once they come out of this 
Institute. This is most necessary if we are 
really serious about getting some competent 
people into it. I am sure the Minister is fully 
aware of the problem. 

In the initial stages, I think he will have 
to provide for some kind of lateral entry from 
the media, from the various professions. In 
some cases, I believe, he may even have to 
induct some people from the administra-
tion--the lAS and other Central Services-
But there I would like to make a very specific 
suggestion. I think we should try to avoid 
inducting people from the administrative 
services into the Prasar Bharati Corporation. 
If it must be done, then this must be limited 
to a maximum of one year. Those who wish 
to stay beyond one year, must be prepared 
to resign from their parent services to join 
this Prasar Bharati Corporation on a perma-
nent basis. Unless you do this, we will have 
the same kind of problem which has come up 
In any number of public sector enterprises 
where you have Indian Administrative Serv-
ice officers coming in for a limited period, 
only to mark time for better opportunities 
within their own services. So, I would like to 
make this suggestion. 

There is just one other small point which 
I would like to make. There has been talk 
about the Indian Broadcasting Programme 
Service. I think it is a very good idea Every-
thing ought to be done ensure its success. 
But I have had occasion to talk to some 
friends since I belong to the media, In my 
exchange at thoughts with them I find a 
general demand everywhere that there 
should be parity in a pay-scales, with the 
Indian information service, comparable to 
the recent cadre review of the Indian Infor-
mation Service. The Minister told the House 
that on. The Indian Information Service had 
been created and that there has been a 
cadre review, But nothing of this sort has so 
far been Provided in regard to the Indian 

Broadcasting Programme Service. Some-
thing of this sort ought to be done. 

Mr. Deputy Speaker, Sir, before I con-
clude I would again like to urge upon the 
Minister to seriously consider referring the 
Bill to a Select Committee. I realise he is 
worried that things might get delayed. How-
ever, let him at least, do one thing if he is still 
not prepared to refer it to a Select Committee 
worrying that the Bill might get scuttled, I do 
not think that will happen, but let him at least 
have more detailed discussions and interac· 
tion with all sections of this House for the 
many ideas which are there. 

Thank you very much r ,~r Deputy 
Speaker. 

[ Translation) 

SHRI KIRPAL SINGH (Amritsar): Mr. 
Deputy Speaker. Sir, I am very grateful to 
you for giving me opportunity to express my 
views on this Important and historical bill. I 
have beard the speeches of the Members 
belonging to all parties. particularly, our col· 
leagues belonging to the Congress Party. I 
was not at all surprised ove r their reaction to 
this Bill. I want to give one or two sugges-
tions. There should be an advisory commit-
tee for each language to project the regional 
culture, language and history and separate 
channel should be provided to each lan-
guage since the Minister had stated that only 
11 per cent time was being given to regional 
language and majority of the remaining time 
was being devoted to Hindi followed by 
English. There is no problem in understand-
ing English and Hindi for the people living in 
Hindi regions but the people from other 
regions particularly from rural areas face 
problems in understanding English and Hindi. 
They complain that very little time is devoted 
to their culture, language and history. 

Secondly, the Punjabi programme re-
layed by Lahore is more in demand and very 
much appreciated in Amritsar and certain 
areas of Jammu and Brodering Pakistan. 
People switch off their channel and prefer to 
switch on Lahore or Rawalpindi channel 
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because from language point of view their 
dialect is closer to Punjabi. Our own rural 
programmes are not that effective as com-
pared to their programmes of rural back-
ground as they are more representative of 
Punjabi culture. Such excellence can be 
attained here only if a separate channel is 
provided to project regional language. CUl-
ture and history. If this is done, the freedom 
which is being given to this media, particu-
larly Prasar Bharati, can be enjoyed by them. 
As my friends have said a large number of 
amendments have been received from both 
the sides seeking more autonomy. But we 
have seen a phase of history which brought 
in its wake unprecedented atrocities. This 
was the time when Indira Gandhi was mur-
dured and her dead body was kept for public 
viewing for three days. The people were not 
told that in Delhi some people were being 
burnt by putting the tyres around their necks, 
and setting them on fire, that drums were 
being beaten on seeing people crying in 
agony whose mouths were set aflame after 
forcibly pouring patrol into them. It was never 
mentioned how many people were the vic-
tims of these atrocities. how many children 
were burnt alive and how many women were 
raped. These things could have formed part 
of the news but by exhibiting a dead body for 
three days. The people were incited to such 
an extent that the history itself was spoiled. 
We have been a witness to that show. Today 
this Bill has been brought in the House. But 
those who ruled this country throught out 
except a period of two and a half years, have 
never been able to bring any such bill. I 
would go to the extent of saying that today 
they feel as if something strange is happen-
ing since they could not do any such thing 
during their own rule. 

--'Pne apne hein haus\e, apni apni 
udan hal 

Koi ud ke reh gaya bam par, koi kahaka-
shan se guzar gaya .• 

These people were not able to do any-
thing worth while during their rule. Today this 

Bill has been brought in the House and it is 
a piece of good news for the people of India 
and they will be grateful to Shri V.P. Singh for 
it. In future any Government may come and 
go, it is not going to make any difference but 
at least the phase during which we were 
forced to see wicked faces on our T.V. 
screens is over. It was because of such 
faces that we had to change channels since 
it was merely a propaganda that was shown 
on Doordarshan and it used to be far from 
reality. Many things were said merely to 
make a show of things. They were depicting 
their atrocities in such a manner as if they 
were doing favour to the people of India. The 
phase of such things now over. Now if some 
corporation is being set up for Askashvani 
and Doordarshan, our Prime Minister, tne 
Government and the Information and Broad-
casting Minister deserve to be congratulated 
for it. I certainly want the benefits of this step 
to percolate down to people living in rural 
areas and speaking various languages. We 
have seen how this medium was used in the 
recent past and what sort of things were 
shown. (Interruptions) Atrocities were com-
mitted on the people but something else was 
shown on T.V. 

MR. DEPUTY SPEAKER: Kirpal Singh 
ji, time is short. there are many members to 
speak. As such you please restrict your 
speech to this Bill. 

SHRI KIRPAL SINGH: I am grateful to 
you; I never violate the directions of the 
Chair. I am not one of those who keep on 
speaking without the permission of the Chair. 

MR. DEPUTY SPEAKER: You have 
been permitted. you speak on the Bill. 

SHRI KIRPAL SINGH: I want to say that 
we 1ee\ happy when "Sword ot Tlpu Sultan'" 
or -Rani Jhansi· is shown on T.V. as they 
were our torch bearers. These people made 
sacrifices for this country . Today people are 
gradually forgetting them. The people in this 
country had forgotten the four battles fougth 
during the rule of Maharaja Ranjit Singh in 
which Gneral Shyam Singh Attari and Gen-
eral Sher Singh Attari exhibited their valour 
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and defeated the Britishers. These four 
battles were so important that they gave a 
direction to the history in paving the way to 
independence. The story of these brave 
sons has been narrated by a contemporary 
poet in these words. 

Shan Muhammada ek sarker bajhon, 
faujan jit ke ant nu hariyan ne. 

There was no mention of them· on the 
T.V. earlier. Media is not •• but it was the 
misfortune of this country that during the last 
40 years media was reduced to·· , praises of 
•• were sung on Doordarshan and they had 
been dOing what they felt like doing. 

(English] 

MR. DEPUTY SPEAKER: This is not 
correct. This will not form part of the record. 

SHRI KIRPAL SINGH: There was time 
when Farooq Abdullah used to be called a 
traitor but hardly ten days would have passed 
he was again proclaimed as a patriot. In this 
way definition of patriotism changed from 
day to day. Like wise, Sheikh Abdullah was 
once called appatriot but after some time it 
began to be propagated that he was an 
agent of Pakistan. Everybody was free to 
say whatever he liked. I, therefore, want to 
submit this much only that we should also be 
included in it and a separate Advisory Board 
should be constituted for all the linguistics 
minorities especially for the Punjabis and the 
Sikhs who have been subjected to much 
atrocities by the government. It is necessary 
to protect thier interest. You should use the 
media to clear the whole atmosphere. The 
Sikh community have always sacrificed for 
this country and they always acted in way to 
save this country. With the above words I 
thank you for providing me opportunity to 
speak. 

[English] 

PROF. SAI-FUO-DIN SOZ (Baramulla): 
Mr. Deputy Speaker, s.r I nsetosupportthis 

**Expunged as ordered by the Chair. 

Prasar Bharati Bill, especially the concept 
that is enshrined in this Bill. But I have some 
apprehensions. As Advaniji said, even the 
title is from BJP and therefore, I think, the 
Minister has to be on guard because it is not 
possible to agree with BJP on all issues. J 
accept this title Prasar Bharati Bill and Adva-
nije had paid a tribute to the Minister as he 
had not even changed the title, perhaps he 
had not even changed the comma. But this 
is bold on the part of the Minister to have 
piloted this Bill because it has some far-
reaching consequences forthe nation which 
are very good, specially the appointment of 
Chairman and the Governors as proposed in 
the Bill. It is for the first time proposed and 
that is something revolutionary. The Presi-
dent of India will appoint the Chairman and 
the Governors and it will be on the recom-
mendation of the committee conSisting of 
Chairman of the Council of States. the chair-
man of the Press Council and one nominee 
of the President of India. 

Sincs you have reserved very limited 
tlmeforthose who havecometo speak atthe 
fag end of the day, I must not repeat the 
points that have been made by learned 
speakers here. 

MR. DEPUTY SPEAKER: Even other-
wise, you should not repeat. 

PROF. SAIFUDDIN SOZ: Certainly, Sir. 

As J said, in the Bill, there is a good 
measure. But in clause 4 of the Bill. I find the 
Chairman does not hold any pre-eminent 
position. The word W Governor" does not 
seem to be palatablo to my ears. As Shri 
Inderjit suggested. as Advaniji Suggested, it 
could be Board of Trustees, Board of Direc-
tors and over them would be the Chairman. 
I do not know what will be the powers of the 
Chairman. That must be known to the Minis-
ter who may enlighten us at 'he time of reply 
to the debate. 

All the powers will be given to the Ex-
ecutive Director by the Board of Governors. 
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I do not know how the chairman will dis-
charge his duties The Executive Governor, 
the Governor (Finance) shall be whole-time 
Governors and the Chairman shall be work-
Ing as be part-time The Minister knows the 
Implications The Chairman IS not whole 
time Chairman Therefore, they will say, the 
Chairman Will come and go and we are the 
permanent people Therefore, the Chalrm an 
holds neither pre-eminent position nor does 
he has any executive authority But the SPirit 
of the Bill, the Chairman Will be somebody 
who Will not exercise any authorrty I do not 
know what IS the Job of the Chairman, ac-
cording to this Bill 

First of all, I must come to Shrl Inder Jlt s 
POint He has suggested that the Board of 
Governors should not have a life of SIX years 
It IS by telepathy, he could take It I have also 
suggested In my notes that It should be three 
years because SIX years Will be much too 
bOring for a nation because they Will be 
holdl'lg a very Important position If some-
body gets Into the chair-I do not know how 
people Will be selected That IS the area of 
my apprehension Even though the PresI-
dent of India Will be appointing them, I do not 
know how things will be cooked behmd the 
scene Ultimately rt depends on the Minister 
of information AdvantJI has made a good 
suggestion that In future, the MInistry should 
be called the Ministry of Information and not 
Information and Broadcasting It IS because 
broadcasting area IS now gOing to Prasar 
Bharatl 

Mr Sathe has made a POint That POint 
IS that there are about 38,000 employees 
working In the media It should not happen 
that they Will be working under the Managl ng 
Director or Chairman and they will have no 
say In any matter In all other public sector 
undertakings, we are wanting autonomy, we 
are wanting tbe Ministry to sign M 0 U We 
want powers to flow down the level We want 
participation In the management Here, these 
workers should not be at the mercy of some 
top level bureaucrat so that they have no say 
In the matter Therefore, there should be 

vertical mobility Somebody from below must 
be able to rise to the highest level That IS not 
prOVided In thiS Bill That IS something wor-
rying me Some people Will JOin after the 
Corporation IS Instrtuted and some may not 
JOin But as far Mr Inder Jlt has said, about 
perks and cadre, these things should be 
fixed In such a manner that people feel 
easier to go to the Corporation They should 
be Willing But suppoSing some people remain 
behind Whatdotheydo?Governmentshould 
not come forward so eaSily for a golden 
shake hand That IS not done so eaSily In 
such cases 

At page 3 the Bill says that they Will 
constitute so many Committees for consul-
tation etc and I would request the hon Min-
Ister to kindly apply hiS mind He has some 
time to conSider It These Committees will 
have Governors as Members but there Will 
be some people Invited like eminent Journal-
Ists etc, But they Will have no right to vote 
You have some Governors May be they are 
eminent people But many eminent people 
Will remain In the field, people like Mr Vergh-
ese who gave you a report So many people 
and I should not mention all of them But 
those eminent people Will be called and 
made Members of the Committee But they 
will have no Tight to vote I do not think any 
eminent Journalist Will come to become a 
Member of such a Committee 

There IS constraint of time I had moved 
some amendments In the Bill But those 
amendments Will become suggestions So I 
Will not come to those amendments I cannot 
come One IS that we must prOVide due 
representation In the RecrUitment Board to 
the mmorlty community and the Scheduled 
Castes and the Scheduled Tribes In fact Mr 
Inder Jlt made a couple of very Important 
suggestions Mr Inder JIt'S last pomt IS my 
first POint Ultimately rt Will depend on train-
Ing, on conventions, on traditions and on 
what sort of people WIll be recrUited there 
But, once you institute RecrUitment Boards, 
even now I would request that there should 
be somebody to represent the minorities and 
the Scheduled Casted and the Scheduled 
T nbes on the RecrUitment Board 
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As many han. Members like Shri Chitta 
Basu, Shri L.K. Advaniji, Shri Vasant Sathe 
and others have said, there should be a 
second channel available to the State Gov-
ernments. This is my next point. I support it 
and my comrades very rightly and strongly 
recommended this. I also support them. This 
second channel should be provided to Gov-
ernment because actually there is a rumour 
in the country which is called 'Ehsas' in Urdu 
andthatisfrom Hindi heartland. Some people 
talk of India's unity and integrity. But they 
mean, allthetime intheirview, and they think 
that India is Hindi heartland. India is a vast 
land. We must take notice of regional aspira-
tions. We must take notice of sub-cultures 
and this is very important in the promotion of 
culture.We are one. But it was ShriJawahar-
lal Nehru who had stressed it but that fact is 
not recognised now, very widely by those 
who have a unique conception of India's 
unity. Some of them indulge in narrow con-
cept of nationalism. They have been broad-
minded and Shri Jawaharlal Nehru had 
suggested that we have woven unity in India 
out of the texture of diversity. That diversity 
is being ruined. 

I give one example from Kashmir. I am 
not going to discuss Kashmir in this Prasar 
Bharati Bill. But I tell you there may be many 
external factors which have created a situ-
ation in Kashmir. But one of the factors is 
Radio Kashmir and Doordarshan Srinagar 
and a now a delegation visited my home and 
they said "We do not want anything. We 
listen to Doordarshan. But can you do us a 
favour? This Radio Kashmir and Door-
darshan Srinagar, should be shifted away to 
Delhi. We do not want it because those two 
institutions have indulged in falsehood, as 
Sardarji was saying and they distorted the 
news and they distorted the culture of Ka-
shmir." 

Let the hon. Minister go into it. Even we 
want that they should not tamper with our 
language. They should not tamper with our 
culture. They have done it. I have certain 
proof for that. For instance, they put up on 
the television. They say, I translate it into 
Hindi 

"Sham ka wakt, wakt ka karna hota hai 
unko Mukhfaf". 

It will be wow and khe. We have organ-
ised a cultural akademi telling the Door-
darshan people. AII- India Radio people that 
they have no right to use wow and khe 
because they are distorting our Kashmiri 
language in creating a romance of phonet-
ics. We reject phonetics because language 
has certain principles. Our Arabic-based 
words and Persian-based words must be 
intact. Butthey have never done it. It come to 
the vernacular Press. It created an impres-
sion that some people in Delhi want to de-
stroy our culture. J am making this complaint 
so that the hon. Minister may look into that. 
I could go on telling how Radio Kashmir, 
Srinagar and Doordarshan, Srinagar do not 
deserve to be in Srinagar at all. The Minister 
may take them away anywhere he likes. 
Therefore, the people of Kashmir listen to 
the BBC. This is a routine thing. The han. 
Minister can see that. 

Sir, I have got only two suggestions. 
One suggestion is about advertisements. 
My objection is that in the main channel our 
time should not be wasted on advertise-
ment. We cannot fight multinationals. It may 
be Chitta Basu or Basudeb Acharia, they talk 
against multinationals. I join them. We have 
to go far to fight them. They have grabbed 
the Television. It may be biscuits, it may be 
things which are in the neighborhood. But 
the multinationals will come and teach us a 
lesson. So, there can be a separate channel 
on advertisement. I had proposed one thing 
byway of an amendm<;;"t. There isaconsen-
sus. Advani-ji is agreeable. So also Mr. 
Chidambaram and Mr. Sathe. All of us agree 
that there should be a Parliamentary Com-
mittee. I have proposed that it will overlook 
that. But I became wiser after listening to all 
people. It should be said that the Committee 
will be on the lines of the Public Undertak-
ings Committee and the other financial 
Committee, but not the Estimates Commit-
tee. But if it doesn't oversee, it can advise on 
matters of policy. Already, the hon. Minister 
has given an assurance. Or, he may come 
forward in his speech and agree to this 
because there is consensus. There should 
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be a Parllarnentarl Commlftea to regulate 
policy for the Prasar Bharat' 

YVith there words I welcome this Bill. 
'-\ -_ 

, SHRi ,.., ...... N I HAD DESHMUKH 
(WashlmJ' Mr Oeputy Speaker:'STr: i(tne 
outset let me make one thing very clear that 
all of us srttlng over "ere are for the auton-
omy to the electrol"lIC media But Sir, we 
simply cannot transplant the BBC Chaner or 
to that extent the Amencan system Into the 
Indian sOil What we need IS the evolution of 
our own version of autonomy I don't think 
this House IS diVided over the Issue of giving 
autonomy to the electronic media The diS-
pute IS over the version of autonomy. My 
colleagues have spoken elaborately on the 
nature of thiS version and I do not want to 
take time (If the House by mentioning the 
Si1rrr" ',.. aO;',/n Neltre r , have I to refer to 
my 8lTle'ldments Which I would move at the 
appropriate time. It would be my endeavour 
to show to thiS House that even If we assume 
that the Government's intentIOns regarding 
the version of autonomy are clear and they 
want to give near independence to the elec-
tronic media without interference from the 
Government, even then the Government's 
intentions are belied by many provisions of 
this Bill. I will elaborate this. How can we 
support thIS Bill which has envisaged the 
Government's obsesSIOn for a structural 
change while not being bothered about the 
actual performance? For example. the Cor-
poration Is to be guided by certain objec-
tives. These objectives are so diverse and 
wide to be of any practical assistance to the 
Corporation in laying down its norms. For 
example, if you refer to page No. 10 of this 
Bills it has been mentioned that one of the 
objectives is providing comprehensive broad-
cast coverage through the choice of appro-
priate technology etc. etc. I want to argue 
with the hon. Minister on this score. What 
does it mean in actual terms, in practical 
terms? Even to that extent, if you take sec-
tion '14'. which actually provides redressal 
mechanism for grievances. This section is 
impotent as far as the redressal of griev-

ances is concerned therefore how can we 
cannot suppor. this Bill? This Bill is also an 
example of the clashing of idealism of the 
two parties sitting over there but supporting 
each other for pursuit of power. I willelabo-
rate my poin~ and I will be very specific. For 
example, yesterday, Shri Advani had said 
one thing In the House. While talking about 
the Verghese Committee Report. And he 
had conveniently forgotten what he had 
observed earlier He had said in 1979 on the 
autonomy question 

"If the Government had not go .... e as far 
as the Verghese Committee wanted It 
to. it was because, he said, " We had 
conceIVed of autonomy, while t.,e 
committee conceived of Indepe'ldence 
"Mr Advanl added' "The Verghese 
Committee had recommended the 
creation of an Independent, 
constitutional entity. parallel to the 
Judiciary. on which the legislature has 
no con1roi No, we cannot accept it h 

And we will also see what the han. 
Minister Mr. Parvatanenl Upendra had to 
say about this. He has gone on record and it 
has been observed in 'The Tribune' dated 
28th December, 1989, and I quote: 

• The InformatIOn Minister, Mr. Parva-
taneni Upendra has said that he would 
be guided in the matter by the Akash 
Bharati Report, better known as the 
Verghese Committee Report and not 
the Prashar Bharati Bill.· 

As for Mr. Upendra. the guiding factor 
behind the formulation of this Bill isthe same 
Verghese Committee Report which Mr. 
Advani wanted to throwaway in 1979. Yet 
we see his party supporting this Bill. The 
interesting fact is Shri George Verghese the 
guiding force behind the formulation of the 
Akash Bharati Report which incidentally is 
the guiding factor behind the formulation of 
this Bill, himself has said that no self-re-
specting person would like to associate 
himself on such a Board of this Corporation. 
I win point out another instance about the 
casual approach shown by the Government 
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in the formulation of this SIlL SIn.:;e there is lot 
oftime constraint I would not say anything on 
his foreign trrp. But while introducing this Bill 
in Parliament when the Minister was dis-
cussing about the finandal fact, he has 
assured that we may-not worry about the 
financial help this Corporation would be 
getting from Government because the Elec-
tion Commission, the CAG and other bodies 
are also funded from the Government, so we 
do not have to worry about this aspect and 
this Corporation is also going to be funded 
from the Government. I do not know how 
come the Minister has not realised the differ-
ence between the constitutional body and an 
enacted statutory body. For example, the 
expenses incurred on the constitutional 
bodies arechargad tothe Consolidated Fund 
of India and are not discussed here. While it 
IS not gOing to be the case In this present 
circumstar,ce. I will cite another example. 
For example, AIR and Doordarshan have 
presented their elQhth plan requirement of 
As. 2,5000 crores and As. 5,000 crores re-
spectively for the eighth Plan. I want to ask 
the hon. Minister does he assure the House 
that this will be approved,- No it would not 
be can you do the same thing with the 
judiciary? For Heaven's Sake, please do not 
try to mislead the House. If you want to get 
the Bill through, do it but do not mislead the 
House. This Bill must provide an independ-
ent and objective coverage of news, a bal-
anced presentation of views, and a healthy 
entertainment that is in tune with the national 
ethos. Even if we assume that the Govern-
ment's objectiVes are absolutely clear, 
nowhere you wili find the exact pattern of 
interaction between the Corporation and the 
Government to ensure that the objectives 
are properly implemented. Of course, we 
can say that the Government made some 
provision not for the interaction but for inter-
ference. For example, Section 22 provides 
that the Government reserves to itself the 
right under Section 22 to issue directives to 
the Corporation in the interest of the security 
of the State or of public order to delete a 
broadcast or to make one. Of course in the 
latter case the Corporation can mention that 
this particular broadcast has been made as 
per the directives of the Government This 

reminds me of a logend "Cigarette smoking 
is injurIOUs to health" In advertisement offer· 
Ing cigarettes In at1ractlve packages. What is 
the guarantee that this particular Section will 
not be misused by the Government? The 
Minister himself has said on this I won't say 
anything about the 'Khula Manch' pro-
gramme. I will cite another incident which 
has been reported In the Hindustan Times 
dated 15th July, 1990. Mr. Upendra himself 
has conceded that many of his Cabinet col-
leagues have been telepho ning Doordarshan 
for the coverage of their programmes. Is it 
not an interference? Won't you call it an 
interference? 

How can we support the Bill which 
according to Mr. Upendra himself has many 
flaws? I would point out an example where 
Mr. Upendra himself has said that this Bill 
has many flaws. It is reported in the Hindus-
tan Times, dated 23rd January that "as it 
stands today, the Bill is not perfect and has 
many flaws-the Minister for Information 
and Broadcasting Mr. P. Upendra who intro-
duced it has said this. "Even then he expects 
us to support this Bill over which he himself 
says of having has many flaws. Therefore I 
want to request the han. Minister that he can 
let this Bill be circulated; let there be more 
dialogue, let there be more interaction or he 
has also a choice; he can appoint a Commit-
tee of parliament. He has another choice; 
whatever amendments we have given to 
him, he can accept them. Please don't make 
haste and try to go through any sort of a 
legislation. 

AN. HON.MEMBER: What is the party 
line of Congress? 

SHAI ANANTRAO DESHMUKH: I have 
already said that I am in agreement with the 
news as has been said by my colleagues, 
regarding the nature of version of autonomy_ 
So I don't want to repeat it again. I am just 
trying to show to the House the hapazard 
way the hon. Minister has shown in present-
ing this Bill to the Parliament. 

MR DEPUTY SPEAKER: Please carry 
on in your own way. 
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SHRI ANANTRAO DESHMUKH: If you 
see Section 4, the Government has provided 
for the formation of a Committee comprising 
three members. It would to be out of place if 
I mention that two of the nominees in fact 
would be the members of the Government 
and yet Government speaks of giving auton-
omy to it and releasing it from the Govern-
ment's clutches I That is why I am trying to tell 
the han. Minister that please don't make 
haste because whatever Bill we see today is 
more our of a strategy and not out of a 
commitment. Therefore, as has been said by 
my colleagues, kindly accept these amend-
ments and after you can certainly expect 
support from us. 

'--..\'.-, 
- SHRI NANI BHAlTACHARYA (Ber-

hampor;):" Mr. Deputy Speaker, with all 
humility I would submit to you that lest our 
party is misunderstood, I have to speak 
something. Otherwise I would not have 
spoken. In a way most of the norms-I am 
not accusing you, I am not saying anything 
against you, kindly don't take it personally-
are not being followed. There must be some 
norms. 

Whatever that be, I must be very brief 
and I am not going to say anything which has 
been said by my other friends, particularly 
the leftist friends. I know also the latest 
position, the latest outcome of the alit party 
discussions held today. 

The introduction of this Bill is something 
very new and perhaps the erstwhile Con-
gress Government did not conceive the idea 
of giving the autonomy to this important 
media. Otherwise they could have brought 
this Bill long long before. It is a new venture. 
Aftertoday's all party discussions I hope and 
expect that the outcome and the result of 
these discussions will be quite welcome for 
all Members, irrespective of the fact whether 
they are in treasury benches, or they are the 
supporters or in the opposition. I only submit 
in this context that to start with, this Bill, after 
some modifications which have been made 
in the last discussions, should be passed. 
The modified Bill is enough with which we 
can make a headway to a new opportunity. 

19.00 hrs. 

This House will get ample opportunity to 
make improvement on this Act subsequently 
on the basis of the experience we earn from 
the working of this institution. So, on behalf 
of the RSP, I give full support. We welcome 
the new Government which has kept its 
promise to the people. With these few words, 
I conclude. L II 

\...A. 0 ~ 
SHRI NANDU THAPA (Sikkim): Mr. 

DepUty Speak9'i7 Sir, my party welcomes the 
Bill and I rise to support it. In fact, all grounds 
pertainingtothe Bill have, by and large, been 
covered by now though discussions and 
many amendments, as we have seen. So, 
nothing substantial remains therein. The 
Indian democracy has withstood almost all 
the tests during the last 43 years after Inde-
pendence. The democracy has its deep roots 
in the country. There is no doubt about it. So, 
there is no apprehension or scope that if the 
media is left In the hands of the people to 
manage it without the Government's control, 
it would affect or destroy the democratic 
pattern in the country. 

We all know that the powerful electronic 
media-Radio and TV-has withstood the 
tests of the time. 

It has even survived the darkest days of 
the Emergency. Thus, it has come to this 
stage. 

Speaking about the Bill, regarding the 
board of governors, I am in agreement with 
some of my friends who have said that the 
term of the Governors must be three years 
and not six years. Six years will be a very 
long period for the board of governors. We 
do not know at the initial stage whether the 
media or the council or the Prasar Bharati 
agency is in the right hands or wrong hands. 

The other point I want to draw the atten-
tion of the Government to very specifically is 
about the external services of the All India 
Radio. Almost in all the countries of the 
world, the external radio services are con-
trolled by the Government. Of course, this 
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will also be controlled by the Government. 
But the Government must have a very clear 
and well thought-over control over the 
external services. The entire impression of 
the Government, the programme ot the 
Government, the image of the Government 
and the policy of the Government throughout 
the world depend on the programming of the 
external services of the All India Radio. 
Therefore, we want that the Government 
should think once again very carefully about 
the external services. We do not know how 
the electronic media functions tomorrow 
when it is autonomous. It is not that we are 
opposing the autonomy. 

Being a lone Member from the State of 
Sikkim, I appeal to all the Members on the 
right, on the left and at the centre-to pass 
this Bill unanimously. In case there are cer-
tain shortcomings, which may come up, we 
can always correct and consider them in the 
future. It is at a tnal stage. So, they should not 
obstruc~ the Bill at this stage. 

\...\...~ C\ 
DR IHAMBI DURAl JKarur): Mr. Dep-

uty Speaker, Sir, I am very grateful for giving 
me an opportunity to participate in this de-
bate. I may also congratulate our Minister 
who brought forward this Bill. HIS intention 
may be good. But we have to wait and see as 
to how he is going to implement. The State-
ment of Objects and Reasons has given 
laudable ideas which we welcome. He said 
that in this context he proposes to provide for 
the establishment of a Broadcasting Corpo-
ration of India to be known as Prasar Bharati 
and entrust to it the functions which are at 
present discharged by AIR and Doordarshan. 
He also said that innovate and dynamic 
ideas will be given forgiving more autonomy. 
There is no second thought while giving 
autonomy to this media. Nobody is against 
this Bill. But as he said, it must be genuine 
autonomy and not just in paper. ft should not 
be just for the sake of creating a Corporation 
and giving autonomy to it. It should be real 
autonomy. How are they going to implement 
real autonomy in this regard? Even the 
Congress Party said that they were inter-
ested to give autonomy by making a Corpo-
ration. When Corporations are formed, they 

may remain as Corporations in the rules but 
for practical purposes, we are not seeing any 
autonomy in most of the Corporations formed. 
We form Corporations in the public sector to 
give more powers but practically. all such 
Corporations are controlled by the Govern-
ment in power. We cannot deny that. Corpo-
rations are generally formed to get more 
financial assistance and improve the per-
formance. When Ministeries cannot do cer-
tain functions, the status of a Corporation is 
given to see that they function properly. Of 
course, there may be other reasons also. 
Our Prime Minister often said in public 
meetings that the Government must not 
misuse the media for its propaganda and 
also said that its programmes must not be 
covered more Misuse of the media for propa-
ganda must be restricted. This was his idea. 
I appreciate his intention. But how are the 
authorities going to implement this idea? We 
do not know about this. What is happening in 
Tamil Nadu? I want to mention certain things 
as the partner of National Front Government 
is there in power, in Tamil Nadu. How are 
they using the media? Even though it may be 
under the control of the Central Minister, 
they are magnifying and telecasting their 
own programmes. We are more critical on 
this point. Before the formation of the Na-
tional Front Government. the Chief Minister 
of the State criticised the functioning of the 
Doordarshan and AIR. He said that it is very 
partial and he also conducted Dharnas and 
demonstrations in front of Madras Door-
darshan. He criticised that his programmes 
were not fully covered. But what is happen-
ing now? When one puts on the TV in Tamil 
Nadu, you can find that the Madras Door-
darshan Kendra telecasting the program mes 
of Government of Tamil Nadu mostly. Even 
in them, the Chief Minister of Tamil Nadu is 
shown often. Madras Doordarshan is not 
worried about othe r parties. The prog ram mes 
and the statements of the leaders of the 
Congress Party and AIADMK are not at all 
covered. I do not know whether the National 
Front Government is following what they are 
preaching. They should sincerely advise the 
Madras Doordarshan Kendra to function 
impartially and must show the same way to 
this Corporation also. Section 4 deals with 
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the appointment of Governors. He should 
mention as to how they are going to select 
the Board of Governors when they form the 
Board. I want to say one thing in this regard. 
When they are forming such a kind of Corpo· 
ration and giving autonomy, they should not 
have persons who will work on part time 
basis. As suggested by many han. Mem-
bers, it is better to have a fuJI time man. 

Then about the functioning of the Coun-
cil, I should like to say that the Council should 
be a forum where all the complaints can be 
received and the grievances of the people 
may be solved. The Council should not be 
all-in all. It looks like a quasi-judicial body but 
it does not have the sufficient powerto solve 
"lll the problems and complaints which it will 
receive. 

There is one thing in which the Corpora· 
tion is lacking and that is, as suggested by 
many han. colleagues, the workers partici-
pation. There is no workers participation in 
the management. Therefore, I request that 
the Minister should see that the wo~ers may 
also be included in the governing body of the 
Corporation. 

Many hon. Members have demanded 
that second channel may also be given tothe 
States. When we are demanding a Corpora-
tion which is an autonomous body-which 
cannot be controlled by the Central Govern-
ment-how can we give second channel to 
the States? Therefore, my suggestion is that 
we can have any number of channels but 
one body can control one channel. This body 
may be more or less just like the Corpora-
tion. So, when We will have different Corpo-
rations, we can get good programmes and 
also because of the competition we can also 
increase the revenue. This Corporation can 
be controlled by the Government indirectly. 
I would suggest that sufficient representa-
tion may be given to peoples representa-
tives on these different bodies. Whatever 
autonomy you may give to this Corporation, 
the representatives of the people should be 
there who can give suggestions and do 

something forthe betterment of the Corpora-
tion. I request the Minister to see that a body 
is formed which will consist of the Members 
of Parliament. This body may be given the 
power as enjoyed by the financial commit-
tees so that it can effectivety control its 
functioning. In the name of autonomy the 
Corporation must not misuse the media. 
Therefore, it is the high time to think that the 
Corporation may be indirectly controlled by 
the representatives of people. It is very 
essential. 

[ Trans/ation1 

MR. DEPUTY SPEAKER: Shri Santosh 
Gangwar. 

SHRI J.P. AGARWAL: Mr. Deputy 
Speaker, Sir, only one minute please. A cal! 
for Maha Bandh for tomorrow has been 
given, so it would be very dfifficult for me to 
come to Parliament as I reside in Old Delhi. 
You are well aware with the incident that took 
piace the otherday in which Chidambaram 
Saheb was dragged out of his vehicle and 
assaulted. What security arrangements have 
been made for me for tomorrow? 

\\'-,)"-v 
SHAI S"ANTOSJjiSUMAR GANGWAR 

(Barei'lty): Mr. Deputy Speaker. Sir. I thank 
you for giving me time to speak on this 
important subject. Much has already been 
said on it by other Members who spoke prior 
to me, so I would not like to repeat those 
things. I would like to put only some sugges-
tions in brief. A mention has been made 
about public complaints under section 14 as 
no time-limit has been fixed for disposal of 
public complaints. I want that the matter 
should be reconsidered and time limit be 
fixed for effective disposal of these com· 
plaints so that the public may feel that a 
proper beginning has been made. Some of 
our hon. colleagues have expressed opin-
ions that other crewmen be also included 
under the proposed corporation for T. V. and 
Radio. This suggestion should be consid-
ered. The members are of this view also that 
the period of the 6 years is a bit longer. so it 
should be reduced to maximum 3 or 4 years. 
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Sir, I would like to submit yet another 
point that the total income w(Juld be around 
Rs. 200 to 250 crores from it against the total 
expenditure of Rs. 400 crore per annum on 
it. If timely arrangements are not made to 
meet this shortage, it will adversely affect the 
proposed corporation which may fall under 
the hands of such persons who will not help 
in Increasing the income of the corporation. 
This is a very good step that has been taken 
by the Government. This will help in strength-
eni:lg the democracy for which we have 
been struggling after independerce. As it 
has been stated that we are relying on the 
B.B.C. forthe important News so it should be 
ensured that such thing does not occur again. 
The Government should not interfere into it. 
In the end, I would like to request the House 
to pass this important Bill unanimously so 
that a strong democratic set-up in the coun-
try IS estabflsed thereby. 

[English] 

SHRI MQ8ESHW/~£1...s.bY~ (Auran-
gabad): First of all, let me, thank you for 
giving me this opportunity. 

Mr. Deputy Speaker, Sir, I rise to sup-
port the Bill wholeheartedly. This Bill has 
passed a van vas of twelve years at the 
hands of the main OpPosition and somehow, 
it has conceived. Now, it is about to be 
delivered tomorrow, provided the so-called 
co-operation offered by the Congress Party 
comes forward. I am sure that we may not 
have to see the abortion of this Bill tomorrow 
if the proper co-operation is given. 

First of all, it is proposed to give auton-
omyoutofthis Bill and not the freedom of the 
electronic media which is one of the Election 
pledges given by the Janata Oaf. As prom-
ised, they have come forward with this Bill. 
Autonomy of Electronic media is one of the 
election pledges and people are expecting 
things to happen swiftly and hope that this 
pledge would be redeemed. 

In the draft Bill circulated, the Corpora-
tion is expected to safeguard the interests of 
the country and to protect the social values 

as enshrined in the Constitution. Fortunately, 
the Minister was kind enough to modify the 
Clause number 22 suitably and dropped the 
idea which was conceived originally_ 

We believe that the right to information, 
i.e. to be informed freely and truly, is para-
mount for the people. The Prasar Bharati Bill 
aims at freeing the media from the Govern-
ment and bureaucratic control. This has to 
be indeed welcomed. However, people have 
a genuine fear that the appointments on the 
Board of Governors may n01 be without bias. 
I propose that instead of calling them as 
Governors, you call them as Trustees or 
Directors. Therefore, it is suggested that the 
Governors may be picked up from the wealth 
of talent that we have in media film industry 
and music circles besides Administrators of 
fine arts and music in this country. 

As we approach the 21 st Century, a 
clear perception has to emerge about the 
aspirations of the youth and women. I sug-
gest that proper representation to women on 
the Board of Governors or Board of Directors 
may be given. Programmes with an ade-
quate coverage of problems relating to these 
two segments are mentioned in the Bill. We 
welcome this move. The Prasar Bharati 8ill 
also seeks to focus its attention on problems 
relating to the social justice aspect. There is 
a mention of combating exploitation and 
inequality, as also untouchability. 

High-sounding phrases, loud mention-
ing of pious intentions have been a regular 
feature in our country. I would insist that 
implementation, with sincerity, of such pro-
grammes, is essential to infuse confidence 
in the public at large. 

I would draw attention to the very rele-
vant portion in the Bill where regional broad-
casting has been emphasized. I propose 
that there should be two regular channels, of 
which on one channel, there should be na-
tional broadcasting, and the second channel 
should be exclusively reserved for the re-
gionallanguages. We can uphold the integ-
rity of this country only through the develop-
mentof regional language broadcasting units. 
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[Sh Moreshwar Save] 

A note of warnIng whIle establishIng new 
channels and relay centres All efforts must 
be made to reach the remotest corners, 
where medIa IS yet to make rts presence felt 
At the moment, about 75% of the people are 
covered by thiS media, but there are so many 
other areas also wherein thiS faCIlIty IS re 
qUlred (Interruptions) 

The responsibility of the proposed Cor 
poratlon IS enhanced because the proposed 
CorporatIOn IS an integration of two eXisting 
unrts 

Finally I propose that there should be a 
permanent Chairman Women should get 
proper representation and beSides that there 
should be some charge I e licence fee for 
getting revenues I am also of the opinion 
that these Governors should not be called as 
Governors, but as Trustees 

The only fear which IS engaging the 
minds of the Inte:lectuals IS the ability of the 
Corporation to remain fair and truthful to the 
information to be prOVided to the people at 
large The Chairman Executive Governor 
and the CouncIl should be chosen In such a 
manner that a very Wide cross-sectIon of our 
people are adequately and duly represented 
The recrUitment board funding agenCies 
and the change-over of eXisting assets of the 
two Units can make the Corporation strong 
enough to fulfil the hopes and aspirations of 
our people 

We belong to a developing rather back-
ward region of a prosperous State People 
have been deprived of the good usage of the 
media for too long It IS hoped that thiS Bill Will 
result In the forming of Prasar Bharatl which 
would be meaningful, and tully acquaint rt 
seH WIth the objectIves set forth I welcome 
the expedrtlOus actIOn on ItS formatIon and I 
Wish the MinIster all success Thank you 
\,\~ 
'-~ _M_ATHEW (Idukkl) I 

have been very closely listening to all the 
speeches yesterday and today The House 
has been trying to find out the true extent, 

depth and also the content of the word au-
tonomy The diSCUSSions have been mostly 
on fInding out a sort of consensus regardrng 
autonomy 

In thiS connection, I would Irke to pornt 
out a very unpleasant truth, VIZ that the 
autonomy of the electronic media generally 
slgnrfles only a re-arrangement of political 
control A well known expert of the BBC by 
name Prof Anthony Smith IS on record thus 

"RadiO and TeleVISion are never left to 
emerge or grow alone anywhere, and 
Indeed can never be and always eXist 
as It were, In a condition of polrtlcal 
emergency either recovering from a 
reform or awaiting the next one" 

So thiS means, as has already been 
pOinted out by many colleagues here that 
absolute autonomy IS 11'1 a way very difficult to 
find It IS not poSSible Now, With thiS back 
ground I would like to pose certain ques-
tions and problems through you before the 
hon Minister 

The provIsions of the B III say that there 
are certain constitutional objectives In thiS 
BIll It IS dedicated to certain constrtutlonal 
obJectives, such as upholding SOCial and 
democratic values, SOCial JustICe, protecting 
diverse culture and also glvrng speCial atten-
tion to the fIelds of education, literacy, agri-
culture, enVironment, health, welfare and so 
on How can a media controlled by Indige-
nous caprtallsts, extreme rightists and com-
munalists discharge thiS most Important 
function? How can a few people, represent-
Ing only certain sections of the country, cer-
tarn areas only or certain Interests only, how 
can such a body of governors, fuHl1 thiS 
obJectIve? I al"" at a lo<;s to understand that 

Another thing whIch IS stipulated In the 
Bill IS that the media IS not to advocate any 
opinion or Ideology But thiS Bill does not 
make any statement as to how thrs could be 
put Into practice? You are settmg up an rron 
curtain of a kind of obscurantism and oppo-
srtlon to different Ideas and dIfferent views 
The much discussed Khula Manch JtseH IS 
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an example for this. So, Ido not want to give
so many other examples. There are, of
course, certain grandiose virtuous objec-
tives in the Bill which ring hollow when you
axamine the agency or instrumentality en-
visaged to implement these virtuous objec-
tives.

Now, there is a 10-member Board of
which six are part-timers. This is the main
instrumentality but there are no representa-
tives from trade unions. I mean there is no
stipulation forthat from trade unions, agricul-
tural labourers, Adivasis, untouchables.
There :s no provision for workers' participa-
tion. There is no one from producers, artis-
tes, engineers, media critics, viewers, listen-
ers and news readers. How can these objec-
tives be achieved by such a non-representa-
tive Board or body? Many friends have
suggested about functional autonomy. But I
would suggest that it should be a fully partici-
pative autonomy that only can perform the
enormous functions which arc anvlsaqcd in
the Bit!.

The Bill says that eminent persons will
be appointed on the Board of Governors and
all that. But we know that eminence in many
cases especially in our own country is a
product of political patronage. So, this also
has to be taken into consideration.

Then, regarding the accountability, I do
not want to repeat what has already been
discussed here. The management or the
controllers of the Media should be finally and
ultimately responsible to the people and
accountable to the people of India, I mean,
through the Parliament. That is all.

MR. DEPUTY SPEAKER: Dr. Shailen-
dranath Shrivastava.

[ Translation]

OR SHAILLENDRA NATH SHRIVAS-
TAVA (Patna): Mr. Deputy Speaker, Sir, I am
grateful to you for providing me opportunity
to speak.

[English]

SHR! .A.. CHARLES (Trivar.drum): Sir, i
am on a point of order. There is no quorum
in the House.

THE MINISTEROF SURFACETRANS-
PORT (SHRI K.P. UNNIKRISHN.A.N): I HAVE
BEEN IN THIS HOUSE FOR A Longer time
than the honourable gentleman. Ihave never
seen that the question of quorum is raised
when such a discussion is taking place.

MR. DEPUTY SPfAK:ER:: }!~.;::: ne
option now. Your Members wanted to speak,
that is why we are sitting. Otherwise, we
would have finished it earlier.

Let the quorum bel! be rung.

The bell is being rung.

MR. DEPUTY SPEAKER: Now, the
House stands adjourned to re-assemble
tomorrow at 11 A. M. as there is no quorum.

19.40 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, August 29,
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